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| BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 182 OF 2023/EZ

(Under Section 18 read with Sections 14, 15 of National Green

Tribunal Act 2010)

IN THE MATTER OF:

Sushovan Saw, Son of Sudhamai
Shaw, Village - Gopedanga, PO -
Amdahi, Laudoha Faridpur, Amdabhi,
ARAN AN Burdwan, PIN - 713381

Vi Y iR

1. MOEF, through its Secretary,
Indira Paryavaran Bhawan, Jor
Bagh, Lodi Road, New Delhi -
110008.

2. Department of Forest, West
Bengal, through the PCCF,
Aranya Bhawan, LA-10A Block,
Sector-III, Kolkata -700106.

3. Shyam Sel and Power Ltd,
through its Managing Director, S
S Chamber, 5 CR Avenue, 2nd
and 3rd Floor, Kolkata — 700072

West Bengal.
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4. Officer-in-Charge, Jamuria
Police Station, Pin — 713339.
... Respondents

AFFIDAVIT - IN - OPPOSITION FILED ON BEHALF OF THE

RESPONDENT NO. 3 ABOVENAMED TO THE APPLICATION FILED BY

THE APPLICANT UNDER SECTION 18 READ WITH SECTIONS 14 AND

15 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010.

I, Saugata Banerjee, son of Sri Baikuntheswar Banerjee, aged about 36
years, by faith- Hindu, by occupation- service, working for gain at Shyam
Sel & Power Limited having its office at SS Chamber, 5 C.R. Avenue, 2nd
and 3 Floor, Kolkata ~ 700072, do hereby sclemnly affirm and say as

follows: -

I am a Constituted Attorney of the respondent no. 3. I am and have

Y

> m de myself well aware of and fully acquainted with all the relevant

& g
A L“)u%

3 s-fac;ts and circumstances of this case. I have also been duly
\ J.' P :'

; ;\;‘:;jéﬁnpowered and authorized by respondent no. 3 to make and affirm

>

3 \ | , this affidavit on its behalf. As such, ] am competent to affirm this

affidavit on behalf of respondent no. 3.

2. I say that I have carefully perused the service copy of the application
taken out by the applicant under Section 18 read with Sections 14
and 15 of the National Green Tribunal Act, 2010 allegedly affirmed
on 22 November 2023 (hereinafter referred to as “the said
application”) and I have understood its true scope, contents, purport

and meaning thereof.

3. I say that I have been advised to deal with and/or traverse only those

averments and allegations made in the said application, which are

o RAS
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material for proper and effective adjudication thereof. Save what are
the matters of record; what can be substantiated therefrom and
barring what are specifically admitted by me, [ deny and dispute
each and every averment and allegation made in the said application

in seriatim, as if the same were specifically traversed.

4. However, prior to specifically dealing with the averments and
allegations contained in the several paragraphs of the said
application, I humbly submit that the said application is not at all
maintainable and is liable to be dismissed in limine with exemplary
costs on the following grounds each of which is without prejudice to

one another.

I say that the said application does not disclose any cause of action
. __-‘-"\_I\:';\‘;{hit;h could have justified initiation of the present proceeding by or
| | SSE2FSING

Q :\F? :;L'_JL.:’ “: _.-”'??;?;Fhe instance of the applicant and on such ground alone, the said
\”\_ & %épphcatlon deserves no consideration.

-

6. I say that the applicant cannot and does not have any right to invoke
the jurisdiction of this Hon’ble Tribunal in any view of the matter,
even if the averments made in the said application are taken at face

value and are deemed to be sacrosanct.

7 From a bare perusal and wholesome reading of the said application
itself, it would also manifest that the applicant is a busy body and
is not at all a person aggrieved, at whose instance the jurisdiction of

this Hon’ble Tribunal can be invoked.

8. I say that a person can prefer an application for grant of any relief,
whether in the nature of compensation or for mandatory directions

or for punitive orders or for settlement of disputes and the like,

J‘ o T«\’”\ MI\H '
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before this Hon’ble Tribunal only on actually sustaining the injury
complained of and not otherwise. From a perusal of the said
application itself, it clearly transpires that it is not even the case of
the applicant that he himself has sustained any i;'ljury by reason of
the alleged encroachment of forest land at Mouza Mamudpur, J.L.
No. 51, Plot No. 473, Jamuria, Paschim Bardhaman. The
application may kindly not be entertained by this Hon’ble Tribunal

at the instance of the applicant.

9. [ most humbly submit that in order to acquire locus standi to take
N out and maintain an application before this Hon’ble Tribunal, the

' \* \,L “'\\applicant must necessarily come within the purview of Section 18

(ALY e,
PR

= NTLALR \
TRt et X '3@? of the National Green Tribunal Act, 2010 (hereinafter referred to

b of 2034 _; ifiéé “the said Act”). The applicant does not fall within the ambit, scope

ot S / : : 0 . .
/4 and purview of the parties described more fully and particularly in

> w

Y - " Section 18 (2) of the said Act, who are entitled to maintain an action

before this Hon’ble Tribunal.

10. Nothing has been pleaded in the said application to demonstrate as
to how the original applicant could be personally aggrieved by the
affectation of any judicially enforceable legal right. It is respectfully
submitted that only a person who has suffered or suffers from a legal
injury within the meaning of Section 18 (2) of the said Act, can

approach this Hon’ble Tribunal.

11. Furthermore, there is no direct or indirect cause of action, which
could have justified initiation of the present proceeding at the

instance of the applicant, nor does the said application disclose any.

12. From a perusal of the said application, it further transpires that the
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applicant has really sought to espouse the cause of others by filing
the said application. The purported concern of the applicant as
regards the injury allegedly sustained by others does not and cannot
however give rise to a cause of action in his favour to invoke the

jurisdiction of this Hon’ble Tribunal.

From a perusal of the said application as a whole, it also transpires
that the applicant has sought to invoke the jurisdiction of this
Hon’ble Tribunal to redress only the alleged grievances of others and
on such ground alone, the said application deserves to be dismissed
and/or rejected in limine. It would be a gross travesty of justice, if
the said application is entertained at the instance of a person having

no locus even to file such an application.

I say that the provisions laid down in the said Act do not authorize
or entitle an allegedly social worker or law abiding citizen or a person

zﬁuterested in the protection of the environment” to purportedly

\ I.
\ .

eaﬁo;lse the alleged cause of others by filing an application before

1™

’d’:;lsfr Hon’ble Tribunal and on the contrary, require the injured and

_,-a;;grieved persons themselves to personally approach this Hon’ble

Tribunal for redressal of their grievances. The said application is an
absolute abuse of the process of law and also of the process of this

Hon’ble Tribunal and deserves no consideration whatsoever.

It is clear that the said application has been filed with a vested
agenda at the instance and/or behest of persons/entities having

business interests contrary to that of the answering respondent.

The application is bad for misjoinder and non-joinder of proper and

necessary parties. Neither respondent no. 1 i.e. MOEF & CC nor

Cw T ) (b"*’“f
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respondent no. 2 i.e. Department of Forest, West Bengal are juristic
entities. The applicant has not impleaded either the Union of India
or the State of West Bengal. Bereft of the Union of India and the
State of West Bengal, respondent no. 1 and 2, respectively, cannot
be made parties since they have no separate legal existence.
Accordingly, the application is bad for misjoinder and non-joinder of
proper and necessary parties. Furthermore, the Forest Range
Officer, Asansol (T) Range and the Divisional Forest Officer, are
proper and necessary parties. However, they have not been

impleaded in the instant proceedings.

Furthermore, the said application is also palpably barred by

limitation and on such grounds as well, justice demands forthwith

. \, dismissal of the said application.

.i?he respondent no. 3 is one of the largest producers of steel in West

: Bengal and is engaged in manufacturing diverse steel products.

The respondent no. 3 has an operational Integrated Steel Plant at
Village- Dhasna, P.S. Jamuria, P.O. Bahadurpur, District- Paschim
Bardhhaman (hereinafter referred to as ‘Project land’). The said
Integrated Steel Plant was set up and is functional on the basis of
valid and subsisting statutory permissions, including valid

Environmental Clearances (hereinafter referred to as ‘EC’).

With an intention to expand its integrated steel plant at the said
project land, the respondent no. 3 submitted an application dated
20 October 2020 for grant of EC in respect of the expansion of the
said steel plant. The respondent no. 1 granted the requisite EC dated

16 November 2021 in favour of the said respondent ne. 3 for the

Eor GH J;\,??Ll?\ | {771’7‘(
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proposed expansion of the steel plant. A copy of the said EC dated

16 November 2021 is annexed hereto and marked as Annexure “A”.

21. The proposed expansion of the Integrated Steel Plant involved a cost
of INR 1987.36 crores and is expected to generate employment of
1860 persons during construction phase and 2750 persons during

the operation phase of the project.

22. Pursuant thereto, the respondent no. 3 purchased an additional plot
of land, being Plot No. 473/541, at Mouza- Mamudpur, Village-
Dhasna, P.S. Jamuria, P.O. Bahadurpur, District Paschim
Bardhaman, comprising of about 6.37 acres (hereinafter referred to
as ‘Additional Project land’). The aforesaid purchase has been
carried out by the respondent no. between January 2022 and March

2023.

~".~23. In view of the requirement for further land in connection with its

¥ N .
7 i N

plans for expansion, the respondent no. 3 sought information under

“the Right to Information Act, 2005 (hereinafter referred to as ‘RTI
Loy ]

Ac;t’) in respect of the neighbouring plots in the area, i.e. Plot Nos.

\ »469 473 and 483. The respondent no. 3, also, applied before the

2,

‘*’i Additional District Magistrate and Block Land & Land Reforms
Officer of Paschim Bardhhaman for a lease in respect of Plot No.
473. However, the said proposal to acquire these further plots of
land, including Plot No. 473, was received and a response thereto
was also, received on 18 April 2023 in connection with the
information sought by the respondent no. 3 from the ASPIO and B L.

& L.R.O., Jamuria, communicating that the afo;gsatd plots

including Plot No. 473 were recorded in the name of ‘Pascﬁlm Banga (i

/

Pakhe Collector’. l
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In the interregnum, the respondent no. 3 received a notice dated 4
April 2023 issued by the Forest Range Officer under Sections 26,
30, 32, 33 and 63 of the Indian Forest Act, 1927 alleging that the
respondent no. 3 had encroached upon about 8.59 acres of forest
land in Plot No. 473, Mouza: Mamudpur. Be it noted that the said
Additional Project land, and Plot No. 473 are adjoining plots. A copy
of the said reply dated 3 May 2023 is annexed hereto and marked

as Annexure “B”.

Upon receipt of the notice from the Forest Range Officer, the
respondent no. 3 immediately also stopped its construction in the

alleged forest area.

In the interregnum the following proceedings have been initiated

against the respondent no. 3 in connection with the aforesaid issue:

(i) On the basis of a complaint made by the Forest Range Officer,
Asansol (T) Range, before the respondent no. 4, an FIR dated

13 April 2023 was registered against the respondent no. 3;

22 Fovd _fl (i) A notice dated 4 May 2023 under Section 4C (5) of the West

. Bengal Land Reforms Act, 1955 with regard to unauthorised
conversion of 8.73 acres in Plot No. 473 of Mouza: Mamudpur
was issued by the BL & LRO, Jamuria against the respondent

no. 3;

The respondent no. 3 has duly refuted the allegations made

against it by its letter dated 18 May 2023.

(il A Show Cause Notice dated 18 May 2023 was issued by the
"..h&\ L '."',:
BL & LRO, Jamuria against the respondergm/ﬁib.'-’a'and the .

[ ™y ./".‘ ,:\_I i :
respondent no. 3 has duly replied to tljc%?g__a‘.m’e'?by its letten
gl BEALS 5\
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dated 22 May 2023;

A copy of the letter dated 18 May 2023 and 22 May 2023 are
annexed hereto and marked as Annexure “C” and Annexure “D”

respectively.

Upon receipt of the aforesaid showcause notice, the respondent no.
3 vide its several letters dated 25 April 2023, 29 May 2023, 22 June
2023 and 3 July 2023 repeatedly requested for a joint inspection of
the subject land. A copy of the aforesaid letters are annexed hereto
and marked as Annexure “E”, Annexure “F”, Annexure “G” and
Annexure “H” respectively. Pursuant to such requests, a joint
inspection was finally carried out by the Regional Offices of the

respondent no. 1 on 7 August 2023.

In course of the inspection on 7 August 2023, it was observed that
the affected forest area is only 0.47 hectares [1.17 acre] of forest land

and not 8.73 acres [3.532906 hectares]. The respondent no. 3 had,

; \ in fact, stopped undertaking any construction activities of any

nature whatsoever. The same observation was made in course of a

%"/ November 2023. From the aforesaid, it is clear that the
el o et

Fen €

~

“’;H [r/
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encroachment by the respondent no. 3 was not over 8.73 acres
[3.5329 hectares] but over 0.47 hectares [1.1613 acre] of land under
Plot No. 473. The balance 3.0629 hectares [7.5685 acre] was and
continued to be in possession of the State Forest Department and
the same was confirmed by the State Forest officials during the

inspection undertaken on 23 November 2023. The inspectio{} report

clearly specifies that no infrastructure /constmgf@géﬁ?,\dréé“obs;ewcd _

in the balance 3.0629 hectares of forest land. .-Tty;}{iéf.&éﬁneaion, a
oy o8 0 |
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copy of the site inspection report dated 23 November 2023 is

annexed hereto and marked as Annexure “I”.

It would also appear from the several requests for joint inspection,
made by the respondent no. 3 that the respondent no. 3 never
had/has any intention of encroaching upon any portion of the land
which it was not authorized to utilize. As a matter of fact, as soon
as the respondent no. 3 received the aforesaid showcause notice, it
made every possible endeavour to get to the root of the situation and
resolve the issue as fast and as far as practicable. In fact, it was only
at the instance of the respondent no. 3 that the actual position of
the land came to light and the situation could be rectified. It is
needless to reiterate that the miniscule encroachment of land, was

wholly unintentional and happened in the usual course of

,'-g_:cmstruction of the plant of the respondent no. 3. The said

encroachment however, is already in the process of being
r;gularlzed as would morefully appear from the subsequent

J
paragraphs

In consultation with respondent no. 2, the respondent no. 3 duly
submitted diversion proposal with the respondent no. 1, for
diversion of 0.9 hectares of land, through an online application being
Form-A (Part I) dated 31 May 2023. A copy of the said application

dated 31 May 2023 is annexed hereto and marked as Annexure “J”.
Subsequently, the respondent no. 3 submitted a fresh online
application dated 27 August 2023 with the respondent no. 1 vide its

proposal no. FP/WB/IND/442054 /2023 for diversion_ of 047

hectares of Forest land for its utilisation. A copy af_,t;lié sald ‘onlme
J,J (,'7 ,-') A

application dated 27 August 2023 is annexed héré}c”q" andmarked as‘

FCf SH\F\' ; ‘r_ "'_ I:.v\_.;h."_\] E\,ﬂ_'.'r—-:.r: 'LTD I\._ - . _.;..::."_I.\'I\I'-'} / __...‘-.::

Director/ Authorised & anz Hory
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Annexure “K?”.

32. In the interregnum, based on the complaint dated 30 June 2023
received by the respondent no. 1 from Madhusudan Barkola
Unnayan Foundation, a show cause notice under Section 5 of the
Environmental (Protection) Act, 1986 dated 4 September 2023 was
issued by the respondent no. 1 through its I.A. Division against the
respondent no. 3. The respondent no. 3 has duly replied to the same
by its letter dated 3 October 2023 and highlighted that the alleged
encroachment of 8.73 Acres of forest land is not correct. Copies of
the aforesaid show cause notice dated 4 September 2023 and the
reply of the respondent no. 3 dated 3 October 2023 are annexed

“._ hereto and marked as Annexure “L” and Annexure “M”

o
“

- __‘._,' \
s . ~Eespectively.

.I! I ! i
33, | anine recommendations for conversion of 0.47 hectares of forest

ey ) "_i@;i’gd in Parts II, IIl and IV were issued by the Divisional Forest
____ Officer, Nodal Officer, Forest Department and State Secretary,
Government of West Bengal on 4 September 2023, 12 September
2023 and 19 September 2023 respectively, copies whereof are

annexed hereto and marked as Annexure “N”, Annexure “O” and

Annexure “P” respectively.

34. From the FC Form (Part III) it would be evident that the proposal for

diversion of 0.47 hectares of forest land in favour of the rg_spg;}dent

—

-~

N _

no. 3 was recommended with the following Stipu{&t'ioig'sj ——d
K9 Y o »\\1 \.
(i) User Agency (UA) should pay five tlmes.,qf applxca;ble Net | |

v (-.' -
- \n v
=

° |

'\
L9 | Bl
-




35.

(i)

(i)

(iv)

v)

126

Present Value (NPV) of forest land per hectare for each year of
violation from date of actual diversion as reported by the
inspecting officer plus 12% simple interest till the deposit is

made as per para 1.21 (ii) of 2019 FCA guidelines.

UA should provide non-forest land equivalent to five times the
forest land being diverted for the purpose of Compensatory
Afforestation (CA) plus bear all costs of restoring the entire
encroached forest land to fully stocked forest status (crown

density >0.7).

UA should pay cost of CA, penal CA along with cost of

maintenance for 10 years.

Compliance of provisions of FRA 2006 should be ensured prior

to Stage Il approval.

Appropriate Wildlife Conservation Plan should be prepared by

the DFO Durgapur to be funded by the UA.

A copy of the said FC Form (Part III} is annexed hereto and marked

as Annexure “Q”.

Accordingly, the respondent no. 3 gave the following undertakings

in the form of a declaration made on 25 October 2023:-

@

(i)

(iii)

The respondent no. 3 would pay the net present value (NPV)

of the above forest land.

The respondent no. 3 would pay cost of comps:nsatory

~ 4 Li {d :‘:i I% i ¥
afforestation. /.f" “3_; Va3 . “ |
/ \r--...}:- ™S \\_{'w Ba” '\
f " WY 2B _r_". : _ _-..i: \"

I ‘f.l__ f a2
The respondent no. 3 would pay amount of/Penal.CA. 5" = -

For“PV\‘ﬁC‘ CAN ﬂ@‘
o\\sZ«k ’_]C'f
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(iv) The respondent no. 3 further undertook that it would bear the
additional cost of compensation in lieu of providing CA Land
as per the provision of guidelines issued by Ministry of

Environment ND Forest and Climate Change (Forest Division).

A copy of the said declaration dated 25 October 2023 is annexed

hereto and marked as Annexure “R”,

Subsequently, a meeting of the Advisory Committee was held on 18
December 2023, whereby the recommendations made in FC Form-
A (Part III) was reaffirmed by the Advisory Committee. The Advisory
Committee, inter alia, noted that no protected area was located
within 10 kilometres of radius of integrated steel plant of the
respondent no. 3. A copy of the minutes of the meeting dated 18
December 2023 of the Advisory Committee is annexed hereto and

marked as Annexure “S”.

Finally, the Forest Conservation Division, Government of India,
issued an ex-post facto in-principle approval dated 11 January 2024
for regularisation of encroachment over 0.47 hectares of forest land
in plot no. 473, Mouza Mamudpur in favour of the respondent no. 3
for expansion of the existing integrated steel plant of the respondent
no. 3, under section 2 of Forest (Conservation) Act, 1980. A copy of
the said letter of approval dated 11 January 2024 is annexed hereto

and marked as Annexure “T”.

Pursuant to the in-principal approval/first level clearance granted
by the Forest Conservation Division, Government of India, the
respondent no. 3 issued a letter dated 18 January “202431115.15

/ 5 - - & T
February 2024 furnishing the details of lancﬁ"siiqr '_Esompensafdry,,bl\_

/ / \ |
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afforestation to the Divisional Forest Officer, Durgapur Forest
Division. A copy letter dated 18 January 2024 and 15 February 2024
are annexed hereto and marked as Annexure “U” and Annexure

“V” respectively.

Subsequent to the aforesaid the respondent no. 3 vide its letter
dated 4 March 2024, gave a proposal of CA Land and requested the
Divisional Forest Officer, Bankura to provide the suitability. Vide the
said letter the respondent no. 3 provided 3 options of non-forest
located at Gangajal Ghati area in J.L. Nos. 27, 121 and 60. A copy
of the letter dated 4 March 2024 is annexed hereto and marked as

Annexure “W?>,

In furtherance to the letter dated 4 March 2024, the respondent no.
3 vide its letter dated 3 April 2024 issued to the Nodal Officer, FCA,
Forest Department undertook to purchase any one of the proposed
land subject to approval by the Forest Department. The respondent
no. 3 further pledged to promptly handover the chosen parcel of land
to the Forest Department as a penal CA land strictly adhering to the
conditions specified in the Stage 1 clearance. A copy of the letter

dated 3 April 2024 is annexed hereto and marked as Annexure “X”.

The aforesaid facts and circumstances demonstrate that the
respondent no. 3 has acted bonafide and in good faith. The
respondent no. 3 has complied with and fulfilled all necessary and
requisite statutory procedures and formalities required of it. At

Il)resent, the following procedural steps remain to be done.

(i) Assessment by the Divisional Forest Oﬁﬂcer,Paschlm

Bardhaman of the amounts payable by rqéppnﬁgﬁ,t ncél.';_ 31n \
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compliance with the conditions laid down in the

communication dated 11 January 2024; and

(ii) Communication by the Divisional Forest Officer of the non-
forest land out of the options given by the respondent no. 4,
so as to enable due compliance of the requirement of Clause

3.2 of the communication dated 11 January 2024;

It is respectfully submitted that the respondent no. 3 is ready and
willing to make payment of the amounts determined as per Clause
(i) above, and to purchase and make over the plot of land as per
Clause (ii) above to the Divisional Forest Officer as soon as
appropriate intimation is received from the aforesaid officials
communicating his decisions with regard thereto. Upon such
compliances, all grievances with regard to the alleged violation, if
any, under Section 18 read with Section 14 and 15 of the said Act

shall stand assuaged.

42. Now without prejudice to the aforesaid and in fact strictly relying
thereon, I shall proceed to deal with the various statements made in
the said application. I have been advised to deal with only those
allegations and/or contentions and/or statements made in the said
application which are necessary for the proper adjudication of the
instant dispute. Save and except what are matters of record, all
other allegations and/or contentions and/or statements made in the
said application are deemed to have been denied as the same has

been traversed in seriatim.

43. With reference to paragraphs 1 to 4 of the apphcatlon I Cleny a.nd

..‘

dispute all allegations save and except what are matters of rﬁcord.
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It is submitted that the said application purportedly filed under
Section 18 (1) read with Sections 14, 15 of the said Act is not
maintainable. It is denied that the application has been filed by
‘aggrieved persons’. It is denied that the applicant is a person
interested in the protection of the environment and ecology. It is
denied that the said Applicant is a social worker. It is denied that
the applicant is interested in protection of the environment or in
protection of the right to a clean environment or is performing its
duty under Article 51 of the Constitution of India. It is submitted
that the present application is not maintainable and that the
applicant is not entitled to seek any direction allegedly to protect the
forest land of 8.59 acres at Mouza- Madumpur, J.L. No. 51, Plot No.
473, Jamuria, Paschim Burdawan, from encroachment. It is denied
that the respondent no. 3 is involved in any form of encroachment
of forest land or is in violation of the Forest (Conservation) Act, 1980
or the Environment (Protection) Act, 1986. Save as aforesaid all

other allegations are denied and disputed.

With reference to paragraphs 5(a) to 5(g) of the application, I deny
and dispute all allegations save and except what are matters of
record. It is submitted that the respondent no. 3 has an already
operational integrated steel plant engaged in activities, inter alia,
involving ferrous and non-ferrous products. The submission of an
application dated 29 September 2021 for EC by the respondent no.
3 and its contents are matters of record. The EC granted to

respondent no. 3 on 16 November 2021 is also a matteg_: og :e‘c@rd It

is denied that the respondent no. 3is a grosé \ii’o/lator or fhat 1t has

|

suppressed any fact while obtaining the EC ’I'.he clrcumstances

under which a statement to the effect that néférest‘ land q&lrlfzolved
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was made in the said application, has already been explained in the
preceding paragraphs. It is denied that the respondent no. 3 has
encroached forest land or has made any construction illegally. It is
denied that the EIA report submitted by the respondent no. 3 for
obtaining EC is false or that the respondent no. 3 has kept the
authority in dark about the alleged encroachment of Forest Land.
The contents of the Clean Air action Plan with regard to Asansol are
matters of record and the respondent no. 3 reserves its right to make
appropriate submissions thereon at the time of hearing. It is denied
that the respondent no. 3 has encroached 8.59 acres of forest land
or is continuing construction for expansion of Steel Plant illegally.

Save as aforesaid all other allegations are denied and disputed.

With reference to paragraphs 5(h) to 5(n) of the application, I deny
and dispute all allegations save and except what are matters of
record. The contents of the letter dated 13 April 2023 are matters of
record. The same are denied and disputed. It is denied that the
respondent no. 3 is carrying on with any illegal construction activity.
It is denied that the respondent no. 3 has obtained EC supressing
the fact that the land is Forest land or that prior Forest Clearance
was required for obtaining EC. The circumstances under which a
statement to the effect that no forest land is involved was made in

the said application, has already been explained in the preceding

‘paragraphs. In fact, the Forest Conservation Division, Government

of India, issued an ex-post facto in-principle approval dated 11

| January 2024 for regularisation of encroachment over O. 47 hectares

of forest land in Plot No. 473, Mouza: Mamudpur;m fawfour‘ of‘ﬁle \

/'{ 'j-r ,\\f\\

respondent no. 3 for expansion of the existing mtegrated stee} f:lan'q
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failed to comply with the conditions of the EC or has violated the EIA
notification or has encroached forest land. Forest Clearance has
already been obtained by respondent no. 3. The EC dated. 16
November 2021 is operational. It is denied that not only that but
also suppressing the fact of encroachment of forest land. The
respondent no. 3 has obtained Environmental Clearance. The
contents of the applicant’s representation dated 7 November 2023
are absolutely false. It is denied that the respondent no. 3 has ever
or is committing any illegal act of encroachment of forest land. Save

as aforesaid all other allegations are denied and disputed.

With reference to the various grounds made out in the said
application, I say that the grounds set forth therein are thoroughly

misconceived, baseless and devoid of any substance or merit and do

not warrant any consideration before this Hon’ble Tribunal. I say

that grounds as taken by the applicant are untenable in the eye of

law and does not give rise to any cause of action which calls for

interference by this Hon’ble Tribunal. It is once again denied that

the respondent no. 3 has indulged in any form of illegal

encroachment of forest land in violation of the Forest (Conservation)

‘A,ct 1980 or the Environment (Protection) Act, 1986 or the rules

framed thereunder. It is denied that the respondent no. 3 is a

violator and has obtained EC by indulging in any form of

suppression. It is denied that the EIA report submitted by the

respondent no. 3 for obtaining EC is false and the industry have

 purposefully kept the authority in dark about the encroachment of

Forest Land. It is denied that the respondent no. 3 has encroached
8.59 acres of forest land. It is denied that any 1llega1 i;bns}m.tc’tlon‘\

activity for expansion is being continued by the, respondent 110 3 N

For SHWM SELAND OV}“ER LTD
b €r

Director/Authorised Signatory
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Save as aforesaid all other allegations are denied and disputed.

47. I submit that the said application is misconceived, baseless and

devoid of any substance and as such the same should be dismissed.

48. That the statements made in paragraphs 2, 3, 18, 19 and 41
hereinabove are true to my knowledge, those made in paragraphs
20 to 40 hereinabove are based on information derived from records
and believed by me to be true and those made in paragraphs 4, 5 to
17 and 42 to 47 hereinabove are my most humble submissions

before this Hon’ble Tribunal.

i \
Identified by me Lo 3&]@ fbjer -
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134 ANNEXURE "A"

Government of India
Mlmstry of Environment, Forest and Climate Change
(Impact Assessment Division)

CLEARANCE
—
o

The Executive Assistant to MD
SHYAM SEL AND POWER LIMITED

S S:Chamber, 5 CR Avenue, Kolkata—?OOO?Zi,Kolkata West Bengal-
700072

ENVIRONMNENTAL

Subject: Grant of Environmental Clearance (EC) to the proposed Project Actmty
‘under the provision of EIA Notification 2006-regarding

§,
"78* = Sir/Madam,
X % __This is in reference to your application for Environmental Clearance (EC)
g in respect of project submittad, ta-the |stry vide proposal number
€ 3 IA/WB/IND/6700/2008 dated 29.8ep d '3 ulars of the environmental
~ 3 clearance granted to the pro gCt
23 -
< § 1. ECldentification No.
e S % 2. File No.
_g % 3. Project Type
7)) T ?% 4. Category _ _ _
Ly & i 5. Project/Activity incuﬁi iy st@yNetllligifalindustries (ferrous &
> g Schedule No. % nandenol
b=l % g 6. Name of Project '?é. pifated Steel Plant
@ & S | 7. NameofCompany/OrganiZagjonmsHYANSAL AND POWER LIMITED
< §~ & | & Location of Project '
(o & 9. TOR Date /A
g : The:project details along with terms and conditions are appended herewith from page
& | no 2 onwards.
T E (e-signed)
é: . . . Sundar Ramnathan
& Date: 16/11/2021 Scientist E
S

IA - (Industrial Projects - 1 sector)

Note: A valid environmental clearance shall be one that has E 9(6? identifi
number & E-Sign generated from PARIVESH.Please qu tdﬂﬁﬂf canon
number in all future caorrespondence. g

This is a computer genérated cover page. {ﬂ_ &
!
{
\
\

EC ldentification No, - EC21A008WB117492  File No. - J-11011/887/2007-A.1I() Dale oflssiis EC - 16/11/2021  Page 1 of &

For EHYAM SEIND POWER LTD
>

Diractor/ Authorizad Signatons
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This refers to your proposal no. IA/WB/ND/6700/2008 dated 29/09/2021 through

Parivesh Portal for grant of Environmental Clearance (EC) for the project mentioned above. -

As per the provisions of the Environment Impact Assessment (ELA) Notification, 2006, the
above-mentioned project/activity is listed at schedule no. 3 (1) Metallurgical industries (Ferrous
: nal P and 4 (b) Coke Oven Plant under Category “A™ of
the schedule of the EIA notification, 2006 and appraised at Central level. "

& non-ferrous), 1 (d) Thermal Power Plants

Accordingly, the above-mentioned proposal has been considered by the Re-co

(Industry-) in its 46' meeting held on 11% — 12 October, 2021. The minutes of the meeting
ect documents are available on PARIVESH portal which can be accessed at

and all the proj
gt

An/.

m »

EAC

The details of the proposal are as per the EIA report submitted by the proponent. The salient
features of the expansion proposal as presented during the above-mentioned meeting of EAC

(Industry 1) are as under: -

®

e

ol

| involvement of R&R, ifany ' |’

o=
BHES

Elevation of the project site

341.2 feet (104 meters) AMSL

Involvement of Forest land if any.

No Forest Land is involved

e
¥

project site as well as study area

Project site; 8 numbers
Studv area;

Water bodies and 1

hmhmﬂmve!ngﬁmef
elephant reserve etc. if any within
the study area

NIL

—

AjayRiver-7.0Km in NE direction__ -4~

- A,
|
-

Projec cost

INR 1987.36 Crores

EMP cost

(=]
)

INR 192.84 Crores (Capiial €

INR 18.42 Crores (Recus

= Ly

EG Identification No. - EG21AD0BWB117492  File No. - J-11D11/887/2007-JA (I Date.of (ssie EC-16/112021 Page 20f}

For SHYAM W POWER LTD

Die

STt ) AP H
wrigtharized Sinp-
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- T p. | Employment opportunity [2750Nes _

q- | Water and Power requirement Water — 16706 m* /day (ovesall project after
expansion) ;
Power — 472 MW (overall project after
expansion)

Capacity Em from 085), ..
MIPAD LULMIPA. ELMRAS
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Capacity as.per EC ‘{ Units under
, Implementa
S | Nameor e | o 1 'tem SscanidiPiagich Ultimate
No| Usit. |Capacity Capacity | Operation| m;l:be P Ty Capacity
d
Mill ] - :&‘I!?P 2 %A’ : Capacnty_. gnlunm From 0.15] O.ZMTPA*
Structurals PAY |-  |MTPA 00,2 MTPA e
Rolling o 1 _
il 2- [0 DASMIP | 0.15 MTPA
TMT Bars | il : .
b 0.2MTPA. | Capacity Enhm fom M
Mil3- |02 0TPA L e o wevess
T : :
7 (MU= oy s (1000000 |_ {03 MTRA® mmwm& fom ”u-mr
4 TPA) 3
Rolling ]
Mill 5 - e £ ol MT
ot 0.2 MTPA k- OZMTPA |- 02 MTPA
Product Y
Cold
Raolling um&.
New
-_.-?'_WW&’
(430000 TPA)
0.25 MTPA”
(250000 TPA)
Total : 316 MW _
1.2 MTPA
84,000Nm/Hr
(12 Nos. x 3000
Nm'/Hr) +
12 Nos. x4000
: Nm/H)
=5 Tpa| 048 MTPA
; 50 Ton/
__|Plant . . Heat —New
14 m‘m s o 10000 MY/ Day - New N IWDB?—
: * Denotes Capacit . mrmmmmdmmhh
: scmmuwmpmﬁ

5

sﬂpmmmofspmﬁcmmmdmmsmmmme enbelow.
6. The MoEF&CC has examined the proposal in accordance with ﬂw‘ Tmpagt -
Assessment (EIA) Notification, 2006 & further amendments thereto ﬁw accggaﬁgw,he

EC Identification'No: - EC21A00BWB117492  File No. «J-11011/887/2007-IA.11(1) namoﬂssgg;cj fa&wm P,a'g_a--st'aﬁﬁ '
\__

‘\ h“‘"s ﬁal‘-‘uv."“.“, ke
LGRS TR
For SHYAM SELAND POWER 150" nrN eSS

“"1...__‘:__.‘ P

Director/ Authorised Signatorv




138

recommendations of the Expert Appraisal Committee (Industry-1) hereby decided to grant

& e Environment Clearance for instant expansion proposal of M/s. Shyam Sel and Power Limited
under the provisions of EIA Notification, 2006 subject to the following specific conditions and
general conditions:

Al Spedﬁcmdiﬁou

L

iii.

e .---...-.---."‘;',7'--
e UL SR

&

Four Continuous Ambieat Air Quality moaitoring stations ader installation shall be

-commissioned and connected to the SPCB/CPCB sezver by end of October, 2021.

Compliance status i this regard shall be submitted to the Ministry and Regional
Office of the MOEF&CC.

‘The nallah passing through the projeet site shall not be disturbed. Landscaping shall

be dong on both embankments, with green belt covering 10 m land on both sides of
the nallah.

Green Belt shall be developed in 97 hectares of land (34 % of total land) with tree
dmmyafﬁ&hmpqlnby3mmaﬂahng_tbzp_n_mm&thmam

hw™

Director/ Authorised Signate

For SHYAM SEL % POWER LTD‘-"_' &
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Parking area for trucks/dumpers shall be provided within the plant. No truck/dumper-

shall be parked outside the plant premises.

Water requirement for the plant shall be met from Ajay River bed and Asansol
Municipal Development Authority. Ground water abstraction is not permitted.

L

i.

IL

il

......

 Statutory compliance: . S
ThengmomnentCIeatam(EC)gmnmdtolhcpmpw' ity is strictly under the
‘provisions of the EIA Nouﬁmnnn., 2006 and its-a u—« ' '
‘nme. It does tiot mmanmuntf Consir :

ActsIRnIaslSubmdmatcleg:shnom.em.,asmybe

Fand-based APC system shall be ins '
-Mmmm,ﬁcm%mﬂwmafdw_ .-

Design the ventilation system for adequate air changes as per prevailing norms for
all tunnels, motor houses, Oil Cellars.

Water quality monitoring

mmm _.'- ¥ ‘. : ..'.' a I : __-_._'-_-."_'.<. '
saudaﬂspmwibedm&mmm P R
277 (B) dated 31% March 2012 (Integrated iron & Steel); .S
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May 2008 (Sponge Iron) as amended from time o time; S.0. 3305 (E) dated 7%
December 2015 (Thermal Power Plants)as amended from time to time and connected
toSPCBandCPCBmhmsetvusandmﬁbmemsymfwmnmcmm
according to equipment supplier specification through labs recognized under
Environment (Protection) Act, 1936 or NABL accredited laboratories.

ii.  The project proponent shall monitor regularly ground water quality at least twice a
year (pre- and post-monsoon) at sufficient numbers of piczometers/sampling wells in
the plant and adjacent areas through labs recognized under Environment (Protection)

~ Act, 1986 and NABL accredited laboratories,

(78 The project proponent shall provide the ETP for coke oven to meet the standards
prescribed in G.S.R 277 (E) dated 31st March 2012 iron & Steel); GS.R
414(E)daﬁed30thb[ay2008($pomlmn)asnmmdedﬁommmﬁme,&0 3305
(E) dated 7th December 2015 (Thermal Power Plants) as amended from time to time
as amended from time to time;

iv. wrmmmummwmwmwm

v. Wmmmm e provided ammmwmm
moﬁ‘mthewmﬂifﬁnvymwm- s water pollution due to surface run

VL anege of the pi
vi, processes in the steel plants.
IV. R | |
w ---- submitted to Regional
it mmw&t
ad: maintain the same
e o CCts it S
VL Waste

i mmmmmmmmmmmuwmww
oil. ‘Oil collection trays shall be provided under coils on saddles in cold rolled coil
storage area.

ii. Kitchen waste shall be composted or converted fo biogas for further use.

i WWDWWMP‘WGHGW ventory for the plant and shall
submit the programme for reduction of the same including carbon. sequestration by
twees.

VIIL Public hearing and Human health issues

i. Emergency preparedness plan based on the Hazard identification and Risk

AW&HRA)MMMMMM&WMM

EC (dentification No. < EC21AD0BWB117492  File No. - J-110:1/88712007-(A 1) 'Date'of Issé £Ox, 161112021 Pagsi? of9
J g .
5L oF s 2
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The project proponent shall carry out heat stress analysis for the workmen who work

in high temperature work zone and provide Personal Protection Equipment (PPE) as
per the norms. '

‘Occupational health surveillance of the workers shall be done on a regular basis and
‘records maintained.

Environment Management

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-IA.II dated 30/09/2020,

The company shall have a well lmddmmmnnmcnmlmhwdulywvcbylhe
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to brng into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
‘deviation # violation, of the environmental / foxest/ wildlife norms / conditions and /
smshamholdus/smkehaldas.'{he py of the board resolution in this regard shall

,mlnf@%vﬁm

'...;\'\.

mthepubhcandputonﬁw ebsite of tlweompmy
mpmeWmmummmmywmmcmofw
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environn “statement 1oy each financia
ycathom-mezwnwnedSmPoMnnConm§BbardnS rescribed

the Environment (Protection) Rules, 1986, as amended subsequently
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of tinancial closure and. final approval of the project by the. concered
authotities, commencing the fand development work and start of produc
operation by the project.

§a!
, ALY
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made in the EIA/EMP repert, commitment made during Public Hearing and also that
during their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).
Concealing factual data or submission of false/fabricated data may result in

revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986. -
The Ministry may revoke or suspend the ¢learance, if ir tion of any. of the

above conditions is not satisfactory.
The Ministry reserves the right to stipulate additional conditions if found necessary.

. The Company in a time botmd manner shall implement these conditions.

The Regjonal Office of this Ministry shall monitor compliance of the stipulated
mndzﬁnm.lhcmnywtamhomshmﬁdmwmopmnmﬂnoﬂim(s)of
the Regional Office by fumishing the requisite data /i '
Anymwmacmunemhunmmmmwm
mamamma;wwm 16 of the National Green
Tribunal Act, 2010. _

s, GmdFddRmﬂPﬂdMonﬂngE_gﬁ c a::,ﬂ .@‘ E._.?(
9. MOEF&CC website e | »
Scientist ‘E’
Slgnatur ot Verified
Digi _Indar

~-EC Identification No. ~EC21A008WB117492

h% - .'.‘\.-’I-Q". ﬁ{ﬁ.‘.’f.‘.‘.
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SHYAM SEL AND PCWER LIMITED
@ § 5 Chambers, 5, C.R. Avenue, Kolkata-700 072 {Indiaj
S +9133 40111000 1 +9133 40111031 2 contact@shyamgroup.com

ViGN U27109WB1991PLCO52962 | GETIN 19 AAECSS4210122
£ www.shyarnmetalics.com

@-310_5‘/2025

To

The Range Officer, ' ' o
Asansol Banachal

Jamuria, Paschim Bardhaman

West Bengal,

Ref:- 1. Your Good Office Notice, Dated 04.04.2023

" 2. Information collected Through RTI Act. 2005 vide Memo No 466/BL&LRO/IAM/2023 Dated
18.04.2023.

3. Our Letter Dated 18.04.2023

Sub: - Notice U/s 26,30,32,33 and 65 of Forest Canservation Act.

Dear Sir,

With reference to the cited Subject and letter under Reference, we would like to put forththe
following few lines for your sympathetic consideration.

M/s Shyam Sel and Power Limited having its integrated stee! plant at Village Dhasna , Jamuria of
West Bengal.

While going through the land survey work for our project we come across with certain land which is
not in our possession, to identify the actual status of the land we have made an application through
RT! and have obtained RTI Information on the status of Plot No.473 of Maumdpur Mouza measuring
Total 19,77 acres of Land inJamuria. The office of the Block Land and Jand Reforms Offijcer Govt of
West Bengal-has intimated us Vide his Memo No 466/BL&LRO/IAM/2023 Dated 18/04/2023 under
the RTl Act That the aforesaid Plot of Land i$ non forest land and the Raiyats name rnentioned as
Paschim Banga Pakhe collector. Therefore it was clear to us that the aforesald land Is a non forest
Land. On the basis of this information we have applied to the revenue department for alienation of
19.77 acres of land in our favour. Our application for grant of lease is under consideration of revenue
department.

In the meantime surprisingly we have received a notice from your good office that we have forcefully. .
possessed 473 Plot numbers:of Mamudpur Mouza measuring 8.59 Acre of land which belongs to
forest department as per' Government Record and we: have made violation as per Forest
conservation Act and we have been directed to vacant the place:and clean the same place within 30
days from recejving this notice otherwise strict action will be initiated against us.

“Our Humble submission in this regard are as follows

1. We Have not violated the Forest conservation Act as we are not in possession of 8.59 Acres

of Forest fand . .
2. As per the information obtained through RTI act we understood that the land belongs to

Revenue department of Govt of west Bengal and accordingly we have filed application for
alienation of the land.

AT

s B R S :
e @; 43@%@*@&%% _

For SHYAM SELAND POWER LTD

5%»/

Director/Authorised Signatorv
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SHYAM SEL AMD POWER LIMITED
§ 5 Chambars, S, C R Averce hoeata-t00 02 (ing. 3y
-81 33 40N I0CO

=91 3% «071 101 contact@stnRrgroup S0

U27109WERISNLLCLSIFED | 1QAAECER=210 00
wANAY SPyammaia ~os. com

3. i the aforesaid land belongs to Forest department, then we have not done any violation
deliberately.

4. We request for a fresh joint verification on the aforesaid land under violation and if any
violation is detected we are ready to go through the process under your guidance and will go
through the diversion process to regularize the violation if any committed by us without any
intention to violate the forest conservation Act.

5. We request your good office not to initiate any coercive action against us as the

offence if

any committed by us inadvertenrlyﬂto violate the forest conservation Act.

Your kind consideration of our above reques

Thanking You,

We remain in service of our Nation, Always! Jai Hind!

For Shyam Sel And power limited

Atsy Kumoan Morhw

Factory Manager

(Aloke Mishra)

o

For SH\( A:\A e

tanAd Qi
Director/ Luthonised ot

t is highly solicited and would be much appreciated.
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Date: 18.05.2023

To,
"1) The Block Land & Land Reforms Officer

Jamuria, District - Paschim Bardhhaman.

2} The Range: Officer
Office; Asansol Forest Range

Asansol.

This is in Ref. of Memo No-518/BL & LRO/Jam/2023 dated-04.05.2023 from the Office of the
Block Land & Land Reforms Officer and the Joint Survey done.by Office of the Block Land &
Land Reforms Officer and the Range Officers on 27.04.2023.

This is to be stated that as per the said letter we have been alleged for the possession of
8.73 Acres of Land out of 19.77 Acres of Land under Plot No- 473 of Mouza- Mamudpur, J.L
51 and has been wrongly professed towards us that we have converted the character of the

said portion of the land.

We are in.complete disagreement with the above allegation and request your good office for
the re-survey at the earliest in pur presence.

Copy Forwarded fo the -
1. Divisional Forest Officer-(DFQ) — Durgapur

2. Officer In Charge — Jamuria Police Station

7%

K e
For Shyam Sel & Power Ltd.
- | &/049 /.9
Alek. Moy vy Wﬁ

\ i i GaED
Alok Mishra Bt “@‘Qﬂ ! e PR

(Factory Manager) i 99

SHYAM SEL Alp poPestte T
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OUR BRANDS: {1

ﬂl- G, OFFICE: S 8 Chambers, 5, C.R: Avenue, Kollala - 700 072, West Bengal, Cll; U27108WB1991PLCOS2962 GSTIN: 19AhE:CSEdQ1J1ZZ
SALES & MARKETING OFFICE: Viswiakarma Bullding, North Wast Black, 181, 2nt & drd-Floor, 8C, Tapsia Foad, Kollata - 700 046

T: 491 33 4011 1000 F:.491 33-4011 1031 Emaik contact@shyamgraup.com Web:www. shywmmetahcs com Follow us on; BEEE
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Date: 18.05.2023

To,
1) The Block Land & Land Reforms Officer

Jamuria, District - Paschim Bardhhaman.

2) The Range Officer
Office: Asansol Forest Range

Asansol.

This is in Ref. of Memo No-518/BL & LRO/Jam/2023 dated-04.05.2023 from the Office of the
Block Land & Land Reforms Officer and the Joint Survey done by Office of the Block Land &
Land Reforms Officer and the Range Officers on 27.04.2023.

This is to be stated that as per the said letter we have been alleged for the possession of
8.73 Acres of Land out of 19.77 Acres of Land under Plot No- 473 of Mouza- Mamudpur, J.L
51 and has been-wrongly professed towards us that we have converted the character of the

said portion of the land.

We are in complete disagreement with the: above allegation:and tequest your good office for
the re-survey at the earliest in our presence.

Copy Forwarded to the -
A7 Divisional Forest Officer (DFQ) — Durgapur

2, Officer In Charge — Jamuria Pglice Station

For Shyam Sel & Power Lid. ﬁ,u_t/“
Alok N ) (/@/_

Alok Mishra s %
(Factory Manager) N Wmmuommor:icer

Durrcmu: Division

——————  SEVANG SEL AMD POWER LIRITIED

i @: by i
OURBAANDS: (L o LTIGER | SLTIGER
- “3505 TMT RE-SAR SR SesTEELS

HrG {OFFICE: § § Chambers, 5, C.R. Avenus, Kolkala - 700 072, West Bengal, CIil; U27105WB1991PLC052962 GSTIN 19MECSQ421J1ZZ :
SELES &) MARKETING OFFICE; Viswakanna Byilding, North West Black, 1st, 2nid.& 3rd Floor, 86, Topsia Road, I(alkata - 700 046
T: +91 33 4011 1000 I +81-33 40111031 Cunsalls contacl@shyamgroup com Wab: www.shyammetalics.com Fpllow us.on [l @ £ Frige

For SHYAM s% "“1"/3” LTD

Director/ Autherised Signatory
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Date: 18.05.2023

7o,
1) The Block Land & Land Reforms Officer

Jamuria. District - Paschim Bardhhaman.

2) The Range Officer
Office: Asansol Forest Range

Asansol.

This is in Ref. of Memo No-518/BL & LRO/Jam/2023 dated-04.05.2023 from the Office of the
Block Land & Land Reforms Officer and the Joint Survey done by Office of the Block Land &
Land Reforms Officer and the Range Officers on 27.04.2023.

This is to be stated that as per the said letter we have been alleged for the possession of
8.73 Acres of Land out of 19.77 Acres of Land under Plot No- 473 of Mouza- Mamudpur, J.L
51 and has been wrongly professed towards us that we have converted the characzer of the

said portion of the [and.

We are in complete disagreement with the above allegation and request your good office for
the re-survey at the earliest in our presence.

Copy Forwarded to the -
1. Divisional Forest Officer (DFO) — Durgapur

2. Officer In Charge — Jamuria Police Station

For Shyam Ssel & Power Lid.

fi] CU’K N) /\.‘lrf)yj : g)\/

Alok Mishra % g\
’ \%\ \QB

(Factory Manager) o
K@_@{\rh ?ﬁ\\\’
?Qﬂez cC}\\ O
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REG. OFFI(‘ I8 § Chambers, 5, C.R. Avenue, I(olkala - 700 072, West Bengal, Cll%; U27108WB1991PLC052962 GSTIN 19AAEC§9421JIZZ
SALES & MARSGETIMG OIFFICE: Viswalarma Bullding, North West Block, 1st, 2nd & 3rd Floor, B8C, Topsla Road, Kolkala - 700 046
1 +91 33 4011 1000 I 491 33 4011 1031 Emall; contact@shyamgroup.com Wel; wenw.shyammelalics.com Fellow us on: 67 @ &3 B3

- ¥ s - - B



148 - ANNEXURE "D"

. '--(::'5 ii“';-:%‘(:‘e\f\f\\ T
MMETALICS:

(TR T AT |

To,
The Block Land & Land Reforms Officer
Jamuria,

Sub: Reply the show Cause vide memo number - 518/B. L.&.L.R.O./JAM/2023 dtd.
18.05.2022

Sir,

l, the undersigned on behalf of M/S Shyam Sel and Power Limited, with like to draw youf
kind attention as under -

That Sir, in_the same self-matter a specific case has been lodged by the Forest Department,
Govt. of West Bengal, being Jamuria P.S. Case no. - 159/2023 dtd. 13.04.2023 & which is
subjudice before the Hon'ble Court of Law and in spite of that the land reforms dept.
through B.L.&L.R.0. Jamuria alleged the violation of Sec - 4C (W.B.L.R. Act) and also praised
adding the additional prayer on behalf of land reforms department under Sec - 4€ (W. B.
L.R. Act).

That Sir, in thif situation it is crystal clear that in a same self-matter to separate prayer have
been made by thet.,:g.ovt. concerned and whereas we are neither occupy any piéce or parcel
of land under mouza - Mamudpur being plot number - 473 under P.S. - Jamuria and we are
awaiting for justice from the Hon'ble Court of Law.

That Sir, we. disagree with the said allegation and we also have submitted a letter in your
good office on dated — 18.05.2023 requesting you for re-survey of the same land at the
earliest.

This is for your kind perusal and necessary co-operation considering the: all situations and
circumstances.

Yours-faithfully,

2] 4l
Shyam Sel & Power Limited : Ramasy gzl
B.L. & f\”&;.(l.;d‘ .
Gorrdrfiond 'i‘i‘.‘!ri"-*-‘»“‘fm"da

Encl- Letter submitted to B.L.&L.R.Q, Office seeking re-surVey dtd. 18.05.2023
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To,
The District Magistrate,
Paschim Bardhaman,

Asansol,

Respected Sir,

|, the undersigned on behalf of the M/S Shyam Sel & Power Limited would like to draw your kind attention

as under —

That our company M/S Shyam Sel & Power Limited neither acquire / occupy the plot situated within the
P.S. - Jamuria, under mouza — Mamudpur, being plot number — 473 of nor have any intention to acquire or
srab the said property for industrialization & we came to know from various reliable sources the aforesaid
property / plot originally belongs in the name of the Collector of Paschim Banga Sarkar, but I'm sorry to say
that the forest department forcibly claim the said property as Forest land.

That in this situation my humble request to you to conduct a joint survey in respect the aforesaid plot so
that we can get fair information / demarcation in respect of the property and if we acquire any piece and
parcel of forest land in respect of the aforesaid plot, we shall return back / handover the competent

authority in accordance with system and guideline.

In view of the above facts

my humble request to you to conduct

a joint survey commission under your
supervision in respect the aforesaid
plot for the interest of fair justice.

Copy to -
e The Forest Range Officer,
Asansol Forest Range,
Paschim Bardhaman

Yours faithfully

Alok Kumar Mishra

| GEIAR) S, AR POVISR LIMITED
) i @ EER L) e
OUR BRANDS: |73 | WALTIGER | SLTIGER
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Date- 29.05.2023

TGO,

Chief Conservator of Forest
South East Circle
Directorate of Forests

Government of West Bengal

Respected Sir,

I would like to attract your attention to the fact that allegation for possession of 8.73 Acres of Land
out of 19,77 Acres of Land under Plot No- 473 of Mouza- Mamudpur, J.L: 51.

We have co‘nveyed our disagreement to, 1) The Block Land & Land Reforms Ofﬁcer']'am-uria. District
- Paschim Bardhhaman and 2) The Range. Officer Office: Asansol Forest Range, copy being
forwarded to - 1. Divisional Forest Officer (DFO) - Durgapur and 2. Officer in Charge - Jamuria

Police Station. (Copy enclosed)

Need your kind.consideration in order to initiate the survey of the land in our presence.
Your support and guidance are required.

Thanking you in.anticipation.
For shyam Sel & Power Ltd.

4@@!{ keumay, Mk
Alok Mishra

(Factory Manager)

G Sricty B Sricks
Siriéer &?ﬁﬂ@ﬁw Srice

................. ]
,5“) TMT NE-DAR GIRLLESOSTIEELS

SRR S, 00 PV RS
REG. ORFICE: 8'S Chambars; 5, C.R.-Avanue, Kollata - 700 072, Wes! Bengal, Gitl: U27108WB1961PLC052062 BSTI: 19AAECSOM21 122

SALES & MARKETIVG DFFICE: Viswaliarma Bullding, North West Block, 18!, 2nd & 3rd Floor, 86C, Topsia Road, Kolkata - 700 046
2491 534011 1000 F; 491 334011 103 Emuil; nanhcj@shyamgraupcnm Wb wwwshyammetalics.com Follew LI'.> o) @ £ Eﬁ 2

For SHYAM @;\:/ WERLTD
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Peie: 22/06/2022

To,

M. Vijay Shilpnath,

Chiet Conservator of Forest,
Spulh Eas Circle
Directorale of Forests

Govt of Wast Bengal

Sub: Permission to restart our project work

Respected Sir,
We would like to bring in Lo your kind notice that we are in process of backward integratinn project £
our integrated steel plant. The following some of the facts we would like bring in to your kind atrercio:

Shyam Sel and Power Limited, Jamuria Unit, under the umbrella of Shyam mMetallics 15 nne of the

1,
largest producers of steel in West Bengal with diversified steel products. We are contributing an
important role in the economic growth of the locality, state as well as Nation. WwWe have 50 far
generated almost 10000 employments directly and indirectly. We are continuously growing witn
maintaining, honouring and adhering all the local, state and central rules and regulation.

2. We urging your good self to intervene and arrange/instruct for joint survey of the disputed land

at the earliest as the delay in project work causing a huge financial loss.
We are ready to give an undertaking to adhere the survey report and will compensate the land,

if any.
We are urging your good self to permit us to restart our project work

We are anticipating a favourable and earliest action by your good office.

Thanking You,
For, Shyam Sel & Power Limited

Mo Kuman M

Alok Kumar Mishra™

Factory a!};!aggeg; _

Factory |
YAM SEL ANDPOWER LTD.

aynagar More, P.0.: ahadurpur
yuria, Burdwa stBengal -

[CC to- Hon'ble

For SHYAM SERA MM BEtanei |5
L) ||Al\ L=, Bk ';"i_“a“;‘&N L'D

Director/Authoriznd Signator,
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Date:22/6/2023
To,

Mr. Vijay Shilpnath,

Chlef conservator of Forest,
South East Circle,
Directorate of Forests,
Govt of West Bengal

Sub: Permission ta restart our prolect work.

Respected Sir,

We would like to bring in to your kind notice that we are In process of backward integration project of
our integrated steel plant. The following some of the facts we would like bring in to your kind attention:

1. Shyam Sel and Power Limited, Jamuria Unit, under the umbrella of Shyam-Metallics is one of
the largest producers of steel in West Bengal with diversified steel products. We are
contributing an important role In the economic growth of the locality, state as well as Nation.
We have so far generated almost 10000 employments directly and indirectly. We are
continuously growing with maintaining, honouring and adhering all the local, state and central
rules and regulation.

2. We urging your good self to intervene and arrange/instruct for joint survey of the disputed
land at the earliest as the delay.in project work causing a huge financial loss.

3. We are ready to give an undertaking to adhere the survey report and will compensate the
land, if any.

4, We are urging your good self to permit us to restart our project work.

We are anticlpating a favourable and earliest action by your good office.

Thanking You, .
i Nt
For Shyam Sel & Power Limited g \L‘/
_‘:J _,.\,\l::_'\
-a"/ N
M .'}'4 A
e WA "-'
\, ) gty
B P . " 'I"\" HF,T" b4 »
A\C'L}ﬁ KU\W‘M* e W\‘S At ,”,_1{‘ ey
Alok Kumar Mishra rgest Vo e
L LA
Factory Manager L™
(CC to- Hon'ble MIC department of Forest Government of West Bengal)
SHYAM SEL AND POWER LIMITED ———
TEICHIN pEE
- - TRFE:
omermos: (S SR | WLTIGER | WLTIGER
1BOD TMT HE-BAR Sl S SSTEELS
CFFICE: S § Charmbers, 5, C.A. Avenue, Kolkata - 00 072, Wes! Bengal, G  U27100WB1991PLC0S2962 GTH! 19ARECSOAZIVIZZ
SALES & LIAE#0T) s SFFSE: Viswakarma Bullding, North West Blocl:, 1s1, 2nd & 8rd Fioor, BEC, Topsia Road, Kolkala- 700048
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For SHYAM 8_5- AND POWER LTD
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Director/ Autharizad Signatore
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Date: 22/06/2623

To,

Mr. Vijay Shilpnith,

Chiet Conservalor of Forest,
South East Circle
Directorale of Forests

Govt of Wast Benpgal

suli: Permission to restart our project work

Respected Sir,

We wauld like to bring in Lo your kind notice that we are in process of backward integratinn projest <
our integrated steel plant, The following some of the facts we would like bring in to your kind atraritic

1. Shyam Sel and Power Limited, Jamuria Unit, under the umbrella of Shyam Metallics 15 nne of the
largest producers of steel in West Bengal with diversified steel products. We are contributing an
important role in the economic growth of the locality, state as well as Nation. We have 50 far
generated almost 10000 employments directly and indirectly. We are continuously growing witn
maintaining, honouring and adhering all the local, state and central rules and regulation

2. We urging your good self to intervene and arrange/instruct for joint survey of the disputed land
at the earliest as the delay in project work causing a huge financial loss.

3. We are ready to give an undertaking to adhere the survey report and will compensate the land,
if any.

4. We are urging your good self to permit us to restart our project work

We are anticipating a favourable and earliest action by your good office.

Thanking You,
For, Shyam Sel & Power Limited

Alok Kumar Mishra ;
FSEES?}’/WM ger . '
YAM SEL AND POWER: L_T_I__J_

aynagarMore, ; G ah _fp,_,_..f ;
wria, Burdwan W

[cC ta- Hon

art AT POVWEN ©

For SHYAM St
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Date:22/6/2023
To,

Mr. Vijay Shilpnath,

Chlef conservator of Forest,
South East Circle,
Directorate of Forests,
Govt of West Bengal

Sub: Permission to restart our project work.

Respected Sir,

We would like to bring in to your kind notice that we are In process of backward integration project of
our integrated steel plant. The following some of the facts we would like bring in to your kind attention:

1. Shyam Sel and Power Limited, Jamuria Unit, under the umbrella of Shyam Metallics is one of
the largest producers of steel in West Bengal with diversified steel products. We are
contributing an important role In the economic growth of the locality, state as well as Nation.
We have so far generated almost 10000 employments directly and mdlrectly We are
continuously growing with mamtammg, honouring and adhering all the lacal, state and central
rules and regulation.

2. We urging your good self to intervene and arrange/lnstruct for joint survey of the disputed
land at the earliest as the delay in project work causing a huge financial loss.

3. We are ready to give an undertaking to adhere the survey report and will compensate the
land, if any.

4, We are urging your good self to permit us to restart our project work.

We are anticipating a favourable and earliest action by your good office.

Thanking You,
imi Y. g:;?/
For Shyam Sel & Power Limited v P \Y
L_dj/_,‘\.\ {}_1\
. Py h,
\I\ ::}/J \
v h
\ N AR
\ . . " Ii“._. erl.rl-lﬁ .
,L\l\{ji{j:‘ \@L‘;‘\W—j\-\,r *\r\\)ﬁ\f\w‘s ol & u\‘IT-‘H:-.‘.-':T““'"L”“. o
Alok Kumar Mishra “‘“3.‘ *.':‘(, gt B
- anoh Y

Factory Manager

(CC to- Hon’ble MIC department of Forest Government of West Bengal)

SHYAM SEL ARD POWER LIMITED
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250D TMT HE-BADN
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SALE TALILS
Date:03/07/2023
To, -

Mr, 5.5.K.Anand,

Chief conservator of Forest,
LA & FCA,

Aranya Bhawan,
Department of Forest,

Govt of West Berigal

Sub:Submission ‘,Jf. documents

Respected Slr

Shyam Sel & Power Ltd Is sincerely grateful to you for the kind courtesy extended during our meeting
on 30/06/23 and for sparing time from your busy schedule. We deeply appreciate the time you
dedicated to reviewing our industrfal problem.

In accordance with the discussions held during the meeting, we are pleased to enclose all the
necessary documents for your kind perusal and necessary action..

We kindly request your esteemed self to consider resurveying the land and granting us permission to
restart our work,

Thanking You,

Yours sincerely,

"

(Bikram Munka)

Director

SHYAM SEL AND POWER LIMITED

iy e |
Siricer | Siricen
500D THT AE-BAR TR LSESTESL S

REG,(7F1% 'S Chambers, 5, C.R. Avanue, Kolkala - -
R S Chanbar, 5 G Wanus olla 700 072, WastSangl, 1k TIOHMBISSTPLCOS2362 GSTI: OAAECS 34211122

For SHYAM Zf\ AND POWER LTD

Director/Authcrised Signatery
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SITE MAP IN MOUZA:-MAMUDPUR,J.L.No.-51
PS- JAMURIA, DIST- PASCHIM BARDHAMAN

i
L8

Plot-453
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Site Inspection Report in respect of regularization of encroachment and ex-
post-facto approval of 0.47 ha of forest land occupied by M/s Shyam Sel and
Power Limited for expansion-cum-modification of existing Integrated Steel
Plant in ‘Nil Bon’ aat Mouza - Mamudpur, JL No.51 under Durgapur Forest
Division, West Bengal (online proposal No.FP/WB/IND/442054/2023).

Name of the Inspecting Officer: Sujoy Dutta, Assistant Commissioner, Sub Office at
Kolkata, Regional Office Bhubarieswar, MoEF&CC :

Date of Inspection: 23t November 2023.

- Officials present from the State Forest Department:
(i) Smt.Sarada Saha, ADFO
(ii) Mr.Sumanta Das, Beat Officer
(ili)Mr.Zulfikkar Molla, Forest Guard
(iv) Mr.Fapan Ghosal, Ban Sahayak

Officials present from the User Agency:
(i) Shri Sumit €hakraborty, Director
(ifi)Shr-i Prasanth Kumar, AGM

1. Legal status of the forest land proposed for diversion:
0.47 ha Protected Forest
2, Item-wise break-up details of the forest land proposed for diversion.

NA.

Wheth"er proposal involves any construction of buildings (including
residential) or not. If yes, details thereof:

Some portion of the Sinter Plant of integrated steel plant is already constructed in
the proposéd forest area. ‘

4, Total cost of the project at present rates:

164.31 Cr

5. Wildlife:

Whether forest area proposed for diversion is important from wildlife point
of view or not: . o
The proposed forest area does not form part of any National Park, Wildlife
Sanctuary.

Vegetation:

(a) Total number of trees to be felled.

Nil




(@)

[b)

(d)

(1)
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Effect of removal of trees on the general ecosystem in the area:
NA
Bac]%:_ground‘ Note on the proposal
AL ' ’ . i
The DFO, Durgapur Forestb Division® vide letter No.1490/15 dated 21.6.2023
addressed to the PCCF & HOFF, West Bengal had reported encroachment of
approx..8.73 acres (3.5329 ha) forest land by M/S Shyam SEL and Power Ltd at
Mouza Mamudpur, JL No.51 plot 473. The DFO Durgapur had lodged FIR at
Jamuria Police Station on 12.4.2023, along with POR in the Court of Hon’ble Chief
Judicial Magistrate, Asansol Court [Case Mo-C-764/23 filed on:26.5.2023].
Subsequently, on 31.05.2023 M/s Shyam Sel and Power Limited had filed an
online application for FC for diversion of 0.9 ha of forest land on the Parivesh
portal i (Proposal No. FP/WB/IND/431631/2028). At present the proposal is

delisted by the system. :
Further, the User Agency reassessed their requirement and found that 0.47 ha of

forest land is suffice for their requirement. Now, they applied for 0.47 ha forest
land diversion.

Compensatory afforestation: l
The concerned DFO had submitted that total area of CA and penal CA will depend
on what finally approved by MoEF&CC. However, standard CA/ha rate estimate is
submitted with the proposal. '

The State Forest Department has recommended the proposal with the conditions
that the UA should: provide non-forest land equivalent to five times the forest land
being diverted for the purpose of CA plus bear all costs of restoring the entire
encroached forest land to fully stocked forest status (crown density > 0.7)

Whether land for compensatory afforestation is suitable from plantation and

management point of view or not:

NA.

Whether land for compensatory afforestation is  free from

encroachment/other encumbrances:

NA.
Whether land for compensatory afforestation is ~important from
Religious/Archaeological point of view:

NA.

Land identified for raising compensatory afforestation 'is in how many

patches, whether patches are compact or not:
NA.
Total financial outlay:

NA.



10.

11,

12.

13.

14,

15.
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Whéther proposal involves violation of Forest (Conservation) Act, 1980 or
not. If yes, a detailed report on violation including action taken against the

concerned officials:

The proposal not involves violation of F (C) Act, 1980. However, it is reported that
the User Agency encroached 8.73 acre (3.53 ha) forest land and a big RCC
construction. done within the 0.47 ha. Now the structure on forest land is
incomplete condition. A FIR was lodged at Jamuria Police Station on 13.04.2023.

Whether proposal invelves rehabilitation of displaced persomns. If yes,
whether rehabilitation plan has been prepared by the State Government or
not:
NA

Reclamation plan:
NA

Details on catchment and command area under the project:

NA

Catchment area treatment plan to prevent siltation of reservoir:

NA

Cost benefit ratio:
NA

Recommendations of the Principal Chief Comnservator of Forests/State
Government:
The State Government has recommerded the proposal with some stipulations:

i, User Agency (UA) should pay five times of applicable Net Present Value
(NPV) of forest land per ha for each year of viclation from the date of actual
diversion as reported by the inspecting officer plus 12% simple interest till
the deposit is made as per para 1.21 (i) of 2019 FCA guidelines.

The UA should provide non-forest land equivalent to five times the forest
land being diverted for the purpose of CA plus bear all costs of restoring the
entire encroached forest land to fully stocked forest status (crown density >

0.7).

il

iii. UA should paycost of CA, penal CA along with cost of maintenance for 10
years. i
iv. Compliance of provisions of FRA 2006 should be ensured prior to Stage-ll

approval. v
v. Appropriate Wildlife Conservation Plan should be prepared by the DFO

Durgapur to be funded by the UA.

Dy. Director General of Forests (Central) shall give detailed comments on
whether there are any alternative routes/alignment for locating the project ‘
on the non-forest land;
Attached separately.



16.

17.

(a)

(b)

18.

19.
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Utility of the project: :

$ome portion of the Sinter Plant of expansion-cum—rriodiﬁcation of existing
integrated steel plant of the UA'is'comes’ under the forest Jand which is in
consideration. i :

Numbers of Scheduled Caste/Scheduled Tribes 'to be benefited by the
project: l

NA
Whether land being diverted has any socio-cultural/ religious value:
NA. -

Whethér any sacred grove or very old growth treés/ forests: exist in the areas
proposed for diversion:

NA.

Whether the land under diversion forms part of any unique?eco-system:
NA.

Situation with respect to any Protected Area: ‘
Proposed forest area does not touch any Protected Area within 10 Km.

The construction activity was carried out by the Project Proponent over 0.47 ha
of forest land. The forest land has been demarcated by the RCC pillars with
barbed wire at the side of the Project proponent’s ared. During visit, no
construction activity was observed over the 0.47 ha forest land. It was informed
by the Project Proponent that the construction activity in the proposed forest

.was started in the month of April 2022.

Balance 3.0629 ha (3.5329 ha - 0.47 ha) forest land is in possession of
State Forest Department, which was confirmed by the State Forest Officials
during site visit. No infrastructure/ construction was observed in the balance
3. 0629 ha forest land. However, soil filling was done by the project proponent in
some portion of the 3.0629 ha encroached forest land and new plantation
(Arjun, Akashmoni, Karanj etc) was observed in that area. It:was informed that
the plantation work was done by the project proponent on. suggestion of the

local forest officials.

Photographs taken during the site visit are attached With this report

(Sujoy Dutta)
Assistant Commissioner (F)



Pic. 1: Soil filling and plantation over some portion of the balanced
encroached forest land (3.0629 ha)
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Pic 2: Demarcation of forest land proposed for regularization with bamboo
pole (0.47 ha)
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Pic 3: Barbed weir fencing of the forest land at the side of the Project
Proponent’s area.

Dhasna, West Bengal, India’

Lat 23.681535°
£4/Long 87126

'MAMG+5V, Dhasna, West Bengal 713362, India.




Recommendation of the DDGF {Central), Reg;lozigl Office, iMﬁEFf&CC,=;
Bhubaneswar along with detailed reasons: T T

!

The.regularizaticn of encroachment/violation of 0.47 ha of forest land.
is recommended with the condition that 5 times Penal NPV may be realized;
Penal CA may be done m5 times of encroached land over non-forest land.

b

(ATT.Mishra)
DDGF (Central)
Regional Office, MoEF&CC, Bhubaneswar

ForSH‘;’/—\Mm/ OWER LTD ;

Directorifittharised Sighatory .
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Form-A (Part-1): Diversion of Forest Land
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ANNEXURE "J"

[ o

Project Nome: Shyam SEL and Power Limited Single Window Number: sw/131398/2023 .
| Proposal Numbar: FP/WB{IND/431631f2023 .
i State: WEST BENGAL Current Status: |
. R —— T |
Common Application Form
Project Details

1. Details of Project

1.2. Project Proposal For

11. Name of the Project
|
|

New

Shyam SEL and Power Limited

SW/131389/2023

M/s shyam Sel & Power Ltd. (SSPL), a Limited Company, was incorporatedon 5th
September, 1991, having ite registered office at S.8. Chamber, 5, C. RAvenus, Kolkatain
West Bengal. The Company emerged as one of the majorplayers In Iron & Steet
Industry in West Bengal after successful implementation and ohemtlon of their plantat

21. Legal Stotus of the Company/OrganizationfUser Agency

2:2. Name ot the Company/ OrganizationfUser agency

Registerad address

| 2.3. Address

2.4, Village {Town [ Clty

2.5, State

. District

. Pln Code

., E-mail address

Villoge Dhasno, Jomurig, District Paschim Burdwanin WestBengal.

Private Limited

SHYAM SEL & POWER UMITED

S § Chamber, 5 C.R. Avenue, Kolkata- 700072, West Bengal

Dhasno

WEST BENGAL

700072

prashantkumarshyamgroup@gmail.com

| 2.9. Landline Number

2.10. Mobile number

| |\ 3. Details of the person making application

3.1. Name

3.2 Designation

Correspondence address

3.3. Address

| 8.4. village fTown [ City

3.5. Stote

3.6. District

| | i 37 PincCode
3.8. E-mall address
3.9. Landline Number

3.10. Mobile number

03340164080

7209672694

Prashant Kumar

DGM, Commercial

S S Chambaer, 5 C.R. Avenue, Kolkata- 700072, West Bengal

Dhasna

WEST BENGAL

PASCHIM BARDHAMAN

700072

prashantkumarshyamgroup@gmail.com

40164080

7209672694

Project Location

For SHYAM SE/

Director/ Authorised Signatory




e — s m e —————

4. Location of the Project or Activity

167

4.1, Upload KML kmi@Lkml
4.2 Whether the project/activity falling in the state/uT sharing International barders  NO |
5. Shape of the Project Non - Linear
| . "
‘ Location Details
| Toposheat No State/uT District Sub District village Plot/Survey/Khasra No.
A — = . R - — o
‘ ‘ F45D2 WEST BENGAL Pdschim Bardhaman Jamuria BALANPUR '
| F45D2 WEST BENGAL Paschim Bardhaman Jamuria SARTHAKPUR
| - L — I —— ——— - ; — TS —
|
Remarks
N/A
‘ 6. Land Requirement (in Ha) of the project or activity
6.1. Non-Forest Land
§.2. Non-Forest tand [A] 284.09
8.3. Foresttand [8] 0.9
8.4. Total tand [A+B] 284,98
|
! — S A e == i
I
! 6.1. Total Costof the Project at current price jevel (in Lakhs) 16431
Amount in Words : Sixteen Thousand Four Hundred Thirty One Lakh(s) only
‘ | = - g T - ML ] =
| 7. Empioyment likely to be genercm‘;d
| i 7.1 During construction phase '
. Permanent smploymeant
| 704 No. of permanent employment (No.s) [A] 460
72.2. Perlod of employment (No. of days) [B} 300
71.3. No.of man-days [X]=[A]*[B] 138000
' Temporary employment |
7.1.4. Temporary { Contractual employment (No. of Man days) [¥] 76000 |
7.1.5. Total [X] +[¥] 213000
| —_— o, - TR e e GRS
7.2, During operational phase
Permanent employmant
7.2). No. of permanent employment (No:s) [A] 350
7.22. Period of employment (No. of days) {B] 300
| e === e . S - e
| & 723 No.of man-days [x]=[A]*[B] 105000
Temporary employment
72.4. Temporary [ Contractual employment {No. of Man days) [Y] 80000
| — e ———a e ——ee——teraana PO P——— e e g ey o ey — —
‘ | ‘ 72.5. Total [X] +[¥} 195000
Others
. S e e s el P S =
8. Whether Rehabilltation and Resettiement (R&R) involved? NO 4 ;f’
- . > - = —
Ve *‘rv /"
9. Whether praject area invoives shifting of watercourse/road/roil/Transmission B e Vi ®

linefwater pipeline, etc. required?

0. Whether any alternative site(s) examined or port thereof for the non-site-specllic
companent? :

For SHYAM SE

eyl it _i

Naot applicable 0s the project or activity s site S.poci!ici

ND POWER LTD

S

Dirertor/ Zuthorised Qinnstany



12. Whether there Is any litigation "pend[ng agoinst the profect and/or land In which NO
the project Is propased to ba sat up?
i , 13. Whether the proposat involves violation of Act{Rule/Regutation/Notification of e
| CentralfState Government?
| R ——
 — S E— =
Form-A (Part-1): Diversion of Forest Land
Project Details
1. Forest Clearance
11 State WEST BENGAL
I
| i 12 :i:‘ :qdcz copy of note contalnTng Jjustification for I?cating the Project in forest Justificotionpdf
| 13. Project Category Industry
| ‘ T S, R S — —— e =
I 14. Whather any proposal seeking prior approvat of Central Governmaent under the
| Forest {Conservation) Act, 1880 for diversion of forest land required for this projecthas  No
been submitted in the past?
Proposed Land
2. Details of Forestland proposed to be diverted (Village / Division / District Wise Breakup)
2. Totat area of forestiand praposed for diversion {ha.) 0.9
| 22 Total area of non- forestiand required for this project (ha.) 284.08
‘ 23. Legal Status of forest land proposed for diversion
‘ Area (ha) Legal Status of Forest tand
| 08 District Leval Committee {DLC.) Forest
| ....................... i . —_ e I 1 -
231, Totul Area (ha) 08
2.4, Total period for which the forestiand is proposed to be diverted (No. of years) 8
KML Detuils
Division Durgapur Divislon
No. of Patches — . _ 1 _
KML 5765518_FC_KML_1685536410161_imi@Lkm!
tocation Detalls
Toposhaet No. District Village Range Foresttand proposed for diversion (ha) Non Forast Land (ha)
F45D2 Paschim Bardhaman BALANPUR Durgapur SF 0.9 2B4.09
! Patch Details
Patchf Segment ID Forest Area (ha) Non-Forest Area (ha)} Remarks If any
Eo 09 284.09
Remarks Details |
|
L, > s : =
Totol Patch-wiss Forest Land In the division (ha) /
2.5. Total Forest Land Area (ha) | 0.9
2.8. Total Non Forest Land Amja (ha) 284.09
; \

1. Whather thers I8 any Govarnment Order ar Policy/ Caurt order mlev’unt or
restricting to the site?

Director/ Authorised Sianstary




Total KML-wise Forest Land In the division (ha.)

2.7. Total Farest Lond Areo (ha}

_—————

2.8. Total Non ForestLand Ared (ha)

2.8. Total Area (ke)

3. Component Wise Break Up

’

Foresk Land Propased for Diversion (hu)

Component

industry

09 284.08

Non-forest Land (ha)

4. Total Forest Land(ha)

5. Taotal Non Forest Land (ha}

8. Upload map of thetorest land proposed to be diverted prapared by using DGPS or
! Total Station (pdf oniy) [

Afforestation Detdils

7. Detdils of land identified for Compensatory Afforestation
|| SR

7). Whether Compensatory A"orestuuon Is oppllcable ornot?

No

Others

8. Environmental clearance betdils

8.1, Whether the Project fequires Clearance undarthe Environment {Protection) Act

1986 {Environmental clearance)? e

9. Wildlife clearance Details |

9.1, Whather the Project or a part thareof is located In any Protected Area or thelr £co

sensitive zona? No

Category Specific Details

Document Name Remark Document

Undertaking for Tree Enumerolion Trea Enumarotion

Undartoking_foé_Paym‘entpdf

2 Application of FRA, 2006

FRA, 2006

check IIsLol

Undem:klng for NPV | NPV

Undertcklng Ior poyrmnl: of CA COmpensctory Aﬂorestnnon

Applicatlon fcr _FRApdIl

sarial_na l&pd!

checklist_of _serial _12.pdf

Undertaking

SN— .~ S AL NP

| &1 hereby give undertaking:that the dalc and information given in the application ond enclosures are true ta be bestot my knowiad'ga and beliel and | am awara that if any
part of the data and informotion s found to be false or misleading at any stage, the project will ba rejected and clearance given if any to the pm]acl will ba ravoked at our risk

and cost. In addition to the obmm, I hearby give undertaking that no activity/construction/expansion has been taken up

For SHYAM SEL AND POWER LTD

Director/Authorised Signatorv



Faor

.'. i

A -—\r-'__r',:}-a ‘r"\ : N

suvan S AND POWER LTD .
el Bl l LIy I

n ol mriend Sianalon
Dlll’&c'_f:l'f’f‘\'\i.;']‘-ul'-'_',d JI'AI Felie) _\‘I

1Z. Name Prashant Kumar
13. Designation DGM, Commercial ) 1~7 0 |
14, Company SHYAM SEL & POWER LIMITED ; I
15, Address . . _S;hamber. 5C.R Aver;uo, Kolkata- ;05072, Wost Bengal
1e = bé:e 31/05/2023 ! | :
5 i
e — —— — — - - - _‘ —




PARIVESH

! Minlory ol Ladranment, faco *sl ond Glimare Chongk
Governmon of indla

Farm-A (Part-1); Diversion of Forest Land ANNEXURE HK"

Project Name: Shyam Sel and Power Limlted

State: WEST BENGAL

Submlsslon Date: 27/08/2023

]

Project Detalls
|
1. Detalls of Pro]ecti

11. Name of the Project
il
1.2, Project Proposal For
1.3. Whether proposal expansion s made under 7 (ii) (a)?

1.4. Project ID (Single Window Number)
i

1.5, Description of Project

Y S P T T
[.
slngle Window Number sw/|41537/2023
Proposal Number; ;p/wa/wo/uzqaa/zoza '
Current Status: A e e

il : Common Application Form
|

Shyam Sel and Power Limited
Expansion

NO

sw/141537/2023

Proposal for diversion of Forest land at ‘NIl Bon” at Mouza-
Marhudpur, JL No-51 under Durgapur.Forest Division, Dst.-
Paschim Bardhaman in West Bengal for expanslon:cum-
modificatlon of existing lntegroted steel Plant of Shyam Sel and
Power Limited.

2. Details of the C.orr;npannyrgan!zotion,ster Agency making application
i

2.1. tegal Status of the Com puny{ Organization/User Agency
2.2. Name of the COmpcny/ Orgomzotlon/User agency

i

Reglstered addresT'i

it
2.3, Address i
2.4. Village [Town / city

2.B. State [

2.6. District 1
2.7, Pin Code l
2.8, Lapdmarks

2.8, E-mail clddlres'.is
2.10. Landline Nur:riber

2.11. Moblle humber

1
|

3. Detalls of the person making application
[ TP

3.1. Name

3.2, Deslgnatlor} ;
Corresponden)ce';iad:dress
N
e

3.3. Address, E]i

For SHYAM SH

Private leited

SHYAM SEL & POWER LIMITED

§ § Chamber, 5 C.R. Avem:e, Kolkata- 70|’00‘72 Weetéengcl
Kdlkata §

WEST BENGAL

KOLKATA

700072

Near Chandni Metro
;.srcshantkur.na_rehyomgruup@gmail.ccm

03340164080

7209672694

Prashcnt Kumar - T .

DGM Commerclal und Buslness Development

$ S Chamber, 5 C.R. Avenug, Kolkata~ 700072, West Bengail

Al l\/,W' ER LTD

Director/Authorised Signatory



3.4. Vilage ;’1‘:;}@}1 | clty
3.5, State

3.6. District

3.7, PinCode

3.8. Landmarks

3.8. E-mail address
3.10. Landiine Number

3.11. Mobile number

Project Locatibn

. : i 8
i 4. Locatlon of the Project or Activity

4., Upload KML

172~

WEST BENGAL

KOLKATA

700072

Near Chandnl Metro
prashantkumarshyamgroup@gmail.com
40164080

7209672694

8. KML File Of The Site.kml

4.2. Whether the project/activity falling in the state/UT sharing B

International bérders

5. Shape of the Project Non - Linear
Location Detalls
Toposheet No 'State /Ut District Sub District Village Plot/survey/Khasta No,
F45D2 WEST BENGAL Paschlm Bardhaman Jamurla Dhosn? 473
Remarks

JL No 51 Mamudpur Mouza

v

=" - i
6. Land Requirement (In Ha) of the project or activity

Nature of Land involved In (Ha) Areq Existing Additional Area Total Area requlred aiter
in Ha [X] Proposed In Ha[Y]  expansion in Ha [X+Y]
Non-Forest Land [A] 8 o 8
Forest Land [B] 0 0.47 0.47
Total [A+B] 8 0.47 8.47
Project Actlvity Cost :
6. Project/Actlvity Cost
I
8.1 Cost of the Existing Project at current price level (in Lakhs) .
Y
8 Costof the proposed expansion/ modernlzation of Project at 16431
current price level (in Lakhs) [8]
2
6.3. Total Cost of the project/ Activity (in lakhs) [A+8) 1643
7. Employment likely to be generated
7.1, buring construction phose
Permanent ermpioymant ||
I
71, No. of permanent employment, (No.s) [A] 460
‘ ’ I.‘ | B . . .
7..2. Perlod'of employment (No.of days) [B] 300
. 1 .
For SHYAM BEL AND POWER L¥D

Director/Authorised Signatory



-4

| Others s ;:“

ol
173 oo

7.0.4. 'Temporory [ Contractual employment (No of Man days) 25000

[v]

7.3, No. of IT;&p!quys [x]=(A]*[2]

1 Mg Ty seri ey

7.1.5. Total [X] +[Y] ' 213000 '
7.2, Duting operational phase
Paymanent er1‘qpla;{:"{eur_”rt
i - Existing
7.2.1. No. of permanent employment (No.s) [A] 150
7.2.2, P;g_rioq) of employment (No, of days) [B] 300
7.2.3. No. of inan-days [X)=[A]*[8] 45000

i amrvulc'ﬂ'); amﬁo'y.n?fai‘;l: .
7.2.4, Temporary / Contrqctual employment (No. of Man days) -
vl

7.2.5. Totol X7 +[v] ‘ 45250

ot e

8. Whether Rehabllitation and Resettlement (R&R) Involved?  NO

8. Whether project area involves shifting of
watercourse/road/rail/Transmisslon line/water plpelme, etc. NO
required? - ‘ ‘ !
10. Whether"qny dl.té’rnotlve slte(s) examined or part thereof
for the non-site-speclfic component?

YES

M. Upload Alternote KML

13. KML ALTERNA

iiérhl

14, KML ALTERNATIVE 2 ka
13. KML ALTERNATIVE 1.kml

14. KML ALTERNATIVE 2kl

Alternatlve SIte f ‘

1 I

2
!

2

Location Details |
Toposheet No, o |s‘z;cne/ur Dlstrict

F45D2 WEST BENGAL Paschim Bardhaman

proposed Total
350 500
300 600
105000 300000
300 560
105300 300550
Remcirks |
tue |
true
true
‘true
Sub District Village
Jamurla DHASALA

12. Brief Justlflcotlon on selected site partlcularly hlghllghtlng The area of the site Is less than one hectare (0 47 ch)

envirenmental conslderaticns

13. Upload copy of note contalnlng]ustlflcutlon for Jocating in Justification.pdf

the selected site

.
0

14, Whether‘therle‘i;;s any Government Order or Policy/ Court B
order relevant or rq#trlctlng to the slte?
- I N " .

. For SHYAM WPOWER LTD

Director/Authorised Signatory

L

q—mm—-

1

Environmentcl impact may not be ussessed

{



15. Whethet there is‘any litigation pending agdinst th4r<74io

.:md/or land In which the projact is proposed to be set up?

16, Whather the proposdl involves violation of

Act/RulelReguldtlon/NotlﬂcatIon of Central/State Government?

form-A (Part-1): Diversion of Forest Land

i
: Project Details

1. Forest Clearance.

1.1. State

1 Upload dcopy of note containing justification for
. locdting thé Project in forest land

1.3. Project'Category
1.4. Whether any proposal seeking prior approval of
Central Government under the Forest (Conservation)

Act, 1980 for diversion of forest land required for this
project has been submitted In the past?

Proposed Land

WEST BENGAL
Justification.pdf

Industry .

2. Details of‘Forestland proposed to be diverted (Village / Division / Dl'_strict Wise iB:lqeqkup): i

2.1. Total area of forestland proposed for diversion
S0 P W i %

2.2, Total éreqyrof non- forestland required for this
project (ha.) a
2.3. Legal Status of forest land proposed for diversion

Area(ha)

t
1

0.47

Legal Status of Forest Land

0.47 Jungle-jharl land

2.3.1. Total Area (ha)

. . :
2.4, Total period for which the forestland is proposed

to be diverted (No. of years)

KML Details

Divuslon
No of Patches

KML

Locatlon Detalls

Toposheet
No,

village Rdnge ‘

District

For SHYAM

_Durgapur Division

0.47

30

1
B756374 _FC_KML_ 1693154230730 8. KML File Of The
Site.kml

Forest land proposed for dwermon Non Forest Land

(ha) (hu)

Director/Authorised Sinnatary



Paschi i
- Paschim Dhasn 040¥r5);47
- Cl SF

' i‘.%ﬂrcihclmcn

Patch Details |

Patch/ Seg,nf!;\,e,r’igilD | :Fo,reét Area (ha) Non-Forest Area (ha) Remarks if any

1 N - 0.47 . 8 Contiguous Pbtph of Land

Remarks Detqils

|
Contiguous Patch of Land

| :
e - . - -

N i
Total Patch-WiségForest Lahd in the division (ha)
2.5. Total Forestiand Area (ha) . 0.4700

2.6. Total Non Forest Land Area (ha) 8.0000

Total KML-w,i,s_efll{o_ir.ést Land in the division (ha.) : |

2.7. Total Fotest Land Area (ha) 0.47 |
2.8, Total Non Forest Land Area (ha) 8
2.9. Total Area (ha) 8.47

3. Componerli,t Wise Break Up

4 i
|
1

Component ' Forest Land Proposed for Diversion (ha) Non-forest Land (ha)
Indusrty 7047 00 8
4. Total Forest Land(ha) 0.47
5. Total Non Forest Land (ha) 8.0000
. i | ' -

6. Upload map of the forest land proposed to be
diverted prepared.by using DGPS or Total Station (pdf 7. DGPS Map of the Site.pdf

only)

)
|
t

Afforestation De,tails,;‘;

{4 i 7. Detalls of Ic’mcl:l identifled for Compensatoty Afforestation

7.). Whether Compensatory Afforestation is

Yes
applicable of hot? !

7.11. Type 6fil Cofh!p,énsatory Afforestation Degraded Forest Land

by

o

: K

Others “i
a T

i For SHYAM SEL AND POWER LTD

K



-

8. Cost- Beneut GﬂCIIySIb : 1 76

8.1 Whether Cost- Beneflt analysis for the Project has N/A
been made?
9. Environmental clearance Detdils

8.1. Whether the Project requires Clearance under
the Environment, (Protection) Act 1986 (Environmental No
clearance)?

et tea

10. wildlife clec’nrance Detcils

Z:J S '
10.1. Whether the Project or a part thereof Is located

No
in any Protected Ared or their Eco sensitive zone?

Ty ey

Category Specific Detalls . .
NfA | - h

1. Copy of Additional Information, if any

S. No. Document Nome Remark Document

Undertaking

# | hereby glve undertaking that the data and information given in the application and enclosures are true to
be best of my knowledge and belief and | am aware that if any part of the data and Informotlon Is found to be
false or misleading at any stcge, the project will be rejected and clearance given if any to the prcqect will be
revoked at our risk and cost. In addition to the above, | hearby give undertaking that no
activity/construction/expansion has been taken up

12. Name Prashant Kumcr

13. Designation DGM, Commercml cund Business Development

4. Company i SHYAM SE'L & POWER LIMITED

15. Address | ' . S8 Chcmber, 5 CR. Avenue, Kolkata 700072 West Bengal
16. Date 27/08/2023

. For Shi '."J'-.f.l"ﬁ! AND POWER LTD

 "Director/Authorised Signatory
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! 1Tl
. I 4
| . 7 |

Site inspcctlon Rtpon t of Dwmonal Forest Officer, Durgapul Dmsnon in respect of
pr oposal for Diversion of 0.47 ha. of Forest Land in deOl of M/S bHYAM SEL &

‘ POWER LIMITD (SSPL).

The undersigned inspected the forest land in different areas in the mouza of Mamudpur under

Mongalpur Beat in Asansol Range of this Division involved in the proposal subsmitted by M/S Shyam Sel

and Power Limited , for diversion of forest land of 0.47 ha. in connection with Establishin g Industries

and examined the factual details and feasibility of the propesals, verified the maps ete. and found that —

i)
if)
i)

iv)

vi)

vii)

viii)

This proposal involves surface use of forest land for establishing industries.

There has no tree on the forest Jand.. ‘

Mouza -Mamudplir JL No-51 ,Plot No- 473 is Notified Forest Land (Protected Forest),
Mou‘za-Mamudpur JI No-51 , Plot No-473 is recorded in favour of DF(? Duvrgapliri and
classmcanon is Jungle, :
As per survey report of Land depanment Govt. of West Bengal , the user Agency encroached
the forest land over 8.73 Acre and a big R.C.C. construction done within the area 8.73 Acre
(3.53 ha) covering an area 1.17 Acre (0.74 ha). Now the structure on forest land is incomplete
condition. i |

During inspection it was also observed that endangered/unique species of flora and fauna e:.g'
Wild 1boar Indian jacidc Bengal fox ,Wolf, Jungle cat, Pangolin , Porcupine, Rock python ,
Cobra, Russell’s viper etc in the nearest forest areas under this dwexsnon ploposal

Once time it was part of famous NILBAN. 1
Now it is Sub judice matter 'in the court of Hon;ble Chief Judicial Magistrate ,, Asansol,,

Paschim Bardhaman,

Divisiof :Jlﬁst/Oi:ﬁﬁl—i@
181011

Durgapur

9\""

Dirsctor/ Auitioriced Slgnatory



- 178 ANNEXURE "L"

By Speed Post/Online
.|
| F.No.JA-Z-12011/18/2023-1A-1 (M)
i Government of India
Mlmstry ofl'fnwronment, Forestand Climate Change
1 | (L.A. Division)

'J
! , Indira Paryavaran Bhavan
' [ Jor Bagh Road, Aliganj
‘ | New Delhi-110 003
| | ; E-mail: shrutirai@nic.in
| Dated: 4t September 2023

Sub: Show-cause Notu:e under Section 5 of Environment (Protection) Act, 1986 against

violation of Environmental Clearance & Forest Clearance norms by M/s Shyam Sel and

Power Limited - reg. .

| |’

Ref: i Ministry’s EC letter No J-11011/887/2007-1A.11 (1) dated 18.03.2009.
ii. Ministry’s EClel:ter No J-11011/887/2007-1A.lI (1) dated 17.06.2016.
iii. Ministry’s EC lel:l:er No. J- 11011/887/2007-1A.1I (I) dated 26. 12.2019.
iv. Ministry’s EC letter, No.}-11011/887/2007-1AJ1 (I) dated 16.11.2021.

v. Complaint dated 30.06.2023 from Madhusudan Barkola Unnayan

Foundation.
vi. Ministry’s |letter dated 19.07.2023 seeking a factual report from RO
Bhubaneswar: |

vii. Momtormg report submitted by Sub-Office, Kolkata vide letter dated
19.08.2023. | |

| L]
|

WHEREAS, followmg Envwoxpmental Clearances (EC’s) were granted by the Ministry to the
project by M/s. Shyam Sel Power Limited, located at Village Dhasna, P.S. Jamuria, P.0.
Bahadurpur, District Pa§chxm Burdwan, West Bengal subject to implementation of the various

conditions and ermronmental safeguards contained therein, and
|

i.  Ministry's EC to’ M/s. Shyam Steel and Power Limited for 'Integrated Steel Plant (1.00.
MTPA) [Ductile | Iron Plpe§ Seamless Tubes, ERW Tubes) alongwith Captive Power Plant
(2 x 250 MW) at Village Jamuria, P.0. Bahadurpur, District Burdwan, West Bengal” vide
letter No. J-110 11/887 /2007 -IAJI (1) dated 18.03.2009

ii. ~ The validity oftllle EC No j -11011/887/2007-IA.II (I) dated 18.03.2009 was extended
up to 17.03.2019 vide Ietter no. J-11011/887/2007-1A.11 (1) dated 17.06.2016 -

jii.  Ministry's ECto M /s. Shyam Sel and Power Limited for “Expansion of the integrated steel

- plant for ultlmate producnon of 1.8 MTPA pellets, 0.85 MTPA Sinter, 0.3 MTPA Coke,

36,000.Nm3 }hoyr producer gas, 0.89 MTPA Sponge Iron, 0,6 MTPA hot metal/ Pig Iron,

1. 51 MTPA Billgts, 1.0 MTPA long steel products, 0.1 MTPA DI pipe, 1.2 MTPA Cement

grinding unit, 0. 1 MTPA Ferro Alloys and 136 MW Captive Power plant” vide letter No, J-
11011/887/2007 -IA [1] dated 26.12.2019

iv.  Ministry’s EC to |M/s Shyam Sel and Power Limited for "Expansion-cum modification of
their plant for ultimate pl oduction of 3.0 MTPA pellets, 1.11 MTPA Sinter, 0.45 MTPA
coke, 84,000 NmB/houI Producer gas, 2.:23 MTPA Sponge Iron, 0.77 MTPA hot metal/ Pig
iron, 2.88 MTPA Billets, 1, 65 MTPA Long Steel Products, 0.22 MTP DI ‘pipe, 0 0:48 MTPA
LD Converter, 10 000 mB(day Oxygen Plant, 1.2 MTPA Cement d1 ginit, 0.1 MTPA




179

Ferro Alloys and 316 MW Captlve Power Plant" vide letter no. J- 11011/887/2007 IA I,
(I) dated 16.11.2021 |

2. WHEREAS, a complaint vide letter dated 30.06.2023 was received in the Mmlstry agamst
M/s. Shyam Sel and Power Limited, West Bengal regarding “Illegal encroachment of land 8,59
Acres government forest land, construction activities initiated without obtaining Forest Cleararice
and hiding the Information, concealing factual data or submitted the false/fabricated. data to’
obtain EC & Expansion by the industry, M/s. Shyam Sel and Power Limited, located at thlage
Dhasna, P.S. Jamuria, P.O, Bahadurpur District Paschim Burdwan, WestBengaI"

3 WHEREAS, a Joint- 1nspect10n has been carried out by the Regmnal Office (RO) of thls
Ministry at Kolkata along with Regional Office of the Ministry at Bhubaneswar on 07.08.2023
for ascertaining alleged illegal construction activity within the forest land as reported by ‘the’
complainant. The said report was submitted to the Ministry vide letter dated 20. 08 2023 [copy
enclosed)

4.  WHEREAS, the Joint Inspection report submitted for the project has been examined by the
Ministry and outcome of the report is as summarized below:

i Certain parts of the under constructed Sinter Plant (no construction was taking place at
the time of monitoring) was present within parts of land [(Plot 473 (p)] that has been
demarcated as part of the forest land (shown during inspection by the ADFO and Range
Forest Officer, Asansol (T) Range).

ii. RO, Kolkata office had requested the Principal Chief Conservator of Forest (PCCF), Govt.
of West Bengal to direct the coricerned authority to provide the details regarding the area
of encroachment and action against illegal encroachment vide letter no. 102-
494/14/EPE/ dated 09.08.2023. The office of PCCF vide letter no.. 4880/L&T/2M-
126/2023 dated 18.08.2023 provided the enquiry report submitted by the DFOs along
w1th other documents

iii.  AspertheDFO report, preliminary survey by local Admin on 28.02.2023 notlced thatM/s.
Shyam Sel & Power Ltd. (Shyam Metallics) has encroached the forest land over 8.59 acre.

iv..  General Diary was lodged at Jamuria P.S. on 15.03.2023 regarding lllegal forest land
‘encroachment.

v.  The DFO report also stated that a joint survey was done from Land Department on
27.04.2023 and it was confirmed that M/s. Shyam Sel & Power Ltd Authority encroached
the forest land over 8.73 acre.

vi.  Notice was served on 04.04.2023 against M/s. Shyam Sel & Power Ltd Authority and
finally an FIR was lodged at Jamuria Police Station, Asansel on 12.04.2023.

vii. It was also reported that M/s. Shyam Sel & Power Ltd Authority has applied for forest
diversion for 0.9 Ha of forest ]Jand on 31.05.2023 with project ID SW/131399/2023.

5. WHEREAS, in the conclusion the Joint Inspect Report hasnoted that from observations made
during inspection, it was found that certain parts of the under constructed Sinter Plant was
present within parts of land [(Plot 473 (p)] that has been demarcated as part of the forest land,
. As per the DFO report, preliminary survey by local Admin and joint survey done from Land
Department on 27.04.2023 confirmed that M/s. Shyam Sel & Power Ltd Authority encroached the
forest land over 8.73 acre land. Finally, a FIR was lodged at Jamuria Police Station, Asansol on
12.04.2023 'and P. O. R was submitted on 26.05.2023 in the court of Hon’ble-Chief Judicial

Director/ &ulhorised Signatory
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Magistrate, Asansol Court Further, from the report, it was observed that M/s Shaym Sel has
apphed for forest diversion for, 0 9 Ha ofland on 31.05. 2023 with project D SW/131399/2023

6.

WHEREAS, an FIR was lodged by Forest Ranger Officer, Asansol (T) Range in Jamuria

Police Station for illegal ‘encroachment of Government forest land measuring 8. 59 Acres situated
at Mouza Mamudpur, J.No.-51, Plot No 473.

7. WHEREAS the EC cqndltton-wisemspectlon report has also been received in the Mlmstry and
examination of the same indicates towards non-compliance of following major EC conditions:

vi.

vii.

Vlﬁ.

.

Xil.

xiii.

Xiv. |

XV,

-udatedIG 11. 2021) i

Water quality momtormg and preservation w)

' The level of PM 10, PMz5 exceedea‘ the stipulated standard for three stations (AAQMS 1, 2, 3)

on different da ys' (Specific condition i and Specific condition xii of EC dated 16. 11 2021)

Green belt has n ot been prawded covering the nallah throughout its presence on the pro;ect
site. (Speczﬁc condmon If of EC dated 16,11.2021) €4

.S'urvey report of the green belt developed conducted from the DFO and-a. detailed .reply
regarding the devefo,umeqt of the green beltin 18.4 hectors (45.5 acres) of land outside the
project premises as committed by them has not been submitted (Specific condition iii of EC

! 3
PP has not provfded weH demarcated boundary wall (permanent/ temporary due to
construction) at the pro;ect site (Specific condition iv of EC dated 16.11.2021)

NOC/penmsswnl letter for disposal of fly ash in the abandoned mine pits has nat been

‘submitted (Specific condition v and General Condition: Air quality monitoring and

preservation vu OfECdated 16.11.2021)

Secondary ﬁxmelextmctmn system has not been installed (Specific condmon viii of EC

dated 16.11. 2021} | i

“Submerged arc ﬁlmace is na.‘: provided with 4t hole extraction system:(Specific condition

x of EC dated 15 11,2021 )

The perfannancF test repor& of all the pollutzon control systems has not been submitted

(Specific. condmon xm')

Bore wells were obserued at various locations within the project site which is against the EC
stipulation. (. Spec:f’ ic condf tion xvii)

‘No information as been pmwded for SMS I extension. Continuous online monitoring system
in all process stacks has not:been installed and connected to the CPCB server. Further, from
the stack emissions data viewed on the CPCB website, the emission data was observed above
30 mg/Nmd. (General Condition: Air quality monitoring and preservation i)

Properdustcon t;m!_ measure at raw material handling area has not been provided. (General

Condition: Air quality monitoring and preservation iv)

PP has notinstalled mobile or stationery vacuum cleaners (General Condition: Air quality
monitoring am]i preservation vi)

No wind shelter fence was observed in the raw material handling sections during

. monitoring. ( GeneraI Conditim:. Air quality monitoring and preservation xii)

ETP . was abserved r0| be under construction. (General Condition: Water quality
momtormg and preservatwn i &1ii)

Analysis report [of the ﬁTP treated water has not been submitted. (General Condition:

.

For SvAR SEL AND POWER LTD

Dr'reclcr/Aulhorised Signatary
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No garland drains and collection pits have been provided to the stock pile to arrest run-off:
in the event of heavy rains and to check the water pollution due to surface runoff; (G General
Condition: Water quality monitoring and preservation v)

No tyre washmg facilities was' observed at the entrance of the plant gate (General
Condition: Water quality monitoring and preservation vi} ‘ ; :

Data froni the noise monitoring report indicated that few noise levels of work zone area

. were above the stipulated standard. (General Condition: Noise momtormg and

preservation i)

Open top ladles ‘were being used without any covers. (General Condition: Energy
Conservation measures i)

Reheating furnace has not been shown during visit and the same has not: been in_use.
(General Condition: Energy Conservation medasures v)

No:composter has been provided to compost kitchen waste or convert to biogas. (General -
Condition: Waste management ii)

GHG emissions inventory has not been submitted by the PP. (General Cohd;tion;:, Green Belt

i)

The Hazard identification and Risk Assessment (HIRA) and Disaster Management Plan
counter signed by the concerned factory inspector of the area along with the implementation
status of the proposed plan has not been submitted. (General Condition: Public hearing
and human health issues i)

The Heat stress analysis report for the workmen who work in high temperature work zone
has not been provided. (General Condition: Public hearing and human health issues ii)

PP have not conducted x-ray and audiometry test. No information has been prowded ifblood

" test has been conducted. (General Condition: Public hearing and human health issues

iii)

The project proponent has not complied with the provisions contained in this Ministry’s OM
vide F. No. 22-65/2017-1A. Il dated 30/09/2020. (General Condition: Envirenment
Management i)

PP has not submitted newspaper cutting in which EC was published. (General Condition:
Miscellaneous i)

The receiving copy of the EC intimation letter has not been provided to ensure that.the copy
of the clearance letter has been submitted to all concerned authority. (General Condition:
Miscellaneous ii) .

PP has not uploaded the six monthly compliance report for the period of October 22-March

23.( General Condition: Miscellaneous iii)

PAs need to provide functional display board displaying ambient and stack emission data

" continuously. (General Condition: Miscellaneous iv)

Environment Statement has not been uploaded in the project website, ( General Condman
MzsceHaneous vi) ,

No_document/:’rformatfon with respect to this condition for financial closure and final

ij ‘approval has been furnished by PAs. (General Condition: Miscellaneous vii)-
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xxxiii.  No-information has been received from the PP with respect to the said condition regarding
compliance rowards commitment made during Public Hearing. (GenemI Condm'on
Miscellaneous vm) _

8. WHEREAS, detaﬂed examination of the matter as per information available on PARIVESH

portal indicates that M / s Shyam Sel and Power limited has obtained environmental clearam:e by
hiding the information, co ncealmg factual data regarding involvement of forest land and
submitted the false/ fabpcated data, which is gross violation of Environmental [Protectlon) Act.
1986 & ElA Notification 2006 |

9 NOW THEREFORE, ynu are directed to immediately stop all the illegal on-going
construction' which has been reported to be undertaken within the parts of land that has
been demarcated as part of the forest land.

10. Ini'the above context your attention is also drawn to provision of Section 5:0of the
Emnronment (Pmtectln ) Act, 1986 which is as reproduced below:

“Far the avoidance of d ubrs it is hereby declared that the power to issue directions u,rider this
section includes power to direct: |

a.| Theclosure, pmhzbltxon or regulation of any industry, operation or process; or

b. Stoppage or regﬁlatwn of the supply of electricity or water or any other service.”

1, Attentlon is a]so drawn to para 8 (vi) of EIA Notification, 2006 promulgated under the
Environment: (Protectmp) Act, 1986, which is as reproduced below:

“Deliberate concealmenf and/or submission of false or misleading information or data which is
material to 'screening or scoping or appraisal or decision on the application shall make the
application liable for rejection, and cancellation of prior environmental clearance granted on that
basis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the apphcantJ and foHowmg the principles of natural justice”.

12. | NOW, THEREFORE you are also directed to submit your response as to why this
Ministry should not mltlal:e action against you under the provision of Environment
(Protection) Act, 1986 for the illegal construction in violation of EIA Notification, 2006.You
are advised to submit your rep}y within 15 (fifteen) days of the receipt of this Notice failing
which Ministry will bq constrained to initiate action, as deemed fit and appropriate under
the provision of Section 5 of the Environment (Protection) Act, 1986 and in the
circumstances of the c[:ase with or without any further notice to the Project. Further, this
Show Cause is without prejudice to any other legal action which may be taken againstyou
which inter-alia mcludes actmn under section 15 & 19 of Environment [Protectlon) Act,
1986 1 il

| This issues with the apprpval of the Competent Authority. w "/

(Dr. Shruti Rai Bhardwaj)
Director/Scientist ‘F’
To, i
Senior Manager-Compliance,
. M/s. Shyam Sel and Power Limited,
$ S Chamber, 5 CR Avenue,
Ko]kat’a-?OOO??

CREW AR LT ARG PR/ A e ™
For SHYAM SELAND FOWER LTD

Director/ Authorisad Sidnatan



183

Copyto. ! ]
; 1. The Chairman, Central Pollution Control Board Parivesh Bhawan, East Ar]un Nagar
Delhi-110032.

2. The Deputy Director General of Fores_ts (C); Ministry of Environment, '-F_(_jres-!: and?Climate.
-Ch-ange,- Integrated Regional Office, A/3, Chandersekharpur, Bhubaneswar-751023.

3. Member Secretary, West Bengal State Pollution Control Board, Paribesh Bhaw_an 104,
Block-LA, Sector-1ll, Bidhannagar, Kolkata-700106.- To ensure timely and strict
lmplementauon of the Direction.

4. The Member Secretary, Ind-I, Ministry of Environment, Forest &_ Chmate Change
| ‘Paryavaran Bhawan CGO Complex, Lodhi Road, New Dellhi-110003.

5. The Member Secretary, FC-Division, Ministry of Environment, Forest & Climate Change,
Paryavaran Bhawan, CGO Complex, Lodhi Road, New Dellhi-110003.

6. District Magistrate & Collector, Office of the Gollector cum District Magistrate, Sambalpur,

At P/o-Sambalpur-768001.

(Dr. Shruti Rai Bhardwayj)
. Director/Scientist ‘F’

i) For SBYAM SELAND POWER LTD

Dirzctor 50 natony




484  ANNEXURE'M'

l oRE To METAL

To, | Date: 03.10.2023
Dr, Shruti Ra} Bhardwaj,

Director/Scientist “F”

Monitoring Cell, Impact Assessment Division,

Ministry of Environment Forest and Climate Change,

Indira Paryavaran Bhawan, Jor Bag Road,

Aliganj; New Delhi~ 110003

Sub: Reply to the Show-Cause Notice and Directions ws 5 of Enviroument (Protection) Act
1986 and action taken report against violation of Enyironmental Clearance norms: by M/s
Shyam Sel and Power Limited,

Re: Show-Cause Notice - (F No TA-Z-12011/18/2023-TA-I (M), Dated 04.09:2023)

Respected Madam,

Reference is invited to Show Cause Notice issued by the Ministry vide lettercited above.

By way of the aboye Notice, your good office has directed to immediately stop all the allegedly
illegal ongoing construction which has been reported to be undertaken within the: parts of the land
‘that has been demarcatcd as a part of forest land.

On the captioned S].lbject our submission against the Show Cause Notice, dated 04.09.2023, we.

would like to put forth following few lines for your sympathetic consideration and ﬁuther action in.

this matter; -

i Th&Adja[eénte-plot of t-h,e:@ alleged forest land was acquired by us and we were doing

construction on our acquired land. Before: startinig the work, our internal team along with

third party consultant had conducted the survey: of our own land and boundary ‘Was,

demaréated: accordmgly

2. Asurvey was conducted by Forest department on 27.04.2023 and alleged that we have
made construction in some part of plot of alleged forest land, we have immediately stopped
the construction work. :

3. The alleged Encroachment of 8.59 Actes of forest land is not the fact, as per the
remeasurement ‘done by the Forest department in our presence it has been observed that the
affected forest area is only 0.47 Ha (1.17Acres only) on the demarcation of Forest
department, and accordingly submitted our diversion proposal to regularize the matter.

4. As per the advice of forest department we have submitted diversion proposal with
~ MOEF and CC Vide our proposal No FP/WB/IND/442054/2023 for diversion of 0. 47 Ha of
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Forest land’ for utrhsatron of non-forest and subsequently our diversion proposal application
has been: accepted and recommended by the DFO, Nodal Officer and thereafter by Nodal
officer to the state Secretary. Our diversion proposal currently is under active. consrderatlon ‘
of MoEF & ec (Forest Dmsion)

5. Weare law ab1clmg ccompany, we will ;always ablde the rules and. regulatron framed
under Forest Act 1980.

6. As per the direction of your good office we have immediately stopped all the activities
on ‘the alleged forest area demarcated by the forest department ‘a5 the forest land. Our
humble request is to regularjse the matter as per the provisions of Forest Act 1980. The [ROQ
of 'MOET"'& CC 'has also‘ 'insp‘ected the feré’ﬁt land on d’at'e'd 5"‘ 'Septeknber 2023 ‘on our--
'the Mrmstry ‘We undertake before your good «office not to start any constructmn achvny
inside: the: alleged forest land before recéiving of Stage 11 clearance from MoEF & CC

. (Forest Drvrsron)

e

7, Our pomt wise c0mplmnce and ‘action ‘taken report against. don- compliance: of EC
‘observed by inspecting authority arc as follows: BT

SL
No. |
I | 'The level of PM 10, PM
2,55 .- -exceeded the
stipulated standard for
three stations (AAQMS
1,2,3) on- different days.
-:(Specy" Tc: Condition i and
xii of EC dated
16.11.2021)

Observation u Our Submiésibn-a‘nd Action taken

We have conducted Third-Party, Ambient Air Monitoring Test on
Quarterly basis which:shows the normal value as per preseribed
limit (Copy of the third-party report is attached as Annexure

=7 @)

fi

Green belt has not been
provided covering the
nallah' ' throughout its
presence on the project
site. (Specific condition i
of EC dated 16.11.2021)

We have covered most of the area with the development of
greenbelt on both side of the nallah and remaining area will be
covered by December 2023 throughout its presence inside the
project site (Copy of the photos of developed greenbelt
throughout the nallah are attached as Annexure — 7 (ii)).

Tii

Survey report of the green
belt developed conducted
from the DFO and a
detailed reply regarding
the development of the
green belt in 18.4 hectors

We have already develoPed the green belt in 6.5 Acres of land
outside the project premises and further we have submitted a
request letter to Land Department & Land Reform Officer,
Asansol for providing the rest of land to develop Oxy Zone, Our |
application is under active consideration with land department.
Once allosation of land. is: done, we will devélb_pr' the green belt
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| (45.5' Acres) of land | accordingly. After completion of green belt deveiopment outs:de :
outside’ the project | the project premises we will 'intimate and collect survey report
premises as committed by from DFO (Copy of photos of - develo_ped green belt are
them hds mot been | 2ttached as Refer Annexure 7 (iii)). a
submitied. (Specific
cpnd:t_;gn iii of EC dated
16.11.2021)

Iv. | PP has not provided well | Maximum areas are well demarcated by boundary wall and the
demarcated boundary | rest of boundary wall will be completed after completion of
wall - expansion project (Copy of the demarcated boundary wall is
(Pe;man’éntfremp orary) attached as Annexure’ =T (iv)). ,
at the 'project site
(Specific Condition iv of
EC dated 16.11.2021).

V| NOC/Permission . letter | Permission Letter from Eastern Coalfields Limited for the use oF
for disposal of ﬂy ash in | asbandoned mines for disposal of fly ash is attached as
the abandoried mine pits | Annexure—7 (v).
has. mot been submitted
(Specific Condition vand
general condition: Air

| Quality. ‘monitoring and
preservation vii of EC
dated 16.11.2021) |

Vi | Secondary fume | We have not yet installed the SMS Converter. As per our
extractiéﬁ----'sy'stem has not | expansion proposal we will install the secondary fume extraction
been installed (Specific | System only after installation of SMS Converter.
condition viii of EC
dated 16.11.2021)

Vii | Submerged arc furnace is | The Arc Furnace as proposed in our expansion proposal is
not provided with 4" hole | not yet been installed, During installation we will provide
extraction system | the Closed Type Furnaces with 4" Hole Extraction System.
(Specific condition x of
EC dated 16.11.2021)

Viii | The Performance test| The performance test of all pollution control system is
report of all the pollution | going ‘to- be conducted by reputed institute- National
control ‘systems has not | Institute of Technology.
been. submitted: (Specific:| A copy of the report will bé submitted to MoEF:& CC and
condition xiii) WBPCB within 4 months,

Ix | Bore: wells were observed | We are not using the bore well for the jproject and operatlon use
at  varigus  Jlocations:| All the bore wells are lying abandoned, however only one bore
within the project site | Well is being used for drinking water purpose for employees
which is against the EC
Sﬁpu,laﬁon- (Specific |
condition xvii) '
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No information has been
provided for
extension.  Continuous
‘online monitoring system
in all ‘process stacks has
not 'been’ installed and
cotinected to the CPCB
server. ‘Further, from the
stack © emissions.  data
viewed on the CPCB
website, the emission data
'was obscrvcd above 30
mg/Nm®
condition:

| monitoring
preservation i)

Air  quality

and

SM§s 1]

(General |

We have obtained valid CTE & CTO for SMS 1 from West
Bengal Pollution Control Board dated: 12:04.2023' and will be

iticorporated- and submitted in FY 2324 Six Monthly

Comphance Report (April — 2023 10 September — 2023)

IOpaclty Meter for Continuous Qnline Momtonng System ‘of all
stacks are finstalled and also cconnected to CPCB Serven '
Server Details for your reference.

Link:~

htip://epdins. forbesmarsliall:in:8080

lenyirocomnect/serviet/

 cotn.aiplipls.web.admin:AdiminServlet

{USER ID ~ SSPLJ

Password - SSPLJ.

As you have observed the data is more than 30 mg/Nm® is mdy
be due to Shut down/ Jlight up/ ssudden black out of the unit on
that particular day.

(Report of the CEMS and CAAQMS are attached as
Annexure —7 (vi)), |

Xi

Proper  dust  contrel
measure -at raw material
handling area has not
been provxded (General
Condition:  Air. quality
monitoring and
preservation iv)

Dry Fog, Sprinkler and Bag Filters are already provided in raw
material handling area, we are also in the process of procuring
and installation of some dry fog and Sprinkler system in ouriraw
materials handling area, those areas ar¢ now covered with
tarpaulin. (Copy of Photos of Dry Fog at RMHA i 1s attached as
Annexure —7 (vii),

Xii

PP has not
mobile or
vacuun

installed
stationary
' cleaners

Quality -monitoring and
preservation vi)

(General Condition: Air

We are in the process of procurement of suction based sweeping
machine 7 [VC, in meanwhile we have hired the said machine
through avendor:.

X

No wind shelter fence
was observed in the raw
material handling sections
during monitoting
(G’eueral Condition: Air
quality monitoring and
preservation xii)

The wind shelter fence will be constructed at the raw
material and will be completed within a period of 3 moriths.

Xiv

ETP was observed to be
under construction.
(Generul condition:
water quality monitoring
and preservation I' & iii)

Capacity enhancement of ETP is under Progress & will be
completed by 31* December 2023,
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Analysis . report of  the
STP treated water has not
‘been submitted. (General
Condition: Water quality
Jamoniforing and
preservation iv)

STP treated water analysis is being done on regular basis (Copy
of the Report of STPis attached as Annexure~7 (vni)

Neo garland drains and
collection pits have been
prgvzded to the stock pile
to arrest run-off in the
event gf heavy rains and
'to .check the water
po'l;,lu_t'iou due to surface
runoff: - (General
C‘ondmon Water quality
monitoring and
preservation v)

Garland drains and eollection pits’haS been constructed for
each units and during the monsoon the surface runoff is
being collected and treated priorto disposal. ‘

‘The construction activity of the ongoing gdrland drainage
network will be completed within 3 months.

(]
1

No tyre washing facilities
was observed at the
entrance of the plant gate.
(General Condition:
Water quality monitoring
and preservation vi)

Wheel/Tyre Washing facility provided in gate no. 02 (Photo of
the tyre washing facility is attached as Annexure—7 (ix).

Data from the noise
monitoring report
indicated that few noise
levels of work zope area
were ‘above the stipulated

standard. (General
Condition: Noise
moniforing and

preservation i)

At high noise areas (80 dB and above) it has been advised to
concerned person not to stay more than 2 hrs. Ear Plugs provided
to the employee /workers and also displayed caution sign board
of high noise work zone area (Copy of ‘third party noise
monitoring report is attached as Annexure-7 (x).

Open itop ladles were
being used without any
cover. (General
Condition; Energy
Conservation  measures

v)

After metals tapping in ladle we are using redex for metal cover
& after ladle-put on caster we cover the ladle top with steel Tadle

-COVEr.

Reheating Furnace has
not been shown during
visit and the same has not
been in use. (General
Condition: Energy
Conservation measures

v)

“To reduce the reheating so as for energy: conservation the

hot billets are/will be rolled directly (onling) and we able to
achieve the desired temperature at the end.

Therefore, no reheating furnace is envisaged.
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BE0D TMT RE-DAR

Xxi | No composter has been | Composter provided and waste food including Kitchen waste is
provided to compost | being composted into the Composter on regular basis (Photo of

. kitchen waste ‘or convert | the Composter Unit ia attached as Annexure—7 (xi))-
to  biogas. (General '
condition: Waste .
management ii)

Xxil | GHG emissions inventory | At the time of inspection, the GHG emission inventory was in
| has. not been submitted by draft stage. Now we have compieted the GHG emission

the . ... PP, (General | inventory. This inventory caleulation is done by third party and
Condition: Green Belti) | Weare going to maintain it on yearly basis. (Copy of third party

7 | GHG emission inyentory report is attached as Annexure — 7

! (xii).

! Xxiii | The hazard identification | Hazard Identification & Risk Assessment, Emergency
Risk assessment (HIRA) Preparedness Plan (Disaster Management Plan) caunterstgrled by
and Dj-s_astcrlManagemem Area Factory Inspector is-already Implemented in organization,
plan ‘counter signed by (Copy of the HIRA is attached as Annexure — ‘7(:ml))
the concerned factory
inspector of the area
along with the
implementation status of
the proposed plan has not
been submitted, (General
Condition: Public
hearing and  human |
health issues i) '

. | Xxiv | The: heat stress analysis | We are doing heat stress analysis for the workmen who works in

{ report for ‘the workmen | high temperature work zone on regular basis (Heat stress

: who  Wwork in “high | analysis report. is attached as Annexuré~7 (xiv)). '
temperature  Wwork zone
has' npt been ‘provided.

(General Condition:
Public  hearing  and
| human health issues ii)

Xxv | PP have not conducted x- | We are conducting x- ray, audiometry and blood fest on regular
ray and audiometry test. | frequency: covering all employees (Copy of the x-ray and
No information has been | audiometry test Report is attached as Annexure— T{xv))
provided if blood test has |
been conducted. (General ;
Condition: Public -
hearing and  human
health issues iii) ;

Xxvi | The project proporient has | CER/CSR Expenditure: prepared on yearly basis s attached for
not complied with the | your reference (Copy of status of CER/CSR Expenditure. is.
provisions contained in | @ttached as Annexure -7 (xvi)).
this Ministry’s OM vide '

'OUR BRANDS: 1] Ao
@ ] ol ! ‘ﬁmm 1§ !
E- ﬁ'.TlGER ﬁﬁ%“

SHYAMSELANDPOWERLIMITED |

ﬂmmssmacmmm - 700 072, West Benga
NG OFFICE; Viswakarma Bullding, North West Block, M. am_.a ard ) 046
40111000 7 +91 a3 4011 1031 Emall: contacl@shyamgroup.com Weti: www.shyammetalics.com Follow us on: 38 £3'0

SALES &
T:491 3340

For SHYAM SEL/\ND POWER LTD

" Fiunr, BGQ,TopdaHuad Kolata~

Director/Authorised Signathrv

Alupinigm Fal
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OUR BRANDS: —

F. No, 22-65/2017-IA, Il
dated ' 30/09/2020.
(General Condition:
Environment
Management i)
xxvii | PP has not submitted | EC issuance communication published in newspaper on dated
- | newspaper cutting  in | 28:12.2021 (Cutting of newspaper is attached as. Annexure — 7
which EC was published. | (xvii): i
(General Condition
Miscellaneous'i) |

xxviil | The receiving copy of the | Clearance letter has been submitted to all concerned authority
not been provided to | hitps://www.shyammetalics.com/wp-
ensure that the copy of content/uploads/2023/08/EC-Certificate.pdf y T
the clearance letter has | (COPY of the letter intimating Environmental Clearance. is
begn submitted  fo i all attached as Annexure — 7 (xviii)).
 concerned authority.

(General Condition
Miscellaneous ii)

| Xxix | PP has'not uploaded the | Six Monthly Compliance Report for the period of Oct-22 to
six monthly compliance | March-23 is uploaded in the website. Reference link:
report for the perioc!. of -http‘s:ﬁ(shyammetalips.conﬁwgg _
October  22-  March | contentuploads/2023/08/EC%20Compliance%20Report.pdf
23.(Genergl Condition :

- Miscellaneous iii)

Xxx. | PAs, need to provide | Display board is available at the Main Gate of the plant & is
functional- display board | functioning properly for the display of ambient monitoring data |
displaying ambient & |continuously to general public (Photo of Display' Board iis
stack emission data | Attached as Annexure — 7 (xix)).
continuously.(General
Condition
Miscellaneous iv) _

Xxxi | Environment  Statement Environment Statement is uploaded in Website and will be
has not been uploaded in | continued. Link for your reference.
the project website. ( ht_tp's:'Itwww.shyﬁmhxetaliés.c'_ompr-— _ _

General Condition: | content/themes/shyam/assets/investors/environment-
Miscellaneous vi) clearance/Env-Statement-As-Form-V-Session-202 1-2022.pdf

xxxii | No | document / | Our expansion is totally based on internal accruals.
information with respect '
to this condition for
financial closure and final
approval  has  been
furnished by ' PAs
(General Condition:

Miscellaneous vii)

ORE TO METAL

EE STicer Sricer (s

SE00 TMT RE-BARN

(R

aRF VL

REG. OFFICE: § S Chambers, 5, C.R- Avenue, Kolkata - 700

s, Kolkata - 700 072, West Bangal, CIN; U27109WB1991PLC0S2062 GSTIN: 19AAECSI421)122
- SALES & MARKETING OFFICE: Viswakama Buiing, North West Biock, 15, 2nd & 3rd Fioor, 86C, Topsia Road, Kolkata - 700046 -~
T:49133 4011 1000 F: +91 33 4011 1031 Emall; contact@shyamgroup:com Web; www.shyammetalics.com Follow us on 63 (8 €3 B

(. = ) =] TRAT O P e e

For SHYAM SEL AND POWER LTD

Director/ futhorized Sionotory
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CRE TO METAL
I

xxxiii | No' information has been | Most of the condition is completed against the commitment
received from the PP with | made during Public Hearing and some work is in. continuous
I respect - to' the said | process for the compliance. (Expenses incurred for the
L. 'mn:_djﬁoﬁj regarding ﬁnancial_. year FY 202223 and FY2023-24 (Till August -
& oriﬂ(plian - towards | 2023) is attached as Annexure —7 (xx)). ;

- | commitment made during

| Public Heating. (General
’ - | Condition Miscellaneous

viti).

| Considering the above, it is our humble submission to the: Ministry to consider the closure of the SCN.._ |

- ‘dated 04/09/2023 and not to initiate any action against us. We assure you that we will abide by all the
statutory requirements.and submitall the information regarding the same to the Ministry as-and when
required, |

It is pertinent to mention here that the units of M/s. Shyam Sel and Power Limited is under operation:
in the area since 2008 and it provides direct & indirect employment to nearly 15,000 peaple.

We humbly request. you and the Ministry to support the parties who are taking: part of the ‘Make i
India’ programme. '
- We further 'Iixumelj’ request your good office we may kindly be given -a personal hearing on the:
 aforementioned issues for further clarification. ’

Thanking You, |

For Shyam Sel & boWe’r Limited

Sumit Chakraborty;
Director — H..R.

QUR BRANDS; ——— _

| (S | E| L

G500 TMT NE-BAR

REG. OFFICE: § § Chambers, 5, C.A. Avenus, Kolkata - 700 072, West Bengal, CIN: U27109WB191PLO0S2962 GSTING 10AAECSS4214122
| 'suss;smasnnaomcsz.wmmmwmm-wwmm-mam_ma.w ad, Kolkata'- 700 046
T:49133 40111000 F: 491 83 4011 1081 Email: contact@shyamgroup.com Web: www.shyammetalics.com Folloy us on: @3 @ £ B

| Tt CRgESRi For SHYAM SEL AD POWER LTD

Director/Authorizad Signatnry




INDICATIVE CONSULTANT INDIA ﬂ

(GOVT REGISTERED TEST HOUSE) &%

, s - I £7 N\
EMAIL : indicativeconsultantindia @ gmail.com / indicativeconsultantindia.kol@gmall.com o5 ssoorzom, 1511608

TEST REPORT
Date: 07.08.2023: ¢ | Report No: ICI/HL/A/RN=664/2023 Format No: ICUFM/H/G1 '-g
_Cuslo;ncr Nume : I[YIIII\S/.I IS,I{-:;;AM SEL & POWER Sample 1D No 1| 2023/AC-664 (% :
- . | Dhasna, Behadurpur, Jamuria, Dist;- Paschim 3 - . S If ol
 Address’ * | Bardhiaman, PIN -713 362 | '‘Sampling Date 3 25.07.2023 =
A T P 08 o
Repaeieans |« | VAUt e i e =
& Contact Number el RO = Date g H 05.08.2023- o
#Work Order No. *_| 3000001055, Did. 01.10.202 No. 2, Did. 26.06.2023 ' 53
| #Sample:Description : | AMBIENT AIR ; g w
ALacation : | NEAR MAIN GATE s
Sample Condition i | In Glass Migrofibre Filigi =it
Sanmipling Methad + | CPCH, Emission Re '2 |
S e e . | National Ambient ity bide Central Pollution Control Boayd,
Tcsthchiﬁcaflou * | New Delbi Notifi ! ’; |
e ;
-
i Parameters: TestMethod I
. No. {
— - |
3 1 Respirable Particulate Mat{et (i} St B 182 (Part —23):2006 (RA 2017). !
2. | Respirnble Particulaie MulEp{PM Ve /i 3 5182 (Part—24):2019
3 Sulphur Dioxide (SO ; 26 e ! (Part—2):2001 (RA2017)
‘ 4. " | Oxidesof Nitrogen i ; ' N arf — 6):2006.(RA2017)
5 Ambient Temp f ‘
: (Average

Limit: (ug /nr’} Ambie

) PMus= 100 g/t PRLSSSG lidor gl puris ke hral, Ecologically
. Sensitive dreq & Ot .

Ref: National Ambie
R Novemnber'2002

PP

-.ifrcwl

E CONSULTANT INDIA

Parbati ur’/

(Quality Manuger)
Signatory Authority

Parbati Golui

Quality Manager 1,
INDICATIVE COHSULTANT INDiS

Checked By: A. Patra

Test Witnessed By: Nil (Sampling was done:in front of cuslomer representatives) For SHYAM SCLAND POWER I TD
Estimated chertnmty Not Requiret)

i I+ ==H]
Note: ¥ .".ry‘amlumﬁr pravddd by cusraier N

Sample [¥.drawn by Ms, Indicative Consaltant:india, Director/Authorised Si ignaioN
Sanple. submittod-and igemiified by cuxiomer as; NA:

Test raxuliy shiovn in this test report relate only.to e sample (s) oniy.

Theest rexaliy referred in text reportare based on ohyervaliony & measurements uniler the siored giviranmenfal condittony.

The reprodiction qf the reporcexcept in full by invalid without wrinen gpprovel af the labaratury.

Once issued, the 1est veportceriificate. is in public domain and lahnraraes 15 nel i ponsthie fur e ol iy r:fphmmumﬂ.* 1o repurt.

Retention period nf fested xamples (Filter Paper) is 180 Days fram he dute of Issie of it roport Hnlesy m.‘pgrwis: spscafied

Locatfon uf Nﬂmg' !fq!dw Laboratory

WX N L i

Page 1 of 2

End of Report:

CENTRAL LABORATORY : HPL Link Road, Basudevpur, Khanjanct.ak, Haldia, Purba Medinipur, Pin- 721602

! [ Phone No, : 03224-275765, 9434017584, 9232395890 7797506873 - |
KOLKATA LABORATORY : B1-1/22/1-2, Santoshpur(M), Block-B, Maheshtala, | Kolkala 700142. Mob. .7797245819 7797506970
WEBSITE | : www.indicativeconsultantindia.com ‘ R

Ll




(GOVT. REGISTERED TEST HOUSE) ISO @ _

U | B ' 20015015 4500122018
EMAIL:mdlcativec i tantindia@gmall com/ mdlcatlveconsultanlmdla kol@gmail.com :

TEST REPORT

| . Date: 07.08.2023 : | Report No: ICIFHL/A/RN-664A/2023 Format No: 1CVEM/H/G1

. _Cél;s:lmucr. Namé 2 ?}I/I:/IIS'II‘—{EYDAM SEL:& PQWER | Sample 1D Nu : ZUWAC-GG:(A
‘| Adldrcsfs ol 3 Dliasna, Bahadurpur, Jamuria, Dist.- Paschim B HRNEDT 3 25.07.2023

4l My Bardhaman, PIN -713 362
|

Analysis Start Date | 3 04:08,2023

f | Representitive Name & Aunaglysis complete:
Contact Nomber Date el iF 5.08.2023

#Work Ordler No. . | 3000001055, Did. 01 m_’ﬂzl’ Amend Nn 2. Did, 29.06.2023
#Sample Description | AMBIENT AIR &
: 1 NEAR MAIN GATE

Flastomey Mr. Anirban Mozumdar
Mab. No, +91: 760509¥JZI

“Towards Sustainable Growth

HLocation i
Sample Condition : | In'Tedlar Bag P
Sampling Method : | CPCB, EmissionRegulation (Pu.rtlli] R
Test Specificati . | National Amb;etler Quality Stnndnr&l‘ de Centeal Pollution Control Boned,
i RECLISAION * | New Delli Nulll‘lcn!ion dated ls'"Nuvemher"IGD‘J
SAMPLING TIME
6 09B0AM s
b ;‘ : + Parnmeters A Test Method
B 05:30 PM 4 :
. : JRESULT 1 et
! ; B g B persive Infrared Spu:lromclr}‘
I | Caibon Monooxide (CO) Al 03246 =L Method
l bient T crajure - .
| 2_ ;Xt\n’c:;;) emperaure - % 34.0 Hygrometer

f.'i
.

uu.f. ug ;"m’} Ambient Air.

Carbon mono uxfde*.? mg(f f Shr:.lm basis ﬂnuﬁ:.s m.‘ Rvsidcnf 3
Ref: National Ambieat 4 "@yuﬁry.bmndmdi vide (’en.’ra( Pollution Control Board, New Delh m:iam! 18"
November'2009 &

w*‘é-:rm-\gf?" 3

% .IVE CONSULTANT INDIA

4 Rura.* rcafog.fmm; &m % Ac% Qufier Ara)
*. .G-li

Parbati Goiui
Quulity Manager
INDICATIVE COMEULTANT INDIA

POWER LTD

Test Witnessed By: Nil (Sampling was done in front of customer representatives) For SHYAM SEL AN
Estimated Uncertainty:: Not Required

= Infarmationpiovided by cistomer

Samplécis drawi by M.x. Indicave Consaliont Jidia,

Sanple submitied and identified by customer as! N

Testresults shown ln this est réportreloie ahly ta the sapmple (3) ol

The tey) reswlis referresin test repor are based on observaions & measurements wader the stated envirarmentol conditions.
The reproduction Gf Uie report exco iy full 1s imvolid withuit writen ogproval of the laboratory.. )
Onee [ssued. the test Fuppreceriificate ix in public domain and labnratory i not responsible for.the authanticity of phutucopied tast repurt:
Rutention purlad of tested sumples i 10 Daysifrom the dateaf ixyueof fest report inless otherwive specified. P
Location of Testing: Haldia Laboralory

Noge:

PSR S P R DR R

Vage Quf 2 !

—[tidd of Report

Phone No. : 03224-275765, 9434017584, 9232395890, 7797506973
KOLKATA LABORATORY B1-1/22/1-2, Santoshpur(M), Block-B, Maheshtala, Kolkata-700142, Mob. : 7797245819, 7797506970

1 CENTRALZI’.ABORATOHY - HPL Link Road, Basudavpur, Khanjanchak, Haldia, Purba Medinipur, Pin: 721602
. WEBSITE ' DOWWW, |ndlcatweconsultantlndla com




EMAIL: lndicativeconsultantmdia@gmall com/ Indicativeconsuitantindia.kol @gmail.com ;g%‘;

45001:2018. 7C-11628

e TEST REPORT
Da:tc:-ﬂ%’;éﬁ.hzdll:" ¢ | Report No: ICI/HL/A/RN-665/2023 Format No; ICI/FM/H/61
_ ‘C,i’._l.-!tml;ur.'N'guluh ‘ x [!\JIII/;’.IIS']I:;YDAM SEL & POWER Sumple 1D No & | 2023/AC-665
;Add_rl:&s 3 gm?:mz:h;?m;{ 3Jéun62una. IRV Sampling Date: ¢ 25.07.2023
;Jgf;;:z:‘;: e Nl K. Aiflibanieczntidor :.-nn:y;is Slarl]Da-lc + | 04,082023
& Contact Nimbes Mob. No. +91-7605098321 D;l:laySIscomP eler | 05082023

#Work Order No. 3000001055, Did. 01.10.2021 ; Np, 2, Did, 29.06:2023
#Sample Description : | AMBIENT AIR ‘
#Location ; | NEW LABOUR COLONY
Sample Condition : | In Glass Microfibre Filtgg
Sampling Mcthod : | CPCB, Emission Reg
= el il , | National Ansbient 2 Central Pollution Control Board
Test Specification * | New Delhi Notificali
SL. Parameders Test Method
, No.- ;
. 1. | Respirable Particulate M 15182 (Part —23):2006 (RA 2017)
2. | Respirable Particulate Ma 5182 (Part =24):2019
3. | Sulphur/Dioxide (SO} 182 (Pari = 2):2001 (RA 2017)
. 4. | Oxides of NitrogengN Part-6):2006 (RA'2017)
! Ambicnt Femperali :
Dy
{Averape) RosIomAiee

Limit; (g /'nr’) Ambier

L  PMup= 100 jgind, PG
Sensitive Area-se O

Heft National Ambier
- . November' 2009

il Ecalagically

Naote:

® Infarmation provided by customer

Checked By: A d
(Quality Manager).
Signatory Authority

E CONSULTANT INDIA

Parbati Golui
Quality Manager
INDICATIVE CONSULTANT INDI2

t Test Witnessed By: Nil (Sampling was done in front of customer representatived OF SEVAM SEL AND ."-’,O’t"’i"'\ LTD
Estimated Uncertainty: Not Required

XX NOoha wh o~

Sample Is drawr by My, Indicatlve Consultont India
Sample submitted and identified by customer as: NA
Test results shown m iy 165t report relane only (o the sample (s) only.

Director/ Authtrisel

The tesi results referred intest report are hased on ohservations & measnrements under the saned envirohmental conditions

The-reproduction of the report except i full is invalid without written approval of the laboratory.

Once txved, the testreponticeriificare i in public domany and lebucatery 13 1wl Fespbnxihle for the authéniciny of _:;Hrmmjud 1ext reppart

i

Rerention period of fested samplps. (Fifier Paper) is 18U Duys from the date df issugof test report unless otherwise qu.{ﬂm{ X

Lu;al:on uf Tunng Haldiq Laboratory

1 T

-End of Report

Fege " .

Towards Sustainable Growih

CENTRAL LABORATORY :

Phone No.: 03224-275765, 9434017584, 9232395890, 7797506973

KOLKATA LABORATORY
WEBSITE

Cwe aw

WWW. Indlcativaconsultantindla com

HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purba Medinipur, Pin-721602

B1-1/22/1:2, Sanloshpur(M), Block-B, Maheshlala, Kolkaa-700142, Mob. : 7797245813, 7797506970




(GOVT REGISTERED TEST HOUSE) Iso

aonizms 4500172018+

#Sample Déscription i | AMBIENT AIR +

TEST REPORT S

: : . ; =

Date: 07.08.2023 Report No: IC/HL/A/RN-665A/2023 Format No: ICI/FM/H/61 o

Customer Name :: lM,[/;I [STFiZYDANl SEL.&POWER Sample ID No ¢ | 2023/AC-665A g

- Dhasna, Bahadurpur, Jamuria, Dist.- Paschim ,. oo N ; ol

Address Bardhaman. PIN <713 362 Sampling Date 25.07:2023 g

3 - is'S : 04.08.2023 w

22::::?::: Hve Name & Mr. Anirban Mazumdar ::" “:ybf: sl Io:m L g
B b 7 0832 nalysis complete. " !

Qontact Nimber Mob. No. +91-7605098321 iy . 05,08.2023 u?,

#Work Order No. . | 3000001055, Dtd. 01. lU 2031 ﬁ\mc‘ml No. 2, Did. 29.06.2023 w

1

(]

=

o

=

#Loeation it | NEW LABOUR! COLON ;
Sample Condirion : | InTedlarBag - 200 TR,
Sampling Method 't | CPCB; Eml:s:om '_ dli\liuﬂ l'.l’nrtlll} Eﬁ”"
Sl .| National Ambi Qualuy Stand U§vide, Central Pollution Countrok Boardy
Test Speslication | New Dethi % mm dnted 8" NovembEe 2009 :
' "- & Sf\’\ll’lll\(' TIME ’@ E
b g:, CParameters : 733 Test Method

ispersive lnfrared Spectrometry

M Carbon '\'10noo>.1de (CO Fioy Method

s || Ambien Ternperaturc @Lﬁs' ,]_ : .'
% 2 {Avernge) 9’

Limit: (ug #nr) Ambwm Aw i f!J’ srm:danf{N% pnal) X & 2 ? g. : : ' 3
.,_I' u:"f s basis {!ndm‘ ﬂa.’ Reamwﬂﬂ" ural, adgfcalﬂr&'_ S

oy

e 1.“\
! “:ui.-_'.‘.a’-'.:-'::-.r.

Test Witnessed By: Nil (Saopling was done in Jront of customer representatives)
Estimated Uncertaintyy Nat Required

Note: & nformation pravided by customer

Semple is drawn by Mos. fndicanive Consuliunt India. Mz : e, .
Somple sutwmitied and identified hy customer as: NA Urreeioi /Authonsed wignalone
Test results shown in this test report relote unly to the samnple (v) anly

The test results referred in test report are bused arobservations & meashrements under the stated envirvnitental condiions,

The reproduction of the report except.m fildl isinvalid without writien approval of the laborvtory,

Onee ixxued, thetestreport cenificaie o5 i prbbic domeain ad liburatory onor responsthle for the authenuenty of photocapred test report

Retention perod ofitested sangiles is 10 Days from the dute of isue of 1esCrepuri Wnless atierwise specdicd.

9 faoscalion of Testing: Haldia Laboratary

'1\11\'4{3“9..»,.\

Page2af2 . -

End of Report

CENTRAL LABORATORY :* HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purb?iﬁaﬁinipur' Pin- 721602
~PhoneNo. .03224»275?85 9434017584, 9232395890, '{?3'{'5%9?3

Bi-1/22/1- 2,Sanloshpur(M) Blod( B, Maheshlala Knlkdla-700142 Mob..??ﬂ?245819 7797506970 |
'www Ind:cativaconsultanlmd:a.com 7

KOLKATA LABORATORY

¥



EMAIL: indicatnveconsultannndna@gmall com / indicativeconsultantindia.kol @ gmail.com m

(,GOV.T. REGISTERED TEST HOUSE)

7R

ISO

| 450012018, TC-11628

TEST REPORT
Date: 07.08.2023 : | Report No: ICKHIL/A/RN-666/2023 Format No: ICI/FM/H/61
- . Dotk o
C}!.Stplle:I?'NilILIC’ ' !nf]l/ii’l ISTP:EYDAM SEL & POWER Sumple 1D No 1| 2023/AC-666
D TS _ | Dhasna. Bahadurpur, Jamuria, Dist.- Paschimy ¥ et : ) i
Address | % | Bardhaman, PIN -713 362 Sampling Dale ; 26.07.2023
| HCustomer ' ' I AualysisStart Dute | | 04.08.2023

Representative Name

Mr. Anitban Mazumdar
Mab. No. +91-7605098321 b

- Analysis:.complete- ; 05.08.2023

! . & Contact Number 4 | Date
#Work Order No. 3000001055, Did. 01.10.2021 4 No. 2, Did, 29.06.2023
#Sample Description AMBIENT AIR GAXS
#Location ROLLING MILL AREA

Sample Condition

In Glass Microfibre FiltesPaper & Plast

tle

Note:

e fos | me | o |os

CPCR, Emission RegyJaiigiitPart 111)

Sampling Method
W Nutional Ambient ality Standar

Central Pollution Control Board,

Teat Sisificarion ' | Nesw Delhi Notifightla dated 18" Novemberano
SAMEL
I L T]&_
S.I' Parameters i 'S Test-Method
‘Naw |- : . to :
¢ 130 P
| - ULT: 2) :
1. Respirable Particulate M Wl e/ 24 5182 (Part— 23):2006 (RA2017).
2. | Respirable Particulote Mis) g/ 09 1S:5182 (Purt—24):2019
3. | Sulphur Dioxide (SO e/ 2 {Part—2):2001 (RA 2017)
4, | Oxides of Nitroge ng f 41013 - (Part = 632006 (RA 2017)
‘Ambient Tempe " s . : 2
- (Average) & g Y REAMELeF
Limit: (jig # nr') Ambien vstandard (Nationa()
P 100 g/t ral, Ecologically
Sensitive Avea & O
Ref- National Ambielidir Quality Siandar: liri Notificatlogsiated 15"
Na\fember".?ﬂ_ﬂg 2 '
E CONSULTANT INDIA
MMM | = - oanil
Prep {8 L _ Checked By: A. Piire Parbat{ GolGi

Test Witnessed By: Nil (Sampling was done in front of customer representatives)
Estimated Uncartmnty Not Required

= Infor wicledt By cus
wnrpfc is drawn a‘}}' My Indicative Consultan India,
in hnlired wisd scdamiiffed by customer av N
Text resiles shown in this g, \l svport palone vily tu e saople (s} only.

The reproduction of the repurt exvept in  Jull i invalid without eritten apprawil of the labaratory.

Ehe ue b b

Retenition period of tes)ed samples (Filter Paper) is )80 Daps from the date of issue of text ripan ¢
Lecation of Testing: Halia.Laboratory

Thie test revilis rigferred in test report.are based an obsepiations & measureminis undep the sigted eavironnemal conditions.

Qnce isyued, lha fest reporveer/ficale ix tn public domain aid labartary is not rw:pmnbfc Jor dig authentleity of phorecopiad est report

(Quality unager)
Signatory futhority

FParbaiti Golui
Quality Manager
INDICATIVE CONSULTANT IND!A

nrl_

For SHYAM SEL AND POWER LTD)

Director/ Authorised Signatdl

unlexs ofhierwise speeifisd,

Page o) 2

End of Report.

Towards Sustainable Growth’

r

CENTRAL LABORATORY :

Phone No.; 03224-275765, 9434017584,
KOLKATA LABORATORY
WEBSITE

WWW, indlcauvaconsullanundia,com

1 1 [ . ¥ AR 3 ol i

HPL Link Road, Basudevpur, Khanjanchak, Haldia, Pu

Purba Medinipur, Pin 721602

9232395890, 7797506973

B1-1/22/1-2, Santoshpur(M), Block-B, Maheshtala, Kolkata-muz Mob..7797245819 7797506970



' (GOVT. REGISTERED TEST HOUSE) - Iso

9001.2015 4500172018 -

EMAIL: lndlca.tweconsultantindia@gmall com/ rndicatlveconsultantmdla kol@gmail.com

TEST REPORT

#Sample Description AMBIENT AIR 477 %8

L=

| - Date: 07.08,2023 : | Report No: ICI/HL/IA/RN-666A/2023 Format No: IC/FM/H/61 o
l ' Customer Naine, 3 tzl[;xfﬁz\;)AM SEL & POWER Sample 1D No 5| 2023/AC666A o

.| Dhasna, Bahadurpur, Jamuria, Dist- Paschim | o o i : o

Address. * | Bardhaman, PIN 713 363 Sampling Date 4 26,07.2023 acl

: Analysi Dite: [ ¢ | 04.08.202 'S

flS;::;::::tiw Name & Mr. Anirban Mazumdar : :uullys:s_ Smﬂl :m 0505203 g

APEEICID; ) nalysis complete " Henk

Contakt Nimber Mob. No. +91-760509832 ) Bato ; 05082023 us,

#\Work Order No, | 30000010455, Did. 01,10 "GZi Ammd No. 2, Did 29.0612023 7

B

(]
3

Q

l,—

#Loealion : | ROLLING MIL.LARI:A {
Sample Condition + | In'Tedlar Bag
Sampling Method |2 | CPCB, EmissioniRegi _”ﬁ
i g e . | Nationad Ambiéntair Quahly Standurds vide Central Pollution Control Board,
Hedonealsalion * | New Delhi No mlliun dated lS'"howmbci’lUﬂ? :
I Sl Parameters Test Method
¥ NO‘ . ! * . L

ﬂi 30 PM

2

Ri‘SllLT = R i
T x& -p}gpcrswe Infrired Spectromeétry
Fo30mr G L

i Carbon Monooxide (COY 4 R Melhod

1
e ﬁf‘é_b-iygmmmr

5. |-Ambicnt Temperature o
o ) (Average) :

Limit: (ug/nt’) Amb.?m.rzif: Qni;my standard (
R ¢ é

Carbon mono a.drfc"? mg{m" SliduFs basis (!ndmrﬁaf Re.sfdcm
Ref: National Amblenf 4i i
November'2009

_Prqparm@

Y Rura! Ecafagf sally .S‘e;miﬂz‘ﬂ” Anad
o Standards vide Central Pollution Contral Board., Mrw Dﬂﬂﬂ* / i

Parbati Golui
Quality Manager
INDICATIVE CONSULTANT INDI#

Test Witnessed By: Nil (Sampling was done in front of customer representatives)

LAND POWER LTD

For SHfA

Estimated Uncertainty; Not Required /1/

Note: [ # Inforinailon provided By customer. o ) o L
2 Sample s deevn by M Indicative. Consultant Jndi, 1
3 Sample xubmaied and identificd by custwmer-ose N4
4 Testresults sltawn in ihis iest eeport relate only 1o the sample () aply,
3 The test resilis referred in qist report are based o oBservatums & meayurcmens inder the Sigtedd eovgrommenial candinis,
[4 Phe yeproduciion of the report sxcept in full 15 invalid withunt weitien approval of the tohortry,
7 Once issued, e 1est report certificate i i public domant aaddaboraiony )x natespansihle forr shis autlienticily of ploricopred=est report
& Retention peripd of testvd samplexis- 10 Days frum the dare of (ssue uf st report wless otherwise spegificd.
9. dacationef Yesting: Maldia Laberatory

Poge-2qf 3

[ - - End of Report

Phone No. : 03224-275765, 9434017584, 9232395890, 7797506973
B1-1/22/1-2, Santoshpur(M), Block-B, Maheshtala, Kotkata- 700142 Mob 779724581 9, 7797506970_
www.indicativeconsultantindia.com /

KOLKATA LABORATORY

1 CENTRAL LhBORATORY = HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purba Medinipur, Pin-721602
. WEBSITE




EMAIL mdicatnveconsultantindia@gmail com / indicativeconsultantindia.kol @ gmail.com

gy T
INDICATIVE CONSULTANT INDIA

(GOVT. REGISTERED TEST HOUSE)

gt

I 9 ;\

9001:2015 45&1:2018 Tc..11m.
& TEST REPORT
Date: 07.08.2023 : | Report No: ICUHIJMRN-’HBHUB + * | ‘Rormat No: IC/FM/H/61 iz
o M . [ Mis, SHYAMSEL&POWER e . o S
Customer Name™ ¢ | STMTEED. U s o B i | S8MRIEIRING : | 2023/AC-719; g
A i L O A
; . E Analysis Start D : | 04082023 a
#ﬁfﬁi‘:z::me Name 2 er,.Anirban.v dar A::;::: ¢$;1e$¢ qr e " g
& Contact Number. | | | Mob-No-#91-7605098321 o o[k WS 1| Tesi82023 . | T
HWork Order No. : | 3000001055, Dd. 01.10.2021 Anichid. IND 2, Did, 29.06.2023 =
#Sample Description | ¢ | AMBIENT AIR 5% 185 L2
#Location : | NEAR BATCHING PLANT © B
' Sample Condltion : | Tn Glass Microfibre Filter Paper & Plastic Bolle @
Sampling Method : | CPCB, Emission Regulaiioni{Part [II) = g
15 2 e o] : NndnnnlAmbientAafnguallryStnndarﬂs?ﬂdeCentrﬂPullutlun Control Board, —
Kest Spgeification * | New Delhi Noliﬂcat]un dated 18" November?20
'8k ‘Parameters. v Test Method
‘No. Zo Ll Ly i :
i
’ T. | Respirable Particulate Manc'r‘{PM‘I;_._) dig 89.18 O ;ﬁj@g};stgz(pan-:za)':zoo‘s RA2017)
2. | Respirable Particulate Matlee (PMys) | &g/ oy, 35.89 SIS 5182 (Part— 24):2019
. 3. | Sulphur Dioxide (SOz) 5w gl 1926 875182 (Part—~2):2001 (RA 2017)
4. | Oxides of NitrogendNOsy"™ 5 g /ot 45,50 S 5182/ (Part -~ 6):2006 (RA2017)
| Ambicat Temperafiie” P @ B0k :
e (Average) = -..‘3,! ¢ - = gromeler
Liniit: (ug /ne) Anbient Air( 5
|
PMyy=100 ug/nt, P

Nale:

Test Witnessed By: Nil (Samphng was done in front of customer- rcprcscmauves)
Estimated Uncertainty: Not Required

Sensitive Area o 7 o

Ref: Nammaf Amb:
Novem bcr 20 09

b R P

(Qunhty anager)

Signatory Authority

oar‘/

For SHYAM E‘EW:}@JER LTD

I

“ I 4‘ . by

Samp.'e s vt by Mrs: fndrcsm ve Consultant Indic.

Sample submitted and identifiod by customer ax: NA:

Test resulls shovn in this test reporf relate only ta:the sample (s} oily, A

Tha test results referred in test roport are based on observations & mieasurements undar the siated m:mnmmmlc?mﬂm

The reproduction of the repore except in fullis invalid without writien approval of the laboraiory,

Once ixsued, the test repori/certificate s in public domain and laboratary is nof respasibls for ﬂr: aiithentloity of photptopiod test report
Ratention period of tested samplos (Filtar Paper) is- 180 Days from the date of isrue of test report unless otherwise qxctﬂai

Locatign of Testing: Haldia Laboratory

End of Report:

S i P e Ko A
Dirgetar i fitnrieg

et N

Page l-of2

il

CENTR1AL LABORATORY :

KOLKATA LABORATORY
WEBSITE |

HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purba Medinipur, Pin= 72%602
Phone No. : 03224-275765, 9434017584, 9232385800, 7797506973

www.indicativeconsultantindia.com

B1-1/22/1:2, Santoshpur(M), Block-B, Maheshiala, Kolkata-700142, Mob. : 7797245819, 7797506970




| 4 v - — ST )t o] b b P TS 1

| INDICATIVE CONSULTANT l\IlIA

900;:2015 45001201&-'3
EMAIL: lndlcatlveconsultantindla@gmall com/lndlcatweconsultantmdla kol@gmau com - ' t

TEST REPORT
Date: 07.08.2023 : | Report No: IC/HL/A/RN-719A/2023 Format No: ICUFNM/H/61 &
ol M/s. SHYAM SEL & POWER = ,
% X il N s | 2023/AC-719A
CustomerName LIMITED Sample ID No 23/A
Address ' , | Dhasna, Bahadurpur, Jamuria, Dist,- Paschim Sampling Date , 26072023 -

Bardhaman, PIN -713 362

#Customer | ' | BT G " A Analysis Start Date |+ | 04.082023

RepresentativeName & | 1 +91-76050 5321 Analysis complete -
Contact Number IROCE e T ¢ | 05082023
#Work Order-No. 1 '] 3000001055, Did. 01.10.2021 Anlﬂ'll:[NO 2, Dtd, 29.06.2023

ws

#Sample Description AMBIENT AIR h-
#Location : | NEAR BATCHING PLANT-'
Sample Condltion : | InTedlarBag . - = ;
Sampling Method | CPCB, EmissionRegulation (Part Ill) e
Natlonal Ambient‘Air Quality Standardswide Central Poilution Control Board,
New Delhi l\uufimﬂon duted 18*November'2009

Towards Sustalnable Growth

Test Specification

L "-.-y.‘i.‘ b o
+ SJ\MPLING TI'ME R
| 0 lB.MA{tL
i IE:; ©‘Parameters Test Method
o - {IG.(II} PM
J ¥ RESULT ﬁ‘ - 3
oltd Carbon Monooxide (CO) L : ﬂ 3213 k;' 4 : ;L?ﬁ.pm Ncméhod Smmmm
S Ambient Temperature B T - N
z, | St i e i 330 ‘«t;iﬁ?ﬁwﬂmomew

{ug /nv) m:em;w standard (Nadonal) - 5 7. =
e WU Wmﬁm ; «\ﬂ""‘

Carbon mono an‘n'a=2 mfu&'lg:m basis ﬂndw'}‘\ha'. &deam?ai Rural, .Ecalogfcaﬂy Serisi
! Ref: Nationial Amb;em' Al Qgpe‘wﬁmdm& vide Cwsmf Paﬁ'm{aa Cona-ol Board, New De i
e [l November'2009-

dick Other drea)
:’i'&aqdamdlﬂ‘*

ol i, ! . - . Mirsrarl fpdhnriaed Binnato®
‘Test Witnessed By: Nil (Sampling was dane in front-of customer representatives) : ] ‘
Estimated Uncertainty: Not Required

|

Note: W Information provided by customer

Sample is drawn by Mys. Indicative Consultant Indic.

Sample submitted and identified by customer as: N

Tost results showr int this test report relate only to the sample (s) only.

The tese results referred in (est report are based on observations & measurentents under the stated envirormental conduwn.r

The repruducnon of the report except in full is invalid withow! written approval of the laboratory.

Once issued, the test reporvcertificate is in public.domab and laboratory is rot responsible for the autheniicity of photocopied test report
Retention period of tested samples is )0 Days from the date of issue of test report unless atherwise specified.

Location of Testing: Haldla Laboratory

Y O N PR T NP

) Page2of2 . -
End af Repors h:

CENTRAL LABORAT.ORY

HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purba Medinipur, Pin- 721602

Phone No. : 03224275765, 9434017584, 9232395890, 7797506973
- B1-1/22/1-2, Santoshpur(M), Block-B, Maheshlala Kolkata 700142 Mob..7797245819 7797506970
WWW, indicahvaconsultantmdla com

' KOLKATA LABOFIATORY
weasns -
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Green Belt Development beside Nallah

For SHYAM SEL AND POWER LTD

Director/ Authorised S




3 20230933 1121

For SHYAM SEL ANQ POWER LTD

Director/Authorised &i-- =y



For SHYAM SEL AND POWER LTD

Director/Autharisad Signatai/ o=
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For SHYAM SELAND POWER LT3

' s g

Director/Authorised Signatory~ * LAl
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For SHYAM SEL AND POWER LiU

1orised Signatory
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o Slanali
Direcio.r,'f\utm;naed Sionatody



For SivAM SEL AND POWER LiJ

Director/Authorised Signatorv



: S0 GPS Map Camera

/est Benqat, India
' india

Y/est Bengal, India
Bl f 8

JA128 P GMT 05

10 P GMT <0530

For SHYAM SELAKD PCWERLTD

rf

DirectorfAuthorised Sig



"*"'Qs_ : -.--{.—q:._ I
,GPS Map Camera i, -
% Boncel A 5 Dhasna, West Bengal, India
Dhasna, West Bengal Ingia

HD, Dhasna, ¥

Ph GMT +05:30

] i~

2, GPS Map Camera

Dhasna, West Bengal, ingi

MAtACXV, Dhasna, Wes: Bengal 713362, India
Lat 23.58361°

Long 873214967

07/09/23 04:43 PA GHAT -03:33

o A =

For SHYAM SEL AND POWER LTD

Director/Authorised Sionztore



< GPS Map Camera

e — .
Paschim Bardhaman, West Bengal, indla

Dhasna, West Benga!, Ingia .
MAMG<X2, Dhasna, West Bengal 713362, India A Unnamed Road, West Eengal 713362,
- Lar23.68521°

Long 87127525
07/0%)23 04:49 PK GMT +05:30

- Google

S0 e

.'.Q: GPS Map Camera

Dhasna, West Bengal, India
. engal 713362, india

waka eI )
A Ol

For S

Director/ Authorised Signatory



&L 6PS Map Camera

Benaqal, Incha
3 Roadd, Ohasla, West Bengal 713362, India

Google ¢+ a7 0502 PR GIT «05:30

=

Dhasna, West Bengal, India

M4MG+5V, Dhasna, West Bengal 713362, India
Lat 23.682672°

Long 8712793¢

07/09/23 04:58 PM GMT +05:30

QLI AR O N e s I R
For SHYAM SELAND POWER LTD

Director] Authorisad Sigr

elod
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Eastern Coalfields Limited
(a subsidiry of Coal Indla Ltd.)

officanf the Agent
| New Kenda Colliery
| Po Kenda, Burdwan

I - |
Ref. No: NKC/Agent/ 2013/ + £ Date.dr?%;t_ty_‘ls
Yo The b -

Authorized Signatory,
Shyami Sel & Power Ltd.

' sUB: Permission for filling fly ash at West Kenda OCP.
. |

Inresponse to yﬁ)ur letter dated 26/11/52013'addressed to the General Manager, Kenda Area
and request seeking permission to fill our de-coaled OCP with fly ash, the management has
agreed to the sa m.e_: after discussion with the General Manager, Kenda Area.

Your company may fill the void created'in the old OCP of West Kenda, Under Kenda area.
The following shall be observed as précautionary measures in addition to other restrictions
imposed by the state' Govt. bodiegd for carrying out such disposal.

1. All tippers carrying fly ash shall be in 2 covered and approved type. '

2. The filling shall be done in the area demarcated by the OCP surveyor only,

3. Filling shall be done up to an height of 3 meters and the ash spread evenly by
mechanical graders, so that the same can be covered with'top soil to prevent pollution.

4. The work shall.be done in daylight hours only.. |

You may: start-the work with written information to the under signed.

= ol

i\{qu rs faithfully

AGENT
New KendaGolliery— - +.. .
, _ Kendasfollers-
General Manager, Kenda Area - L
Manager, New Kenda Colliery

Surveyor ,West Kenda OCP }
File . i |

b wpE

0

: o emm Dy BOWER LT
For SHYAM Gl AND POWER LY

Director/Authorised Signatory



SHYAM SEL & POWER LTD.

212

SHYAM [ERTSSSSR I+ § SR Y
il 3 F@ 500¢ .

Vision for Future
e

Date: 26.11:2013

Fer
To .
The General Mariager
Kenda Area

Esteemed Sir;;

We Shyam sel and Power Ltd havefour units in our Burdwan dlstnct We produce Ferro alloys,
ptwe power plantat Palitpur,

Btllets, and TMT bars named as SEL Thermax. We have our-own ca

Mangalpurand Jamuria as well which is our upcoming project.
The fly-ash which is our disposal from power plant needs to'be disposed in any abundant OCI

or Mines in this regards we thlnk your West Kenda OCP and Chora QCP could be:a feaslbln
option. So we would like to request you to ‘give Us the permission for filing up your abundar

OcCP. and Mines at Chora and West Kenda respectwely with fly=ash.
Thanking you,
Yours sincerely

For
SHYAM SEL AND POWER LTD.

Director/Authorised Sinnainne



Phone : 0fﬁce-667-109

Eastern Coalfields Limited

Fia
é - ( A Subsidiary of C%al India Limited )
Q‘Nm&' :f Offlco of the Agant/ h:n-:itn:lh Colliery

P.0. BAHULA ( BURDWAN ) 718322

tef. No. x/nc ar./uent/aow/jS{ _ Date...z..g.'.’.t?.'.zgj.?m..-.
W '

m 1 |

N/S Shyam Sd & Power L ta(Power Division),

5 C.R.chnuq,

Subs ¥111ing of £y ash

Dear Sir, | '
| Pl eage refer to your letter No,Nil dated 19.08.20*&

regarding gbove cited subject , your propoesl for filling f1y ash
has been g,ccepted by Competent guthority to dwmp fly ash at

,B,hu],a old quarry anﬂl other places as per guidence of Hanagea',
| Iou are reuested t chalk out your PIOETamm e
accordinay with gn intimgtion to the undersigned .

Yours faitnfully,
”\_ﬁf‘//
16+ 10

(Mrityunjay %en)

Dy.CME/ Agent,
Bahul o/ Lower Kenda 00111.ury91'-

.

€Ca lCo .....nergu. Manager, Lenda Areas
CCe Yo, !anager,.ba,hlﬂ.a. 0011iery.

Director/Authorised Sigriatory



Phone : (0341) 2067481(0)

T O ' Fax: (0341) 2007274 (0)

A e i ECL Website ~ www.sasterncoal.gov.in

" ¢ % EASTERN COALFIELDS LIMITED -
N’ . (A Subsidiary of Coal India Limited)

Ofo the Cliicf Genensl Manager, Somepur Bazari Arma

PO: Bahula-713322, Dist.: Burdwan

Re No. CGM/SBA/Sales/18/10/\% 7 Dete: 03.09.2010
Te,
M/s Shyam Sel & Power Lid.,

| Wemm;iwdymmmwslumobm e
mﬂmdhﬁ‘wdwﬁmm o Yo

A:wumdh&quaﬁ&emdmﬂ,wehtwmmw

accommodate your fly PSP Siding. We have about 20,000 — 25,000 Cubic
l"‘“m"’ﬂ% mtanmofﬁzlncaw-dmgsm
a8 you want, | %

:! ' e s — _____,.-—-' L

AT =0T
For SiAYARM ShEb AND POWER LTD

Director/ Authorised Signat>ry

N e
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" Shyam Sel & Power Limited

- Jamuria Unit

" Master List of Monitoring & Measuring Resources

N Gate No. 01

| Aug - 2023

CAAQMS No 2

Near Organic garden

| Aug - 2023

~ CAAQMS No. 3

Near Main gate No. 02

“Stack No. 01

[ Aug 72023

Stack No.02

AFBC Boiler (I *54 TPH)

__Stack No. 03

WHRB Boiler (1*10 TPH)

Half Yearly |

'May -2023-'

Des— 3053

Stack No. 04

WHRB Boiler (1*38 TPH)

Half Yeatly

May -2023

‘Dec~—2023 |

Stack No. 05

CFBC Boiler (1*135 'IT?H}

Half Yearly

May -2023

Dec — 2023

Stack No. 06

Pellet Plant — 01

Half Yearly: |

May -2023

| Dee—2023

Stack No. 07

Pellet Plant — 02

Half Yearly

May -2023

Stack No. 08

Ferro Alloys — 01

Half Yearly

May -2023

Dec— 2023

Stack No. 09

Ferro Alloys— 02

Half Yearly

May -2023

De¢ ~ 2023

Stack No, 10

Ferro Alloys—03

Half Yearly

May -2023

Dec — 2023

Stack No. 11

Ferro Alloys — 04

Half Yearly

May -2023

Dec— 2023

Stack No. 12.

SMS -02

Half Yearly

May -2023

| Dec —2023

Stack No. 13

WHRB Boiler (2*34 TPH)

Half Yearly

May -2023

Dec—2023

Stack No. 14

SMS - 01

- Half Yearly

_May -2023 -

| WHRB Boiler (2*34 TPH)

| Half Year[y_

June-2023

Stack No. 15

| For SHYAM SELZ

ND POWER LTD

Director/ Authorized Sianatary

Dec— 2023

B e




' Fromi. 0172023000000 < Te:..
* intervalz Daly c

216
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Forbas Marshall
Multl Statlon Raport

. 31072023 23:56188
 Funefions.  Aversge: = i

FORBES

MARSBHALL

o i Bt g AR D A, T
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i i = 5
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-

ET

1y
]

B o b

oSl Sess 43S Tl o
e aTIan e il = S

C. S

- - >

L= [l

EX- TS0

i 2
B e motirms (oBela Sane

- (3 " .
—H-—_‘mm__.:.d_ B

' Fh iin-n&:n < - Average vilh lese data, C - Callbration mod, M- Mlmﬂﬂm‘s Dats under sctiny, 6 - Bad date, H = High pe

Calerder -

FMAG

PM Avg

" PMAvg

PM Avg

PM Avg

I

5SPLA

Stackt VA 2
TR

1§

SSPLA
“Stacka Weina fx
b i

n-80

SSPLA
e

0750

‘SSPLA
L_WHRBCPP,
238 TRH

maiNm3

0-80

Bz3<p

33B1<P

3243 <P

2584p

091 P

82.38 P

. ’S_Z.SE'P_

s

"7 P

A seame

TTo4887®

240 P

| osaransonoons

: 2489 P

30,85 P

ddai R

2489 P

g

239 P -

Paet o ForsH%mﬁés??i;;iingLr'w

Director/ Autharised Sionatory’

:10.246:8080/eniiraconnect




Calender PMAVe | PMAVE | PMAvg iR Avg PM Avg

Blanit 'SSPLA SSPLA. SSPLA SSPLA : SSPLA
Stack{ WHHS § SuniarecB: | sweawhan s Sasks_cruc e
® 10The AnSdThe AT 1HTPH . l_\ﬂ,t;l LCPP

L S ) nA TN

= % | ew = i L o

e Bk,

DB-07-202300:00:00 | 2871 P “7de | 2so2e 3086 P 3240 P

09.07:20230000:06 | 2883 p 17.80 B 28018 :3086 P | a2sp

10:07-2023 00:00:00 266578, B35 P 2450°P 3049 P  aaEe

{350 < \

N07202300.0000 |  ZmogxP | 955 ibp 2450 P 3087 P XYL N 31.73 apee | -1;'..'37; B \

“12:07-4023 b6:06:00 680<P | 1525¢p 2530 B 3b08 p d238<p 3422 4150 T

13-07-2023 00:00:00 2433°P 9.60:p: 2452 P 3104 P 32.40<p 3078 4220 AGHSEN

14-07-2023 00:06:00 |  2a83<p 130<p | 21439 ;e 3267 <P 3065 L g

15-97-2023 00:0000 | 2027%P VIR

2448 P ; 3005 P ‘d2as<p. 13348 4niga

16:07-2023.00:00:00 Ehr Y 2447 F. g2 ¢ 3230 <P 37.84 4067

47072023 65:00:00 2360<P 2451 P 3101 P 2244 P 3r.80 4137 1521 <H

18:07-2023 00:00,00 000°F 2451 P : 313 P 3237 P 4217 1468 <H

19:07:2024 66,0706 000 P 2354 p | evise 3250 P 3925 1440 <BS

i 20-07-202300:00:00 | 3555 P 000 P | mere | Blze 3345 P 1644 <H

21-07-2033 (30000, BT 2235°P 2551°P 3258 P

40,81 1485 <H

22.07-2023 00:00:00. | 3764 2p 2387 <P 2540%8°

8112 p T 32s6<P | 424D ! 1537 <H._

' 2307-2023 0000:00° { 3734<P 2482 P 2548°P 8108 P 3254 <p 37.52 ' 4263 1576 -

24:07-202300:0000° | 8821 P 2549 P 42 P © 3275 P 3755 | IR VX v 14,09

25:07.2023 000000, | 3337 p | 2546 P 3107 P . G240 P a7.86 a0 {ids<p

j - | 2spracesonoone | 2easer 223 P 3141 p e A8 Larar t3ps<me |

27-07-202300:00:60 | — 37.67 <P 25%8 P AP i azdop 3827 |t

28-07-2023 00:00:00 ared P (2544 B 3142 P |- szaze 3677 - ! 3859 1_-;"_33_-5
! | Zewraeavovsono | 3r0<p | poow 252 p T Baee S 3243 38.25 3820 ] 16405 — E

Page?’ ofa  For SHYVAR SELAND POWER LB 15:114.10 246 8080/8nvioconnact Gefieraisd By SSPLI-

21082023 11:31:22

Direcior/ Avtharizad Qinnatary



Calender PM Avg PMAv. PM Avg EMAvg PM Avg PM Avg M Avg PM Avg
ek SSPLA ssPLA. SSPLA SERIA sSPLA | SSPLA- ©BSPLA - L.
Stackt Wrina Bucz | ‘Suenswinpix _5.crac e R : s : S i
b srarocs. | suasvms (s Suo s o Lt Bogew | e e |
; ] -, . SRR B ;o gl mgiNm3: mgn3 ! mgmg !
s 5 2 o L e ] D50 g%
3072023800000 | ares<p 2452 P i 324357 2651 4050 1450
3 . - g, |
FHOT023000000; | AmaT<p 2437 <p SLI3XPH. 3230<p 38.73¢ ' 4187< i 1434< {
= — - R l
:ﬁq‘mrx Sutmmary ,
i 18,81 2475 311 3248 a8 w0 1436 ;
j b . aa06" 2743 EEED 3348 EE T4z 1568 :
Minimumy 000; B 3077 237 3068 %28 527 J
L] = a5 i 052 021 ~ 289 r 142 0.73 ;
Goam.Mear’ 30555 636 2473 3111 3247 3534 40.80 14,34
Medtan: ; 2843 2254 2452 31.04 240 =) o o
Totol Actiee._

] et ] =
"

|

=t <

i7 = B — -
l dr=

Gedoraled By : SSPLJ
e

e
) o4

=)

Péged ol3: Aie:/145.114710.246:8080/anviracannaet SRR A
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From: 01:07-2023.00:0000.

Interval : :Dally.
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D e

Forbiés Marshall
Multi Station Report

To; 31-07-2023 23:59.59

Fu;'lﬂipl'l ¢ Average

z

FORBES

MARSHALL

S5 [P NN (SRELA Stk y_Farrge3 SEAF-T) Wl Ptermp /M (SRPLA, Brack 30 _Ferrs-I_STar-3) W v g rona cnumus_',m‘-_:pi_-_,_“
“’_-.:lu‘-t-m.;.ncrﬁ')'(nmmh,xt_kis-ll‘ml_jﬁaxlﬂ Bl ortemnpimy guéu‘.l’nqh__‘a_«np! IATW~_sOraw) f =1 pp_-}u-wnm (.”LA_‘l‘l.-l.ei__IJ?.A‘lm“ T 1m0y
i i )
Ft. [
H
3z | 1'
L1 I o —
IS5 I I
20’ I
L T el R e A e e A .l il - — - - - —r i
- - - - - - p— e -—--—--—--——_.___,-_—-——‘4—---4a-—_..__._—-——-7—-—:-—_4--._...,¢—~-—‘-—-¢.-.-w-
e et @ e gy g oW MR By B T v B
H |- - T -, -
= a3y U E B 2030l 22 Jv 16 3yt $8 Jut 22 301 250w 28 Jul
Flag legunds: - Average with lass dati, C-C mode, M- Mainidnance mode, S - Dats under scoiliny, _ '
g legunds: .- Bad data. H - High permissible bmil crossed, L - Low parmisaiuio limit crossed, P - Processed Dati, V - Coracted Dila. O - Delayed Data,R - Analyzst daf
Calender P Avg PM Avg PM Avg. PM.AvE M avg | P Avg
Bl SSPLA SSPLA SSPLA SSPLA. SSPLA SSELA
Station .Stack 9’ Ferra-- Stack_10_Ferro- Stack_11_Ferro- Stack_12_MS- Stack_13_WHRS Stack14_M_S-
2 SEAF-2 3_BEAF-3 4_SEAF4_5: BILLET-2_IF- 35TPH ToMw BILLET-1_iF-1
i 28T - <
Units mg/Nm3 mg/Nm3 mg/Nm3 mg/Nm3 img/Nm3 mg/Nm3
Range 0-30 0-30 980 9-% 030 0-30
01-07-2023 00:00:00 2200= 24.85<H 14.00 < 1M1= 16.00 <
02-07-2023 00:00:00 2200 < 45.00<H 14.01 < 41005 16,00 <
03-07-2023 00:00:00 2Z/00 < 34.03<H 13.96.< 11.00< 16.00 <
04-07-2023,00:00:00 2200 < 43.76 <H i3.97< 11.00 < 16.00 <
05-07-2023 00:00:00 22.00< 41.78<H 14,01 <: 1100 < 1600 <
06-07-2023 00:00:00 22,00 < 44.13<H 14.02< 11,00 < 16.00%<
07-07:2023,00:00:00 2200 27.78<H 9.25 %< 1100 < 13.15< 16.00<
Page’t o Denscatod fy $5717 82023 113208

Director/Au
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Cajender I;PM ﬁ;ls PM Avg PM Avg PM Avg PM Avg. PM Avg
izt SSPLA SSPLA SSPLA SSPLA  sspLA SSPLA
Station Stack_9. Ferro- Stack_10_Ferro- | | Stack_11_Fesra- Stack_12.Ms- Slack 13_WHRB Stackid M 8-
E 'z:s._gmf_qz 3I_SEAF:3: 4_SEAF-4.5 suﬂ-ﬁ;r- ISTPH_10MW BILLET-1_IF1
Units | mg/Nm3: mg/Nm3 mgdhim3; mg/Nm3: mgAm3 mg/MNm3.
Range G45 0-30 0-30 0-30: 030 0-30
08-07-2023 00:00:00 . 2200+« 2814 <H 9.10 < 11.00 < 13.29%< 16.00 <
,‘05-@'7—2623 00:00:00° 2200 < 40,81 <H 9.05 <, 11.00 < 15,41 <H 16.00 <
10-07-2023 00:00:00: 2200 3454 < H 919 < 11.00< 13,96 <HSB 16.00 <
11-07-2023 00:00:00° 22.00'< 4399 <H 972 % 41.00= 13.75< 16,00 <
12-07-2023 00:00:00 22:00<: - 2968<H 9.64 < 11.00:< 13.87 < H 16,00:<
13-07:2023 00:00:00. 22,00 <: 44.28<H 10,05 %< 1100 < 13.98'< 16.00 <
14-07-2023.00:00:00 2200 4420 <H 10,02 % 1300 < 13.84<H 16.00 =
15-07-202300:00:00 22.00 < 4364 <H 10.02¢ 1100 € 13.89< 16.00<
| 16-07-2023 00:00:00 | 2200 < 3545 <H 10:21 < 11.00 < 13.48°<H
17-07-2023.00:00:00 | : 2200< 37.59 < H 10.40 < 1100« 13:35%
18-07-2023 00:00:00 | 22.00 < 26.41 <H 10,68 ¢ 11.00< 13.75<HB 16.00'<
19-07-2023 00:00:00 22.00'< 4134 <H 10,24 < 11,00 < 13.62'< 16.00 <
20-07-2023 00:00:00 22.00< 34134 <H 1084 < 11,00 1377 <HB 1600 <
21-07-2023 00:00:00° 200< 3214 <H 11.36 < 11.00 < 13.53<H 16.00 <
122.07-2023.00:00:00 22,00 £ 4390 <H 11.57:< 11.00.< 1361 16.00 <
23-07-2023 00:00:00 22.00< 4163 <H 1145< 11.00% 13.88< 16.00 <
*24:07-2023 00:00:00 | | 2200 < 39.09<H 12,00°< 11.00% 44.35< 16.00 <
25-07-2023 00:00:00 2200 < 4256 <H 12.90 < 11.00 < 14.57 < 16:00 <
26-07-2023:00:00:00 " 2000< 4331<H 12.34 < 11.00 < 13.66< 16,00 <
27-07-2023.00:00:00° 2200 < 4258 <H 12.01% 11.00 < 14.12< 16.00 <
-28-07-2023/00:00:00 22,00 € 45.000< H 1201¢ 14,00 < 14.16'< HBS 16.00 <
29-07-2023 00:00:00 22.00 < ‘36,74 <H 1201 % 14.55 < 16.00'<
30-07-2023 00:00:00 22,00 <! 4353 <H 12.10< 14.00¢ 16:00 €
31-07-2023.00:00:00 22,00 < 43:52<H 1214 < 14.00°< 14,16 < 16:00 <
Page 2 o3 Genecad Uy G5LI 2083020 11N,
{
For SHI\'.' AR SEL gD POWER LTD
Director/Authorisad Qinnois:
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Dry Fog System

For SHYAM SELAND POWER LT!

Director/ Authorised Sinnaiy
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=
=P

= (GOVT. REGISTERED TEST HOUSE) AZBRN
s.““\‘@“‘g Iso o

I indicativeconsultantindia @ gmail.com / indicativeconsulftantindia.kol@gmail.com

8001:2015 450011200168  TC-11628

Towards Sustainable Growth

f_
R
TEST REPORT
Date: 11.08.2023 : | Report No: ICI/HL/W/RN-1284/2023 Format No: ICUFM/H/67
M/s. SHYAM SEL & POWER
Customer Name - Sample 1D No : | 2023/W-1284
LIMITED i
Vill- Dhasna, P.O.- Bahadurpur, Jamuria,
Address : | Dist-Paschim Bardhaman, West Bengal, Sampling Date : | 31.07.2023
Pin -713362
#Customer ) Sampling Time : | 0410 PM
Representative Name | : mgbA:l‘;bg-r‘l)?géggz)c“;gBZ | Analysis Start Date : | 02.082023
& Contact Number o Analysis complete Date | : | 10.08.2023
#Wark Order No. : | 3000001055, Dtd. 01.10.2021 Amend No. 2, Dtd. 29.06.2023
#Sample Description | : | EFFLUENT
Sample Condition : | in Plastic Bottle & Glass Bottle
Sampling Method + | 18:3025 (Part I): 1987 (RA 2019), APHA 23"cd 2017
#Location : | STP OUTLET
Material/ Test _ | Schedule — VE: Generai Standards for Discharge of Environmental Pollutants:
Specification * | Part A: EMnents; The Enviranment (Protection) Rules, 1986
Schedule - VI: General Standards
Sl for Discharge of Environmental
N(; Paramcters Unit Result Pollutants Part A: EfMuents** Method Followed
: Inland Surface
Water Public Sewers )
0 18:3025(Pan-11).1983 : RA 2017,
|| pH(a126°C) | - [T 330 390 ] APHA 23 Edition 4500-H'B
X = 15:3025 (Part-17): 1984 : RA 2017,
| T spesotn 75 | ot | 360 | 100ngt o | 600 o) P i o s
3 fgg‘g‘;‘" Oxvgen Demand | o | 140.0 | 250 m/L max) | Nor Specified APHA 23" Edition 52208
! “Bio-Chemical Oxygen |+ | 4¢ T e
| Demano(for 3 days waPQyfl ™ | 260 | I0mghfmaw | 330mart (nz) [RGEEE DR SRS
: 22 - 18:3025 (Part-39). 1991 : RA
5. | Oil and Grease mg/L 33 10mg/L ﬁmp;,l 20 mg/L (max) 2019, APHA 23" Edition 55208,
- **The Environment (Protection) Rules, 1986 :

For, INDICATIVE CONSULTANT INDIA

g Cos
Prep L ] Checked By: A. Parbat Gom‘/

(Quality Nlanager)
- Signatory Authority ;|

=l =1

AT L vAE I iNDA

Test Witnessed By: Nil (Sampling was done in front of customer representatives)
Estimated Uncertainty: Not Required

Note ; # Information provided by customer s

1.
2. Sample is drawn by M/s. Indicative Consultant India in front of customer representatives

3 Sample submitted and identified by customer as: N.A.

4. Test results shown in this test report relaie only to the sample (s} only

5. The test resulls referred in fest report are based on observations & measurenments under the stated environmental conditions

6. The reproduciion of the report except in full is invalid without writlen approval of the laboratory

7. Once issued, the test report/ceriificate is in public domain and laboratory is not responsible for the authenticity of jthotacopled test report
8. Retention period of tesied samples (Water) is 10 days from the date of issue of test report unless otherwise specified.

9. Location of Testing: Haldia Laboratory

Puge 1 of 1

End of Report

mmmmm CFNTRA{ | ARDRATORY - HP! link Rnad Rag.:dp.vm|r,‘_l(han__iapgr)ta‘__lh aldia, P*“h@EﬁWER'L?@'”mm

For oA ol Al

Director/ Authorised Sinar
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Wheel Washing
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For SHYAM SELAND POWER LT [

Director/Authorised Signatan
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For SHYAM SEL AND POWER LTD f’!{i 5/

Director/ Authorised Signaiory



For SHYAM SE|

Director/ Authinrizad Sine:

EMAIL : mdxcauveconsullantlndla@gmall com/ indocauveconsullanlmdla kol@gmall com: 9"“ 15 4500"3'015 A
TEST REPORT
‘Date: 07.98.2023_ : | ReportNai ICM'IIJNIT C-152/2023 - | Format No: ICUFM/H/G8
‘Custamer Name¢ i | M/s. SHYAM SEL & POWER'LIMITED Vo s '
Addresy 1| Diiwsng Bahadurpur,: Jambris, Dist- Paschim Bardhaman, PIN =713362 362 g is -
“HCustomer R:prucnlatlve . | 'Mr  Anirban Maznidar -;z;-;"
Nitne & Contiet No, " | Mob. No. 7605098321 =
ST 3000001055, Did. 01,10.2021 =
ek drdera: Amend No. 2, Did. 29.06,2023 Z
fiSample Description WORKZONE NOISE =
Sampling Method By Dipital Noise Meter _' ‘g‘
Test Method 1S 4758:1968 (RA2017) 'ﬁ:}l»"
Monltoring Defuils: i "";m,'-_‘f
Height from ihe Qoor 1l LSM : Py “Total Time!(T) | 18Min | ;:E;i;:
Distance of Syurce. 130M ! o - Differcnce (d1) 2 | “AMin : §"
HNoise Source/ Locution: DRI — | NEAR ESP AREA [ DAY TIME o
- A
c LR ! Saaipling - = Limil‘ i _‘_;.';
Sample ID Sampling Date 3 qu.llule ﬁﬂu[ap Y l;;![mun_llf\oisc Minkmum Noise iy
. Hfe s lj,] dB(A) % dB(A) (L) AB(A) dB(A) ;
2023/N-781" 26.07.2023 10:10 AM JB603 "ﬂ';'* 87.0° 34 ] As pernote |
. e AR 3
_#Noise Source/ Location: DRI-2 - WIIRB e “en [ bAYTIME. ] :
| P e _ o _ E
Sampliag « = T Limle
Sample ID Sampling Date : " 1 MigimuntNoise’ B
) S ﬁi%;! - (i) dB(A) a8
2023/N-782 2 6'.07207_3 LO4SAM 7 { — 2864 -AS pernote
= =UER ity
_#Noise Source/ Lucaﬂon. PELLET PLAW&REA (T G‘ FLOOR -~ 1) Wm | DAYTIME
| Rcsultx dBA) ite
Sample LD Sumpling l)nte Snmg{l‘n;? Equivalent Nojse Mulmum Null : Mlulmnm iNoise bg("l,:’
S (Ley) dBA)" i) AB(A e
2023/N-783 26.07.202-3 l.li"30}'AM ~87 20} '~_ 'H.T-' R "M'pcr'inou:'
fiNgise: bﬂurcd Locahun. PLLM*I!LANT AREA‘(‘I‘ G. K LDGR‘—-’.’ 2’. " m Siucei W | | 5 DAY TIMI:.
T Limit*
Sun_l_ ple I Sa__mp_l:gg b bqulvllcut Noise dB(A)
2023/N-784 : Aspc.rnotg
HNoise Source/ Lacaliun'-'.I'IZlRBlNE FLOGIR DAYTINE |,
Snmple 1D l&;:l(lj\‘; .
2023/N-785 As pernote
:-#NbimSou'réeJ"ana_t_:gu: DRI-3-WHRB' ]" DAY TIME
‘ 3 Samplin : L : i : Ll;xﬂt.‘
Sample ID, | Sampling Dale. "'I'isxc & Equivalcat Nolse Maximum Noise Mln!mnmhnlu dB{A)
: ' (Leg) dB(A) (Los) dB(A) (o) AIA) B
2023/N-786 26.07:2023 02:30.PM 82,61 840 ( e _As per nows
| Puge t oj’.?.'
".'_..is."‘n""f)",“. ."'b'_'_.,,i..n:-' = 4 e ha “I;a ‘ - :‘ ek
parba] 4100
Qu“' _‘Q{}‘_-pp".ﬂ ‘“\94"
aeiviel {GﬁTN‘&C e
Emmm  CENTRALLABORATORY : . HPL Link Road, Basudevpur, Khanlanchak, Haldia, Purba Medinior, Pin. 701605, -



 CONSULTANT N
: j___._'(GOVf_I;?.- REG"‘SIEREDTES‘LHOUSE) X

EMAIL md:catnveconsultantmdla@grnall com/ Indicativaconsultantindia, kol@gmall com _aomzms 4-’9"’?0‘5 2

“ResulwdB) : e g
Sumplc D Equl_gn]e;:.t Nolise: Ma:lmum an.u B mrum Nols¢ diA) '
dB(AY L WBA) b
2023/N-790 T B 0.8 As per note
R ot e S U A T i ERN - :
.S-MVA)*AR AR BT "B [ DAVADE e
53 i Bl dn(.t; W SOy P
Sample ID ‘Maximum : l'm:*l\olsc X
2023/N-T91 4 [ ""f"“'ﬂ‘{.s} e el o As pernote
#Noise Source/ Location: FERRO PLANT (9.0 MVA) AREA i . [ DAY TINE
. A Sanplin - Rebults dB(A) Limji*
Samiple 1D | Sampling Date Tl:s i L Equivalent Nolse Maximum Nofse Minimum Nolse dB(A)
i -' (Lyg) AB(A) (Lna) dB(A) (L,,,) dum
03N-792 | 37072023 | 1105 AM 8685 -8B | Aspotiote
#Noise Source/ Location: SMS — TAREA | DAYTIME
=7 Vo Resulls dB(A) ) e
Sample 1D Sumpling Date. Sn_;?i&ling Equivalent Noise Ma:!mum Noise ‘Minlmum Nokse - IJ';;K;
“m! ‘[“U“ {_I-L_l." d“(r\l {_51 dB(A)
~ 2023MN-793 27.07:2023 11:50 AM IL18 89.9 ) 1A pernote
Page2of3
,5.'.“4_."-‘-'3.'?',1-: TR i

TC-11626
et TEST REPORT ,
Date: 07.08.2023 w : | Report No: 1cm1.mrrc-1 517203 | FormatNo: ICUFM/IUGS. ‘;_;; |
Customer Nanie. T o : | M/s. SHYAM SE SEL & POWER LIMITED LS - b
Address : |- Dhiastia, Bahadurpur, Jaminia, Dist. Pasclim Bardhaman, PIN-TI13362° . 5050 ] t‘i-_-,f
4Customer Reprcxcntauvc . | Mr. Anirban Maaimdar “
Name & C,onlncl No. | ' | Mob, No, 7605098321 :—;1
> ; j . |1300000105S, Dud: 01.102021 L ;ﬂﬂ'
MWackOrderNo, | Amend No. 2, Did, 20.06.2023 _ =l
#Sample Description | : | WORKZONE NOISE o
Sanipling Method : | By Digital Noise Meter 2 | X gi
Test Method ] 1S 475821968 (RA 2017) i &
Monltorlag Details: 1 ; P ﬂ{h
Height from the Noor’ | clLaM: Totl Time (T) : 18 Min -
Distanee of Souirce | S 3oM Difference(dty 2 {2 Min \1 =5
iNolse Source/ Liocation: LSV AREA. ' [ “mav TIME
5% Snmpllng k4 +“ “3 “Results dB(A): | ‘._
Sample 1D, SlmP"ﬂE Date Titue “EqulvaleatNoise - “Maximum Notse: | Minimum Nm;e d. B{i"' L )
(L) dB(A) ?—’ﬂ_...,] dB(A) {Lanie) dB(A) 23 X
vou/\'-m- 73 07 2023 - 03:30-PM. S Y204 b R ) g S i ZAS pernote” ]|
iy '"':f, 2 ; y ; e
#Nolse Source/ Locadon- WRM AREA AT TIIRRE, | DAY TIME
I e ) e —Results dB{A) AR
Samnlc 1Y) Sampling Dute sn.;!;ﬁ:i"" niulcnt Noise Mnlmum thsc ‘MinlwumNoise I‘.;;;u:\t‘ '
gjm; o L L (L) B(A). 9B
201’5/;’\’-738 26.07.2023 1| Q4:15PM '(3"1 L9201 TS | 89,9 'As perinole
- T 115 0l B o T
#Noise Source/ Laca(ion* STRUC'I'URE b[HﬁEfAREA' W | DAYTIME
T u-:r-',;d] [ gl e .
bmnpli z L Limits
‘Sample 1D Sampllug Dule o Equivalent l\nlsc Minlrumu Noise 3
m’;an AL I& Luia) dB(A). 4B -
ZDDm-?SP Zﬁlﬂ'flﬂn Al . 500,78 i 88,2 “AS per nole '-:
T Jﬁq i ot 9‘ #, | Y 1 \
#Noise Source/ Lacntion INSID}‘J«{K&L AREA (NEA ~ DAY TIME 4 |

EEmmm  CENTRALLABORATORY ;

| HPL Lin!-:‘Road,'Ba's_u vpur Khan.anchak Haldia Puiba P.‘ledmuau: Pm- 72,1602



(GOVT REGIS} ERED TEST HOUSE)

ICATIVE CORSULTANT INI)IA I-

P
EMAIL mdlcatlveconsullantindla@gmall com/ indicativeconsultantindia, kol@gmall com 900’20“ 4500‘-20‘8 A
TEST REI’ORT -
Dute; 07.08.2023 ° © 7t | Report No: ICIHIUNJ‘I'G-ISZRB.J Fumnthu' !CIJFI\UHIGS g
Customer Name . | M/z-SHYAM SEL & POWER LIMITED R i
"Address’ 7| Dhusna, Bahadurpuy, Jamuria, Dist.- Paschim Bnrdh.nmnn PIN-Z15] 362 o
#Customer I(cprcscnlntlvc o | M Anichun Mazumidar: o
Name & Contact-No. " '|'Mob. No. 7605098321 -g
P s L . | 3000001035, Did, 01:10.2021 o
#Work Order No.. * | Amend No.2, Did, 29.06.2023 =5
WSample Deseription” ¢ WORKZONE NOISE MRk k7
Sampling Method' : 1| By Digital Noise¢ Meier, ) 3
“Test Method U1 15475811968 (RA'201 7Y “
Moniloring Details: ; i ET ; g }
Height from the: floor. PSM T Total Time (T} 3 18 Ming 1Rl
Dlmmce of Suurce : '3 OM a0 |-Difference (dt)” 1 2Min- 2
: MM WL i o 0
iNoise Sourcel Liocation; SMS =2 "2 AREA =g . [ pAVTIIME =
. _ Samplio R ; ﬂRuulu dB(A) i _l.lml 7
Sumplc»lD. Snmp;lqg-‘pgte "Tigg & Equlvﬁggﬂﬁuh: N _‘__ mum Nols¢ Mlnlmum l\uhc : - dn A‘)
B o i | S (L} OB(A) {Lan) tl_..g,) d_lAJ
“2023/N-794 ~27.07.2023 12:30°PM &ﬁﬂ?.’?-l R T‘-""BI 0 ] " UAS pernble
LN T FANETNE EAREA :
——|-#Noise-Source/ Location; SMS~JAREA —— —288ee == : [—DAYTIME —|—
e = ResullsaB(A) - ——— S :
SamplelD | Sumpliog Date -s-‘{f‘.""f‘-g alentNoise | J\lullnuqi P T “Mintwum Noise \‘r-‘"‘j\"
i ULy TN e T : (Lia) 4B(A} dBy } 3
2023/N-795 27.07:2023 0108 PM S 8949 i L 91.’2"3';1!: 8717 AS per nole
. sllls . — — . S 5
' 3 pA ? 5
Nt ¥i 3 %‘w ¢
- - gy RN 4?4
OSHAs: l"crmusiblc limit (PEL) is:90 gB-gA} for ol works 'Eff . SIIOW Day \mh.j dB (A} cxr ange/Rate
tadizn Factory Act'1948. Pesmissible | gpm‘.) is 90 dB (A) for scrs of an § Hour usgf”‘ -

Prep

t-b;.fmnwfogrprwwm'b S e I
Sample udmﬁm’ by M W i " .
bmupkntbmmf . ldm{{’ﬁad bj' customer as: Nk, !
Test ressltsshowi i this w.st reporl nlalc only 10 she .mpq:!cu( } qﬂy
The test results

Note: |,

veorde _ar lhc cu.v(omur sile.dn presence. q{mamr‘.: mpmenmme. s
Once issurd, the,lest g_arb'cfﬂﬂ‘uaft i i public domaiy
Thery uctlan of the excapt b1 fidl (s imvalid W

writtén opproval of the laboratory

_ ;Pfam,ﬁ:e% Reparr was gemmdﬁam Haldia Laéamry

BHmNASN LN
?
o
Q.
-
h

__:Eml.ffﬂ__ pOfi—

-lafwmwy 'isnof r-e.mpn.si-blejar the auzlmwcuy of, p)mlocopted lest.report.

Pagedof3

BEEEY CENTRAL LABORATORY
' For 3

4§1 /ﬁ S S OARNTY DA

E @ay\;‘/“
BT o

Diracior/ sy

b ol

HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purba:Med: mpu: Pin- 12!\1)2



INDICATIVE CBRAULTANT INDIA. I-

. {GOVT, REGISTERED TESTHGUSE)

TEST REPORT

#Customer chrcxcumhe
Nante & Conlact No.’

Date: 07.08.2023 | Report Nor ICIAIUN/TCISTA T FormatNo: ICUENIGE
Customer Nume : | M/s. SHYAM SEL & POWER LIMITED _ R
Address i | Dhdsna, Bahadurpur, Jamuria, Dist:- Paschim B Bocdhaman, PIN-713362 S

. | Mr. Anirban Muzumdar
" [iMob; No. 760509832

3000001055, Did.'01,10,2021

ock Order e ‘Amend No. 3, Did, 20.062023 +
ASumple Description’ AM BIENT NOISE.
Sumpling Method By Digltal Nois¢ Meter:
‘Fest'Method. |~ IS'9989:198 [RA 2020] L
‘Monltoring Details:” : 5 ALy i
Ileipht froni the floor s | 1A M LSO Totul Time (T) 218 Min
Distance of Source B X OM #ﬁ%‘f Différence {di) 2Mini-
#Noise Source/ Locallun' EAST SIDE WALL OF THE PLANT {PILANT ANSIDE) | DAY TIME
bamplmg — Results dB(A) I Limit*
Snmplc ID; Samphug Dulc T e N Inuuum Nolse' Minimum Noise ‘11'-{5}
(Lai) dB(A) |
2023/N773° | 25072923 10:20 AM ik 583 A pcl'nolr.
#Noise Source/ Location: SOUTH SIDE WA LL-OF’I’HE PLANT (PLANT_INSHJE} S e O VN P
e ! Sampling Ruulu_ﬁ_[:\) L‘llt‘l‘ll'
Sample D Sampling Date Time k leup(mhonse Miaimum Noisc dB(A)
| ) ( ! m.)dB(r\) K
2023/N-774 25.07. '2023' 11:15 AM £ e BESEE - 70.6 - AS pernote
_ T e Trg I uds
#Noise Source/ Location: I\{JR'I'H S[D& m‘.,L OF T m: PUANT ( PLANT msmr: *lt | DAY TIME
h:m I' i .' Ruullsdll{:\).s"g'# : = ‘Uhll!"
Sample 1D - Samplmg_[):nc I't' “ ] Minlmun Noise B “'
=y .E{a* 2 i) AB(A) B(A)
2023/N-T75 25. 07 20_'4 1 12:05PM )P p R 3 19 49.6 As‘pernote
aeal mﬁﬁ Téﬂ_.-'- ] TR
#Noise Source/ Locnlion. wzsn’ismvaLL OF THE pmm%( PLANT INSIDE). m [ DAYTIME
: —_ RewulisdB(A) ' Limice
Sample 1D .\hxlmifm Naise _1_\__101_5_ | dp(a)
'20?3!!\'-'776 | : s N h . 1 As per nole
#iNoise Source/ Lucuhon msm SIDE WALL OF.THE PLANT( mmsmm R m. [ NiGHTTIME
i Sa D Al e &.ﬂll’fgf-g (I e J‘Ruul(ul TR = L 4 Ulnlt.'
S&m cb i Sampling. g = g uivalen ' i m Noise almum Noisc
FI i pu g % :!5: I" n'-.t‘*!&ﬂl!!l"daitﬁgm@:{ L) 1 l“} I dn(&]
20.31'!\'-7'77- I 25-'0?;2023" | 10:05°BM: 59.38 6Lz “AS pernole.
HNoise Source/ Lumuen SOUTH SIDE'WALL OF TH B PLANT (PLANT INSIDE) | NIGHT TIME
: bnmblln - ResultsUB(A)* 8 lell‘
Sample ID, Sam pling D_arc- Time ) Equlvalent Noise: Maximum Nolse: ‘Minimum' Nalse: dB(k)
e e - (L) dB(A) L) dBi4) L)any | 984
C2023N-T28 | 25.07.2023 10:35 PM 6252 ; 598 | TAs pernote
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TEST REPORT
'Dnte:‘O?.ﬂs.?mJ “F [T Report No: ICLILAN/TC-151/2023 | Farmnthn. ICVEAILGE
Customer Name ' ¢ | M/s, SHYAM SEL & POWER LIMITED S e Dt §]
Address : '+ [ Dhasna, Bahadarp ur, Jamuria; Dist.- Paschim Bardhaman, PIN ‘7t3362 pESIs
#Cuslomer R:prmnwhe . | Mr. Anirban Muozumdar
a“mmc & Cumacl l\u. | | Mol No. 7605098321 ;
. | 3000001055, Did. 01102021
#Work Order No. * | Amend No. 2, Did. 29,06.2023
#5ample Deseription 4 |/ AMBIENT NOISE.
Sampling Methad -+ | By Digital Noise Meter
TestMethod ] 15 9989:1981 (RA 2020)
Monitaring Details: I i
Height from tlie oor | tLSsM 4 HE 'l‘omi’ﬂm'u‘([‘} 5 A 18 Min
Distance uf Source 1 :' 130M TR w Difference tdi} < 2 Mg
: 1:&-'&-— '!'i-‘ X - ¥
#Noise Source/ Lucallon‘ l\OR‘I’H SIDE'WALL OF THEPLUANT (PLANT [NS[DE) || NIGHT TIME,
Sampling = kalu dB(A) : Limies
Sample ID S_umpilng Date | ™ flfnc 5 Equi\?l!mt}!‘alu ;.'Ql_gxhuum Nopise! \llnhuum Nolse. ] dB(A)
=k {lgldB{A! .‘-’l“!m,) dB(A) \ L.l) dB(A) xhd i g
2023/N-779 _'2'511)72023 i 11:05 PM ~ 53 05 "-’“-'T"‘isi.z 519 ___AS perniote .
i, i
_fNaise Source/ LucaﬁouﬁWEST SIDE WALL OF'*WHI: PLAN T (PLANTINSIDE) | NIGHT TIME i i
lu.'sulis dB(M : i LT 4
*Suruple 1D bumpllug Dult S{;I:E:lcng } s Mlnlmum Noise l‘}';;("\" Yo
(L) 4B(4) ) el
2023/N-'780' iH 725.07,2023 476 " As pernole =

*Note: il
Arca Code AT
“(06:00-AM t010:1 uoPM ki
Wﬂ&m—?

Note .

Test Witnessed By: Sampimg was done in front of customer’s represcntative
Estimated Uncertainty: Nq; Required

Sumple is drawn by Mis, Indicative Conaultant lndia

=B SIS SSIES R Y

Onge issued, thet testreport/certificate s in public domain and laboratory is not u:pcmébkﬁ;r the, au/hemlaly uj (photecapic ":gg-re/xzr:_ '
1 8o, The spprodction &f the report &scep in full is anvalid withow writeen approval of the Jaboratory. PSR RN g
Leocation of Testing: Hmu.me&xqmn was generuted from Haldia Laboratory AT b e e
| fo R PRER 2002
-End of Report i O LR
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3 frafnnmt!aa prawh'cd by cistopier

Sample submitred and Mm:({kd &) customer as; N.A.

Test rosults shown in. thix test repors relate ondy (o tha sanple (s) auly

The test results referred in {est report ure based on obsenations. & medsurements inder the sieied environmental couditions.
Notsz dara was. m;mm!aul:e cistonier sife In presence of custonier’s representative;
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SHYAM SEL & POWER LIMITED
(JAMURIA)

GHG INVENTORY REPORT
FY 2022-2023
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> About Shyam Sel & Power Limited (Jamund) -

As of August 31, 2023, the aggregate installed metal capacity of our manufacturing plants was
6109480 tons per annum (“TPA”) (comprising of intermediate and final products). Our L

manufacturing plants also mclude captlve power plants with an aggregate installed capacity of
159MW. . ‘

The followmg table highlights the mstalled capacities as of August 31, 2023 and the proposad
capacity expansxons at our J. amuna manufacturing plant: . 1 |

Particulars = ¢ | Exlstl_ng; Installed Cdp;lci'tié_snﬂ]:w s l’i'o]'msé_(l'Capa'eit_\'
: ' as of August 31,2023* | ~ Expansion”
Pellet 30,00,000 TPA 600,000 TPA
Sponge iron ) 14,85,000 TPA 947,100 TPA
Billet @ 111,44,480 TPA 653,440 TPA
Rolling mill and Wire Rod mill | 350,000 TPA 744,000 TPA
Structuremill , 60,000 TPA -
Ferro alloy ® 70,000 TPA — ! .
Blast furnace = 600,000 TPA
Ductile pipe — 200,000 TPA

Reporting Boundary: - ;
The reporting boundary covefs the Jamuria Plant locations of operations of’tfie Compan)/ This
document also outlines the rnanagement Processes and methodologles used to deterrmne thc Shyam
Sel & Power Limited’s GHG mventOry

Operatlonal Bou ndary -

The annual. GHG Inventory Scope It Scope 2, and Seope 3 accordance with the requlrements of
ISO 14064-1:2018 Standard, ini all material respects. This document has been prepared in |
conformance with the GHG Protocol Corporate Accounting and Reporting Standard prepared by the
World Business Counul on Sustainable DeveloPment (WBCSD) and the World Resources Insntute
(WRI). L ,

|
|

The ascertain the operational boundary, the Company has identiﬁéd severaI sources of cxflissions of

major Gteenhouse Gases (GHGs) associated with its operations including;

e Carbon d10x1de (CO2)

¢ Methane (CH4) ‘

¢ Nitrous Oxide (N20)

o Hydrochloroﬂuorocarbons (HCFCs)
o Hydrofluorocarbons (HECs) = |

These sources are categorized as direct and indirect emissions and recognized as Scope 1, 2.and 3
depending on their sonrces. The eniission, of PFCs and SF6 is assumed to be zero. as there are no

major sources for thls emlssmn W1th in thc orgamzatlonal and operatlonal boundary of the company

i
| Ll

iy

“For SHYAM SELAND POWER LTD

. |
ised Siania!

Director/Authori
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vl  Scope I o et i T D R Source
Scope 1 | Company Production Operation
Scope 1 ' Heavy Vehicle controlled by company
Scope 1 Fire Extinguisher
Scope 1 o | HYAC Refrigerant Leaks
Scope 2 14 00 | Purchased Electricity

e A

M’ethodologjii‘ :

Data for the va.uous GHG source was maintained by the respective departments of the Company in
Excel spreadshcet fonnat and was checked with the source documents.

= GHG Source type | 'GHG activity data [ Source” [ Frequency of |
E2in ' AR ey | ... Colieetion
Pellet plant operation | Fuel Quantity (Metric Ton, Liters) | Fuel Bill (SAP) | As Required
2 (Coal, Coke, Diesel etc.) N I Ry
DRI plant operation Fuel Quantity (Metric Ton, Liters) | Fuel Bill (SAP) | As Required
'(Coal, Diesel etc.)
CPP plant operation Fuel Quantity (Metric Ton, Liters) 'Fuel Bill (SAP) | AsRequired
" "| (Coal, Coke, Diesel etc.) ' N | R i
Ferro plant operation Fuel Quantity (Metric Ton, Liters) '| Fuel Bill (SAP) | As Required
{Coal, Coke, etc.)
Heavy Machinery & Fuel Quantity (Liters) Fuel Bill (SAP) | As Required
Vehicle used in plant . ' | (Petrol, Diesel etc.). |

operation :and also
controlled by the

company:
HVAC Refrigerant Refrigerant Refill Quantity Amount Annul
. | (Kg) (R-32,R-410, R-407) submitted by |
! ' Vendor
LPG Used in Company Cylinder Quantity (Kg) Fuel Bill (SAP) | As Required
Pantry & Canteen ' i
Purchased Electricity | Electricity Consumption Electricity Bill | As Required
(MWH)

GHG Emission Summary:

The reported GHG emissions for the reporting period for the year ended March 31, 2023 are:

; 'GHG Emissions (in tons of CO2¢)
Scope 1 | i 3099806.43
Scope 2 : : 437846

|
)

Note:- GHG Scope-1, Scope-2 & Scope-3 are calculated by” Pozhat Sustainable Solution” a Third
Party Vendor of .-S;hyam Sel & Power Ltdj,z

i I ;
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Materiality Report for Shyam Metalics Group. :‘
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Matériality Report for Shyani Metalics Group

Paszhot

Fudtamatle Golollens

Executive Summary |

This report provides a comprehensive overview of the carbon footprint for Shyam Metalics Limited's 'pllants in
Jamuria and Sambalpur for the fiscal year 2023. The analysis encompasses Scope 1 and Scope 2 emissions and
some ¢ategories within Scope 3 emissions, identifying key emission sources. The study employs the Worldsteel
methodology for data consistency and comparability with other steel companies. The scope 1 intensity for
Jamuria came to be 4.024 tons of CO2 equivalent per ton of steel for FY23 and for 6.4 tons of CO2 equivalent per
ton of steel for FY23 for Sambalpur.

Methodololgy and Scope Applied

The carbon footprinting exercise adopts the Waorldsteel methadology, focusing on Scope 1 and Scope 2 emissions.
For Scope 3 emissions, GHG protocol is employed. Scape 1 emissions include both pracess-related emissions and
other direct emissions like mobile combustion. Scope 2 emissions are primarily from purchased electricity. The
seope of this exercise covers all operations for both Jamuria and Sambalpur plants.

Reason for Selection of Methodology

The Worldstee| methodology was chosen for this exercise to ensure data consistency and: comparabnlitv with

other steel companies. This industry-standard approach allows for a more nuanced understanding:of the plant's

emissions profile and identifies aréas for improvement. At
AV

Data Sources |

For measurement of emissions, emission factors are taken from worldsteel, GHG protocol, and GaBi database. To
identify the carbon content, we have also taken assumptions and standards by referring GHG pratocal, Shyam
Metalics bro:churg,' and other International standards.

Time period =~

The time period forthe calculation is FY23, which starts from 01 April 2022 and ends by 21 March 2023. We have
also taken certain data for FY22 to use as base year to evaluate the performance,

GHG Emissions.

==y

Sambalpuﬂﬂw

} "'- !%%0;% uénﬁsteel]

Jamuria and Sambalpur are both ghiowing ?be-fteli‘ perfarmance:campared td ptevious years.

Page 3 of5
l ’,
. For SHYAM WER LTD /; .
3 ‘0th ” J »”_«l- " . Director/Authorised Signa@w | '_{_II': o e, 2 pM‘JI




Fi'réclbx:

4.0f5

| )i fi
a .
1 b ' vt Ty
y ¢
o v
.

Materiality Report for Shyan Metalics Group-

4 w' A = S s N T Tustsifabia SUlutiank

A Tt el SRR S s —— — —— i Bt

Appendlces and References :
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‘SHYAMSEL& POWERITD.

GIN: l.nmawnwam.cnsm
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Date- 12.04.2019

Pl f-h".—a i 5
' rlSul:uniss:riqon of Ousite emergency plan of Jamuria unit

."zt“; sk ~Mﬂef" e themecpint nfthealiors,
Thanking You - ‘f
.For Shyam Sel & Power Ltd,
Al < Iﬁmﬁn Aishra
.F»i!-. ¥ AR er
A & . ime|
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Factory Mana er
SHYAM SEL AND ?GWER Lo,
Bljaynagar More, P.0.-- -Bahadurpyr
. Jamiiriz, Burdwan, West Bengal
! omue."sscmmhmrs (CR. Avenue. Kolkita - 700072 Phone: 033 40111000 Fax: 033 4011 1031 Website:
| w\\'w,sltxnmsmup conl.
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FékEtary #Ianager k
SHYAM SEL AN POWER LTD.
Bijaynagat fhers, PO Bahadurpur
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INDICATIVE CONSULTANT INDIA A
1= 3 : E’r?"“*fx “.;-

Dhasna, Bahadurpur, Jamuria, Dist- Paschim Bardwan, PIN - 713 362

Date of Execution of job $|| 27.03.2023 TO 30.03.2023:

1.0 'HEAT STRESS CONDITION is mostly the result of effective and suitable provisions in every factory for securing and maintaining
the adequate ventilation in every workroom by circulation of fresh air and such a temperature as will secure ‘to workers thergin reasonable
condition of comfort and prevent injury to health.

M/S. INDICATIVE CONSULTANT INDIA has been asked to carry out the survey of the Heat Stress condition as per the provision of Sections
19A of the Factories Act, 1948. Accordingly, thé monitoring has been conducted with the uise of Portable monitoring instruments,

The entire fieldwork was completed within the period of 27.03.2023 TO 30.03.2023. The Result of Heat Stress Condition has bean #r Table No. 1
TO 33.

For SH‘r’.‘—‘\i‘ﬂ SEEAND POWWER L-'.-'D

T b
3 5 t

Director/Authorisad Signatory

Name of the Factory : | M/s. SHYAM SEL & POWER LTD |
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20 DISCUSSION:

Results as indicated in Form NO:I-SID,-' ‘whichis, .hmexed'herewiﬂ-l reveals the 'folio“finfg.'fééts

5 i) 3 - Results of . Heat Stress cmadmon 15 thhm the acceptable Tintit at wery measured location: Exeept (TABLE: 13, 2& &26)
= ; r ’ =

- 30 RECOMMENDATION: f = T

To maintain a healthy, pollution free environment in the workplace, followmg recommendations are suggested:-
e . 1

4} Attention to be given for beﬁer kausekcepmg arrargemerits.

_ Working personnel should be protected with suitable safety appliances for protection against dust, gases and noise.
1) Periodical assessment of the work environntent is suggested Jfor better control of work zone environment and protection gf
working personnel. '

40 ACKNOWLEDGEMENT:

&) Mr. Sumit Chokraborty (Director)

b) Mr. A. Mazumdar (Sr. Environmental Officer)

<) Mzv. Pradip Bhattachariya (St. Environmental O_fﬁcer;)

d) :‘&‘II Staff of M/s. Shyanm Sel & Power Ltd. D.lmsna Bahadurpur; Janmria, Dist- Paschin Bardnmn, PIN =713 362
Q Security Staff.

We acknowledge our sincere thanks and grahtude to i;he above persons for their: co—operatlon and help to our sampling team during
the survey work.

For Si YAM.S iD _;‘::' LTD o II .
Ei mr\ : | Competent Person unden§

B . ) T |
Director/Authériseg Signatogy .
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INDICATIVE CONSULTANT INDIA

HIPL Link Road, Basudevpur, IGmn)anchak Haldia, Purba Med:mpur, PIN -721 602

Reg-lster Contammg Partlculars of Testing of HEAT STRESS

Table No. -1
Name of Customer - M/s. SHYAMSEL & POWER LTD. | - =
Dhasna, Bahadurpur, Jamuria, Dist. ~ Paschim Bardwan, PIN - 713 362.
Name of the Plant /Department : SMS ~ 1.(Near Crucible Chargnlg Area) (]F—I&MT x4)
(WBGT®C= 0.7WB+03GT) )
AMBIEN‘I‘ TEMPERATURE
Dry Bulb Wet Bulb
32.00C | 25.00C _
Wind Velocity (m/min) : 72 m/min, South West to North East
Date & Samipling Dry bulb Wet bulb Globe : 5 B ] '
Iﬁi Lacation Time of Instrument | Temperature Temperature | Tempeérature WECGT TII:L;‘z:: R;f::]:n;e Remarks | Signature Name
| Monitoring |  Use (DB) (WB) (GT) - : ‘Method
SMS-1 | 27.03.2023 - =
(Near ) ._ Below -
1. | Crucible | 09:50 AM | Annexure-1 390C 258 420C 303°C | 322°C | Ampexure-| TV ; \ HATTAC
Charging o ' Limit  |O& HARYYA
Area) | 10830 AM '
For, INDICATIVE CONSULTANT INDIA
B For SH¥AM SEi i
\ LTD =
' pim3

DIreCFOJ',rAthur “"‘d S

'.‘ = -.J:V
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INDICATIVE CONSULTANT INDIA ) F e B T

HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purba Medinipar, PIN =721 602~ — ——j == = —— .

Register Containing Particulars of Testing of HEAT STRESS ! |
f _ TableNo.-2

‘Name of Customer - M/s. SHYAMSEL & POWER LTD
‘Dhasna, Bahadurpur, Jamuria, Dist. ~ Paschim Bardwan, PIN ~ 713 362.

Name of the Plant /Department : SMS ~1 (Near Crucible Charging Area) (IE-15MT x 2)

(WBGT 6C=07WB+03GT)
AMBIENT TEMPERATURE
Dry Bulb Wet Bulb
:32.00C 25.00C
Wind Velocity (m/min) : 72 m/min, South West to North East
: Date & | Sampling | Drybulb | Wetbulb Globe | womee % T
I\Sf:) Location Time of Instrument | Temperature | Temperature | Temperature W?((:ZT T!i.{:;ii'.' Rhif::‘;:;e Reitiarks | Signature ‘Name
_ Mnn_itoring Use (DB) (WB) (CT) e TLVIC. | Methoc
SMS-1 | 27.03.2023 '
. (Near _ , N ' Below :
1. | Crucible | 10:40AM. | Amnexure-1|  38%C 24°C 410 2010¢ | 320%C | Ansiexure-1| TLV BRATTAC
Charging | = fo ) Limit _ RYYA
Area) 11:15 AM
| For, INDICATIVE CONSULTANT INDIA.
|
For Sty | s 5%
W SE [ NI 1
ELAND oy |
D'{’chsr/.ﬂ " . | LEE
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INDICATIVE CONSULTANT INDIA ~ e e A
=, H;PLLlrszoad Basudevpur, Khanjanchak, Haldla, Purba Medn'upur, PIN -721 602 : R i R e 2wl 1Y

Régxster Contauung Particulars of Testingiof HEAT STRESS j
Table No. -3

'Name of Customer - M/s. SHYAMSEL & POWER LTD.

' Dhasna, Bahadurpur, Jamuria, Dist. ~ Paschim’ Bardwan, PIN ~ 713 362. ' :
Name of the Plant /Department: SMS - 2 {Near Crucible Charging Area) (IF-5MT x 4)
B AMBIENT TEMPERATURE
Dry Bulb Wet Bulb
33.00C 25.00C
| Wind Velacify‘(n'g/min) : 84 my/min, South West to North East
_ Date & Sampling | Dry bulb Wet bulb Globe 2 s
Ifo: Location Timeof | Instrument | Température | Temperature Temperature Wnt > Tlr'_i{? ::: R&f er;nge Remarks | Signature Name
Monitoring Use (DB]) {WB) (GT) TV, ] & Metho
SMS-2 | 27.03.2023 '
| e . . _ Below
1., | Crucible | 11:25AM | Asnexure-1 360C 240C 389C 282C | 322°C | Ammexure-1|  TLV
' Charging 1o
-Arga) 12:05 PM
. !
F‘(,r 4} ./\‘,/1\; s,{r\r*, \_.;1 P:_:_D

Direc:or/Aui.’ "”‘s Sanptany
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INDICATIVE CONSULTANT INDIA

.HPL Lm.k Road, Basudev;:ur, Khan]anclmk Haldla, Purba Medlmpur, PIN ?21 602

Register Containing Partxcu]ars of 'I'estmg of H’EAT S1

Table No.~4

Name of Customer - M/s, SHYAMSEL & POWER LTD. _ |
Dhasna, Bahadurpur, Jamuria, Dist. - Paschim Bardwan, PIN - 713 362. -.
Name of the Plant /Department : SMS - 2 (Near Crucible Charging Area) (IF-8MT x 2)
(WBGT®C =0.7WB + 0.3 GT) : e o ;
AMBIENT TEMPERATURE
Dry Bulb Wet Bulb
33.00C 25.0°0C
Wind Velocity (m/min) : 84 m/min, South West to North East_
| Date & Samipling Dry bulb ‘Wet bulb Globe : e e : _
13: Location Time of | Instrument | Temperature. | Temperature Temperature WE.(?T TILI{I,';;: R:ﬁ;;“ ;e' Remarks | Signature Name
Momtonng Use {DB) {WB) (GT) maesed . | ;
SMS-2 | 27.032023 ' .
- (Near | Below " -
le | Crucible | 12:15PM. | Annexure-I 379C 250 380C 275°C | 3229 | Ammexure-i| TLV _ JATTAC
Charging to Limit ; IARYYA
Area) 01:00 PM ;
i
ki . For, INDICATIVE. CONSULTANT INDIA
: |
. For S AR SEL AND POWER LTD

DII‘BC["T/AumONSBd Sigratory

|
|
i

P4/33
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INDICATIVE CONSULTANT INDIA

HPL LmkRoad Basudevpu:, Khanjanchak -Haldia, Purba Meduupur, PIN=721602 r X fafiza i : v e
Regwter Contajrung Parficulars of Testing of HEAT STRESS : =l . ! Bl 242 : o e I B,
_ Table No. ~5
Name of Customer - MY/s. SHYAMSEL & POWER LTD. .
Dhasna, Bahadurpur, Jamuria, Dist. - Paschim Bardwan, | PIN - 713362, |
ame of the Plant / Department : SMS ~ 3 (Near Crucible Charging Area) (IF-8MT x 6)
(WBGT 6C = 0.7 WB + 03 GT)
' ' AMBIENT TEMPERATURE
Dry Bulb Wet Bulb
35.00C 24.00C
Wind Velocity (m/min) : 66 m/min, South West to North East
Date & Sampling Dry buib Wet bulb Glabe T PR
| Iﬁi’ | Location Time of lnstnl:meflt Tem%_erah:re ‘Temperature Temperature ngT TII‘_L{?:’:'_‘ er{f::::';e Remarks | Signature Name,
1* Monitoring Use (DB) (WB) (GT) ' . _
SMSs-3 | 27.03.2023 -
(Near- Below
1. | Crucible | 01:50PM | Annexure-1 36°C 23°C 39°C 278°C: | 322°C. | Annexure-1 TLV
Charging to Limit
Area) 02:25 PM -

‘Director/Autherizad Sinnsmnne

© Fér SHYAM SE!

A NI S
f\. s 1

Ty
L ‘.hL.A Llu.)

For, INDICATIVE CONSULTANT INDIA

P 533
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INDICATIVE CONSULTANT INDIA
HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purba Medinipur;, PIN =721 602 !
. g Ik Ee
. Register Containing Particulars of Testing of HEAT: STRESS — == SR
Table No. =~ 6
Name 6f Customer ~ M/s. SHYAMSEL & POWER LTD: . :
Dhasna, Baha_durpur., Jamuria, Dist, - Paschim. Bardwan, PIN - 713362
‘Nameof the Plant /Department : SMS - 3 Extension (Near Crucible Charging Area) (IF-18MT x 2)
| AMBIENT TEMPERATURE
i Dry Bulb Wet Bulb
. 35.00C 24.0°C
Wmd Velmty (m/min) : 66 m/min, South West to North East
Date & Sampling Dry bulb Wet bulb Globe 2 e I _ .-
. fil Location Time of | Instrument | Temperature | Temperature | Temperature W?CGT ,I.If;l ;tc R;f::;‘: ;e Remarks | Signature Name
@ ‘Monitoring Use (DB) (WB) (GT) : e ' '
BM5:=5 27.03.2023 2
1. C.mc;ble 02:35PM | Annexyre-1 390C 24°C 400C, 28.80C | 322°C | Amnexure-T TLV - Tmc
Ch to . Limit ' YYA
arging 3
Area) 03:05PM
o | For, INDICATIVE CONSULTANT INDIA
|
|
FO!’ CH\ AE\‘i \.L—l f:} ,\:!LI\ L D i
:Direcmr/.ﬁ\zlt.!'no.rigod Glansinne }

P 6733
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INDICATIVE CONSULTANT INDIA - - - -
HPL Lirk Réad, Basudevpiy, Khanjarichiak; Haldia, Piirbd Medinipur, PIN - 72E602

‘Register Containing Particulars of Testing of HEAT STRESS

Dhasna, Bahadurpur, Jamuria, Dist. ~ Paschim Bardwan, PIN ~ 713 362.

Nasiie of the Plant / Départrmenit : Rolling Mill (Hot Charging Area)
(WBGT «C =07 WB+ 03 GT)

%]

Table No.~7

AMBIENT TEMPERATURE

Dry Bulb Wet Bulb

Wind Velocity (m/min) : 96 m/min, South to West

sl

No.

Location

Date &
Time of
Monitoring -

Sampling
Instrument
Use

Dry bulb
Temperature
(DB)

Wet bulb Globe
Temperature | Temperature

WBGT

Reference
Method

Limit
TLV °C

Remarks' Sig;hahiré Naime

Rolling
- Mill (Hot

Charging
Area)

27.03.2023

03:15 PM
to
03:50 PM:

Amnexure- I

(WE) (CT)

25C 400C

2956

32.2°C _
Limit HARYYA

] Baew | i,ﬁ
Annexure-T TLV M BHATTAC

B (O r A B o
For SHYAM SELAND FOWER LU

Yo

Director/Authorised Signatcre

For, INDICATIVE ‘CONSULTANT INDIA

Yl

P33
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INDICATIVE CONSULTANT INDIA S S LA

“HPL Link Road, Basudevpur, Khanjanichak, Haldia, Purba Medinipur, PIN - 721 602 j : S,

Register Containing Particulars of Testing of HEAT STRESS'

~ Name of Customer - M/s. SHYAMSEL & POWER LTD. ‘ | _ _ L
Dhasna, Bahadurpur, Jamuria, Dist. -~ Paschim Bardwan, PIN - 713 362. [. , B

Name of the Plant /Department : H.S. Mill {Hot Charging Area)
OWBGTSC =07 WB-+ 03 GT) . Sing .

AMBIENT TEMPERATURE

Dry Bulb Wet Bulb

35.00C 25.00C

Wind Velocity (ay/min) : 96 m/min, South fo West

51
No

Location

PDate &
Time of
Monitoring

Sampling
Instrument’
Use

Dry bulb
Temperature
(DB)

Wet bulb
Temperature

(WB)

Reference
Method

Limit
TLV C

Clobe
Temperature W?CG 2
(GT) ‘

Remarks | Signature | Name'

H.S. Mill
_(Hot

i

Charging
Area)

27.03.2023

04:05 PM
o
04:40 PM

Anmexure-1

419C

23°C 42°C 28.7°C 39:2%C | Atinexure-1

v L 3

Direc'tor/Au{horised o

e

e




— INDICATIVE CONSULTANT INDIA :
HPL Link Road, Basudevpur; Khanjanchak; Haldia, Purba Medlmpur, PIN-721602 -
Re‘gist'e"r' -‘Gonfahu'ng Particulars of Teshﬁg' of HEAT fsmﬁss,: ' : 3= -
Table No. -9

Name of Customer - M/s. SHYAMSEL & POWER LTD
-Dhasna, Bahadurpur, Jamuria, Dist. - Paschim Bardwan, PIN ~'713 362.

Name of the Plant /Department : L.S. Mill (Hot Charg‘mg Area)
. (WBGTOC 0.7WB + 0.3 GT) . :
- = ; AMBIENT TEMPERATURE
- ' Dry Bulb Wet Bulb
34.00C 25.00C
Wind Velocity (m/min) : 90 m/min, South to West
: Date & | Sampling | Drybulb | Wetbulb | Globe | . g | _
| | oo | ‘wocation | Timeof | Instrument | Temperature | Temperature | Temperature i Rg‘;ﬁ‘;“ Remarks: | Signature |  Name
: i Monitoting Use (DB) {WB) C(GT) ac > e
; Lo | 27052023 : - =g = = -
(Hot : . - : , o _ S Below
L | ichasgi 05:00PM | Annexure-1 41°C 23 40°C 281°C | 322°C |Aimexure-I| TLV
Ar'ea)ng . a Limit
: 05:35 PM . . :

| .For, INDICATIVE CONSULTANT INDIA

]
L

RN = R AL E Y oy -
FOF Si’i\ﬁ;‘}\l\d t.)l"L.f\.. SR DA S

 Disactasthuthorised Signeiby
. & POG3
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Rl INDICATIVE CONSULTANT INDIA o o _ i ] ;5
[ 1 ___.HPL Lmk Road, Basudevpur, Khan]anchak Haldla Purba Medzmpul', PIN 721 602 ’ = e T S U e s IS
‘Register Containing Particulars of Testing of HEAT STRESS ° =W T e A e
Table No. -40
‘Name of Customer = M/s. SHYAMSEL & POWER LTD. ' _ Sl s )
Dhasna, Bahadurpur, Jamuria,. Dist. - Paschim Bardwan, PIN ~:713362. ‘ = = _ o\ P B
Name of the Plant / Department : WR Mill (Hot Charging Area) i
(WBGT oC = 0.7 WB +0.3.GT) . .
. AMBIENT TEMPERATURE
Dry Bulb Wet Bulb
32.00C 23.00C
Wind Velocity (m/min) : 66 m/min, South West fo North East
_ Date & Sampling Dry bulb Wet bulb Globe : v )
Iﬁ:i Location Time of Instrument | Temperature | Temperature | Temperature WE((:;T 11{{7!12: R::;I:;';e Remarks | Signature Name
s Monitoring Use {DB) {WB) (GT) ' i :
W -1:1{511 23.(_1‘?.20_23 B el
1 GhmE g 09:40 AM, | Annexure-1. 399C 250C 400C 29500 | 322% | Amnexure-1| TLV
Area) » i ' Limit
. 10:15 AM.
| | |
For, INDICATIVE CON SELTAN] INDIA
| C;ONS N
! For S 7 o
| . . Pay
Author — h

P 10/33
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IN

ICATIVE CONSULTANT INDIA

HPLI:mk ROad BaSudevpur, Khan;arichak Haldia, Pln‘ba Medmrpur, PIN =721 602 -

Reglsfer Conta.nrung Particulars of Testing of HEAT STRESS

Name of Customer —~ M/s. SHY AMSEL & POWER LTD
‘Dhasna; Bahadurpur, Jamuria, Dist. - Paschim Bardwan, PIN ~ 713 362,

Name of the Plant /Department ; Ferro Alloys (Tapping Area) (SEAF-4.5MVA - 1)
(WBGT 0C=07 WB+03GT)

Table No. -1

AMBIENT TEMPERATURE

Dry Bulb Wet Bulb
Wind Velocity (m/min) : 78 m/min, South West to North East
Date& | Sampling | Diybulb | Wetbulb Globe e,
S | tocation | Timeof |Tnstrument | Temperature | Temperature | Témperature et Iriiﬁtc: R:{f:::;‘;e Remarks | Signature | Name
; Monitoring: Use {DB) (WB) {GT) =
; 28.03.2023
Ferrq Below
1 | AUoys | upssam | Ammexure-x|  430C 26C a4¢ siwc | 322% |Annewre-1| TLV
(Tapping to Limit
Area) | 43.00 Al
For, INDICATIVE CQNSULTANT INDIA
‘F’chH"Am SELAND POWER LTD

Director/ Authorised: Sigrasty

P 1133
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INDICATIVE CONSULTANT INDIA
HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purba Medu'upur, PIN ~ 721 602

Register Contaifiing Particilars of Testing of HEAT STRESS

Name of Customer = M/s. SHYAMSEL & POWER LTD.
Dhasna, Bahadurpiir, Jamuria, Dist. - Paschim- Bardwan, PIN -713:362.

Name of the Plant /Department : Ferro Alloys (Tappmg Area) (S EAF-4 5MVA 2)

4

— (WBGTC =02 WB+03GTI) _ - : .
| ! AMBIENT TEMPERATURE
| Dry Bulb Wet Bulb
_ 33.0°C 25.00C
‘Wind Velocity (m/min) : 78 m/min, South West to North East
o Date & | Sampling | Dry bulb Wet bulb Globe e s
J?Ti Location Timeof | Instrument | Temperature | Temperature Temperature W?gT 'IL'LL:;?C Rﬁ:::: ;e Remarks | Signature Name
— Monitoring Use (DB) (WB), {GT) ‘ Y i :
28.03.2023
Ferro
e (Tapping 11:10AM. | Annexure-1 A2°C 26°C 445C 31.4C | 322°C | Amnexure-1| 'TLV
1 “ada o Liwmiit
Area) | 1145 aM

e A SE S A GV NTE L b D
O QYA ool uhu v OYWeR Liw

DimctoMigmma«

P13
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e et
=y

'HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purba Medinipur, PIN - 721 602

INDICATIVE CONSULTANT INDIA

Registér Containinig Particulars of Testing of HEAT STRESS

Name of Customer - M/s. SHYAMSEL & POWER LTD

Dhasna, Bahadurpur, Jamuria, Dist. - Paschim Bardwan: PIN.~ 713 362.

Namé of the Plant /Department : Ferro Alloys (T applng Area) (SEAF-SMVA -1)
(WBGT 0C = 0.7 WB + 03 GT).

Table No, - 13
|
AMBIENT TEMPERATURE
Dry Bulb Wet Bulb
“34.00C 26.0°C

Wind Velocity (m/min) : 66 m/min, South West fo North East

Date & Sampling | Dry bulb Wet bulb Globe : :
g:, Location Time of Instrument | Temperature | Temperature | Temperature W?CGT TII‘T{I;?C R:;egz;e Remarks | Signature Name
! Monitoring Use (DB) (WB) (GT) ! s .
i | 28.03.2023 :
1, Y 11:55 AM | Anneture-1 440C 275 469C 32.79C | 322°C | Ammexure=1| TLV ATTAC
(Tapping N Limit 1ARYYA
Area) i : ;
12:30 AM
For ERYAM Sl AND POWER LD
Di& Authcrised Signatcry
w1833
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INDICATIVE CONSULTANT INDIA K

HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purba MedJmpm PIN - 721 602 : SRR
| Register Containing Particulars of Testing of HEAT STRESS ? T, o < TS

Table NO'.I-::.‘ !é
! ‘Name-of Customer - M/s. SHYAMSEL & POWER LTD. \' o
§ Dhasna, Bahadurpur, Jamuria, Dist:.- Paschim Bardwar, PIN - 713 362.
‘
! Name of the Plant / Department : Ferro Alloys (Tappmg Area) (SEAF-9MVA - 2)
1 ';(WBGTOC 0.7 WB+03GT) _ :
: AMBIENT TEMPERATURE
i Diy Bulb Wet Bulb
~ 34.00C 26.00C
Wind Velocity (m/min) : 66 m/min, South West to North East
a1 Date & | Sampling | Drybulb Wet bulb Globé e o
{ SL Location Time of | Instrument | Temperature | Temperature | Temperature ng o ﬁgﬂ of,_. R:;:gn;e Remarks | Signature Wame
: Monitoring Use (DB) (WB) - (GT) o _
; — | 28.03.2023
& Ferro .
: Alloys . : e . _ N | Below
1. {Tapping 1240 PM | Annexare-I 430C 27°C 440C 3210c | 322°C | Antiexure=1| TLV
] iy 01:15 PM
" For SHYAi SELAID POWER L1y
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INDICATIVE CONSULTANT INDIA _
. HPL Link Road, Basudevpur, Khan]anchak Haldta, Pirba Medu-upur, PIN = 721 602

' Reg}ster Contamxng Parhculars of Testmg of HEAT STRESS

Name of Customer - M/s. SHYAMSEL & POWER LTD.
"Dhasna, Bahadurpur, Jamuria, Dist, ~ Paschim Bardwan, PIN - 713 362.

Name of the Plant / Department : Ferro Alloys (Tapping Area) (SEAF-OMVA - 3)
(WBGT C = 0.7 WB + 0.3 GT)

W

=

R PP

Table Nos= 15

f

.

AMBIENT TEMPERATURE

L Al

' Dry Bulb ~ Wet Bulb )
Wind Velocity (my/min) 72 m/min, South to North
Date & | Sampling | Drybulb | Wetbulb Globe . g -
310 Location Timeof | Instrument | Temperature | Temperature: | Temperature ngT ,&1;1::: I.{:;::En;e Remarks | Signature Name
S Monitonng Use {DB). (WB) {GT) ) ' ¥
Ferro eRlA :
Alloys ; _ s i o T - | Below
1. (Tapping 02:00PM | Annexure-1 420C 26°%C 43°C 31.1°C 32.2°C | Amnexure-1 TLV
Tappin = Limit
Ared) | ‘o235 PM

- For ,..: :'1.-!}'-:;'-.'_: &

NITF

Dlrector/Aumorlsgd Sigi

L 71-
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INDICATIVE CONSULTANT INDIA

HPL Lm.k Road, Basudevpur, I(hanjanchak Haldxa.. Purba Medrrupu.r, PIN 721 602

:»Reglster Contammg Partu:u]ars of Testmg of HEAT STRESS

Name of Customer - M/s. SHYAMSEL & POWER LTD.

Name of the Plant /Department : Ferro Alloys (Tapping Area) (SEAF-9MVA -4)

(WBGT 9C = 0.7 WB + 03 GT)

Dhasna, Bahadurpur, Jamuria, Dist. - Paschim Bardwan, PIN - 713 362.

: *Table No. - 16
|

AMBIENT TEMPERATURE

Dry Bulb Wet Bulb

35.00C 25.0°C

Wind Velocity (my/min) : 72 m/min, South to North

: Date & Sampling Dry bulb Wet bulb Globe =
1\5133 Location Time of Insh'up;i'fexglt_ Temperature | Temperature | Temperature ng’l‘ 'I‘Ii.h\?:kc R;;:;;;:;e Remarks: | Signature Name
: Monitoring Use (DB) (WB) (GT) ¥
: 28.03.2023
Feris Below
L[ s | o2dsPM | Ameure-1| a2 27°C 44°C s210¢ | 322% |Amnexure-1| TLV
(Tapping to | Limit
A | oszopm

FOr SHYAM 350 AND PO

vis PRUAVVE s

s

Dire%d Signatare.

| For, INDICATIVE CONSULTANT INDIA

P1633.
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INDICATIVE CONSULTANT INDIA

— HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purba Medinipur, PIN <721 602 _ |- v o
“Register Containing Pariculars of Testing of HEAT STRESS _ - o T R P L a2
- o= | Table No. =17
_Na:me'df Customer~ M/s: SHYAMSEL & POWER LTD: P
‘Dhasna, Bahadurpur, Jamuria, Dist. - Paschim Bardwan; PIN ~713 362. =
Name of the Plant /Department : CPP AFBC BOILER
(WBGT®C=0.7WB+ 0.3 GT) _ _
' g o AMBIENT TEMPERATURE
Dry Bulb Wet Bulb
) 33.00C 25.00C
Wind Velocity (m/min) : 54 m/min, South to North
. Date& | Sampling | Drybulb | Wetbulb Globe ] e 14 '
123) Location Timeof | Instrument | Temperature | Temperature | Temperature W?g i Tlf‘i{‘; g:: .Rhe:::::‘ge Remarks | Signature Name
. Monitoring Use (DB) (WB) (GT) i . :
28.03.2023 |
cpp . o Below ) "
1. | AFBC | 0335BM |Ammexure-1|  3%C 26°C. 40°C 302°C | 322°C |Amnexure-1| TLV M B,
BOIER | o i Limit'
04:10 PM
" For, INDICATIVE CONSULTANT INDIA
L 1
':'.;,!:;:~ r‘:'.‘ .’r---n.- . |
. For SHYAR SEL AND FOWER 1

Dir;ector'.’ﬁuuthoffsed S.-"*;u'faav_‘m5 -

P 1733
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* HPL Link Road, Basudevpur, Khanjanchak, Haldia; Purba Medinipur, PIN - 721 602

‘Name of Castomer - M/s. SHYAMSEL & POWER LTD.

INDICATIVE CONSULTANT INDIA

Register Containiing Particulars of Testing of HEAT STRESS -

Dhasna, Bahadurpur, Jamuria, Dist. - Paschim Bardwan, PIN = 713 362.

Name of the Plant /Department ; CPP' CFBC BOILER.
(WBGT C'=0.7 WB + 03 GT)

fl

Table No.~ 18

AMBIENT TEMPERATURE

Dry Bulb

‘Wet Bulb

33.00C

Wind Velocity {m/min) : 54 m/min, South to North

Sl

No:

Location

Date &
Time of
Monitoring

Sampling
Instrument
Use

Dry bulb
Temperature
(DB)

Wetbulb
Temperature.

Globe
Temperature
(GT)

Limit

TLVC

Reference
Method

Remarks

Signature

Name

CPP
CFBC
BOILER

28.03.2023

04:20PM
105:00 PM

Annexure-1

40°C

260C

410¢

30.5°C

322°C

Annexure-1

Below
TLV
Limit

For SHYAM SWWER LTD

. Director/Authorised Sigdatorv |

|

For, INDICATIVE CONSULTANT INDIA

=N
ol

1
]
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INDICATIVE CONSULTANT INDIA

HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purba Medinipir, PIN =721 602

Register Containing Particulars of Testiri g of HEAT STRESS °

Name of Customer - M/s. SHYAMSEL & POWER LTD.

Dhasna, Bahadurpur, Jamuria, Dist. - Paschim Bardwan, PIN - 713 362.

Name of the Plant /Department : CPP T.G, FLOOR
(WBGTC=0.7WB + 0.3 GT)

Table No.~19

AMBIENT TEMPERATURE

Dry Bulb

‘Wet Bulb

33.0°C

Wind Velocity (m/min) : 54 m/min, South to North

sl

No

ate &
Time of
Monitoring

Sampling
Instrument
Use

Drybulb
Temperature:
(DEB)

Wet bulb
Temperature
(WB)

Globe

(CT)

Temperature WBGT

Limit

TLV°C

Reference
Method

Signature |

CPP
T.G.
FLOOR

28.03.2023

05:15 PM
to
05:55 PM

Annexure-1

390C

25%C

400C.

295°%C

32.2°C

Annesure-1

For SHYAM SELAND POWER LTD

DirectorfAuthorised Signatory

1
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INDICATIVE CONSULTANT INDIA
HPL Link Road, Ba’stxdevpur, Khanjanchak, ~Haldiai,i’-ur‘banedinjpur,_PlN’-.=':¥21.f 602

Register Containing Particulars of Testing of HEAT S’I‘RESS i

| , e Table No.-20

Name of Customer - M/s. SHYAMSEL & POWER LTD.

Dhasna, Bahadurpur, Jamuria, Dist. ~ Paschim Bardwan, PIN = 713 362.

Name of the Plant /Department : PELLET PLANT (PELLET T.G. NO. - 1)

(WBGT C = 0.7 WB + 03 GT) . ORI

AMBIENT TEMPERATURE
Dry Bulb Wet Bulb
33.00C 24.0°C
Wind Velocity (m/min) : 72 m/min, South to North
Date& | Sampling | Drybalb | Wetbwb |  Globe ey [o—— .
I?Ti) Lo¢ation Time of Instrument | Temperature | Temperature | Temperature WECGT ,I!'L'I‘I;l:tc Refer:_m:e Remarks -Signature Name
Monitoring Use (DB) (WB) (GT) ~ MGG '
FELLET 1 o9 0512023 | r gos
PLANT 09:35 AM - _ _ ' Above Lk W
L | @ELLET | TSN | Annesure-1 | 450C 26%C s0C | %829 | 322°C | Awnexwre-1| TLV 13 -
T. 011;:0- S10:10 AN Limnit
For, INDICATIVE CONSULTANT INDIA
I

= - For SHYA

M 5?c::g;:-DjOWER LTD

Director/Autherised Signatory

i_-
b

P 20733
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INDICATIVE CONSULTANT INDIA
" HPL Link Road, Basudevpur, Kha.nja:mhak Haldia, Purba Medmlpur, PIN - 721602 — -

' Register Containing Particulars of Testing of HEAT STRESS

Table No. ~ 21

Name of Customer - M/s. SHYAMSEL & POWER LTD. ;
Dhastia; Bahadurpur, Jamuria; Dist: - Paschim Bardwan, PIN - 713 362. '
Name of the Plant /Department: PELLET PLANT (PELLET KILN NO. - 1)
(WBGTC = 0.7 WB +0.3 GT) : : gl 1
AMBIENT TEMPERATURE
Dry Bulb Wet Bulb
Wind Velocity (m/min) : 72 my/min, South to North
‘Date & Sampling Dry bulb Wet bulb Globe S
sl 3. s : U WBGT I.imzf Reference | .. ;
| Location Timeof | Instrument | Temperature | Temperatire | Temperature _ Reémarks | Signature Name
g Monitoring | Use (DB) (WB) {GT) € WK | Method e '
PELLET' | o503 9003
PLANT 1020 AM . _ : Below
1. | (PELLET “H Annexyre-1 430C 240C; 440C 30.0°C | 322°C | Amuexure-1 TLV
KILN e ' Liniit
NO.1) 10:55 AM ¥

For SHYAM WWER LTD

Director/ Authorised Signatory

For, INDICATIVE CONSULTANT INDIA.

P21/33
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INDICATIVE CONSULTANT INDIA
HPL Link Road, Basudevput, Kharijanchak, Haldia; Purba Mediniput, PIN - 721 602

Register Containing Particulars of Testing of HEAT STRESS * N 5

| : ! Table No.~22°
Name of Customer - M/s. SHYAMSEL & POWER LTD. , L, 2
Dhasna, Bahadurpur, Jamuria, Dist. - Paschim Bardwan, PIN - 713 362. | '

Name of the Plant /Department: PELLET PLANT (PELLET T.G.'NO. - 2)

(WBGT ¢C'= 0.7 WB + 03 GT) .
AMBIENT TEMPERATURE
Dry Bulb Wet Bulb
34.00C 26.00C
‘Wind Velocity (m/min) : 78 m/min, South to North

Date & Sampling Dry bulb ~ Wet bulb Globe 25 =0 i
EIL‘ Location Timeof | Instrament | Temperature | Temperature | Temperature WECGT Tlg;' ln:: R;:e:;n ;E Remarks. | Signature Name
Monitoring Use (DB) (WB) (GT) R
PELLET | 29032023 .
PLANT | 0o - Below
1. | (PELLET s Aninezure- I 440C 250C 48°C 31.9°C | 322°C | Anriexure:]1| TLV:
'I‘.-G.z_ ?IG.- 12:05 PM Limit

For SHYARM SELF POWER LTD

Director, 1 Authorised Signatory’

P 22733
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INDICATIVE CONSULTANT INDIA

HPL Link Road, Basudevpur, Khanjanchak, Haldia, Purba Medinipur, PIN - 721 602

 Register Containing Particulars of Testing of HEAT STRESS

Name of Customer - M/s. SHYAMSEL & POWER LTD.

Dhasna, Bahadurpur, Jamuria, Dist. - Paschim Bardwan, PIN - 713 362.

Name of the Plant /Department: PELLET PLANT (PELLET KILN NO. - 2)

(WBGT °C =07 WB + 03'GT)

Table No.-23 |

|

' AMBIENTT;E_MPERAWRE

Dry Bulb

Wet Bulb

Wind Velocity (m/miin) : 78 m/min, South to North

1] s
‘No

Location |

“Date &
Time of
Monitoring -

| Sampiing
| Instrument

Use

™ Diy bualb
Temperature
(DB)

‘Wetbulb

‘Temperature
(WB)

Globe
Teugﬁerith:é
(GT)

TLVOC |

Reference:

- Method

Remarks

e

PELLET
(PELLET
KILN
‘NO.-2)

29.03.2023

12:15 PM
to

01:00 PM

Annexure-1

42°C,

250C

430C

304°C

32.2°

Annexure-1 |

Below
TLV
Limit

L

\ s
CHATTARAJ

e

For, INDICATIVE CONSULTANT INDIA
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- Register Containing Particulars of Testing of HEAT STRESS. |

INDICATIV E CONSULTANT INDIA |

HPL Link Road, Basadevpur, Khanjanchak, Haldia, Purba Medinipuir, PIN - 721602
; = C T fableNemoa/ T
Name of Customer - M/s. SHYAMSEL & POWER LTD. , : o
Dhasna, Bahadurpur, Jamuria, Dist. ~ Paschim Bardwan, PIN - 713 362.

Name of the Plant /Department : DRI - 1, KILN NO. -1 (150 TPD)

(WBGT °C =07 WB + 0.3 GT)

AMBIENT TEMPERATURE

Dry Bulb Wet Bulb

35.0°C 26.0°C

Wind Velocity (my/min) : 72 my/min, South to North

& Sl
No.

Location

Date &
Time of
Monitoring

Sampling
Instrument
Use.

Dry bulb
Temperature
(DB)

Wet bulb
Temperature

(WB)

Reference
Method

Temperature WEé; .

(GT)

Limit

TLYV °C Name

Remarks | Signature

DRI -1,
KILN -1
(150 TPD)

29.03.2023
01:50 PM
to
02:30 PM

Annexure~ I

420C

Below
TLY
Limit

27 30c sig0c | 322% | Amnexure-1

-

For SHYAR KL“”D POWER LTD |

Yo |

Director/ Authorised Signatorv |

i
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INDICATIVE CONSULTANT INDIA
HPL Link: Road ‘Basudevput, Khanjanchak, Haldia, Purba Medmzpur, PIN'-721 602

Regxster Containing Particulars of Testing of HEAT STRESS

- : ‘Table No. - 25
Name of Customer - M/s. SHYAMSEL & POWER LTD;
Dhasna, Bahadurpur, Jamuria, Dist. - Paschim Bardwan, PIN 713 362.
Naimi& 6F Hhie Plérit /Department : DRT -1, KILN N_O. ~2 (1_5,_0 TPD)
(WBGT ¢C =0.7 WB + 03 GT)
AMBIENT TEMPERATURE
Dry Bulb Wet Bulb
35.00C 26.0°C
Wind Velocity (my/min) : 72 m/min, South to North
Date & Samplin bulb Wetbulb - Globe ; o=y
13}) Location jfime of Insml.:mefit Te?geratu.re Temperature: Téemperature WEéET .;L'I?j g:._. R;f;rhe:;e Remarks | Sighature Name:
Monitoring Use (DB) (WB) . (GT)
1. KILN 2 B Anniexure- I 430C 27%C 440C 32.10C 322°C | Annexure-1 'ILV AW GHA'!T ARAJ
| @SOTPD) | oo ! | Liriit ]\

For SHYAM SEW

=d Signatory |

Director/ Authoris

RLTD |

For, INDICATIVE CONSULTANT INDIA

P2533,
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INDICATIVE CONSULTAN T INDIA

_HPL Link Road, Bastidevpur, Khanjanchak, Haldia, Purba Medinipur, PIN = 721602 i

‘Register Containing Particulars of Testing of HEAT STRESS .- — - g e
., =" " | B . Table No.-26
'Naine of Customer — M/s. SHYAMSEL & POWER LTD. :

- Dhasna, Bahadurpur, Jamuria, Dist. ~Paschim Bardwan, PIN - 713 362, =

Name of fhe Plarit / Department : DRI - , KILN NO. - 3 (150 TPD)
_ (WBGT®C =0.7 WB+ 0.3 GT)

— AMBIENT TEMPERATURE

Dry Bulb Wet Bulb

36.00C 27.0°C

Wind Velocity (my/min) : 66 m/min, South to Norii

: Date& | Sampling | Drybulb | Wetbulb e | ceas == s
3_‘ Location | Timeof | Instrument | Temperature | Temperature | Temperature wggr 1;‘3‘;2 R:;:t’;:;e Remarks | Signature | Name
° Monitoring Use (DB) (WB) (GT) ;
DKREL-S' | 2%15;}1;]&3 . : : . Above ; ' 4
1. I Annexure-T 440C° 280C 450C: #3310C | 322°C | Annexure-1 TL (- [0 RO/
NO. =3 to Limit BT
(150 TPD) | 04:15PM
v
For, INDICATIVE CONSULTANT INDIA
LTD ‘
e ! -
_— R |

Director/ AUIROMSE
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INDICATIVE CONSULTANT INDIA
HPL Lmk Road Basudevpur, Kharganchak.. Haldla, Purba Meduupur, PIN - 721 602

2 Regtster Con’calmng Parhcmﬂars of Testmg of HEAT: STRESS

Name of Customer ~'M/s. SHYAMSEL & POWERLTD. |
- Dhasna, Bahadurpur; Jamuria, Dist. - Paschim Bardwan, PIN - 713 362,

Namie of fhe Plant 7 Department: DRI - 1, KILN NO. -4 (150 TPD)
(WBGT.oC =0.7 WB +0,3GT)

Table No.= 27

AMBIENT TEMPERATURE _
Dry Bulb Wet Bulb o
__36.00C 27.00C
_ Wind Velocity (m/min) : 66 m/min, South to Norie
ko Date & | Sampling | Drybulb Wet bulb Globe ; e
! SI Location | Timeof Instrumient | Temperature Temperature | Temperature W‘)Bg T 11{{!’1 :tc leifetho;e Remarks | Signature Name
e Monitoring Use {DB) {(WB) (GT) ' o
' DRI-1, | 29.03.2023
. ) Bel .
!' KIN | 0425FPM | ypiper | usic 270C 4i0C s220c | 322 | Annexire:1 ;101? S.
i 1. NO.-4 to ‘Anirtexure-1 | : : B . & 84 & a& : annexure: Ltm'_t 'I.ATTARA}
% (150TPD) | 05:05 PM / |

Eor, INDICATIVE CONSULTANT INDIA
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INDICATIVE CONSULTANT INDIA

Name.of Customer ~ M/s. SHYAMSEL & POWER LTD.
Dhasna, Bahadutpur, Jamuria, Dist, - Paschim Bardwan, PIN - 713 362.

Repister Containing Particulars of Testing of HEAT STRESS

HPL Link Road, Basudevgur; Khanjanchak; Haldia, Purba Medinipur, PIN = 721:602

Name of the Planit /Department : DRI -2, KILN - 5 (450 TPD)
(WBGT °C = 0.7 WB + 0.3 GT)

" TableNo.-38

AMBIENT TEMPERATURE

=t
e

|
J

Dry Bulb

Wet Bulb

&

33.0°C

28.00C

[ Wind Velocity (m/min) : 66 mymin, South West to North East |

- 81
Neo

Location

Date &
Time of
Monitoring

Sampling
Instrument
Use

. ]jry bulb
Temperature
{DB)

“Wet bulb
Temperature
(WB)

Globe .
Temperature
(GT)

WBGT
oC

Limit
TLV °C

Reference
Method

Remarks

Signature

“Name

DRI "'2:
KILN =5
(450 TPD)

30.03.2023

09:40 AM
to

10:20 AM

Annexure-1

420C

27°C

awc

31.8°C

32:2°C

Antiexture~1

Below
TLV

_Director/ Authorised Signalpry

-

s=AND POWER LT;!D

|
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' Dhasna, Bahadurpur, Jamuria, Dist. ~ Paschim Bardwan, PIN - 713 362.

INDICATIVE CONSULTANT INDIA

HPL Link:Road, Basudevpur, Khanjanchak; Haldia, Purba Medinipur, PIN - 721.602

Regis:ter Containing Particulars of Te_sﬁng_;qf:HEAf STRESS

Name of Customer - M/s. SHYAMSEL & POWER LTD.

Name of the Plant /Department: DRI ~ 2, KILN -6 (450 TPD)

(WBGT0C =0.7 WB + 03 GT)

AMBIENT TEMPERATURE

Dry Bulb

Wet Bulb

!

]

33.00C

28.0°C

[ Wind Velocity (amin) - 66 m/min, South West to North East

31

No

Date &
Time of
Monitoring

‘Location

Sampling
Instrument
Use:

Dry bulb
Temperature
{DB).

Wet bulb
Temperature:

Giube
Temperature
(GT)

WBGT
(WB)

C TLV oC

Reference

Limit renc
Method

Rertiatks

Signature Namie

30.03.2023
10:35 AM
to
11:15 AM

DRI-2,
KIIN -6
(450 TPD)

Annexure= I

27°C 440C 321ec

33.3% | Andexure-T

Beloiw
Limit

For SHYARM-SEL AND POWER LTD

3 ~ DBirector/Authorised Signziory

For, INDICATIVE CONSULTANT INDIA

i1 1}

va
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288 i
INDICATIVE CONSULTANT INDIA
HPLLink Road, Basudevpur, Kh'anjandlak Haldla, Purba Medlrupur, PIN 721 602
‘Register- Contalmng Partxculars of Testing of HEAT STRESS 5
Table No. - 30
‘Name of Customer — M/s. SHYAMSEL & POWER LTD.
Dhasna, Bahadurpur, Jamuria, Dist. - Paschim Bardwan, PIN 713 362
‘Niame of the Plant /Department: DRI - 3, KILN NQ. -7 (450 TPD)
(WBGT 0C= 0.7WB + 0.3.GT)
AMBIENT TEMPERATURE !
Dry Bulb Wet Bulb
] 37.00C 28.00C
Wmd Velqclty {m/mm) 72m/min, South West to Nortk East
Date & | Sampling | Drybulb | Wetbulb [ ~Globe — _
Sl' Jacation Time of | Instrument | Temperature Temperatm‘e Temperature WEC?T Tliigﬁutc R:::Ef:;e Remarks | Signature Name
i Monitoring | Use (DB) we | (GT) ! .
DRI-3 30'03'202.3 Below
1 | KILN-7 & Annexure-1 440C 260C: 450 31.70C 82.2°C | Annexure-1 LV CHATTARA]
: {450 TPD) - Limit \ '
: 12:10 PM
. For, INDICATIVE CONSULTANT INDIA/
_ For SHYAL ‘
— |
; . ! faty ll”luﬁmﬂ”’gw ' o == i
pirecior/ A2 25033,
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INDICATIVE CONSULTANT INDIA ' | f o
HPLLmkRoad Basudevpur, Khan}anchak Haldia, Purba Medinipur, PIN~ 721602 | | _ 1Y
Reglster Containing Particulats of Teshng of. HEAT STRESS : : [ "
"TableNo.~31
- Name of Customer - M/s. SHYAMSEL & POWER LTD,
Dhasha, Bahadurpur, ]amuna, Dist. - Paschim Bardwan, PIN - 713 362.
Name of the Plant /Department: DRI - 3, KILN NO. - 8 (450 TPD) S
(WBGT 9C = 0.7 WB + 0.3 GT}
AMBIENT TEMPERATURE
Dry Bulb Wet Bulb
37.00C 28.00C
Wind Velocity (m/min) : 72m/min, SouthWest o North Bast
g — T Daie& | Sampling | Drybulb | Wetbulb Globe =T
131 Location ‘Time of Instrumient | Temperature | Temperature Temperature W?CGT ’Ii'i.lffl:t: Rb':f:rﬂf:gace Remarks | Signature, Name
0 Monitoring Use (DB) (WB) (GT) B e 1
DRI -3, 2;0;!23621?:43 N Below .
1. KILN G Anrtexure-1 44°C 250C 450C 3100 | 322°¢ | Annexure-1 TLV CHATTARA]
: NO.-8 . B Limit ; '
' 01:05 PM
Y
Far, INDICATIVE CONSULTANT INDIA
} | _ .
:
= = For s
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INDICATIVE CONSULTANT INDIA
HPL Link Road, Basudevpur, Khanjanchak, Haldia, Pur]aa Meduupur PIN - 721 602 2233 ' =

Register Cﬂntaimng Particuilats of Testing of HEAT STRESS B = = —— .- ) PR
B Table No. =32
Name of Customer -~ M/s. SHYAMSEL & POWER L_'I'D. }
Dhasna, Bahadurpur, Jamuria, Dist. - Paschim Bardwan, PIN - 713 362. '
Name of the Plant /Department : DRI - 3, KILN NO. -9 (450 TPD)
(WBGT %C =07 WB + 0.3 GT)
AMBIENT TEMPERATURE
Dry Bulb _ Wet Bulb
35.00C 27.0°C
Wind Velocity (m/min) : 66m/min, South to North
aid Date & | Sampling | Drybulb | Wetbulb Globe = S : _
31 Location Time of | Instrument | Temperatute | Temperature | Temperature WEST T[L..l{‘lt::: R:f::;:;e Remarks | Signature Name
e Flonitoring Use. (DB). (WB) (GT)
| orr-g, | 202 | | | Belot
1. KILN Annexure-1 440C 26%C 450C 31.7°C 322°C Amnexure-1 | - TLV
NO.-9 a0 35“ M Limit
L OWE_R LD
For SHYAM SELAND o

Difecior AYE

(g
NS,

P 32133
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INDICATIVE CONSULTANT INDIA

-HPL Link Road, Basudevpur, Khan;anchak Haldia, Purba Meduupur, PIN = 721 602 ¢ : f
et = o T s . st oy ET— Sy
Register Containing Particulars of Testing: of HEAT S‘I’RESS B L=y ; f P
e Table No. =33 |
Name of Customer - M/s. SHYAMSEL & POWER LTD.
Dhasna, Bahadurpur, Jamuria, Dist. = Paschim Bardwan, I’IN 713 362: ‘
Narne of the Plant / Department : DRI = 3, KILN NO. ~10 (450 TPD)
(WBGT ¢C = 0.7 WB+ 0.3 GT) _
AMBIENT TEMPERATURE s
it Dry Bulb Wet Bulb '
35.00C _ 27.0°C
‘Wind Velocity (m/min) : 66m/min, South to North
Date & Sampling Dry bulb Wet bulb Globe o =
J ﬁi Location Timeof | Instrument | Temperature | Temperature Temperature WuBé';T .II;{‘: {k'C R:f::ﬁ::‘;e Remarks | Signature Name
Monitoring Use: {DBj (WB) (CT) ' Y : ' .
bRl-§ | mnr - _ | , | Below
s ) KILN o P Annéxure-T 440C: 270C 440C 32.1°C 322°C || Amnexure~1 TLV




i R 7
b (a 4 ;.‘Q' L
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ANNEXURE - 1

1. RAW MATERIAL:
e  Coal, Daloniite, Diesel Oil, Pellet, Iron Ore, Iron Pellet, Dolochar, Manganese Ore, Quartz,
Coke, Lome Stone, MS Billets, Furnace Oil, Lime. Powder, Bentonite, sponge Tron, M.S Scarp,
Sponge Iron, COKE, Ferro Silicon, Ferro Manganese,

2. BY PRODUCT: |
*  Dolochar, Fly Ash, Bottom Ash, Ferro Manganese Slag, Silico Manganese Slag, Grease,
Lubricants, Jute, MS Biliets, ' '

3. FINISH PRODUCT: . _
* Sponge Iron, Captive Power, Ferro Manganese, Silico Manganese, TMT, Structure, Pellet ore,
MS Billets. ¥ ¥

4, INSTRUMENTS USED:
L ] ) . : ,
The following standard instrument utilised during the entire survey period-and the instru ment
" ' |I ¥
G ?E:-_[_-ydro_r_ne{er / Dry Bulb- Wet Bully Temperature Indicator Meter

‘n
s \
: 3 Jrr
v .'fl
J
]
O
|
¥ e
I | e = ANy DD p o= - .._.
S e = == - For S’H¥F\M SELAND I"O'V\-E.R L_ Ll ST

i | e e oy

Director/Authorised Sig 1r‘w



" ¢orm NE.25 ' % _ :
(See rules 63 and 94) i
- af . Certificare of fitness for employment in hazardous processes and operations }{ N G‘Qﬂe’ b i
 HITE .(To beissued by Factary Medical Officer) /
‘ 33019260 L 800109
ay NALTRVPDIN My
. 8K ASERVD DTN |

mALE ¥

u-;u.«wwﬁ PO~ awﬂemnr, Ps &mg_.sx

/ﬁmdv-nm B © 7 brsT- pursA Eﬂﬂbﬂﬂ*‘l’m’ PW'H% e3("8)
wﬁawnf hirtb, fffmxattz.bl& g T e 3 ﬂ'—f"l 5] F } ! qﬂvs |

| ] . )(.‘ " .
| ~Narte & Address ofﬂleﬁmw . A 59? L » TAMURIA , v
1. The worieer |s<emplayeﬁ Tk pmposr.dm be emp’QYed inz . , 0 N

W i = —
). Dangerous operauun
. Le T

*1fy ﬁﬁ{tl'havg pm'ﬂy examined the Qbﬂ\rﬂ named persﬂn rdenﬂﬁcaﬁqn marisare n..H. EST
whois desxro us of: bemg exrmiqyed in abmve mientioned praces / operationand that harage. as nearlyas can. h&
mnedfrommy exam] ; : I - : it years.

yopinion; ke / shg.ﬁt t‘nremploymen: in the said manufacturing m{ uperaﬁm:. %
v opimun he+/ she isuafic ﬁqs-gmplnymennmﬂ)e smdma.nuﬁmsmgpmcess{ npgra.tmmfarﬂ:e ¢~ Ciol | COSUCR

sheiis referred for further g';'q;;;inatiapqi:i the Certifying Surgean ...
&k Nadbbdin T
ate 'rle&handﬂqumbtmpresmon o 3
Irsan ‘examined. - i -
' : . .
serial number of the previous gertificate s —.oim i meerrnices - Smpaf?msy Mm mm
‘ -_.-.-.f-‘ : ; fzmzoﬂh#ﬁm :
ature or—!..alt-thumb.. | : ' " # o e S8 eottar.ﬁlyiﬂsﬁw‘gﬁc-‘? e
momﬂfpmsi' caniines ' : o 2 w
S8 .t A ¥ - e et
mfyﬂmtleicanuiapd the | Ieaaznddniscex'bﬁmmui ‘si;gnr“‘” and] -.symptoms Sigxm:g ‘of the « -
an: ment:onmi 4Bove on' ﬁifgerﬁﬁamisn_._ e:mended. | Surgeon S K
.'l'..
on and 2 capy to be maintained in ahound booker inafile i

.J n‘.._‘
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SHYAM SEL & POWER LTD.
JAMURIA
'MEDICAY. RECORD

U - ' Ile’flAL).‘3PERJ-QD_‘IGMED.!C&LEXAM]NAHUN _ i:_-,le#aéw.ggging@‘

[ Nameorthe Eagloges B NASERUDDIA __ e
e S VREC=TTOWES P0- SWARINGRT; P ALST, DiST=
s _A’d‘dfess* TR SRS < 3 5 | F—’*f’-".ﬁ?ﬂﬂmﬁ’ﬂrPi"?“*?g_qiiﬂ&qfl.g._gl"----,-"-_ 2
47, Department o CPP[ PRosect | =% , Employment Date
5. Date of Birth oHvg[1904 6o
1_./ Age. | 26 .. | A 1densficsonMark  fon o F:re
/ S_rﬁt res SN -' $K N '(f?-u“k*d‘ﬁm psmimime e 138 DEEN €XamM lnﬂdhj’ .undgﬁlgdai H-LS/
-findingsare as follows. o .
9 ._(-;'cr:ze:.'ai Examination _ | _ . N
A‘ Physique - -Good :Fa{_'l' . — «| Pagr "™ . '. De.formil}r (\JI f

B S5EE T, || pdimel Adleon] - ¢ *[lhji'gjhtf s '4' _
. - ‘ r AN - . -'- = — T ’V‘ N 7
T s -l B . & 3 o’ s RESatt T i ik S 1 B e"_ oS, [

I 10. WS}bn 1 gl With Glass %Wi’ﬂmurGla_ss

a3 Digane & wgt Blet [ wge 6/Gsien 6 /g

e

13 quor Blindoess: ~tl . ;@ Cs :
qﬁ' Sfﬁﬂ : | NoHara ! - ‘., s, Tooth & Gum Heal .*;,I})

16 Heding | pmewe) Y| Uoms | B/ oheah,vesg

s

g Heas . §45y Audble | 19.puse - V= 90 /g 02-19 ,17‘_
20. Blood Pressire 429 S oo 21_ Lvér | ~AD r

22 Spleen .. | ‘vAD 23 HemiafWydocsle | ~NLU|

]

24 Mental Health  ° féq.ad \l 75. lb.énu;nuer.rsyst;-__ a
.,»2'.§,1 quSFEFiﬂl . ‘_. ..’ =

sder that He / S}(‘e is of sound mental, good physical health and'is fit/ unfit to ‘We;;;-k'-?mq? oiir #hg

ifordisqualification for appsintment: | B R P @ .

i

. ] BETCNLSR S
; Signature afngwﬁ?d@w&%er“
: : Lo ":' .!-_ B % - Al 3“-"

A T SR i

WD POWER LTD

Director/ Autharised Signatory
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Lab Report: HAEMATOLOGY

MRN
Name

17562202140015

56 Year(syMALE
Sample No 022202140075
Consulting Dgctor

‘Mr SANAT CHATTERJEE

* 'Dr. CONSULTANT HEALTH

Department
Specimen

Visit Type
Mobile No
Collected On
Referring Doctor

Patient Address

~ PASCHIM BARDHAMAN, West
‘Bengal. PIN: 713363

Received On

'WHOLE BLOOD'
‘OP'/ OP-001
8145485092

14/02/2022'11:01 3
SHYAM SELAND POWERLID
(External) w1 |

14/02/2022 11:03
14/02/2022:13:28

il -

Test Namé .

CBO-COMPLETE BLOQD COUNT
HEMOGLOBIN / Hb%

{142

Reported On

.Rﬂ_ult
A

Unit

e

4 Bialoairc:ﬂwm, al

terval
.‘,.; '?1"::"._"‘ .
. ey S

133162

TOTAL WBCCOUNT %7.36 ey laono =

TBTQLRBEééﬁﬁ'Tmucoum) - —54,66-. millions/cu mm 4356

POV (Packed Cell Volume). ”!33&' B AJE@ T T T agsass ]
PI_ATE.LB’I‘S el 1200_._ A R -;laaafniﬂ* I§0.(_)—45§f.0 .-
T . oy

~LYMPHOCYTE W

e

EOSINOPHIL

\ONOCYTE R

il L e R

BASOPHIL

(OTHERCELLS

Patient
17562202140015
Generated By

Mr SANAT CHATTERJEE 56 Year(s)MALE

20,0400

R B T
o e " oo
¥ .

S Vil
P S

10020

= T

TrT oM, DEeT, S -

022202140075

MOUMITA SARKAR / MOUMITA SARKAR, TIQI519  Generated On

page 1 of 2

. . ! N
Clinical correlation mandatory. In case of any doubt, please contact the laboratory.

Sawmple No
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G ity

Medi Cnnngo ey

II:F-CQV ammm Jermua
Dutrgapus 713206, ndia.

Phone 0343:2508000, ), 0343-2600088

‘?.w-:: Sty fus i
Test Name Resilt Unif Biologiesl Refereace:
Interval
GBECOMPLETE BLOOD £OUNT' _ i |
MCYV (Mean corpuscular yolume) '92.5 lﬂ A |o%az - |
Mcaavzm(:o:pusqumrﬂémgl&bm; ~-l308 e tpg T Yogmmw 0
- MCHC (Mean Corpuscularﬁumoglnbm - isge T T g N iagaase T
- Coneenteationy ., _{i“_ -
‘gsa(smmcyu sm.mmuuonmm) f12 _ '}m-igm 5515 mm Ist HOUR
~— End of Report—
“ympléted On 14/02/2022. 13:28 Completed By Paramita Mandal
S o anerra nemsITAL:
Patient Mr SANAT CHATTERIEE 56 Year(sYMALE; Sampleiﬂn' 022202140075
1756220214015 :
Gencritsd By 'MOUMITA SARKAR / MOUMITA SARKAR, TIQI519  Geserated on

Page 2 of 2
Clmlcal torrelation qandatory. ;u case of any donbt, pledse contact thi laboratorys

{0 POWER LTD

For SHYAM W

i o= - (\_F—atn
i Diractor/ Authorisad - ¥
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lO C!I’.y

College H
m,city Rosd. s:mw Jamua

Y Durgapur 715208, India .
Phans? 03432608000, (1343-2006600.

| e
|

[T AR UL Y

Lab Report : CLINICAL PATHOLOGY
MRN . 17562202140015 Department  ~ SELF )
Name ' Mt SANAT' CHATTERIEE Specimen URINE = metlT
AgelSex .56 Yea:(s)lMALE L Visit Type OP/OP-001
o Mobile No 8145485092
Sample No ot 032202140013 Collected On 14/02/2022 11:01
Consulting Doctor Dr. CONSULTANT HEAI.'IH Referring Doctor SHYAM SEL AND POWER LTD
'CHECK UP MEDICINE (External)
. Patieat Address' * ' PASCHIM BARDHAMAN, West Received On 14/02/2022.13:54
_ Bengal PIN: 713363 Reported On 141022027 14:53
Test Name ' Result : ‘Uit J Bmlugical Relience,
] ) y Interval
UR[NE FOR cowu-ma TEST (munne+mlcrosooplc)l URINER/M o b
PHYSICAL EXAMINATION ' R o "
QUANTITY 120 ml 1 E
| I i L o T Tty U (VR R X
' COLOUR: Pale Steavy " X
T i = T
B . - I e N R T e I I R . : . 5 T
SPECIFIC GRAVITY 11005 N 2
= i | l
CHEMICAL EXAMINATION ; :
'REACTION N iAcid_i_cw_ —— Fo o et e
|PROTEIN i E-Abse;}t; '_ ' | o
a.sUGﬁ.R - .-‘—“ %-ieexbs;u'xh e ' -ﬁ i
5 i I
MICROSCOPIC EXAMINATION _ .
PUS CELL : (01 : ' ! cells / HPF: L
] 3 - L}
EPTHEUALGEL o T T e T
Ty FRAILIL. FAUI_I
Patient ' MrSANAT CHATTERIEE 56 Year(sYMALE Ssmple No - 032202140013
17562202140015 . ‘ i
Generated By MOUMITA SARKAR / MOUMITA SARKAR, TIQI519  Gencriitsd O 1410212022 15:22.
; Page 1 of 2 ' ;
Clinical cotrelation mandatory in casaof Bny doubt pleaseconfact'the Iaborato:y .-- \
| ‘ //E‘! f-—-...hAH s
| -/t\ SHELTRAL - 7\
* EH; CHARY ¢ S i’\
 City Gl Caugt ] \
Calcutts ‘vl
' O \Asys. Xo. 085 of 2022 :”l
£ Expi ry Date: /
N 2977 4@/
-‘\ @ r
_ b o Wf— &N,
For SHYAM SELAND POWER LTD |
Cirector/ Authorised Si-matary



i £

298

oo
s TR
Modicai Collegs Hmplhl
mcln-no;gmahm;. Jems
R | . & )
v * Phony: 0343-2604000, 034320608885 | o u‘\gﬁd‘%ﬁ RN S -
svennilrtiniy .
]

T Result: Unit Biological Reference
i Test Name _ | e

URINE FOR COMPLETE TEST (routing + microscopic) URINE R/M } _ L
MICROSCOPICMA{HON b 3 nn el o
RBCs o a B h P Cells/ HEF !

L ' f
= "~ - Nk L o o “ e = e e i e G,
CAST I - : }
—— e ey o [ - p— - ; —— -—.—1
'CRYSTAL =
. - i e b e W =g T S e el
BACTERIA i
Yo - - L ~ FRIEN e 3R = eidmre S Aie s
"
¥ P ; L8|
v By e R K)o ey b el i - i e — e - i

‘Completed On 14/02/2022 TS5 ~Completed By Rabul Paul

e AL AU

Patient Mr SANAT CHATTERJEE 56 Year(sYMALE Sample No 032202140013 |
= 1756220214005 -
Gumpmted By MOUMITA SARKAR/ MOUMITA smn, nqxsm Generated On w@zoﬁ:s_;

| Clinical cortelation mdzim. In case of any doubt, please cqntact the labomtory. &

WM\ AN

v/ BEL TACHARYYA '

City Civil Cabn
Celeutta

Raga. No. 065 of 20?2,

Expi ry Date;
Q,
Q-

| f ®

. wd

1.4 ?02?

Director/Authorised Sicnatory R o
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;?.gt;;l College Haspital
[ 163 City Rowd, Sovapur, Jamug.
| Durgsply 113206, odia o
| " phone 0343-2608000, 0343:2608488 . 5
| o
| e e RS
: | Lab. Report BIOCHEMISTRY -
MRN 17562202140015 Department SELF h
Name M SANAT CHATTERJEE Specimen. URINE ~ e A
AgelSex Visit Type 0P/ OP-001
¥ ‘Mobile No 18145485092
SampleNo ! i } 0[2202140125 ~ Collected On 140272022 11:01
Consulting Doctor ' Dr. CONSULTANT HEALTH Referring Doctor SHYAM&ELANDPQWER LTD
‘ CHECK UP MEDICINE (Extemnal)
Patient Address: ~~ PASCHIM BARDHAMAN, West  Received On 14/02/2022 13:15
| .Bmgat PIN 7!3363 Reported On 1410212022 14:14
- =3 : E St o T 1 5 1
'I'est Nnme . . Result o, mit Biologiml]!eference
- _ ‘ " : Interval
;m_cwmm [ER | mg/dl 0019
. s Ay ,: - £ - e e -_._J, R GRS T QW (SCSLRLS e
s End of Report — |
_.Completed On: 14/02/2022:14;14 : : Completed By: Farugje: Ahmed
i .
- _%r— FARUQUE AH 'g-'ﬁﬂﬂllt.‘l'ﬁ\’
Patient Mr SANAT CHATTERJEE 56 Year(s/MALE Sample No 012202140125
17562202140015
Gencrated By MOUMITA SARKAR / MOUMITA SARKAR, TIQI519:  Generated On wﬁm‘m
quq P of 1
| Clinical correlation mandatory, In:case of any doubt, please contact the laboratory: R . iTRA A
[0 itcan
I k gi‘ u E 4 \ —
\ﬂegn v, G685 of 2022/
/ \ Expi ry Date: {.‘.
. - A "
W02 20
L/l/‘/ . ‘ ¥ =
SVES
Al  or SHYAM SEL AND POWER LTD

§

Director/ Authorised Sianatory




1a Gley
Medical College Hospital

300

3. City Road, Sevapur, Jomua |
Phone: gAY 1804000, 0345-2000852 e
e ety da
Lab Réport : BIOCHEMISTRY.
MRN 17562202140015 ‘Department- ‘SELF. =
Naiie Mr SANAT CHATTERJEE: ‘Specimen SERUM T e
Age ! Sex 56 Ycar(S)!MALE , Visit Type QP /OP-001
P Yoo ' Mobile No 8145485092
Sample No ' 312202140113 Collected On 140202022 11:01
Consulting Doctor Dr. CONSULTANT I{EALTH Referring Doclor SHYAMSEL AND. PQWEB. LT!D
CHECK UP MEDICINE (External)
Patient Address. T PASCHIM 'BARDHAMAN, West Received On, 14/02/2022 11:03
' Bwsﬂ‘ PIN: 713363, -Reported Ou_ 14/02/2022 14:14
Tm Name Resnlt Uit o, Blnlngu:al Referencs

LWERP&@FILE ( urr D ersmm+yr+aw+pno+ua+swawc M‘TIO)

e TR

lgtervnl.,__

_ Page.

1 of 3

Clinical ;amaﬁonimaﬁaaw;frn“m of aniy doubt, please contact the laboratory.
4 /

.

For SiHYAMSEE ANDPOWER LTD

Diréctor/ Authorised Sinnatony

-'romr.ammuam | 0.6 I.mg;dl Upto 10 mgidi.
, DmEEf BILIRUBIN Tmm“—r_"'ﬁ_ Rk Fogilt 0.0-02 |
T YR e = £ Y :
'INDIRECT BILIRUBIN to,s mg/dl 0.0-0.75°
‘SGOT 120 _U.’I;. 15,0-37:0
DU | || BRSSO e (O : _ :
SGPT K 32 UL 30.0-65.0
_ éér SR MR R UL ""-jl.m.o |
am'f B 7 w7 Iseesse.
Fo'mip}i&rﬁﬁq" S 74 Tga T T T Yessr L
ALBUMIN e gL 13450
| GLOBULIN A gL (18346
{AGRATID v T e R A 7T - ) _;
1 ! b i
¢ . F’ARUQUE AHME
- AT PP e L g
Patient Mr SANAT CHATTERJEE 56 Y ear(s)MALE Sample No 012202140123
17562202140015
Generated By MOUMITA SARKAR/ MOUMITA SARKAR, TIQI519:  Generated On




1aCity.

Madlzal College Hobplla.l

1. City Road, Wtw. Jorous

Durgapun 711206, India, 2

Phona: ﬂlﬂi-m mﬁm & -_.ﬁi". \l;!‘; N z 4y
e ¥

oyl

Test Name Result Ualt Biological Reference
S : Taterval -
URIC ACID .} 33 I mg/dl 12673 . o
] ” q : P b S EIY
URE# & CREATININE, | | : B s
"UREA Wiess O TRATET R s |mg,d1 115.0-40.0 ' ;

ST T e T T T e s T

LIPID PROchneL,:Eg, HDL, LDL, VDL)
CHOLESTEROL 159

mg/dl | Desirable Range <200 mg/ |
o g ;

C 't

|
AL X! ¢ WU R SRS | |
|

. R[GLYCERIDI: o 104 mg/dl | Desirable Range < 150 mg/
|l dl '

mAees s o ARt o Fogrmt aman e e e et e e i~ |

|HDL. CHOLES’I‘BROL - 40 mg/dl Less Ehau <40 mgt dl - Lcrw
! - | HDL Cholesterol '

' ! | Greater than equal to 60 mg /
| ' 1 {dl - High | I{DL Cholﬁml

i |

‘ipLcHotesteror . |8 imga  |DesinbloRange<100mg/
. i dl I

iy e e . Wt e A b ) ' Y ———rar

'VLDL CHOLESTEROL. | |21 mg/d Not Specified = |

e s e v e A A i et

gammcméxcmno@ dior,/}mt- }40 " DesmablcRango<3,5 i

Notn $e
Desirahle Range as per A‘I‘P-Il.l gu,ildlehnet i

S ‘._"7 - - B, o o Ay F i == B i = '.,':-'" ."‘"ﬂ‘u Sty A

. - End of Report —
‘Compleiéd On | TR0 14:14 Completed By~ Faruque Ahmed

Lot ™ FARUQ'JE AHMED
B EBIET AT P AT, SR A AT

Patient ‘Mr SANAT CHATTERJBE 56 Year(sYMALE: Sample No 012202140123
, 117562202140015 '
Gengrated By MOUM[TA SARKAR / MOUMITA SARKAR,TIQIS19  Generated On
.'Pagc 2 of 3 ‘\:‘ pel
cunicat::comla:i;mmanaamr’y. In casc.of any doubt, please contact the laboratory. 7/ & "Bd\\-*’“\
nk ‘ I3/ anvya

!" G ok ‘ " '\*
G)i Wouiia |
!

Y
£y \legi Ro, 85 g ?"22
\(}r Ewt 'y f],ue ' \"'".

.'4—-F

02120: 51& )?

e ———_

e

TR, 0 For «u\( ARl SEL "‘vr) POWERLiD Mo I

Direcioi/ Authorised Signatory B U



¢ N L
o e

e, 302

g -

:_mctt[:.lauc;.“;:v.a;*:.‘ m ; o

Durpapur 71208, Indis

M.&qs-:wmmsomm' .«.

e g iy
[ e ¥
ad ....? _ 1 |t ;
@ 4
s : Ml‘- FARUQIJE J;:-lMED
Paticnt Mr SANAT CHATTERJEE 56 Year(s)/MALE apleNe  © 0 .
o EE 56 Year(s)MALE Sample No 012202140123
Generated By MOUMITA SARKAR / MOUMITA SARKAR, TIQIS19  Generiited O 1410212022 15:22
" i N | Page Zoof & e
 Clinical correlation mandatory. In case of any doub, please contact the laboratory. P | 4'\\ i
bR = ' ‘ A PN
| V.. o
! *r‘ BY £ ?r?Q\\ -
| £ pala AN

(@{ Cat ‘..uf.Ia_m.' t“,ﬁ)
C |\ fega B0 08p of 2022/,

\‘ 5,-, Exgi 1y Daie: /0‘
N\ e /e

oy e -

M \\ er‘lj/

N s * For SHYAHT SEEANDPOWER L¥D

"/7
N3

Ditector/ Authorised Signatory



IG Clty
| Madical College Hosplral. i
|l mgkoﬂ.wm Jomus

DL T e ]

‘Lab Report : BIOCHEMISTRY"

MRN ' 17562202140015 Department SELF
Name Mji SANAT CHATTERJEE Specimen © PLASMA et
Agel Sex ;SG{XMI(S)IMALE . Visit Type _ OF / OP-001 |
A Mobile No ‘8145485092 '
Sample No 012202140124 - Colleeted On 1402202214308 -1 (s
‘Consulting Doctor  ~ Dr. CONSULTANT IIEALTH : Referring Doctor 'SHYAM SEL AND PQWERL’II)
' . CHECK.UP MEDICINE (Extemal)
Patieut Address 'PASCHIM BARDHAMAN, West ~ Received On 14/02/2022 11:03.
Beagal. PIN: 7‘3353 _ Reported On 14/02/2022 14:14
Teat N ' Result Lo Uit o Blolqglcnl Refereace
X 5 ] i b Intenral ..«;_-, T
'BLOOD:'SUGAR F 111 H | mg/dl 70(»1103 o o
' ! DT . || S O—— ) 0 i
o Bl Of Repoit —
14/02/2022 14:14 x ‘Completed By Faruque Abmed

- -w.—w

nas. FAHLICILIE AHMEI:}
AT -'!"

L

Patient Mi SANAT CHATTERJEE 56 Year(s)/MALE SampleNo

. 17562202140015
| Generated By MOUMITA SARKAR / MOUMITA SARKAR, TIQIS19  Generated On.
Page 1 of 'l

Clinical €orrel ation mandatory. In case of any doubt, please contiact the laboratory,.

For SHYAL Bl AND
or SHYAM WOWERLTD

| | Diracror! Aus thorised Cimnntnry

012202140124

14/02/2022 15:22

!fi"‘":'-”,; >

{ Q \Raga, p 2 =
Y&\ B & UB3 9i 207,/ O
\ - Y I’;Jf Iy n,”e CQ

4 un ;
o AR08

O b /é(-_/'?p,

- ;r':'.-; \‘i' - ..s. {""
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1 City

Medical Collége Hospitall
E3 Lty Riad, Savapiar, Samius,
Drurgapia T1E30H lidla
frhgns. 6343-2608000, U545-2800s88

Lab Rnporl BIDCIIEMISTRY

CMRN 17562202 140015 Department SELF =N T

i Neinie ‘MrSANAT CHATTERJEE ‘Specimen " PLASMA. iy b

| Age/Sex 56 Yeur(s)MALE Visit Type ‘OP//OP-001

: iR DTHIATT RIS Mkl NG 8145485092 -

. Sample Nog- 012202140201 ' Callected On 14/02/2022:14:38 , 7 7

| Consulting Doctor . Dr. CONSULTANT HEALTH Relecring Doctor SHYAMSELA}DPOWER L‘[‘D

: ' i CHECK UP MEDICINE ) (External) i

o Patient Xddress | PASCHIM BARDHAMAN, West'©  'Received On 14/02/2022 14:38 .

| Bengal, PIN: IR Reporfed On 14/02/2022 16:00 | :

l Tesl,Nnmt. Resull vty Bm!ugicnl Ilel‘mm:c

| Interval 5

‘i! BLOOD SUGAICPP - 124 {mg/dl 170.0-140.0 o
| !

' | o | — End of Report—

0o | 14002/2022,16:00 Completed By ~ Famque Ahmed
1 |

...ﬁﬁ‘ﬁ—-

e FARUQ&JE AHM °
T T P nmn-m-‘rn\"
Gt My SANAT CHATTERJEE 56 Year(s)/MALE Sumple No 012202140201
17562202140015 .
Gentrited By MOUMITA SARKAR / MOUMITA SARKAR, TIQIS19  Generated On 16/02/2022 17:43
' Page 1 .gf 1 :

Clinical correlation ‘mandatory. Tn case of any doubt, please contact the laboratory.
| b - '

]
; ’ | For SHYAM SELAND P WERLTD

/ i‘/ e

\
A

PO r
[ Ciiy Tivil C=ust
] D' [ tl‘ultr . —
‘ \f"'. 0, URS -"’CZ;

Director/Authorised Signatary

Ty 41 D




. ; T WA T _3'_05 . I
iSchy |
Modical College Hoepleal A
19:Cily Prowd, Sovapiy, Jervuaa %2
Durgapiy TIT206, India - =5y ]
Phons: 03422608000, ¢.‘s-.3-mwsn atw e
Lab Report : BIOGUEMISTRY _
MRN VIS62202140015 Department SELF - g
Niune MrSANAT CHATTERJER Specii o Semm, | el
Age/Sex - 56 Year(s)MALE OP/ OP-001
e 8145485092
Sninple No N 012202140125 140022022 11:01
;(;g!.';;nf_i_gi.;;,,;D‘g;;;_@_; o b CONSULTANT HEALTH L, g D S&WAMSELAJSIDPOWBR LD
" 'CHECK UP MEDICINE ’ (External) :
Patienl Address PASCHIM BARDHAMAN, West Received On 14/02/2022 11:03
oo - Bengal PIN713363 ReportedOa 150002 13:12
Test Name Result Unit Biological Rn!erence
Interval
THYROID PROFILE. | (T3 T4 TSH) |
TOTALT3 | 3 k29 ‘mob 10.92:2.33
(Tew Metld; ECllAJ v - i
TOTALT4 1340, l:mwm Jso 01800 '
(Test Method: ECLIA), , : ol ;
TSHOC 147 U fozsso " T ,‘
§Tes) Muibod: EGLIAY - N i |
==End of Report <
Completed On 150272022 13:12 ‘ Completed By Faryque Atimed'
i .
b ,
A-uc-'r'x‘u-; -nomyﬁﬁﬁﬂ -aw%nmn‘rw
Patient My SANAT CHATTERIES 56 Year(s)YMALE Sumple No - 012202140122
1756202140015 | N '
Generated By ‘MOUMITA SARKAR / M,OUMITA;SA_RHA‘R,’- TIQIS1Y Cenerated On 16/02/20 ~l-‘i“43‘_ “\\\
’ ! | LN - Wiy ' - . - A :
| Page | o1 Q P Q
Clinien} con-ciarion'-mnndalq;yl. Incase ui‘nnyduub_t, please conlact ihalabqratbry. 7 ? f.v \

y )
i1kt oe

.“’A.» ,.\l-h iTD
For Siasn Sl AND POV YER LT

: dhoriond Sianatn
Director/ Autnerised Sionzingy
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Hod[cal Colleyn qulm
DR Rued, Suva
Ui gacun 713208, lnnia
ot QI43.2008550, mmm

Lab Report : IAEMATOLOGY

i

: AT TN
Diracior/futhn

Gompleted By

MRN 17562202140015 Department SELF - -
 Naine . MrSANAT CHATTERJEE Specimen WHOLEBLOOD. "7~
Age /Sy M 556 Year(s)IMALE Visit Type OP / OP-001
! g Maobile No 8143485092
Samplé No 022202140074 Coliccted On 14/02202211:00
. Cousulling Doctor Dr. CONSULTANT HEALTH Referring Doctor SHYAM SEL ANDPOWER LTD
% ai ' CHECK. UP MEDICINE (Extermal)
Patient Address PASCHIM BARDHAMAN, West Received On 14/02/2022:13:05
Bengal. PIN: 713363 Reported On 14/02/2022 16:15
Test Name: Resull Unit Biological Reference
| Interval
BLPOD FOR-GROUPING
BLOOBGROUP , By { }- |
R HTYPE . POSITIVE " e
.k Bommia i b ad v
! +wEnd of Beport —
Cu:_uplclcd Ou TA022022 15:15

Debabrata Ray

EJLE} -i,,.. N
I;r-. mﬂl’a::‘eun'rA Mv
M.ﬁlﬂﬂ-hﬁ”lﬂ e e e L ]
= e WM‘&‘“M HM‘:- -_”.':v."'l‘fﬂl.
Paticnt Mr SANAT CHATTERIEE 56 Vear(sYMALE Sumple No 022202140074
17562202140015 '
Gi;lwi‘x‘:(ddkl&ﬁ MOUMITA SARKAR/ MOUMITA SARKAR, TIQIS19.  Gengrated On
‘, : j ' Page 1 .of !
f fllllC(ll correltion: mandatory. [ncase of any doubt please contact: thclabomto:y
R Sk
v Sivik Dourt ’
(:) Uaicutin R
1 r‘) R-gw Yo, G55 «f wdif ':'_}
£ Expi ry Nage: /Q
\-\ 1.4.2027 L@/
N O 5%
i U\ i t "
| - For SHYAKN SERANMD POWER LTD

ned:s Simnminey



PHigdistigollege 7REBRY214001 NAME CHATTERJEE- Referred by

Shidheats zedbsdon203esss Age 056Y/M Gender

307

R

1Q City

1Q City Road; Soyapur, Jemua .
. lﬁgﬁq SANAT--Mr

vetbrdeeinyin = "j-;-—--
RADIOGRAPH OF THE CHEST PA VIEW
DETAILED FINDINGS:

EL

Findings:

Rotationijs:noted towards left side:

Both lung fields appear normal.

Bilateral costophrenic angles appear clear.
No obvious signs of pneumothorax seen.
Trachea dppears niormal.

Cardiac shadow appears normal.

Bilateral hila appear normal.

Both-domes of diaphragm appear normal.
Visualized bones appear ngrmal.
Visialized soft tissues appear normal.

IMPRESSION:
No gbvious abnormality detected.
Suggested clinical cotrelation

IMPRESSION:

Dr Nerella Krishna Teja b
MBBS, MD (Radiediagnosis) o A
Consultant Radiologist A4 A2 —2 A
/i N TR N\ e
. "“‘H n. : |'_,
| ./ ] s;rr?A \1 %
|G

' LEICuta s

L O \Regn. 4o, 085 o 2995 ) & /

L\ Ex /7 O
\ X85 1y Dete; b
-~ :
\& N\ 142027 /oS /
Weas\ -

For SiHYA SELAND POWER LTD

Direcior/ Authcrised Signatoty
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IR ity

Hedica) College Hospital
10'City Roag, Sovapur, Jemye.
Durgapur 713206, Ingia

L3 0_34-3-25_0_8000_. 03432608888

PerIdchyiy -

> Normal Chamber siye.
Trivial T

> No RWMa,

> Great arteries lormal in gjze and relafjop,
:Luteral:_::i'al_ and Interventricy]yyp S€plum intzee
Normaj LV systolic function, LVEF 60%,
Gmde.'_l diastolic .dy_sﬁmcﬁon.

> Systemic and Pulmonayy Venoys dra;_nagé normg]
OPAH.
> Chink ofpericardiaj effusjoy laterayyy,
- FINAL ESSION
Normal LVsystolic functiop,
Pleasecorrelgs, cﬁ'pfcaf.br‘
LR OS] C g aAA/;L;£?§;;3hbkaﬂ%Sﬁgw Dr. dolish Hoty T 2
(Consultant Cardiol doisy) (Consultang Cardiologist) nsmtwcwfgjggi@ :
| . V&
[+
Contd.....Page 2 Iﬁj{ ik
O Vg e €5 of 2077
2
THis paport is not fogm&déwqgafpmsas"

Circotnr/

o) " X
A L.".;.i 7}’ L-é’fe.
\ Tr .

© NL4.2027 LS
\.,O)“"\“‘ *"//Q-" b

izod Rignetney
inorised Rinnatne
AURLNSSH SIan
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[NAME __| Mr, SANAT CHATTERJEE ~ [MR.No  [17562202140015 |
Aorta ' . 30mm Lved 52mm

=4 R e 1177~ Fomm

¥S ' ' 30% | WVSed 9mm

LVEF 60% PW (LV) Omm

‘Morphology : AML Normal / Thickening / Calcification / Flutter / Vegetation / Prolapse/ SAM / Doming.
i PML Normal / Thickening / Calcification / Prolapse / Paradoxical motion./ Fixed.
Subvalvular deformity {pmsant.' absent).

Doppler 'z Normal / Abnormal. ' N :
' Mitral stenosis 3 Absent/Presert: - :
Mitral Regurgitation < Absent/ Trivial / Mild 7 Moderate./ Severe.
’ : U - ‘ =, G
Morphology | :Normal/Atresia / Thickening / Calcification / Prolapse / Vegetation / Doming. ‘
Doppler : Normal / Abnormal.
Tricuspid Stenosis - :Absent/Present.
Tricuspid regurgitation : Absent / Trivial 7 Mild / Moderate / Severe,
Morphology -+ Normal / Atresia / Thickening / Doming / Vegetation.
Doppler : Normal / Abnormal.
Pulmonary stenosis : Absent/ Present, Level
Pulmonary:regurgitation : Absent / Present.

AORTIC VALVE:
Morphology : Normal / Thickening / Calcification 4 Restricted opening / Flutter  Vegetation.
No of cusps /2 3/ 4. « ‘

Doppler: 3 Normal / Abnormal,

. Aortic stenosis = Absent/Present .

Aorlic regurgitation 2 Absent/ Trivial / Mild / Moderate / Severe.

CHAMBERS:-
Left Ventricle - : Cavity niormal. Walls norma) in thicknessand motior:
Left Atrium : Normal; No clots:seen.
Right Atrium i+ Normal.
Right Ventricle :Normal.
GREAT ARTERIES = :Normal in'size and relation.
PERICARDIUM 2 Chinlcof pericardial effusionlaterally.

Checked :by.),. smansss

 FOWER LTD
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adical College Hospital ¢
| 12 Gity Hoad, Sovapur, Jemua
| Durgapur 713200, India
-N“W m:uonoou 0543—-2&0388&
_M!M,lgchjlll.
; OP CASE SHEET oy
'MRNO' i 17562202140015 Dalg ¢ [February 14, 2022.09:36
Paticnt Name ¢ MrSANAT CHATTERJEE Department ¢ GENERAL MEDICINE
Sex/Age :  MALE/SE Years: :Cansultant. i Dr, CONSULTANT HEALTH
| CHECK UP MEDICINE
Unit ¢ UNIT1
Address :  PASCHIM BARDHAMAN, West Ref Hospital :
Bengal - 713363
Visit ND A OP-OU 1 Ref. Doctor-
ComsultationType 3 EIRSTVISIT ‘Sponsor Name i SHYAM SEL AND.POWER
| LTD - CREDIT
Mobile No 1 8145485092
Encouater No " OPB866590 Visit ID © 1084287
‘CASEHISTORY:  BP: |2€ pabe Q% we U Temperature: W) Je—

Chief Complaint: . 1%

x_["gp//c; b L,

Allergies: Known/Unknown Body Habitus: Cachectic/ This Bullt/ Average Buily/ Obose/Nomal

rmum mily Hisiory: Negative/ Uknown. Psychological ASsessmeats Normal/Any Psychological Problem

ﬁ jw/

~ et LV 0 gw

1 ‘...--——"'-"_"_-—..—. -
REVIEW ON: One free consultation with the same doctor withinnext 7 days~ ‘f A
Generaled By Anisha Naskar / Anisha Naskar, IQCT3364 Generated On . wozfzozz-
Page 1 of 1

Director/Autharisatt Signatomy



iaci EXAMINATION REPORT N

Medicgl College Hospital _
Patient Naﬂggf':zﬁgggmqma CHATTERIEE . Requested By : SHYAM SEL AND I§
MRN ‘Phone: oznﬂﬁé@@ﬁm‘ﬁﬁﬁb&e& Procedure Date : 14/02/2022 12:07

Age/Sex Yl\f;&‘a]qc‘&;ﬁ_ﬁY’Md . Order From X OPD

USG WHOLE ABDOMEN (Screening)

LIVER: Liver (13.6 cm) is normal in size, shape, outline and has increase in tie echogenicity, suggestive of
fatty change, No focal lesion is seen. Intrahepatic biliary radicles are not dilated.

PORTA: Portal vein is normal and measures 1.1 cm,

GALLBLADDER: Gallbladder is normal in size, shape, contour and wall thickness. Mult.'pie crztculz are noted
in lumen of gallbladder, Iargest measuring 1.1 cm.

CBD: Common bile duct is not dilated and measures 0.5 cm. in diameter.

PANCREAS. Pancreas is normal in size, shape, outline and has normal echotexture. Pancreatic duct is not
di’ :d. No lesion is seen. No calculus or calcification is seen.

SPLEEN: Spleen is normal in size with homogeneous echotexture; Splenic span ‘is /1.8 cn.
RETROPERITONEUM: Aorta and IVC are normal. No enlarged pre and para-aortic lymph nodes are seen.
KIDNEYS: Both kidneys are normal in size, shape, outline, position and show normal corticomedullary
differentiation, maintaining & normal cortical thickness. Multiple calculi are noted in both Kidneys, largest
measuring 0.5 cm in mid pole of left kidney and 0.4 cm in lower pole of right kidney. Multiple simple cortical
cysts are noted in right kidney, largest measuring 2.9 x 2.6 cm in upper pole. No evidence of any
hydronephrosis is seen, Right kidney = 11.3 x 5.8 cm. and Left kidney = 11.0x 5.1 cm.

URETER: Both uréters are not visualized hence not dilated

URINARY BLADDER: Urinary bladder is seen normal in size, shape and wall thickness. No intraluminal
lesion is seen. Post void study show (1 9 ml) residual urine volume.

PROSTATE: Prostate is mildly enlarged in size with homogeneous echopattern..

Prostate measures =4.1.x 3.7 x 3.2 cnt.

Prostate volume = 26 cnt3.

*¥ No free fluid is seen in the abdomen.
I"*PRESSION

* ratty clianges of leer Grade L

* Cholelithiasis.

* Bilateral neph rolztlmzsxs

* Right renal simple cortical cysts.

* Mild prostatomegaly with insignificant post void residual urine volume
Please correlate clinically.

* T!us' isa a digitally signed valid docwnent ' i Sigpatwre, | Date/Time
[ Dr. Anoj Kumar : ﬁ 5
Digitally validatedand | DNB, Radiodiagnosis ' ok el g
reported by ~ | Radiologist ‘i(/« 14-2-2022 1:54:3.
Chiccked & Verified By | | FTEATN
Tran scrinted by - i Ms. Soumi Kar ma!gar ,-'f 'I! ; 14!02&@& \"- .\‘
RN . | . [/ 134256 %
** This fﬂpﬂﬂlinolfarmpdfca-fsgdpurpom"!demlg;docummlsnot ckecked“ N -I'| (.3,.)[1. ot e Bt 709z
** In case of any discrepancy consult the doctor immediately** \ (.)A B e
.\\( \

S TR i ,:,-..—' 'L.J"\‘-'
Miedrinf L .
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Patient Name : SANAT CHATTERJEE, 17562202140015,MALE,56 Years

Package Name : Executive Health Check up (MALE) SHYAM SEL AND POWER LTD

'sr_:_an Date : 14/02/2022 09:36 End Date : 15/02/2022 09:36

Generated By * Anishia Naskar /Ms Anisha Naskar, IQCT3364

Generated On ; 14/02/2022 09:36

CONSULTATION
FIRST VISIT §

14/02/2022
09:36

OUTPATIENT
DEPARTMENT

No

.

‘CBC-COMPLETE
BLOOD COUNT

14/02/2022
09:36

HAEMATOLO
GY

No

ESR (Erythrocyte
‘Sedimentation Rate)

14/02/2022
09:36

HAEMATOLO
GY

AND POWER
LTD

SHYAM SEL

. | LIVER PROFILE (
| (TBIL+OT+PT+AL
| PAPRO+ALB+GLO
| B+A/G RATIO)

14/02/2022
09:36

BIOCHEMISTR
v

| AND POWER

SHYAM SEL

LTD

No

LIPID |

| PROFILE(CHOL,Tg,
| HDL,LDL, VDL)

14/02/2022
09:36

BIOCHEMISTR

SHYAM SEL -
AND POWER

No.

UREA &
CREATININE

14/02/2022
09:36

'BIOCHEMISTR

e

' AND POWER

SHYAM SEL

LTD

| No

URIC ACID

1410212022
09:36

BIOCHEMISTR.
Y

SHYAM SEL
ANDPOWER
ETD

MICROALBUMIN

14/02/2022.

BIOCHEMISTR

SHYAM SEL

Feb 14,2022

For SHYANE
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LTD

BLOOD FOR':
GROUPING -

HAEMATOLO
GY

| SHYAM SEL
AND POWER.

Lih—

UR‘R\'IEFOR'_:“ i
COMPLETE TEST
(routine=+ - -
microscopic)/

14/02/2022
09:36

CLINICAL

PATHOLOGY

SHYAM SEL

| AND POWER

LTD -

THYROID -
PROFILE-1 (T3 T4
TSH) o

1 140272022

09:36

BIOCHEMISTR
Y

SHYAM SEL
AND POWER
LTD

- .- NO I

BLOOD SUGARF

14/02/2022
09:36

BIOCHEMISTR

SHYAM SEL
AND POWER
LTD

No

BLOOD SUGAR PP

14/02/2022
09:36

BIOCHEMISTR.
Y

SHYAM SEL

AND POWER,

LTD

I [ No

| ECHO SCREENING

14/02/2022

09:36

RADIOLOGY

SHYAM SEL

AND POWER |

LTD

1| No |

{ USG:WHOLE
ABDOMEN
SCREENING

14/02/2022
09:36

RADIOLOGY

SHYAM SEL
AND POWER

LTD

| Na

X-RAY CHEST/(PA)

14/02/2022
09:36'

RADIOLOGY

SHYAM SEL: -
AND POWER

LTD

No

14/02/2022
09:36

RADIOLOGY

SHYAM SEL
LTD

Feb 14,2022

Director/ Authorised Signatory
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EARETY ' '
1Q City
= Mudical College Hosal:al
1G City Rosd, Sovapur, kimua- ) .
- Durgapur 713208, Indie oy § s R
‘Phona; 0343 ma_q_ohm;.gwag. R -/ 5 Lo ki . I . =

| | FINAL BILL
% Corporaté Bill No.

% 17562202140015 Bill Date

% MrSANAT CHATTERJEE Visit No.

INV-0-170-22010224
February 14, 20220936

Paticnt Name £ + oP-001

Gender/ Age ! i MALE/S6 Years Charge Class ¥ OPD

Contact No £ B145485092 Corporate Sponsor % SHYAM SEL AND POWER LTD
Address, % JAMURIA, PASCHIM Plan Name &

: SHYAM SEL AND POWER LTD -
- ' BARDHAMAN,WmBmgnI Indig -~ CREDIT

: 7133683 Corporate Sponsor (Account Receivables-S000019

s Number) .

o

Dats: UnitRate Qty " Amouni(Rs)

HEALTH CHECKUP
Executive Health Chieck up (MALE) SHYAM SEL AND POWER LTD 14-02-2022 - 15-02-2022 12:50.00: | 2,750.00

Total Ilospihl Charges for Services/Items readered’ 2,750.00

Total Bill Amouut Including Taxes before yound offt 2,750.00
‘Spousor Amisunt! 2,750.00

. . * Final Bill Amount Including Taxes | 0.00
Kb i Seodds + NIL ‘Ii
| ‘
i Balance Detalls
Gross bill amount i 2,750,00
Net Amount. 2,750.00
| . Amount Paid 3§ 0.00.
fal Sy | ‘Balance To Pay 3 . 0.00

Prepared On Feb 14,2022
Generatod On 14/02/2022 08:36

Page . iof ‘1
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M/s Shyam Sel & Power Ltd- Jamuria
Corporate Environment Responsibility (CER) Details

SUMMARY
Budget
S.No Theme Activities (in Lakh)
) i Complete Renovatation of AWC _ . ]
1 |Social Infrastructure ICDS Model center 16;-.00 : | - _ B .00 1
Expansion support high school ; ) i E
2 |Social Infrastructure -~ |with science lab equipment- 35.00 T 42 42 ) .83 !
Bahadurpur / Faculties salary
1 , Construction of playground & club
3 |Social Infrastructure 10.00 7.87 .96 .57 .37 24.60 72 14.20 .13 7.74 .02 57.16 X
- L E
Boundary Wall in Governemt :
4 |Social Infrastructure school, Health cetner, village 1.00 6.64 1.65 | 497 | Lo2 2.12 1.75 152 | 146 | 2.40 169 | 25.38 24.44
infrastructure
Renovation of health center with
5 |Sehat - Swasthya equipment, drinking water facility | 10.00 .57 .19 .19 .56 .10 .10 1.60
& beautification
Drinking Water arrangement in
6 |Sehat - Swasthya Near by villages 19.80 .91 .32 48 .73 2.44
Nutrition Garden for Addressing
7  |Sehat - Swasthya Malnutrtion 1.49 .07 .00
Mobile Health Unit for health
8 |Sehat - Swasthya services and Inauguration & other 26.21 17.91 .39 73 113 19.03 / T A“‘«\
h b Animal welfare program in 6 O '9 .
9 (Sehat-Swasthya coordination with Government/ 80 14 ~05 A4 -
10 |Sehat - Swachta WASH Program 16.00 .00 v
Sehat - Swacht Construction of community Toilet B i = e
11 ehat - Swachta .00 2 a2 .39 -
and bl?throom : . o c 2 ’C'ﬂ te ~
Installation sanitary pad machine
12 |Sehat - Swachta in girls school. MHM program 1200 00 o) \R'g‘é No. 06%::'2.02‘ A
X Wall Painting on informative ' ‘?’}f Xﬂl Ty
13 |Sehat - Saazedari s e Rbantical 3,00 .58 .58 \\1\4 2627 &
. Training and Capacity Building of \ 0O ;" \ T X ;
14 |Sehat - Saazedari Health workder/cadre 1.00 .00 \J ‘/ e <
— e . e Development Land scaping, Park / =
, ‘ Sustainability - Water - . .
‘q FXY -’i!}\l}\‘ &esources & buitification &.Plantatlon 10.00 .96 .46 36 .17 78 .34 .70 .§0 3.86 3.77 !
k — L i
;‘“ P}.}Z—'.'J\ ; Slztdiis:;lllt}f - Water Water Conservation- Check dam, P S B e f .
L 7 TN = i
T ARELY iy \ S \istajnability - Commurity waste management = For SHYAM SEL / -r
st 5 a7 \ !mwr&nmeut initiative / Single use plastic #50 64 64 o ] D POWER LTL
s dd@tnihability - Renewable energy - Solar light/ 5 2
| 2652 Eﬁomelﬁ Solar irrigation 10.56 4.77 4.77 \
o [.X _: [ Director/Authorised Sianator
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N Sustainability - Vermicompost 16 .
9 Agriculture o )
Sustainability - Nursery Raising
. Agriculture 0.53 00
Sustainability - Promotion of agriculture 8 :
& Agriculture technology & seed distribution 259 © 22 29 00
Special day celebration (  _
Sustainability - Environment day/ Soil day/ Water : i
22 Agriculture _ day\':mmeu's day/ Women's day) 300 -54 SN SO — || - '_54
- T o 1 '
23 ‘Sll:;{lsl]i:velopment - Kalp |Sewing training program 6.00 .18 16 17 .65 2.19 75 .86 .65 .02 .89 .37 5.61
Skill Development - Kalp |Handicraft |
24 |riksha 2.25 i | .00
3 Skill Development - Kalp |Mushroom Cultivation g2 i S
5 |Vriksha 0. 0
Skill Development - Kalp Training for promotion of
26 Vriksha alternate source of 6.00 .03 18 .29 22
Livelihood/Enterprise
i - Co ter traini g
27 lil;;l;rlz:elopment Uday|Computer training program @as 23 o s ==
- - o
28 ?f:)l;g:elopmeut > Uday| Coaching centre 4.16 .36 .36 .36 .18 .55 .68 .09 .34 44 2.49
Skill Development - Uday|Scholorship/ Annual function/ ITI
29 ok 2.50 .00
Program training support
Skill Development - Uday|Mason and Fabricator Training
30 6.00 .00
Program
Skill Devel t - Uday| Sports academ | ; ’
31 Prggm:,e opmen ay|sp y 12.15 .61 .83 .79 .52 .57 .34 .50 .34 96 3.66
Social welfare activities (Art &
Culture Promotion, Health Care &
medical support, Donations, " :
32 |Welfare Cloths distfill))ution Marriage 60.00 3.20 25.00 | 2.63 .24 1.68 6.17 179 2.80 .59 .53 1.26 3.81 44.10
support)
Salaries, travelling, vehicle, :
33 |Administrative expenses |stationary & training 3180 .78 .06 1.04 .86 .88 2.06 .07 1.35 .98 1.11 .30 2.34 8.07
Total Project Cost 324.059 | 36.50 | 33.01 |12.61| 6.67 | 33.61 | 13.83 | 21.34 | 8.23 | 15.53 | 6.27 | 33.88 | 7.93 | 181.41

1
!
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Summary Sheet of CER Details

Theme wise Budget Break Up Amount : o = BN

SL. Theme (In Lakh) Aril May June |Ji uly Aug Sep “[oct Nov |Dec J Feb Mar |TOTAL
N10 SMEL - Social Infrastructure 61.00 14.52 3.03 | 5.96 | 2.29 26.72 2.47 15.72 1.59 10.14 172 25.38 .00 109.52

2 |SMEL - Sehat 88.104 17.91 .00 1.30 .57 .51 106 120 .67 97 .21. 1.13 .00 -25.53

4 |SMEL - Sustainability 35.979 .00 4.77 | 1.50 110 .44 .17 1.00 .34 .99 .80 3.86 .00 14.98

"3 |SMEL - Skill Development 46;'176 -1-: .8 16 17 162 3.38 190'| 156 1.48 1.86 1‘8?9 1.96 1.78 17.93

5 |SMEL - Welfare 60 3.20 25.00 | 2.63 24 1.68 6.17 1.79 2.80 .59 .53 1.26 3.81 49.70

6 |Administrative expenses 31.8 .78 .06 1.04 .86 .88 2.06 .07 1.35 .98 1.11 .30 2.34 11.83
TOTAL 323.059 | 36.59 | 33.01 [12.61| 6.67 | 33.61 | 13.83 | 21.34 | 8.23 | 15.53 6.2:7 33.88 | 7.93 | 229.49
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Thie Chaitman:

Asansol Municipal Carparation:
Asansol

‘Paschim Bardhainan

Sub i Submission. Of Environment Clearance,

Respected Sir,

This. is your kind information that we have received Environment Clearance from Mlnlsll‘g of

Environment-& Forest & Climate Change, Govt. of India, New Delli, A
herewith for your reference.

Thank youTorour attention. tq this matter,.

Sincerely

T s e
Al

' /Miayank Tiart

(Sr. Manager )
o

i~

e T e =
D{:!L‘ T O UM ERTAIY

copy of the EC is gnclfﬁsed

H‘ﬂ%”

FRYAM S8, AND OOWER LIMTER

Bulkding, Noith Wes! Block, 151, 2nd
e T .:wamwnn 1000+ £91-35 4011 1uat et mmaﬁ@ﬁlmmqanunwm Wu-w,snmnmqtal

For SHYAM S

§ § Cliambare, 5, .. Avane, Kolala - mnmww%mnmmmm&ma
% £ Viswakamma & 3rd Ficar, aqcé; ”’
mn ) .-
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To
The Pi"adﬁaﬁ ?'
Bahadumur Gram Panchavat

'Sub ; Subreission Of Environment Cléarance,
Respected Sir;, | _ ,.

‘This. is your ktnd information’ that ‘we have received Envrronment Clearance from Mimstry of
Environment & Forest & Climate Change; Govt. of india, New: Dalfil. A copy of the EC is enclosed’
herewith foryour ::efgreace 7

“Thank you foryeur.attention fo fhis matter.

(/'M'a' yank Tiwari

{Sr. Manager )

s Siriekr  Sricen M /ﬁ - \
et 4 S RY YA

E e w_ . f‘ 1‘I i + % &
SUYAM S 5650 SOWER LI TED o it \
3, DRRIGES ssmmbars,s CA AL A, K- muvz. Wesl Bangal, 5% U2T100WRA991PLC0S2982 e o 2141 |

i\”z{, HATME 1

R wts;#&&1 momf- ﬁiaam 1_Erpa&:icummﬂslwnqrquniwm=§%4ﬁ,wwwashyan'mmmemu?,-:i.’- 2 %ﬂ_ﬂ'} L“P"ﬂ“épzw‘
b § 4 abes bl ks o * x"‘ " l 11 ’; A
1.d. '?' =7 .-"'1-. .':-'.'

Of Va*

Director/ Authariacd bﬂ"ﬁtow
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To. : :

The BI&LRO °

Bahiadurpur, Jamuria - &
Paschim Bardhaman.

Sub x'Submission” Of Envirohmient Cleararice..

j
w1

This is your kind information that we have received Environment Clearance from Ministry: of
Environment & Forest & Climate Change, Govt. of India, New: Delhi. A copy of the EC is 'en'cltlzsed-
hérewithfor youtreference; ' -

yank Tiwari R

{sF. Manager ). | |

‘Receiving Clerk
‘B.L. & L.R.O., Jamuris
Paschim Bardhama®

SEET ey )

I SHVAW £, AND POWER LMTSD
<415 55 Ghambers, 5, G, Averve, Kokaka - 700072, Wesd Bangat 1% U2T109WB1991PLOIGR06 <

42V 5 Vv cing, N Vit B, 16,20 0 Pk B0 1 o, Ko o222
= #91.00,4017 1031 =it conwel@shyamyroupom b0 o v shyammetalics o -, e S

| RPN O ey ! o ) e U ey L S St iy 8 56

DLTISER ShTIGER

! For SHYAM SELAND POWER LTD

i,' Director/ Authorised Signatory
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All Ambient Air Monitoring Stations is connected with the functional display board and showing emission data
continuously. Above photographs for your kind reference.

/ R ,L‘_,
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( / Fv!‘iu!r“" \ |
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Shyam Sel & Power Limited
Public Hearing Commitment Status

326

S.No. Concern raised during Public Hearing FY 2022-23 FY 2023-24 ( Till August )
Plantation of 5000 Nos (Approx.) of saplings
in BDO office Jamuria, Bahadurpur High Plantation of 2500 Nos. (Approx) of saplings
dl Development of Green Belt in the area School, Hijalgoda High School, Bahadurpur  |in Dhasna Village, Dhasna burning ghat,
Health Centre, Hubdubi village and Bijaynagar Village & Hubdubi Village
choukidanga village
Total 642 Nos. (Permanent - 196 Nos and Total 210 Nos. (Permanent - 50 Nos and
2 Employment of Local People Contractual - 446 Nos.) Employment Contractual - 160 Nos.) Employment
Provided to local people Provided to local people
Distribution of 600 Nos. of jute bags to local [Distribution of 400 Nos. of jute bags to local
3 Regarding plastic waste and its recycling comm.u.nmes to ban smgle'use plastlc.s and comm.u.nmes to ban single 'use p|aStI(ES and
organising Awareness Session regarding Ban |organising Awareness Session regarding Ban
of single use plastic. of single use plastic.
T . 144 Nos. of
Providing financial aid and empowerment of poor ) o8 o- Yvomen smpoweredithrough 33 Nos. of women empowered through
4 , sewing training and 33 Nos. of women 1 S
local women and widows L sewing training till now.
empowered through Mushroom cultivation
Blood Donation camp organized in
. ] . ) 818 Nos. of villagers benefitted through September 2023 with collection of 452 units.
Organising medical camp including eye and health \ ) o
5 , X Eye/Health camp and blood donation camp [Eye/ Health Camp Will be organized in
checkup in nearby villages . . 4 . . . R
organized with collection of 448 units December 2023 covering maximum villagers
of nearby villages
. . . ) Water Sprinker system, Dry Fog System, Bag .
Regarding pollution control by installing proper Water SprinkI & Dry F
6 & ) P ) Sy & prope Filter system, Installation of ESP had done ns |, BLEFSRInkISE %ystem ry Fog System is
pollution control equipment o in process at project area
specified Area
W i Nos. W i
7 T . 06 Nos- ater Tankers engaged in water 07 os. ater Tankers engaged in water
spreading on roads spreading on roads
. . T Sangha Club with Stage & Sittin . . . =
8 Setting up of cultural & sports centre in nearby area e 2le ) : AEE £ Marriage Hall established in Dhasna Village
Arrangement established
Started Tution Centre in school covering 300 |Started Tution Centre in school covering 300
9 Improvement of the local Adibashi school Students.Providing School Bags, Education  [Students.Providing School Bags, Education
Kits Kits and Wash Kits
06 Nos. of Toilets constructed-in nearb
; ] 34 Nos. of Toilets constructed in nearby ) e B v . earvy
10 Construction of toilets (2 nos.each set) - 10 numbers |, . villages, Schools and Community centres and
villages, Schools and Community centres 5
34 Nos. isin process
Construction of Road at Mohishaburi village i -
Contruction & repairing of roads in surrounding : . : Construction of Road at Birkulti village 3300
11 100 Metres length and 10 Feet wide i
areas Metres length and 10 Feet wide (Approx.)
(Approx.)
12 Solar Street lighting provision at suitable public 20 Nos. of Solar Lights installed in 20 Nos. of Solar Lights instaliation is under
places in nearby villages Mohishaburi & Hubdubi village process in Bahadurpur road
13 Drinking water supply facility for the local villagers by [Supply of Treated drinking water to local Supply of Treated drinking water to local
treating river water villagers through tankers on regular basis villagers through tankers on regular basis
14 Developm.ent and maintenance of existing ponds in  |Construction of Nfaw liond Area (Approx. Cleaning of Pond in Dhasna Village
the local villages 5382 Sg. Meters) in BijayNagar
15 Construction of rain water harvesting structuresin  |Ground water harvesting developed in Ground water harvesting will be proposed in
nearby villages for groundwater recharging Bahadurpur village Hubdubi village
-~ L ] 40 Nos. ( Set of 02) Distributed in nearby 60 Nos. ( Set of 02) will be distributed in
16 Providing Green & Blue dustbins in local villages ) ,
villages nearby villages
b tofb ORI & — Transportation facilities provided for school [Transportation facilities provided for school
17 rrc:cull'el;nzn : uses to facilitate transporta © students of Nearby Villages covering 300 students of Nearby Villages covering 300
peiacksiaents Nos. of Students ( Approx.) Nos. of St_u_cjg:_n_t_s,_{__fﬂ.pprox.)
18 Reformation of Singaran River by clearing water Cleaning had done 02 times by removing of Wiil?béproé_oseti’gfteﬁ&oﬁsqon

hycinth & plastic waste

hycinth & plastic waste

For S.’I‘(AM :Cl'.."\“ L =

Director/AuEho:‘!szed S

L OV ER LTD

dnatory
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FC Form-A (Part |l)

Dlstrict Area (ha)
PASCHIM BARDHAMAN 0.47 pl
1. Total Area (ha) - 0.:47
" 1
2. legal Status of forest iand proposed for diverslon
Lihear i |

i Area (ha) = Legal Status of Forest Land }' i
0.47 ant Protected Forest
2.\, Total Area (ha) 0.47 v

T R IR e 8 -
. 3. Denslty of vegetation

Area (ha) Canopy density, Eco-Class i

- 047 0 Eco 4
3.1 Total Area (ha) 0.47

4.1. Whether the propbsal involves felling of trees?

.7 5. Working plan

5.1 Working plan prescnptlon for the forest land pro'pose’sci..fd;

dlversion

2. diversion

;' i 5. Copyofworking plén_prescrlptlon for the forest land proposed for N/A

6. Brief hote on vulnerability of forest area to eroslon

of forest (km)

8. Detalls of violation(s)

8 Whether any work In violation of the Act or guldellnes Issued under

.1 the Act has besn carrled out

4. Specles-wise local/sclentlfic names and girth-wise enumetation of trees

No

NA

NA

7 Approximate distance of proposed Slte for diverslon from boundary 0

Yes

Name of person(s)

perlod of Period of Arec of forest Designation & Address = Actlon taken against the

Detalls of work workdone  landinvolvedin  responslble for of person(s) person(s) responsible for 1
, violatlon start (vears) violatlon (ha) violatlon responsible for viclation violation
. AbigRCC. _ The Prosecution offence
: constructio eport under FCA Act 1980

" 2022 2022 0.47 Unknown Unknown En it
done within the
area
| .
No

8.2. Whather work In viclatlon Is still In progress

I - Note: /f you disagree with the violation delails lilfed by Usor Agency, Kinaly ralse EDS lo user agency.

i Wildlife Specific Details

cfal¥ale i




9. Signlficance of the forest land proposed for dlversion from&%ﬁof view.

wild boar , Indlan jackle, 8engal fox Woll, Jungle cat, Pangolin,
Porcupine, Rock python , Cobrd , Russell’s viper etc in the nearest forest
5¢ =t : areas under this diversion proposal.

9. Details of wildlite present in and around the forest land proposed
1. fordiverslon

9.2, Whether forms part of national park, wlidlife sanctuary,
blosphere reserve, tiger reserve, elephant corridor, wildlife migration  No
corridor etc b

VR i
9.3. Whether any national park, wildlife sanctuary, blosphere reserve,
tiger resetve buffer zone, elephant corrider, wildiife migration corrldor
etc, [s located within 10 Km. from boundaty of the forest jand ; (£ A AT A (0
proposed to be utllizad for prospecting or diversion T e ——

' i 8.4, Whather any raré/endangered/unique specles of flora and

N
fauna found In the area ©
| 8,5, Whether any protected archaeological/herltage slte/defence
| establishment or, any other important monument s located in the No
: ared
9.6. Whether the requirement of forest land as proposed by the user
agency Is unavoldable and bare minimum tor the project
Afforestation Details
10. Compensatory Afforestation
10.1. Whether CA Is applicable ar not? No
1. Whether the provislon of additionail CA land Is proposed? No
12, District Proflte I
12,1, Distrlct
[ ' 12,2, Geographical.area of the district, (ha) 160317
12.3. Forest area of the district, (ha) 13538
12.4. Total forest area d!verted since 1980. (ha) 310.6225
12.5. No. of Approved Cases : 12

Total compensatory afforestatlon stipulated In the dlstrlct/dlvlsmn since 1880 on

13.  Forest Land Inciuding penal C.A. (ha) 3106225
14, Progress of compensatory afforestation as on{date)* 18/07/2022
15. Forest land (ha) | . ‘ 310.6"225
16.  Non-forest land. (hd) 0

| 13. Additional Information

i S.
\/* No. Document Name Remark Document
Revised reply to EDS for Proposal of Diversion of Forest;Land at Nil Bon at Mouza Mamudpur, JL
] EeVisadrer oS No.- 51 under Durgapur Forest Diversion, DIst - Paschim Bardhoman in West Bengal for Letter of
splyto Expanslion cum modiflcation of existing Integrated Steel Plant of Shyam Sel & Power L[mlte_dw__.:..,.,_ﬁDS pdf
| Uploaded EDS reply Serial No, 2 was missing.
T L ' - - - d) _:r A \\
2 NA "N / ﬁ R xf’“ h
¥ : / ol P
Undertaking For * ) _ [ R/ Py
2 BrumantorNen Undertaking For Payment Of Net Present Value Of Forest Areq, Cost of Cor?psnslqlorﬁ uggarm@‘.g
! |
\ . 8 /
-~ iy \ l‘ ra : ‘-.I"__} .
F\‘.'!. 3 ” e r;



IR RVt T . 3 ]
g TV Anorestation and renar G ana iewear- Lot
Fresent Value Of Fo - 3:29 P
o Rl ~T}

Undertaking For ,
Undertckmg For Payment Of Net Present Value Of Foresl Area, Cost of Compensatory undertoking

4 Payment Of Nelf: ~g:
‘» ler-1.pdf
Present Value Of Fo Afforestation and Penal CA and letter-1.p

' Total area of CA ond Penol CA will depend on what is finally approved by MOEF. Stondcrd CA/ha. _‘C'A

! 5 cascheme | . . '
i Rate estimate ) ' ESTIMATE.pdf

Total area of CA and Penal CA wlll depend on what is finglly opproved by MoEF, Stondord CA/hc. CA

3 ' 6 Scheme
i CA em .. (., Rateestimate ! ESTIMATE.pdf

POR

Prosecution Qffence .
7 O.R. No- - . 22-05- fo- ~C-
Report (POR) P.O.R. No-10 of 2023-2024 dft, 22-05-2023 and Court Case No- Case Mo-C-764/23 MERGED,pal
i ol “‘ ‘l N
Prosecution Offence | POR
8 P.O.R. No~ = ,22-05~ - -C-
Report (POR) | Q.R. No-10 of 2023-2024 dt, 22-05-2023 and C_Iourt Case No- Case Mo-C 764/23 MERGED,pdf
3.53 HA AREA
9 KML FILE of 3.53 ha Kmil file of 3.53 ha. Forest land encroached. There Is no kml flle of NILBAN
; ; KL Me.km
) o L N e T 3.53 HA AREA
10 KMLFILE of 3.63 ha Kml file of 3.53 ha. Forest land encroached. There is no-kmi-file of NILBAN -~ - = 7% 7~ j )
. - . . KML file.kml
b BT & . .
I COMMENTS of DFO COMMENTS of DFO ' pro
- : I Comments.pdf
bFo

12 COMMENTS o.!'.:l_)FO‘ COMMENTS of DFO comments.paf

Other Details

(site Inspection & Recommendation)
Wi

14. site Inspection

14.1. Site Inspaction Report . Site Inspection Reportl.pdf

15, Recommandation

151, Total forest land to be diverted (ha) 0.47
15.2. Recommended Arec (ho) 0.47
15.3. Recommendatlon of DFO/DCF Recommended

The undersigned exomlned all olternotlves and lound the User Agency

already encroached the forest land and constructed R.C.C. structure..
15.4. Justlficatlon

Hence, the proposal is recommended If the Forest (Conservcﬁon YAct

1980 permit.
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Comments of DFO against reply to EDS for Proposal of Diversion of Forest Land at Nil Bon at Mouza-Mamudpur, JL No.- 51 under Durgapur Forest Diversion,
Dist - Pagchim Bardhaman in West Bengal for Expansion cum modificatlon of existing Integrated Steel Plant of Shyam Sel & Power Limited.

Ref: Proposal No. FP/WB/IND/442054/2023

&

Justification of
violation

Explanation/ justification of the User Agency
regarding the reported vielation,

The arbucl-m{ picﬁ)fﬂﬁc nllcg-ad-fare.st and was

acquired by us through Bonafied means and by
Govt, registration process from the Private
land owners. Before starting the work, our
intemal team along with a third-party
consultant had conducted the survey of our
own land and boundary was ‘demnrcntc‘d
accordingly and construction was carricd on
within our demarcated boundary. We were
doing construction’ on our acquired land.
Nowhere at any point of time during the
construction phase any staff of the forest
depariment inquired or surveyed the alleged
forest arca, There is no visual demarcation
mark in between forést and private land. We
were confident thatwe were doing work oniour
own land. A survey was conducted by the
Forest department on 27.04.2023 ond alleged
that we have made construction in some part of
plot of alleged forest land. If we had known
that the Jand belonged to the forest-department
then we may never have done the construction
in that forest arca, We have immcdintely
stopped the construction work in the alleged
forest arcn and a diverslon proposal has been

M/S ShyamSel& Power Lid. [Shyam
Metalics] encroached the forest land
at Mouzar- Mamudpur , JL No-51 ;
Plot No-473 ; District~ Paschim
Bardhaman, Not only that they
‘constructed  building” ete, For
confirmed the actual forest area a
preliminary survey: was donc by local
Amin' during the month of February
2023(28:02-2023), After survey it has
been fioticed -that M/S Shyam Sel &
Power L, | ~ Shyam  Metalics)
encronchied the forest land  aver
B.59Acre (:3.48 ha.) land.

On the basis of preliminary survey on
28-02-2023 ;-2 'G:D. was lodged at
Jamuria P.S. on. 15-03-2023 regarding
illegal encroachment of Forest Land.
Again a joint Survey was done {rom
Land Department on 27-04-2023 and
it was. confinmed that M/S Shyam Scl
& Power lLid authority, [Shyam
Metalics) encroached (he forest land
over 8.73Acre { 3.53 ha) land.

F.LR. ulso lodged at Jamuria Police
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submitted before the competent authority for
approval.

Siation ,Asansol on 12-04-2023 and |
P.O.R submitted an 26-05-2023.in the
court’ of Hon’ble Chief Judicial
Magistrate , Asunsol.[ Case Mo-C-
764/23]

At present land is recorded in favour of
DFO  ,Durgapur, Classification is
Jungle. Notified Forest Plot.

5]

Change in proposed
area

In Site Inspection Report of the DFO, it is
mentioned that the UA encroached :he 3.53 ha
forest land. The UA vide online proposal No,
EP/WB/IND/431631/2023, applied for 09 ha
forest land diversion. Now, they npplied for 0.47
ha forest land for diversion, It necds to be

“glarified,

The nlleged Encroachment of 3.53 Hu of forest
land was not accepted by us and we requested
for re-measureiment.

As per our requircment, we have applied for
diversion of 0.9 Fa which includes our
construction area and some utility area. In the
meantime, we have further reassessed our
requirement of the forest land and {ound that
047 Ha of forest land can suffice our
requirement, therefore we have reduced the
forest area to the extent of 0.47 Ha only and
submitted a fresh diversion  proposal
application accordingly.

We have also submitted o request letter to the
Nodal Office to withdraw the Application of
0.9 Ha of Land: Ry
(Copy enclosed as Annexure 1)

M/8 ShyamSel& Power Ltd. [
ShyumMetalics] encroached the forest
land and constructed building at
Mouza - Mamudpur , JL No-51 ; Plot
No-473 ; District- PaschimBardhaman.
For confirmed the actual forest arca &
preliminary survey was done by local
Amin during the month of 28-02-2023,
After survey it has béen noticed that
M/S ShyamSel& Power Ltd, [
ShyamMetalics] encroached the forcst
land over 8.59Acic ( 3.48 ha) lond.
Again a joint Survey was done [rom
Land Department on 27-04-2023 and
it was confirmed thal M/S ShyarmSel&

"Power Ltd-anthiority, [ ShyamMetalics)

eacroached the forest land over
8,73Acre { 3,53 ha.) land.

At present land Js recorded in favour of
DFO ,Durgapur, Classification is
Jungle: Notified Forest Plot.

The user agency initially applicd on
Parivesh Portal[Proposal
No.FP/WB/ND/431631/2023) for 0.9
ha forest land diversion. Now, they




applied for 0.47 ha forest land for
diversion. [ Proposat No-
FP/WB/IND/442054/2023]

Kml of Nil Bon |

Kl of the Nil Bon as well us 3.53 ha forest land
encronched by the UA as rcported by the State
Forest Department.

Nil Bon KML is not with us,

AttachedAnnexure | Kl file of 3,53
ha. Forest land encroached. There is no
kml file of NILBAN.

Prosccution Report,

Copy of the prosecution report with the name of
the ‘accused person for encroachment.
: :

We Don't have the Prosecution Report, it may
please be collected from the competent

. 1wl
authority.

‘e

AttachedAnnexure 2 . P.O.R, No-10 of
2023-2024 dt. 22-05-2023 and Court
Case No- Case Mo-C-764/23

Toposheet Map {

Toposheet Map of the forest land proposed for
diversion.

Attached as Annexure 2

Attached by User Agency for 0.47 ha.

Details of non- |
forest [and !

Details of the Non-forest land (8 ha) along with

kit file. o

Aftached as Annexure 3a & 3b

Atlached by User Agency, Details of
Non ~forest land not available with
forest department,

CA scheine

CA scheme nlong with other details as per the FC
provisions,

We do not have expertise for preparation for
CA Scheme as per norms of Forest Department
for raising different type of Plantation. Forest
Departmient has been requested to please
prepare CA Scheme as per norms for raising
plantation, we will bear the necessary cost of
the same. '

Total area of CA and Penal CA will
depend on what is finally approved by
MoEF, Standard CA/ha, Rate estimate
attached in Annexire -3

Case details

In point no.ls of Common Application Form,

| feply is ‘No’ for ‘““whether. thére is any Titigation

pending against the project and/or land in which
the project is proposed to be set up?”, It may be
rechecked since Chse No-C-764/23 filed on
26.5.2023 is filed before the Leamed Chief
Judicial Magistratc, Asansol Cout,

This tnay please be ascertained from The DFO
Office.

Case No-C-764/23 filed on 26,5.2023

is filed before the Learned Chief
Judicjal Mugistrate, Asansol Court.
Details at item 4 of this table.




R ,
Environmental | -
clearance

Under polnt No.9 of Part-I, reply is “No’ against
g!xé; “Whether the Project requlres Clearance-under
thé' . Environment  (Protcction)  Act 1986
(Environmental  clearance)?”. It may be
rechecked.

Copy of the Environmental Clearance is
ene! erewith as Annoxure 4
nclosed herewith as A Department. ‘

Attached by User Agency.
Docrs pot pertain to Forest

10 | Authovization letter

Authorization certificate from the' competent
authority in favour of the applicant,

Attached as Annexure 5

Attached by User Agency

Sl
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Beeun S et et e e
Bovasminonl at Inn‘u

FC Form=-A (Part IIl)

| Checklist Detalls

1. PART-| (Proposed—DMrsion)

LI. Whether the Geo relerenced mop is provided Yes

1.2, KMLflie of the prloposed area Yes
i ‘.].,‘: a »
1.3. Justification note bf the project provided by User Agency

‘\
i !
[

‘ 2. PART-II (COmpensc(:ory‘Afforestqtlon) if applicable

¥ 1 endorse the Justification to locate the proposal on the forest area
by the User Agency

PAR Whether the Geo-lreferenced mcrp is prowded Yes

2.2, Legal Starus -ol ‘Use_rr-Agency i Private lerred

2.3. Whether PCCF opprovol obtained Yes !

2.4, Remorks fron'\ PCCF ”' . l recommended
2.5. Type of CA land [DFL/ NFL/ Combined (DFL & NFL)] NFL |

3. cAaon Non-Foresg lqnd

3 Wheather the area of KML file of given CA area is equol to the forest

No
.1 area sought for dwersron
!
3 2, Whether all CA potches >S5 ha : No
I
3 Whether the non- foresb land (ree from all encumbrances and No
suitable for plantotlon cnd certificate Is attached
3
4. Whether CA Is selécted in the same state ! Yes
5. Whether violation.ls repbrtad In proposed area Yes
6. Whether land usé pldn i attached - ' No
7. Whether the project ié site specific - No
8 Whether is there any court case/judgement pertaining to.the project Yes
proposal or related to dIversron of forest land ‘
9 Whether the project Grea falis within protected area or within 1 km of No

distance from the boundary of PA In the Eco sensitive zone

15
1 hereby undertcake tl}wqt the above information Is accurate and duly verlfied.
L - i

Recommendation

9. Total Forest area oppilied (ha) 0.47 P P
| £ s — e
10. Whether proposat hc]rs been dsliberatad at PSC No AN 4
1. Recommendation Recommended .': 4
|
nL Recommendation Afeu (ha) ‘ 0.47
n.2. Forest area corqes under LWE/LAC° No NS

ER—— . Tt
[

: irrespective of the outcome of the legall proceadings for violation of
3 FCA, which will continue, the proposal for diversion.of.0.47 ha forest
: land to m/s Shyam SEL & Power Limited undst Durgapur Forest Division
(Project No.FR/WB/IND/442064/2023) is recommended with the
following stipulations: 1. User Agency (UA) should pay flve times of
aoolicable Net Present Value (NPV) of forest land per ha for each vear

O

Nrnegicns

Ning e



&1

14, Copy of Additional information, if any

S PP SR PRV s IIPIROPI S P D T
™= )
- 3 3 5olcuon from date of octu nol diversion as reporfed by the ing peclmq

12, Justificalion

offlcer plus 12% simple inlerest Lill the deposit is made ¢s per para
Bt i 1.21(ii) of 2019 FCA guidelinas. 2. UA should provide non-fofest land

A equivalent to five times the forest land being diverted for the purpose
of CA plus bear all costs of restoring the entire encroached forest land

e ‘

to fully stocked forest status (crown density>0.7). 3. UA should pay cost

of CA, penal CA along with cost of maintenance for 10 years. 4.
Compliance of provisions of FRA 2006 should be ensured prior to Stage
Il approval. 5. Appropriate Wildlife Conservation Plan should be

prepared by the DFO Durgapur to be funded by the UA.

S. Document RS |
No. Name Remark

AT

Equler allegatlons had been recelved in Forest Depurtment Government of West Bengal about wolotlon of
“#[aws felated to Environmental Clearance (EC) and Forest Clearance (FC) pertaining to forest land in
Mouza Mamudpur JL No.5l, Plot No.473 under Asansal (T) Range under Durgapur Division by M/S Shyam

Nodal Offlcer, SEL and Power Limited. DFO Durgapur Division vide his N0.1490/15 dated 21.6.2023 addressed to the PCCF &'_ :
FCA HOFF, West Bengal had reported encroachment on forest land by M/$ Shyam SEL and Powar Ltd at Mnuzo )

recommend Mamudpur, JL No.51 plot 473. Copy of Joint physical enguiry report submitted by BL&LRO Jamurig, Paschim
ation Bardhaman dated 28.4.2023 supported this contentlon that approx. 8.73 acres (35329 ha) forest land was
encroached by M/S Shyam SEL, The DFO Durgapur had lodged FIR at Jamurida Police Station on 12.4.2023,
| olong with POR in the Court of Hon'ble Chief Judlcial Magistrate, Asansol Court [Cose Mo-C—JBd}'QS llled
on 26 5.2023). . : Lo

i ¥

o
P
#F ;“v, -~
N "
./
f f
1
i
- V& i

Document

_ shyam
Part liLpdt
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PartIII

Proposal for diversion of 0.47 ha forest land to m/s Shyam SEL & Po.wer Limited under
Durgapur Forest Division (Project No.FR/WB/IND/442054/202.3)

M/S Shyam SEL and Power Limited has filed an online application for FC for diversion of .
0.47 ha of forest land on the Parivesh 2.0 portal (Project ID FP/WB/IND/442054/2023) on "
27.8.2023, ;

Baclégrdund

Earlier allegations had been received in Forest Department, Government of West Bengal ;.

about violation of laws related to Environmental Clearance (EC) and Forest Clearance (FC)

pertaining to forest land in Mouza Mamudpur JL No.31, Plot No.473 under Asansol (T) i

Range under Durgapur Division by M/S Shyam SEL and Power Limited.

DFO Durgapur Division vide his No.1490/15 dated 21.6.2023 addressed to the PCCF &
HOFF, West Bengal had reported encroachment on forest fand by M/S Shyam SEL and
Power Ltd at Mouza Mamudpur, JL No.51 plot 473. Copy of Joint physical enquiry report .
submitted by BL&LRO Jamuria, Paschim Bardhaman dated 28.4.2023 supported thts\
contention that approx. 8.73 acres (3.5329 ha) forest land was encroached by M/S Shyam
SEL.

The DFO Durgapur had lodged FIR at Jamuria Police Station on 12.4.2023, along with POR
in the Court of Hon'ble Chief Judicial Magistrate, Asansol Court [Case Mo-C-764/23 filed on
26.5.2023]. In this respect the DFO acted as per authorization by the Central Government to
officers of rank of DFO/DCF (vide No.11/113/2022-FC-Part(1) dated 15.5.2023) to file

complaint about violation of provisions of Forest (Conservation) Act (FCA) 1980 in the court 5

havmg jurisdiction in the matter.

Subsequently on 31.5.2023 M/S’ Shyam SEL and Power Limited had filed ‘an onlme
application for FC for diversion of 0.9 ha of forest land on the Parivesh portal (Project 1D

FP/WB/IND/431631/2023). However vide letter dated 1.9.2023, m/s Shyam SEL and Power
Limited expressed their wish to withdraw said proposal. '

Recommendation

There is no doubt from the joint physical enquiry report submitted by BL&LRO Jamuria,
Paschim Bardhaman dated 28.4.2023 that provisions of Indian Forest Act (IFA) and Forest
(Conservation) Act have been violated due to illegal tree felling and unauthorized
constructlon on forest land for non-forestry purpose. '

Chapter | para ].21 of the Handbook of Guidelines for FCA 1980 dated 2‘38 2019 deals with
ex-posli Jacto approval and penal provisions for violation of FCA 1980 which may be
followed. '

Action as per sub-para (i) for cases where proposal under FCA has not been submitted
and forest land is diverted without FC: It is apparent that M/S Shyam SEL and Power

DireCot !
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Limited ericroached approx. 3.5329 tha: of forest land for non:forest use. The:FC propesal .
filed énline subsequeritly by M/S Shyam SEL and Power Litnited for 0.47 ha does not cover .

the eritire éatlier encroached forest land of 3.5329 ha where illegal tree felling had occurred.

Mattér Will be dealt by the hon’ble Court under provisions of TFA 1927. Matter is already - -
sub-judice’in Asansol Court. Ay encroachment casé / violation of FCA and proposals-for ex:. -

post facto approval will be decided by MoEFCC at the central level.

Notwithstanding the outcome of the legal proceedings, and not in any way influencing
said outcome, action is recommended based on the precedence available in the FCA

violation case of m/s Electro Steels Limited in Jharkhand where 174.39 ha had been .-

encroached.

In its meeting held on 26.9.2019, the Forest Advisory Committee (FAC) recommended that
regularization of encroachment should be considered with exemplary penalty so that such
instances are not repeated elsewhere and the rule of law is upheld and respected.

FAC récommended that the User Agency (UA) should pay five times of applicable NPV for
the area used under encroachment, FAC further recommended that UA should provide non-
forest ;land equivalent to five times the forest land encroached for the purpose, of
Compensatory Afforestation (CA). The non-forest land should be mutated and declared as RF
! PF prior to Stage 11 approval. Compliance of provisions of FRA 2006 should be ensured
prior to Stage Il approval. '

>,

b s

e

Similar action is being_‘recommended in this case. However, it needs to be noted that the UA

is not proposing diversion of the entire eatlier encroached land.” =~~~ 7"

Irrespective of the outcome of the legal proceedings, whicli will continue, the proposal
for diversion of 0.47 ha forest land to m/s Shyam.SEL & Power Limited under
Durgapur Forest Division (Project No.FR/WB/IND/442054/2023) is recommended with
the following stipulations: ! :

1. User Agency (UA) should pay five times of applicable Net Present Value (NPY)

- of forest land per ha for each year of violation from date of actual diversion as

reported by the inspeeting officer plus 12% simple interest till the deposit is
made as per para 1.21(il) 0f2019 FCA guidelines. '

2. UA should provide non-forest land equivalent to five times the forest land being
diverted for the purpose of CA plus bear all costs of resf'gdcing thie entire
encroached forest land to fully stocked forest status (crown density>0.7).

3, UA should pay cost of CA, penal CA along with cost of maintenance for 10 years.

4. Compliance of provisions of TRA 2006 should be ensured prior to Stage II
approval,

5. Appropriate Wildlife Conservation Plan should be prepared by the DFO

Durgapur to be funded by the UA. 2
Dated 12.9.2023 (Kaha Ta “_igiﬂg:;g‘_j
Nodal Officer FC@,,Weét-?enigT
QAL

2

.
F &



| ' 338

RE(“OWMIZVDAT!ON OF FOREST ADVISORY COMMITTEE (FAC) MEETING HELD
ON 26™ SEPTEMBER, 2019

Agenda No. 1
F. No. 8-21/2019 FC

Sub Proposal for diversion of 184.23 ha of forest land (174 39 ha encroached and 9.84 ha
: v1rgm land) in favour of Ms Electro Steels lelted in the State of Jharkhand -reg.

The above stated agenda item was considered by FAC in its meeting o i 26. 09 2019. The’ y
corresponding agenda note may be seen at parivesh.nic.in. . .

FAC observed that:

1. The above stated agenda was earlier considered by FAC on 3lst. July 2019. It was
observed that it is a case of clear violation of the provisions of 1FA 1927 and FCA, 1980 In this
regards state was asked to submit following information
a. Identlfy the erring officials and authorities responsible for violation of provisions of Forest
(Conservation) Act 1980 and IFA 1927.
[nitiate action, under relevant act, against such earring officials.
c. Institute an enquiry by an independent through reputed organisation.

2. The observations of FAC was conveyed to the state Government. [n response to the
observations of FAC, State government submitted the reply of PCCF Jharkhand and reported that
it is in agreement with the views/Comments of PCCF and further requested for reconsideration of
the matter. The submission made by PCCF Jharkhand in response to FAC observation are taken
on recqg_d',_a,nd placed as under;

(i)  As regards encroachment of forest lands notified under Indian Forest Act is concerned,
action taken under the Indian Forest Act 1927 and also under the Bihar Public Land
Encroachment Act 1956 has been communicated to the State Govt. from tinie to time. A
-detailed report in this regard has also been submitted by the State Govt. to the Govt. of
India vide letter no. 4462 dated 31.10.2017.

(ify  The Site Inspection Report dated 15.07.2019 by Ranchi Reg1onal Office of Ministry of
Environment, Forest & Climate Change also describes the penal and other action taken by
the Forest Department in this matter.

(iify A committee is being constituted by the undersigned to identify erring officials and
authorities responsible for violation of Forest (Conservation) Act 1980 and IFA 1927, and
-due action will be taken after the review of the report of the committee. - ;

(iv)  Inso far as institution of enq uiry by an independent reputed organisation is cancerned, the
Ministry of Environment, Forest and Climate change, Govt. of India may be requested to
themselves entrust this work to a suitable organisation in view of the fact that the matter
involves, besides organisation and authorities of the State Govt., different wings of the
Ministry of Environment, Forest & Climate Change, Govt. of India.

(v) 1t is also to mention that M/s Electrosteel Steels Ltd. (Vedanta) have vide letter dated
12.09.2019 also submitted details in this matter including cases related to forest land
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e,n:.croachment alongwith copy of judgements by the Hon'ble High Court. arrd ,H'oﬁ'b‘l__e'
Supreme Court in the referred cases. The same is being enclosed for necessary action,

3. . The detail report on encroachment on forest land subritted by state Government fo
Government of India dated 31.10.2017 as referred in his letter by PCCF Jharkhand was also
consrdered by FAC. : ok

4, Wrth reference to the content of Govt. otharkhand letter no Van Bhumi 4/201 9 '3622/VP
dated 19 .09.2019 Regional office Ranchi also submitted its comments i

Decision of FAC:

1. - After detail deliberation and discussion with the Dy DG regional office Ranchi, APGCF
(FCA) Jharkhand and representative of user agency, FAC observed that this is a case of deliberate
encroachment of forest land by the Electrosteel limited, Despite regular protests by the forest
department, the user agency preferred to construct the steel plant over forest land. This action
clearly highlights disregard to the law of the land. Now the same company has been taken over by
new user agency. In the communication and clarification given by the user agency it is maintained
that there was confusion on the status of forest land. As per latest communication it is-clear that
the state Government agrees to the fact that the area in question is a forest land. Taking this very
fact into consideration the proposal has been forwarded to Government of India for diversion of
forest land under the provisions of Forest (Conservation) Act 1980.

Going through the various facts, it is clear that there has been failure of state Government
machinery to control illegal occupation of forest land by a corporate entity. Having these facts on
record, FAC was convinced that such a large chunk of Government land cannot be encroached by -
any industry without knowledge and participation of any of law enforcing agencies responsible to
control such illegat occupation of Government land. Moreover, the corporate entity should have in
the very beginning ensured that procurement of land is lawful and undisputed before commencing
and proceeding with the construction.of the Steel Plant and other ancillary structures over forest.land,

Mt |

At present, the forest land is fully occupied and it has been put to non-forestry use without
following the provisions of Forest (conservation) Act 1980. In this scenario FAC is left with only two
options either to recommend regularising the illegal occupation of forest land or recommend
removing the structures and restoring the status quo.

With regard to above, IG(FC) submitted that;

i. .~ ' iThe decision of the FAC, should also be in line with its observations in its meeting dt
. 31.07.2019.

ii. State Government, although has responded to Ministry’s letter concerning FAC’s

¢ decision on 31.07.2019 as at para-1 above, in fact has not complied with-any of the

decisions. Further decision may not be appropriate to be taken, particularly considering

the stand taken by FAC in similar matter in case of Rani Chernamma Umversrty

proposal. .
iii. State Government has requested for regularization of encroachment. So this may not be

considered for diversion. The said forest land has been put to non-forestry use without
approval under FC Act. Hence it should be dealt as per provisions under IFA-1927.
Moreover, this is also in conformity with per the para-1.21(i) of Handbook of Guidelines
and clarifications under FCA.
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However, it was pointed out by some members, including the non-official members, that

recommendmg removal of the existing structure from the forest land, will have direct and ildiréct
impact on the employment of 10,000 persons. Moreover, as per Regional office report the forest tract
involved has already been almost ifreversibly transfmmed and its immediate restoratton ‘does not
seem to be of critical or crucial ecological imperative, as it is not a part of ecologlcally si gmﬁcan’t bio-
region or landscape, although the ingreasing relative value of even pockets of natural vcgétatton of
low floral biodiversity in the progressively being mined and industrialized Dhanbad-Bokaro coal belt
cannot'be discounted. . |

' 7 The violation is not a case of 1nc1dental or lnadver’tent omtssxon or cunstramed commjssmn,
rather it is a case of known, informed and deliberate commission by an agency that is a corporate
entity and not persons compelled by circumstances beyond their control. The failure or mabthty of
State machmery of the State Forest Department Jharkhand and Land Revenue Department i in this
case in checking the illegal physical occupation of a vast area of large areas of 184 hectares of forest
lands by a corporate entity over 2-3 years in 2008, 2009 and 2010 notwithstanding the proceedings
initiated by them is also a matter to be reckoned in considering the approval of this proposal.!

"' There have been instances where FAC had deliberated on similar violations earlier, where it
has deferred its decisions. In such cases FAC had taken stand for summomng the name-of errifig
authorities and initiation of action against authorities under the provisions of FCA 1980 before
consideration of the project proposals.

Regional office Rarchi has recently commented on the observations of FAC on 31.07.2019
that: ‘

i, ., The issue of dispute, as held by User Agency, about legal nature of the land
.+ irrespective of title etc., being “forest land” (both the notified “Protected Forest”
rand the “GM Jungle Jhari) should be settled with finality and the current- User

Agency/ Project Proponent should concede any claim to the contrary.
- ii.. . The State Government, Jharkhand should get a thorough inquiry conducted mto
the illegitimacy of the settlement or transfer or claims to title, rights (tenancy or’

“"othérwise) or interests on the forest lands (“GM Jungle Jhari” lands and nétified -

protected forest lands) involved in this proposal before procurement of these lands
by the then User Agency M/s Electrosteel Integrated Ltd before 2010, and the

~ground for the encroachment over these lands vested in the State to secure the

interests of State in the notified forest lands and other forest lands. A report on the

findings of the enquiry, the remedial measures taken and the action taken against
(officials and functionaries if found accountable in this case should be furnished
with the compliance report of Stage I approval.

2. In this regard, the following observations are pertinent:

‘a. It is felt that the committee being set up by the Principal Chief Conservator of Forests
- (Hoff), Jharkhand may not be sufficient as the matter involves violation in respect of
?f‘orest land of both categories - the Protected Forests (99.27 ha) and GM Jungle Jhari
forests (84.96 ha). The identification of the erring official, regarding the violation in
respect of the GM Jungle Jhari forest land (84.96 ha) should be done by competent
Iauthonty of the Land Revenue Department.
b. . Another crucial issue is that the State Government Jharkhand should ensure remedial
iand anticipatory measures so that such illegitimate diversion of forest land and/ or
Jusurpation of government lands in Bokaro district is checked and prevented. The
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-reports from State Government, Jharkhand should also have details of such; remedial
'and anticipatory measures in respect of both the notified forest lands and the forest

- lands in category of GM Jungle Jhari forest etc.

Rl e :
B Further, in the event of consideration of the proposal for approval as a case of irreversible
Jait accompli in the context of compelling circumstances, conceding the claim by the*current
successor owner of carporate entity M/s Electrostee] Steels Ltd in all the litigdtion cases related-to
title etc. in respect of the lands under the proposal under Forest (Conservation) Act'1980-is
essential as a prerequisite for considering grant of approval under Forest (Conservation) Act 1980

over and above the standard conditions and imposition of penalties. : R

Ty Taking al! facts, recommendations and ground situation into accotint; FAC considers that
demolishing or removal of the existing structure and restoring the forest tand back will riot be right
decision, for the :country at this juncture. The proposal is submitted for regilarisation of
encroachment category. This is to be considered under section 2(ii). Regularisation of such
encroachment shall be considered with exemplary penalty so that such instances are not repeated
elsewhere and the rule of law is upheld and respected.

FAC recommended the proposal for in-principle approval with general, standard and
following specific conditions: ‘

1. The State Government, Jharkhand should get a thorough inquiry conducted
into the illegitimacy of the settlement or transfer or claims to tit]e; rights
(tenancy or otherwise) or interests on the forest lands (“GM Jungle Jhari” lands
and notified protected forest lands) involved in this proposal before
procurement of these lands by the then User Agency M/s Electrosteel
Integrated Ltd before 2010, and the ground for the encroachment over these
lands vested in the State to secure the interests of State in the notified forest

lands.and other forest lands. A report on the findings. of the.enquiry,.the.

remedial measures taken and the action taken against officials/authorities
accountable in this case, despite consistent objections ofthe Forest Department
officials, should be furnished with the compliance report of Stage [ approval.
- 2. The issue of dispute, as held by User Agency, about legal nature of the land
irrespective of title etc., being “forest land” (both the notified “Protected
Forest” and the “GM Jungle Jhari*) should be settled with finality and the
current User Agency/ Project Proponent should concede any claims to the
contrary. An undertaking in this regard shall be submitted. :

3. It is feit that the committee being set up by the Principal Chief Conservator of
Forests (HoFF), Jharkhand may not be sufficient as the matter involves violation
in respect of forest land of both categories - the Protected Forests (99.27 ha) and
GM Jungle Jhari forests (84.96 ha). The identification of the erring official,
regarding the violation in respect of the GM Jungle Jhari forest land (84.96 ha)
should be done by competent authority of the Land Revenue Department.

4. User agency shall pay five times of applicable NPV for the area used under
encroachment.

5. User agency shall provide non forest land equivalent to five times the forest
land encroached for the purpose of Compensatory afforestation. The CA
scheme shall be prepared and approved by competent authority. The non-forest
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Agenda No. 5

File No. 8-16/2002-FC(Pt.)

iAlleged diversion of forest land for creation of facilities for Kerala Veterinary &
Animal Sciences University (KVASU) etc. in violation of the provisions contamed in

Forest (Conservanon) Act, 1980-regarding.

The above stated agenda item was considered in FAC meeting on 26,09.2019. The

"corresponding agenda note may be seen at parivesh.nic.in.

During dellberatlons on the matter, FAC observed followmg

a.

The 40 ha forest land under question-is part of the 341ha forest land in-South Wayanad
district (which is in turn part of a total of 7693.2257ha of forest land) in Kerala diverted
in 2004 under FC Act for re-settlement of landless tribal in the state. Moreover, it was
also observed that, as per an order of Hon’ble Supreme Court, these lands havc bcen
exempted from payment of any CA and NPV, RIS

Even though the land in question has been approved under FC Act for use for
resettlement of landless tribal, the same is under occupation of construct Kerala
Veterinary & Animal Sciences University (KVASU). The matter is also under
challenge in the High Court of Kerala, wherein an order has been passed with a
direction:

“In view of above, the consideration and disposal of the Ext.R6(k) representation by

the MoEF&CC is directed on mevits, within a period of three months from foday.
The 6th respondent shall produce a copy of this order together with a copy of their
representation dated 25.07.2018(Ext.R6(K)) before the Director (Forest
Conservation), MoEF&CC. for necessary order on the said representation. The
Director of Forest Conservation shall then produce a copy of the final order before
this Court for further consideration of this matter. This order be furnished to all
patties including the Central Govt. Counsel for transmission to the authorities
concerned"

While deliberating, FAC also noted that there are other areas within the diverted forest
area, which have been put to some different land use other than what is approved under
FC Act.

Some constructions have already taken place for Kerala Veterinary & Animal Sciences
University (40 ha), Navodaya School (10 ha) and Model Residential School (8 ha) in
violation of FC Act 1980,

The alleged use of forest land by KVASU, is a case of change in approved land use
without seeking prior approval under FC Act, 1980, thus a violation of conditions of
approval for non-forestry use under FC Act.

The land was in possession of Tribal Co-operative Society and District Collector is
Chairman,
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! "Decision of FAC:

FAC after thorough deliberations and discussions with DDG (Central) Bangalore .

rccommended that the, State Govcmment shall: . .- Bpa_m EEom

! . With the help of Forest department, survey and 1dent1fy the actual area broken
up, and required (within the 40ha under occupation of KVASU) for the.

' University.

ii. Submit proposal under FC Act, 1980 for diversion of such forest land (broken
up within 40ha Jand) for the purpose of KVASU, alongwith details of reasons.
under which the forest land was granted to the University without approval FC
Act.

iii. The remaining forest land out of 40ha under occupation of KVAU (after above
proposals in para (ii) is made, shall be returned to the forest department, if not
required for the purpose for which it was diverted in 2004.

Sk 3 ok ok ¢

Agenda No. 6
File No. 8-22/2019-FC

Sub: ' Diversion of 57.02 ha. of Forest land in favour of M/s KERALA FOREST
| 'DEPARTMENT for Elephant Rescue and Rehabilitation Centre at Kottoor in
- Thiruvananthapuram District in Kerala-regarding.

1. ‘The above stated agenda item was considered in FAC meeting on 26.09.2019. The
correspOndmg agenda note may be seen at parivesh.nic.in

- 2:~Pucing the meeting FAC was apprised that:

a. The State Government of Kerala has taken permission from the Central Zoo
Authority under Section 38-H(1A) of Wildlife (Protection) Act 1972 for
establishment of this proposed Elephant Rescue and Rehabilitation Centre.

b. As submitted by the User Agency, there will be visitors and some facilities will
be constructed similar tq a zoo.

3, FAC after through deliberation and discussion with Deputy Director General (Central)
Bengaluru and representative of the State Government, recommended for In-principle
approval for diversion of 57.02 ha. of Forest land in favour of Kerala Forest Department
for establishment of the proposed Elephant Rescue and Rehabilitation Centre with general,
standard and following specific conditions:

a. NPV for 15% of the tota] area proposed to be diverted shall be paid by the UA.

b. Normally for CA, non-forest land equal to 15% of the total area of Elephant Rescue
and Rehabilitation Centre should have been identified. Since the state is proposirig
to take up CA over more area, FAC accepted the proposal of CA.

T T
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. Apgenda No. 7
i File No. 8 16/2019-FC

E ‘ . -
Proposal for diversion of 80 737: ha of forest land (8.33 ha. Forest Iand & 72.407
E_Reyenue Forest land) for establishment of Special Economic Zone (SEZ) in
Chhindwara Dist, of MP State in favour of M/s Chhindwara Plus Developers Ltd,

reg.

. 'The above stated agenda item was considered in FAC meeting on 26.09.2019. The

‘corresponding agenda note may be seen at parivesh.nic.in.

‘The FAC observed that there are 89 patches of forest land totalling 80.737ha, which are
interspersed in the whole project area of the SEZ having total area of 1320.065 (including
.1239.328 ha non-forestland).
FAC after through deliberation &- dlSCUSSID[‘l with Nodal Officer (FCA) of the State,
recommended for In-principle approval for diversion of 80.737 hectares of forest land
(8.33 ha. Forest land & 72.407 Revenue Forest land) for use within the Special Economic

. Zone (SEZ) in Chhindwara District of Madhya Pradesh in favour of M/s Chhlndwara Plus

‘ IDevelopels Ltd. with General, standard and following specific conditions:

! a. Norms and guidelines followed in similar proposals, shall be applicable in the

instant case,
EE 2 E LT T ]

Agenda No. 8
File No. 8-53/2009-FC (Vol.)

Proposal for diversion of 2.7675 ha of forest land in favour of M/s Executive Engineer
EHT Construction Division MPPTCL Bhopal for 132 KV Interconnector-II Line
from 220 KV S§/8 Mandl Deep to 132 KV S/S Mandl Deep in Ralsen Dlstnct Madhya

i l ‘ Pradesh regardmg

2,

. The above stated agenda item was’ consndered in FAC meeting on 26. 09 2019. The

correspondmg agenda note may be seen at parivesh.nic.in.

The FAC observed following:

a. This proposal is part of the 197.855 ha forest land for which In-principle approval
was already accorded by the Ministry (HQ) on 20.12.2017 for Mandi Deep
Industrial Area in Raisen District of MP State.

b. As per the Guidelines, the proposal even though involves forest land of less than
40ha, will be dealt in MOEF&CC(HQ), since the original proposal related to this,
as mentioned at para,2(i) above; was dealt in MOEF&CC (HQ) itself.

c. Instant proposal is for diversion of 2.7675 ha forest land for Transmission,

Decision of FAC:

FAC after through deliberation & diseussion with Nodal Officer (FCA) of the State and
DDG (RO, Bhopal), recommended to accord In-principle approval for the instant

proposal with general and standard conditions.
A KK ok Kk
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Apenda No. 9

File No. 8-24/2019-FC
Diversion of 97.22 ha. of forest land in favour of 815 Combat Engineering Training
Camp, Birdhwal Head, Suratgarh Sri Ganganagar for construction of 815 Combat

Engmeermg Training Centre, -regarding.

. 'THe above stated agenda item was congidered in"FAC meetmg on 26 09 2019, The

| 1

“corresponding agenda note may be seen at parivesh.nic.in |

2. The FAC observed following:

Sub:

L

a. The User Agency has taken up 'sorrr'ié'EOnSfrggction activities on 4.65 ha of forest land
in violation of the provisions of FCA, 1980.
b. The proposal is for Defence ptg‘rposcs.'

Decision of FAC

FAC after through deliberation & discussion with Nodal Officer (FCA) of the
State, recommended to accord In- prmclple approval with general, standard and
following specific conditions, that the user agency shall, in addition to applicable CA and
NPV, shall also pay for penal CA and penal NPV for the 4.65 ha forest land on which
construction has taken place in violation of FCA, 1980.

o do ok ok %

_A enda No, 10 i PR -
File No. 8-42/2011-FC

iDiversion of 202.34 ha of forest land for renewal of lease for manufacturing of salt in
favour of M/s Sikka Salt Works in Jamnagar district in the State of Gujarat -
regarding. i
The above stated agenda item was considered in FAC meeting on 26.09.2019. The
lcorrcspondmg agenda note may be seen at parivesh.nic.in

2. During deliberations on the matter the FAC observed following:

a. The proposal was earlier considered by the FAC in its meeting held on 17" and 18"
July, 2014. Then FAC had recommended the proposal for grant of ‘in-principle’
approval under the FC Act, 1980. However, so far Stage-I approval to the proposal not
accorded for want of submission of the additional detail. _

b. Now the State Government has informed that the area under the proposal was never a
forest land. Land in question was part of un-3utveyed land and spéciﬂé measurements
on ground was not done at the time of Notification under Section -4. However,
presuming that said land is a Section-4 land, proposal under the FC Act was moved
for obtaining the prior approval of the Central Government. ,

c.  The State Government further informed that original land use of !hC“S&ld Jand was
revenue land and the legal status of the same was never chanqum faresjf hnd»apd the

-
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land' was never a forest land.’ Further, referring to the report dffFSO,' the State
Government has mentioned that land in question was not part of Section-4. Area of .
750 ha was notified under Section-4 and the same area was notified under Section-20
implying that there is no deletion of forest area. i

d. Adverting to the above facts, the State Government has now requested for alicwmg to
wlthdraw the proposal from the approval of FC Act, 1980.

Decision of FAC: e

e FAC after through deliberation & discussiori with Nodal officer (FCA),’ Gujarat @nd

DDG (RO, Bhopal), was of the view that, land is a state matter and state GoVernment is the
custodian of all land records including all background information. :
With regard to above and all the facts and opinions on the matter available with
MOoEF&CC, FAC recommended that, for consideration of the request of the state Government,
it shall furnish a certificate that the land in question was never a “forest’ (as per the deﬁnmon
given by Hon’ble Supreme Court in its judgement dt 12.12.1996) as on 25.10. 1980 or after
that, as per the records of the land records of Stat¢ Forest Department and State Revenue
Department. It cannot also be interpreted as ‘Forest’ based on order of any court of law or
communication of State Government or-Government of [ndia. "

1

Agenda No. 11

File No. 8-21/2005-FC
Diversion of 44,52 ha of forest land for renewal of lease for manufacturidg of salt in, ‘
favour of M/s Sikka Salt Works in Jamnagar district in the State of Gujarat -

regarding,

17 The above stated agenda itém was “considered in FAC meeting on 26.09.2019. Thé™

corresponding agenda note may be seen at parivesh.nic.in.

2. TheFAC observed following:

_a. The instant proposel was accorded Stage-1 approval by the Ministry on 21%* March,

" 2005 and subsequently, after re-examination of the proposal with respect to the request
of the State Government to waive off the provisions of the CA and NPV, the proposal
was rejected by the Ministry on 24.09.2009.

b. Now the State Government has informed that the area under the proposal was never a
forest land. Land in question was part of unsurveyed land and specific measurements
on ground was not done at the time of Notification under Section -4. However,
presuming that said land is Section-4 land, proposal under the FC Act was moved for
obtammg the prior approval of the Central Government.

c. The State Government further informed that original land use of the said land was
revenue land and the legal status of the same was never changed to forest land and the
land was never a forest land. Further, referring to the report of FSO, the State
Government has mentioned that land in question was not part of Section-4..Area of
750 ha was notified under Section-4 and the same area was notified under Section-20
implying that there is no deletion of forest area.
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d. Adverting to the above facts, the State Government has now requested for allowmg to
withdraw the proposal from the approval of FC Act, 1980. F

B = ol i

Decision of FAC: ‘.

FAC after through deliberation & dlscusswn with Nodal officer (FCA) GUJarat and
DDG (RO, Bhopal), was of the view that, land is a state matter and state Government is the
custodian of all land records including all background information. i

With regard to above and all the facts and opinions on the matter ava,llable Wltl’l
MoEF&CC, FAC recommended that, for consideration of the request of the state Government,
it shall furnish a certificate that the land in question was never a ‘forest’ (as per the definition
given by Hon’ble Supreme Court in its judgement dt 12.12.1996) as on 25.10.1980 or after
that, as per the records of the land records of State Forest Department and State Revenue
Department. It cannot also be interpreted as ‘Forest’ based on order of any court of law or
communication of State Government or Government of India. |

kkkkkkk

Agenda No. 12
File No. 2-8/2016-RT

Construction of all-weather Swimming Pool at IGNFA, Dehradun in Uttarakhand-
regarding. ‘

The above stated agenda item was considered in FAC meeting on 26.09. 20[9 The
corresponding agenda note may be seen at parivesh.nic.in.

The FAC observed following: e
_a. ‘Swimming’ is an essential part of the approved curnculum of the Syllabus of the
Professional Training of the IFS trainees. Any infrastructure requxred for any act1v1ty
such as sports and games, swimming pools, lecture theatres, workshops etc, which are
part of approved training curricula of forestry training, can by no means be regarded
as non-forestry activity.

Decision of FAC:

FAC after through deliberation & discussion with DDG ‘(Central) Dehradun,
recommended that:

Any infrastructure, including the instant case of construction of an all-weather

i swimming pool in IGNFA, Dehradun, that is required to be developed for any activity that
' is part of an approved Forestry Training curricula, shall not be regarded as non- forestry

activity,
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Agenda No. 13 : C
\ File No: 7-05/201 ‘)—R(’)HQ
- l
Sub: Renewal of lease of 0.24 ha. of forest land in Sy. No. 89A1 of Venkatapur Vlllage,
Bhatkal Taluka for fish india Ice & Cold Storage Factory (pnor to FC Act lease) in
Favour of Shri Maheshprasad D. Heble, Proprietor M/s Fish Indm Ltd qunataka -

'regardmg

I. The above stated agenda item was considered in FAC meeting on 26.09. 2019 The
corresponding agenda note may be seen at garwesh nic.in y i
2.. The FAC observed following: :
| “a. Even if the lease expired in 1999, the same has not been renewed and moreover the
non-forest use is continuing since then till today. S LY
b. The contention of the state Government that the delay is dué to lack of submlssron of
complete proposal, is not acceptable. In such a situation, work or non-forest use should
have been suspended pending approval under FC Act.

Decision of FAC

FAC after through deliberation & discussion with DDG (Central)ﬁ, decided to
seek following information from the state Government:

i.  The State Government shall give justification for allowing the User Agency for
non-forest use after expiry of lease/FC approval, for the past 20 years.
ii.  State Govt. shall 1dent1fy the officers responsible for violation and initiate action

against them.
iti.  State Govt. shall come up with its clear stand on levying CA and NPV,

%ok ik kk

Agenda Item No. 14
Sub: Matters related to grant of NoC to Tea Growers in Arunachal Pradesh — reg.

I. FAC considered and deliberated on the matter related to grant of NOC to Tree Growers in
Arunachal Pradesh by the Ministry, The FAC noted the following:
(i) After examination of a D. O. letters received from Shri Kiren Rijuju, the than Hon ble
| Minister of State for Home Affairs, regarding the difficulties being faced by Tea Growers
. of Arunachal Pradesh in obtaining NOC for the cultlvatlon, Ministry replred vide D.O.
' letters dated 17.07.2017 and 16.07.2019 stating that Tea cultivation is a non- forestry‘
i act1v1ty as per the explanatlon of section 2 of FC Act and same cannot be allowed on forest
'~ land without following the due process presctibed in the Forest (Conservatlon) Act, and
i . rules made therein. )
(i)  Regional Office, Shillong vide their letter dated 13.04.2018 also mformed that they had
received a number of applications from the State of Arunachal Pradesh for issuance of No
. Objection Certificate for Tea Cultivation and in light of decision of the Ministry, Regional
Office had requested to issue necessary direction on the matter.
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(m) Mmlstry has also received representation dated 15.06.2019 from M/s Horribill! Tea
"Company requesting for clarification regarding i issuance of NOC inter-alia mentioning that
,'the Deputy Commlssmner has certified that the stated lands are not 51tuated m any notlf'ed

i forest area. k4
(iv) : The FAC, in light of provisions contained in the Hon’ble Supreme Court order dated
12.12.1996 i in WP No. 202 of 1995 ascertained that provisions of the Forest ((‘onservatlon)
| Act 1980 w1l] be applicable, on the followmg categories of land: o

“(a) Lands notified as forest land under the Indian Forest Act, 1927 or under the local
Forest Act(s) of the State/UT Government(s) .

‘(b) Lands recorded as forests (by whatsoever vernacular name) in the C‘overnment record
of the State/UT Government(s) :

‘(c) Lands i.e. akin to forest, as per dictionary meaning, as identified by the Expert
| Committee of the State/UT Government and submitted before the Hon’ble Supreme
Court, pursuant to directions contained in the Hon’ble Supreme Court order dated
12.12.1996. ; ;

2. After detailed deliberations on the matter, FAC recommended that g

i, Cultivation of tea on the lands not falling within the ambit of judgement of Hon’ble
Supreme Court dt 12.12.1996, do not require NoC from the Ministry.

ii, Prior approval of the Central Government will be required only in case such activity is
proposed on the forest land as defined in the Hon'ble Supreme Court order dated
12.12.1996.

“iii. The circular of Ministry issued in 2006 {F.N. 2-7(NECGen.cor/99/110)-122/2000}, on

‘ the matter of “Large scale destruction of forests in Tirap and Changlang dxstnct of

Arunachal Pradesh through Tea cultivation” may be withdrawn,

#K KK KK

Additional Agenda no-1

File No. 8-55/2000-FC (Pt.)

Sub: ~ Diversion of 865.276 hectares of forest land out of 947.046 ha. of ML area for mining
of iron ore in favour of M/s Sarda Mines Pvt. Ltd. in village Sayabali, Balita and
Thakurani RF in Keonjhar district of Orissa- Application for permission to carry out
mining operations by the user agency over 617.108 hectares of forest land out of
865.276 hectares of already diverted forest land- Approval of changed land use

pattern —regarding.

The above stated agenda item was considered by FAC in its meeting on 26.09.2019. The
correspondmg agenda note may be seen at parivesh.nic.in.

FAC after detall discussion and deliberation with APCCF (FCA) Odisha, Incharge Regional ofﬂce
Bhuvneshwar and representatives of user agency observed that

1. The above subject proposal was earlier considered by FAC in its meetings on 13-14 Feb
2014 and 27,06 2019

2. Itisinformed that the proposal was recommended in FAC meeting held on 13-14 Feb 2014
The FAC, after examination of the proposal, recommended the proposal for change of land
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use subject to-fulfilment of certain conditions. Approval of Hon’ble MEF&GC was' also
obtained on the recommendation of the FAC. However, in the meantime Model ‘Codé' 6f
- Conduct came into force and the approval of the Central Government could not be conveyed
.to the State Government.
3., The proposal was pending due to various reasons as explained in different Agenda notes-of
FACs and was discussed in detail in FAC meeting held on 27.06. 2019 FACon 27. 06 2019
after deliberation observed that:
1i¢  Out of total lease area of 947.046 ha, approval for diversion-of Forest land of 86§276
"Il ha, under the provision of FCA1980 was given in favour of Sh S. Sarda and Sh. M
Sarda and later in the year 2006 the approval was transferred in.favour of M/§':_ Sarda
Mines Pvt. Ltd. in village Sayabali, Balita and Thakurani RF in Keonjhar district
of Orissa - PR
Jii.., -On21.06,2001 the apprcval under the provisions of FCA was given with the condmon
that 616. 0 ha area of forest land is to be preserved as forest in current lease penod
i, Later in 2008 user agency proposed to enhance-its production from 4 MTPA to 15
- . MTPA for which it requires additional land. In this regard, it moyed an appllcatlon for
~ change in land use of the approval given in 2001where by 616 ha land was stipulated
! " to be preserved as Forest. The user agency requested for alldwing them to hreak
" additional 382.4965 ha of forest land out of 616 ha. :
.iv.  The request of user agency has received from the state govemment was placed before
* + FAC on 13-14 February 2014, : ) ‘
'v. The FAC, after examination of the proposal, recommended for change of ]and use
|1 subject to fulfilment of certain conditions. ;
vi.' Approval of Hon’ble MEF&CC was also obtained on the recommendatlon ofthe FAC.
However, in the meantime Model Code of Conduct came into force and the approval
| of the Central Government could not be conveyed to the State Government.
vil. | Meanwhile, a meeting was held under the Chairmanship of the Secretary, Environment

... and Forests on 23" April 2014 to discuss issues related grant. of, Environmental .....

Clearance and Forest Clearance to the said mine. In the meeting it was observed that as
more than three years elapsed after inspection of the said forest land, there was a
possibility that a part of 616.00 hectares of forest land might have been utilised by, the
- user agency for mining and allied activities to increase production of iron ore from 4
MTPA to 15 MTPA. It was, therefore, decided during the meeting that the Regional
Office (Eastern Zone) of this Ministry may inspect the said forest land once again and
submit a report to this Ministry clearly stating whether a part of 616.00 hectares- of
forest land which, as per the approval dated 21* June 2001 has been utilised for mining
or any other non-forest purpose, or not?

viii. Meanwhile Impact assessment division of MoEF&CC on dated 28.05.2014 also
- informed EC division that the 2" report of Shah Commission 'on"illegal iron and
. manganese ore mining in Odisha has brought out a number of FC violations by the user
agency and requested the FC Division to re-verify as to whether FAC has taken into
account the observations of Shah Commission in its second report relating to this mine
project while considering their case and making recommendations in its meeting on 13-

if | 14 February, 2014, Act. T
ix. In the meantime, regional office Eastern Zone again conducted Site inspection and
i | submitted that majority of the forest land has been kept intact. Hovs}ever, some non-
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forest act1vmes have been noticed in the forest land out of Wthh some have bcen

dismant! ed /demolisned,

After the above Model Code of Conduct was no more in force, the file along w1th
recommendatlon of FAC (13-14 Feb 2014) was deliberated in FC division,  of
MoI:F&CC and it was observed that there had been very specnﬁc observation of CEC

‘related to this project. .

The CEC observed in its Report (final) dated 16" October, 2014 in' W.P. (C1v1]) No

1142014, W.P. (C) NO.:194/2014 and 1A Nos. 2746-2748, 3629 and connécted .A.s
in W.P. (C) No. 202/1995 as under y T

s 1 61. The CEC further is of the view that it may be appropriate that the State Government

is asked to reconsider, after considering all the relevant z'nformalion including the
nature of the virgin forest land and the earlier instances of ‘violation of the Forest
(Conservation) Act, 1980 by the lessee, its decision for seeking approval under the
Forest (Conservation) Act, 1980 for diversion of the above said 367.832 ha of virgin
Sforest for expansion of the mining operations by SMPL."

Before taking any decision, it was decided to seek comments of State go‘vé‘r‘ri:r'r'iewrit on

the observation of CEC. : ;
In its report the state government informed that Mining activities in violation. of
approved land use plan has been carried out in the virgin forest land specifically in

violation of condition No. 3(v) of the final approval. It is reported that user age!ncy had

used 1.265 ha of virgin forest(616ha). It was further reported that as per measurement
done by DGPS it has been found that the actual area of lease comes to 936.950 and not

947.046 ha. There is gap of 10.096 ha. Besides, 7 ha land of the present user agency

lease area is in dispute with adjoining mining lease. As per intervention of Steel and

Mine Department of the state the said land has been marked as ‘No Man’s land’.

As per latest calculation the exact area is 597.639 ha, rather than 616 ha of virgin forest.

~State government had further reported that it has taken action; for different Vlolatlons

committed by the user agency, as per the law.

Further CEC had very specific mention to this particular mine in its report at paras 138,
'156 and 168. 1t was referréd that this mines had some issue related to lease period and
ownership. ‘
On the observation of MoEF&CC letter dated 4.12.2014 state govermnment submitted
its reply on 27.06.15 with request that, “MoEF&CC may kindly take all aspects in this
case into consideration including the observation of CEC made before Hon’ble
Supreme Court and stand taken by Steel and Mines Department in various court of Law
referred above and take decision in the matter on its own merit and convey their orders
Sor further follow up action at this end” i

. From the different correspondence with the state it was observed that state government

has not clearly conveyed the recommendation to Government of India rather asked
MoEF&CC to take action on merits.

In absence of clear recommendation on the case from the state Government, number of
litigations at state level, violations committed by user agency, observations of Shah
Commission and CEC, and involvement of Steel and mines department of the state,
MOoEF&CC tried to get clarity on the issue vide different communications since 2016

till date.
— ~
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xx; It was observed that there have been many developments in the statuis of the facts
 discussed in FAC in 2014 ‘when the project was recommended. At present it is learnt

" that the mmlng in the area has been discontinued stopped since 2014. Many new facts

' related t6 court cases and area has come to the light. In this backdrop it is prudent to"

- analyse the proposal by taking all additional facts and take decision accordingly.

‘DEEISIBH of FAC on 27.06.2019: FAC after thorough deliberation and discussion \}vnth:

: ‘ADG(C) Eastern zone, Regional Office Bhubaneshwar, Nodal officer Odisha and
~ representatives of user agency. observed that present proposal was recommended by FACon
'13-14 Feb 2014 which was further approved by competent authomy but the approval letter

for change in land use could not be issued. This admmlstratwe delay occurred due
declaratlon of general election and subsequent imposition of Code of conduct FAC furtheri

. observed that during the period between 2014 and 2019, many new amendments i m Mmmg-

laws and judicial interventions have come into force. There has been observations of CEC
and Shah commission. Besides, MoEF&CC had also’ evolved its system of evaluation; of
prOJect proposal by DGPS maps and DSS, which was not available in 2014." From the

‘ dlscusswn and facts produced, it is learnt that the user agency had stopped mining since2014
for want of valid environment clearance. As per reports and DSS analysis it is-cléar that

|
- 'major forest area with in the mining leas area is intact and under dense vegetation. It is .

5. The .observations of FAC was conveyed to the state government. The' response “of state

therefore proposed that the recommendation of FAC dated 13-14 Feb 2014 need to be
revisited and analysed afresh based on latest facts and clear recommendation of the state
government. After thorough deliberation and discussions, the proposal was deferred with
following directions; '

. i, State Government shall submit clear recommendation after analysing the status and

. the project.

i, The detail of NPV paid by user agency till date may be submitted. It is further‘
 requested that the state government shall clearly convey its opinion about payment of
- NPV for the forest area sought for change in land use.

direction of various court cases, CEC and Shah commission observations related to

.iii. State Government shall submit KML/Shape file of the area. The DGPS maps showmg

the different land use shall be furnished.

-iv. As per proposed land use plan, user agency has proposed 42.8750 ha under
infrastructure. State government shall further explore possibility to minimise
diversion of forest land in this category. State government shall submit detail land use”
plan. :

v. State government’s stand on duration of validity of lease period in the light of MMDR:
(Amendment) Act 2015 shall be conveyed. NP

vi. State Government shall submit status of compliance of stlpulatxons Jmposed in

- approval granted to user agency on 21.06.2001. |

government has been received and discussed in detail in the present meetmg

6. This Ministry vide its letter dated 22.08. 2019based on the recommendatlon of FAC requested
the State Government of Odisha to provide certain information/documents to this Ministry for,
further consideration. : ]

7. The p

point-wise details as furnished by the State Govt. are as under:

Y
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[ 8.N.

Information sought by
Ministry

Response of State Govt.

5]

State Government shall submit
clear ‘recommendation after
analyzing the status and

| direction of various court cases,
-| CEC 'and Shah commission

observations related to the

project.

In this regard if is reported by the Statc Govt that
CEC has dealt about unlawful productlon in v1olatlon
of EC limits besides alleged violation of cule -37 of
MCR 1960 ontransfer oflé‘asc and area-imit ws 6(1)
(b) of MMDR Act. = veeis - } :

That in pursuance to the _]udgrnent of the Hon’ble

Apex Court dated 02.08.2017 passed in the matter of
Common Cause-vs.-Uol& Others vide WP (C) No,
114/2014 (this case dealt with Shah Commission
Report and also CEC report) Rs. 1938,85,68,640/-
(Rs. one thousand nine hundred thlrty-elght crores
eighty-five lakhs sixty- elght thousand six hundred
forty) only was demanded by the State from' Sarda
Mines Pvt. Ltd. (SMPL), the lessee towards
compensation for violation of ~ Envtronmental
Ciearance as rationalized by CEC, Hon’ble Apex
Court vide their Judgment dtd.12.11,2018 has
directed that the CEC might have to rework the
quantum of excessive illegal mining carried out by
SMPL and the consequent penalty. Copy of the
judgment dated 12.011.2018 is enclosed herewith as
Annexure-I. CEC has re-assessed the com‘pénsation
amount and submitted its report before Hon’ble Apex
Court, where the said matter is still sub-judice..
Further, the matter of violation of Rule 37 of MC
Rules, 1960 and Section 6(1)(b) of MMDR Act, 1957
by SMPL is also pending before the Hon’ble Two
Judge Committee constituted by the Hon’ble Apex
Court for the purpose. Copy of the Apex Court
Record of Proceedings dated 22.11.2017 constituting
the said committee is at Annexure-II. However, the
said committee is yet to submit its report in Apex
court.
Thus, as of now, the alleged vﬁqla_tio,ns are
subjudice in the Hon’ble Supreme Court. The
recommendation of the State. Govt. for the above
proposal was submitted earlier while forwarding
the proposal dated 26.05.2000.

(i)

The detail of NPV paid by user
agency till dale may be
submitted. It is  further
requested that the  state
government  shall  clearly
convey its opinion about
payment of NPV for the forest

In this regard it is reported'by the State Gowt, that it

is ascertained from the letter of DFO, Keonjhar Forest
Division dated 16.06.2010 that NPV for Rs.
5,74,14,500/- (Rs. five crores seventy-four lakhs
fourteen thousand five hundred) only and further as
per the letter dt. 17.06.2016 of the DFO, Keonjhar
Forest Division that NPV of R§, 29‘?29 68111% LRs
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area sought for change in land
use.

Twenty-nine lakhs twenty-nine thousand six hundred

eighty) only were demanded. and payment have

already been made in this, regard The copy. of. the
letter of DFO, Keonjhar Forest Division and payment
receipt thereon as submitted by the User Agency wde
letter dated 20.07.2019 is enclosed herew1th for your
kind reference.

duration of validity of lease
period in the light of MMDR
(Amendment) Act 2015 shall be
conveyed

(iii) | State Government shall submit | In this regard it is reported by the State Gov]t.;that the
KML/Shape file of the area. The | KML/shape file and the DGPS map as s,obm;i\tltedvby
DGPS maps showing the | the User Agency is send herewith for reference, . .
different . [and use shall be : e
furnished. o

_(iv)..| As per proposed land use plan, | In this regardit is reported by the State Govt. that the
user agency has proposed | details of land use plan as per DGPS map submitted
42.8750 ha under infrastructure. | by the User Agency is enclosed at (Annexure-V) for
State government shall further | kind reference. . e e |
explore possibility to minimize RS
diversion of forest land in this
category. State government
shall submit detail land use
plan.

(v) | State Goverament’s stand on | In this regard it is reported by the State. Govt. that

Original Lease period was 'from ‘011.08.]93_4__;_0
31.07.1964. 1% Renewal of Mining Lease was granted
from 14.08.2001 to 13.08.2021 vide Steel & Mines

Department  Proceeding No. 1014/SM ' dated

11.02.1999(period from 0l. 08.1964 t0-.1:3,08.2021..

was non- granted period). Subsequently, it was
observed that grant of 1%t Renewals of Mining lease
from 14.08.2001 to 13.08.2021 was in violations of
mines and Minerals (Development & Regulatlon)
Act, 1957, Thereafter, notice was issued to the lessee
to rectify the grant period from 01.08.1964 to
31.07.1984 as 1% Renewal of Mining Lease and
01.08.1984 to 31.07.2004 as 2"¢ Renewal of Mining
Lease vide Steel & Mines Department Letter No.
4233/SM dated 08.05.2015 (Annexure-III). The
Lessee challenged the said show cause notice dated
08.05.2015 before the Hon’ble High Court, Orissa in
WP (C) No. 9428/2015 and Hon’ble Court has
disposed of the said writ petition vide order dated
06.08.2019 with direction to rehear'the matter
(Annexure-IV) The Matter is now under process of
hearing by the authorized officer.
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| Thus, the validity of the present executed lease
deed is up to 13.08.2021 and the same is subJect to
the final decision on the show cause notice.

(vi) | State Government shall submit | In this regard it is reported by the State Govt. .that.thg:
status of compliance  of | detail compliance in this connection as submitted, by
stipulations imposed in | the User Agency vide letter dated 20.07.2019 is
approval granted to user agency | enclosed herewith for kind reference. g B
on 21.06.2001. | i

DCCISIOII of FAC:

FAC after detaxled deliberation and discussion with the Nodal officer desha

Representative of Regional office Bhubaneshwar and representative of user agency, observed that
there has been sufficient correspondence between state on central Government regarding specific
recommendation for the project. It is clear that the state Government has recommended the
proposal for diversion of forest land in the year 2000 and further for change in land use antstands
by its recommendation till date, This recommendation of the state government has been accepted
and considered in FAC meetings in 2014 and same was subsequently accepted by the . then
competent authority. All the facts and developments related proposal post 2014 has been analysed
and taking all factors into consideration FAC recommended the present proposal with general
standard and following specific conditions:

1.

Sub:!

‘User agency shall pay NPV for entire forest land within the lease area before stage Il
approval. Pa !

All other specific conditions recommended by FAC in its meeting in the year 2014 shall
be part of the approval. ‘

e sk ok 3¢ ok ok

Additional Agenda No. 2

Defining “Dictionary meaning of Forest’ as contained in the order of Hon’ble
Supreme Court dt 12.12.1996-regarding. ‘

. “This matter was considered as an additional agenda item in FAC meeting on 26.09:2019.

The Hon’ble Supreme Court in their judgement dt 12.12.1996, in the matter of T.N.
Godavarman vs Union of India &others, in the WP 202/1995, inter alia, ordered that the term
“forest’ for the purpose of FC Act, 1980 should be applicable to following lands:

a. Notified forests (notified under any forest act as RF, PF, village forests etc)

b. Recorded forests (any land parcel recorded as ‘forest’ in any Government record)
irrespective of ownership, such as, revenue forests (jungle jhari, zudpi jungle, orange
forests etc)

c. Any land parcel, irrespective of ownership and not covered within the above two
categories, but may come within the ‘Dictionary meaning of forest” (or “deemed
forest” as is commonly referred) r =
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-

3. It was also noted that in the same order dt 12.12.1996, it was directed that the States would

‘Constitute respective expert committees which would identify all “forests”, irtespéétive of "

. ‘whether they are notified, recognised or classified under any law, and 1rrespect1ve of"the

‘swnership of the land of such forest, in a time bound manner. ' GHAS A

4. ‘Tocomply with the order, States formed ‘Expert Committees’. Many States developed their
respective criteria for considering ‘deemed forest’ and accordingly have submitted their
affidavits in the Hon’ble Court. However, no document could be brought to the notice 6f'the
'FAC, based on which it could be said that the Hon’ble Court has ever directed the MOEF&CC
to develop or frame criteria, state-wise or for the country, for 1dent1fymg lands to be identified
as “deemed forest’, AT

5. FAC also noted that a matter in this subject is sub-ju’dz'ce in the Hon’ble Supreri¢ Court, in
'which the state Government of Uttarakhand is a respondent. The state has submitted before
the court that, a draft set of criteria has been referred to MoEF&CC for the later’s approva]
based on which ‘deemed forest’ can be identified for Uttarakhand.

6. To have due deliberation and appropriate view, this has been brought before the FAC

7. FAC deliberated over the issue in presence of DDGs of Regional Ofﬁces present in the meetmg
and was of the view that: g AT

a. India is a vast country with varied geo-physical units and soil-climatic condmons that has
given rise to a number of forest types. There are variations even within the forest types.

b. As far as developing criteria for ‘deemed forests’ is concerned, there cannot be any
uniform criteria applicable to all forest types or all states. There has to be different criteria
for different forest types or states. ‘ ‘

" ¢. Itis not only that Hon’ble Supreme Court had directed states to identify their own forests,
in fact the states, having well established forest departments, are in a better position, rather
than MoEF&CC, to understand their own forests and needs, and should frame criteria for

" their forests.

d. While framing criteria, due diligence should be exercised taking into to account spirit of -
order of-Supreme court, National Forest Policy, the rationale of having adequate. forests,
site quality of naturally occurring forest species etc for supporting a healthy environment.

e. The criteria so finalised by a state, need not be subject to approval of MoEF&CC.

kKK R
Codyv D Fhiyd ik
(S. D. Vora) | (A. K. Mohanty)
Member Inspector General of Forests (FC)
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.(Dr Sanjay Deshmukh) (Sh Anmol Kumar)
Member Member
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(Saibal Dasgupta) - Additional Comm|5510ner (Soil Conservation)
. Addl. Director General of Forests (FC) Ministry of Agriculture (Member)
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Government of West Bengai
o Directorate of Forests
Office of the Principal Chief Conservator of Forests, Head of Forest Force
Aranya Bhawan, Block: LA-104, Salt Lake City, Sector - 111, Kolkata:: 700 106
Phone - Fax:: (033} 2335 8581/7751, e-mail : nfcawb@gmail.com’
e . Visit us at: www.westbengalforest.gov.in B
No. 4880 /L&LT/ZM 126/2023 Dated 18/08/2023

To - v, }
'Dr Tlmu Halan Mahato
" Scientist “D”/Head of Office, .
chlonal Office, Bhuwaneswar, MoEFCC, Gol,
Bhubaneswar - 751023

4 ( i

\‘ '1 “
Sub:  Request to. plowdc site inspection report regarding the violation against the Forest Clear'mce

horms by-M/s Shyam Sel and Power Limited, Jamuria unit-regd: _ Iy !

Ref: MQEFCC, Gol, RO/Bhubaneswar, File No. 102-494/14 /EPE dated 09.08.2023. ‘ ol

Apropos to the instant matter, | am directed to enclose the detalls regarding the area of
. encroachment and action taken against illegal encroachment along Wlt]l supporting documents as under
for your kind perusal.

Enclosures: 1. DFO Inquiry Report along with land details (Annexure Pg. No. 01 to 07)
' 2. Action taken Report (Annexure Pg. No. 08 to 10)
3. Block Land & Land Reforms Ofticer Report (Annexure Pg. No. 11 to 18)
4. Protected Forest Notification No. 11172 For. Dated 12 September, 1958
(Annexure Pg. No.19 to 26) !
5, Form-A (Part-1): Common Application Forni submitted on PARIVESH Poxtal

(Annexure Pg. No. 27 to 33)
2 \’W‘”L —18.00.200

Chief Conservator of Forests
Land Affairs & Forest Conservation Act

No, 4881 /L&LT/2M-126/2023 Dated 18/087/2023
Copy for information and necessary action to:

1. The CCF/South-East Circle.
2. The DFO/Durgapur Division

Land 18.08.22.3

Chiel Conservagagr of Forests
Land Affairs & Forest Conservation Act

For SHYAM SWWER LTD Qe :

Director/Authorised Signa.ory
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Jamuiia PS
Under ADGP ' . lon
} At A SE e (01
Sub: lm aigulist, illegal, uui'l%‘e]"hmm ol govertinent Forest land
© o situated uiitler Mousa Manmdnur.ann-S{.bfot no 473 byI M/‘i
Shyatns 6] & Powet ftd.
——Respected Sty -———- ———

I-being the Forest Range Officer, Sri Sanjoy Patj of Asansol (T) Range under Durgapur
- Diviston do hereby submit a5 fnlloww- ] R

That oh dt 19/02/2023| am transferred and pcsted as Range omcer of Asansol(’l') Range
and on dated01/03/2023 | got a letter vide no 6248/8 from DFO Durgapur Division about the
information and direction to enquiry about the lllegal encroachment Of Forest land at Mamudpur ]L No-

51, Plot No-473.

After that | énqulre into the matter and also peruse the survey report submitted by surveyor
Sanjiban Goral and on spot enquity.came to kitow about the illegal encroachment of Facest Land by M/S
Shyam Sel & Power Ltd at Mouza- Mamudpur, J.L. Na: 51, Plot No: 473, ‘encroached area of l;md 8.59
acre accordingly | have issued a notice to the said M/S Shyam Sei & Power Ltd, on dated 04.04.2023 for
demolization and removing the structure if any over the encroached fand and may also firther
directed to handover and return the Khas possession of the encroached forest land but 4l today they

did not response.

"' That in the above mentioned facts and circumstancesit Is therefore requested before you and
your - good office to lodge an F.l, R agalnst M/S Shyam Sel & Power Ltd U/s 26, 30,32,"33 and 63 of
:LF.A.1927 for illegal encroachment ‘of forest land. N = st b boashl,

Due to proper enquiry , collecting of survey reports and other necessary required formalities
the F.LR. could not be filed withIn time and praying for condone of delay.

Thanking you,
Sincerely
LY

Date: . P
in)l} Sanjoy Pat
S/o- Late Ashok Kumar Pati
Forest Range Officer
Asansoi (T) Range 4, )
Enclosure: - &4 B Lo E'?*B i

1. Xerox copy of sketch) map of Mamudpur Mouza, Plot No 473.
drrm » bﬂj Roaul Lmno&

2. Xexox copy of ROR.
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‘Government of West Bengal
Ofﬂce of the Block Land & Land Reforms Officer
;_ Jamuria, Paschim Bardhaman,

i
Memo No: ;179 /BLLRO/Jam/23 Dated: 24.04.2023.
To, “
The Divislonal Forest Officer,

|
Durgapur Division.

A
¢

Sub,, Physlcal enqulrv in LR Plot No 469,473 8 488 of Mouza- Mamudpur, JL- 51 Jamuna ) B '_ -

Ref: Memo no- LAW CELL/1360/ADM&DL&LRO/PAB/2023, Dt-13.04.2023 of The ADME&DLELRO, Paschim Bardhaman.
|

Sir, |
H
In connection with the above reference of The ADM and DL&LRO, Paschim Bardhaman, a physical enquiry w;ll

be conducted |a|ntlv with the presence of representatives from Forest Department as well as Police Department on
27.04.2023 at 12.00 PM In LR plot Nos- 469, 473 & 488 of Mouza- Mamudpur, JL- 51 of Jamuria Block. -

:
Hence, you are, klndly being reqluested to 'send one competent person on the above mentioned date. !
This Is for your kind information.

Copy to,
1} S..of Police, Jamuria P.S.
2) Forest Range Officer, Asansol (T) fange.’
3) The M.D., Gagan Ferrotech, Jamuria, . /‘/ )
4) The M.D., Shyam Sel, Jamuria, =f% /;,}1/()/// f)(;-l i
Block Land & Land Reforms Ofﬁcer ‘
Jamuria, Paschim Bardhaman

Block Land & Lend .
Reforma Officar '

i* Jamuitla :

Peeachim Derdhaman

<

S
R
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/f;:aj . . ! Oitsce of e Uw;ﬂ(m_.ﬂfi&éﬂ&'ﬁﬁﬁg:r
/ {Jurgapud
DOCKET
Regd, No..=. varapre
(e
Date. QF}.. ’
GQOVERNMENT GFWES'I' BeneaL
OFFICE OF THE BLOCK LAND AND LAND REFORMS OFFICER
JAMURLA
P.0. BAHADURPUR, Dist- PASCHYM BARDHAMAN
Memo no : S00/BLLRO/Jam / 2023 Dated: 28.04.2623
To
The Additional Dlstnct Maglstrate
& l

District Land & Land Reforms Officer,
Paschim Bardhaman.

Sub:- Joint physical enquiry report of piot no 469, 473 and 488 of mouza- Mamudpur, Block- Jamuria
|

Sir

As per your order vide memo no. LAW CELL/1360/ADM&DL&LRO/PAB/2023, a physical Joint enquirv
over the ahove mentioned plots has heen conducted by Revenue Officer, Reveriue Inspector, Arnin,
Forest Ranger, S.! of Police and representative from Gagan Ferrotech and Shyam Sel. The enqulrv
report Is attached herewlih. ;

! i
i "

Thls Is for your kind perusal

Attachement
1) Enquiry Report of R.O.
2) Sketch Map A ,

‘ . .
3)Notica ? % i / Y4 /'N A« l‘/ i L
4) P.| of hal plot 469,473,488 ie. AT "

Block Land & Land Reforms Ofﬂcer
Jamuria ,Paschim Bardhaman |
Copy to forward Memo No: 500(3)BL8LRO/IAM/2023 .
| Blocl Laad & Lewd
rotorms Oiflcar
Jamueta

1)District Forest Officer. puschimBiardhansn
2JForest Ranger. uschit . .
3) S.1. of Pollce, Jamuria Fa
. . )
Dy Jeg o
i
Block Land & Land Reforms Ofﬂl:er
Jamuria ,Paschim Bardhaman
E}IOLEI L_gnd o Land
Raiorms Offtesy
Jasnina
Paschim Bardhaomds
T —
P "E" &4 o
S BN
S T b o
/ 38 \ -
[ %
; i \
v, o e | \ p
For SHYAR & VO \Sapi e U 52137 )

. 1 4 9 r, ,d_L. -

Director/ futiarisad Sinee ~ry _ N



To
The BL&LRO

Jamurla, Paschim Bardhaman

366

[N

Subject- Fleld enquiry report of plot no. 469, 473 & 488 of Mouza-Mamudpur, J.LNo-51

‘ Sir

[
.‘|

' As per your instructnon | Paritash Mondal RO, have conducted a joint field enquiry, along

' with the Sunil Mandl, Ri, Kalyan Mitra RI, and Ashish Banerjee , Amin and representative

| from Forest Range Officer, Asansol(T) Range, 5.1 of Police, Jamurla P.5, Gagan Ferrotech and .
Shyam Sel at ahove mentioned plot. Enquiry Findings are glven below. ‘ |

5 Mouza,JLNo

Plot No

Classification

Area as Iper
CLROR .| {in
Acre]

] Enquiry Findings

1 Mamudpur, 51

469

Jungle

6.58

Approx 6.18 acre area of
the plot Is encroached by
SPINTECH PVT. LTD. They
have erected boundary wall
along the boundary of the
plot there is two office
building within the
boundary wall. ‘

2 Mamudpur, 51

473

Jungle

19.77

Approx 8.73 acre area of ||

the plot Is encroached by I
SHYAM SEL. And rest” area |
of the plot Is Jungle, '

3 Mamudpur, 51

488

Jungle

27.50

Approx 2.91 acre area of
the plot is encroached by,
SPINTECH PVT. LTD.. And
rest area -of the plot IT

.t
INEYAS
!;.

f
.'I
A ...a/ﬂ ./,,(N

l.l-a & },uld
clukon i !"-gfl{ L]

Jungle.
This is far your kind information and taking necessary action.
I A ; X .
A f‘:f,7’~i-f.-:7,::.-u, T \ ’ *35%
T ‘UH’\{ M g
B\,’U"e&\ e \' lei 'l"
Revenue Officer Revenue Inspector
Revenue Otyfiin, Jamuria
s i3, L &LA. Office Re\yenun h"-“e"'t("'i
"“murle, Paschim Bardbatiun Jomuia
2 - _“—.1 r "’;‘.- -
’ o l': ﬂ\! .
[,{'( " - |’ !.\. ‘fl r '-I "._
;J; il YCMA Ly

1
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Gavernnmient 0t West Bengul
Directorate of Forests,
Office of the Divisional Forest Officer, Durg lpur Division.

Aranyupally, Shashtri Avenue, Durgdpm -12
E-mait- dfpsue whizaicie
Office Tel, - 0343-2999631

'
Pamrerrmimaaenad ....x.......-........A..uu....u..-..u-......u...n.,.uuuu.........-...-.u.---.-...-......».4.u-u.--........--u--n.unun-.-.--...---nf.,.y.

Memo No. 21171 8§(S &(G) Dated Durpapur, the  17-04-2023
: 24

To . The Chief Conservalor of Forests,
Suuth East Circle; West Benga’.l

Sub. - Fncroachment of forest ldnd at P.§ -Jamuria , Range-Asansol | Beat- Mong dlpur
Mouza Mamudpur , I No-51 , Plot No-469 & 473

Sir.

With reference to above this is to inform you that M/S Gagan Ferrotech Ltd and M/S Shyam Sl
& Power Ltdl | was encroached  the 10:1_\1 fand . ARer getting such information llom Furest
Department a 'survey was conducted for identify the forest land. After survey it has b"bﬂ l'lﬂllLCd that
M8 Gagan Ferrotech Ltd . encroached the forest land at Mouza Mamudpur , JL No-51 . Plot No-469
over 6 58 Acre and MAS Shyam Sel & Power Lid. encroached the forest land at Mouza Mamuc,puz AL
No-31 ; Plut No~47s over 8.50Acre. That survey was done from Forest Department during the monih of
Nov umbu 02210 December 2022 in spite of their obstruction. 1 g

Aq my mstmclton Rangc ()ftxcer h‘sULd Nom.; against th'u M/S (;a}_ﬁn lcmucch Lid and M7
Shyam Sel & Power Ltd. and F.LR. also lodged at. Jamuria Pohce &l'mon . Asansol . POR \\/111 be
submitted againstboth industries in due course.

! :
[ also informed in details to the District Magistrate, Paschim Bardhaman and Additional Diskrict

Magistrate (LR} ; Paschim Bardhaman in their chamber,
But there has some legal problem. s
(1) As pcr present R.O:R , ownership of the land 15 Colleetor although classilication is Jungle,
(2) As per available office rccord said fand is Notified Forest Plot d]ld was d(.clm,d l’miu,u,d
Forest.
Enclosed : [. Copy of Notice (2 Nos)
2. Copy of FIR (2 Nos)
"3. Copy of R.O.R.( 2 copy)
. 4. Copy of Notification.{ 1 copy)

Divisi¢iial F mufj.&)lin.\.r
Dur_g;.; r’lemon

- ——
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! that in the case of the foreat lands situnte within the disbriot of Burdwun wnd Tl
degoribed in the sehedula balow, the enquiry and record referred to in Lhe g
frat poragraph of sub-yrotion (3) of seetion 20 of tlie Indian Forest Act, R
5 1927 (XVI of 192'?, will ocenpy suelt length of time as in t]w meanbime ‘
# fo endanger the rights of Quvernment; ‘ !
' ”'a‘n-.w.rf therefors, in oxercisy of t.ha power conferred by the provieo o ",
Tuh-sc«:uwn (3), of section 20 of the Indion Forest Act, 1927 (X'\"l of 1887), !
o Goversor is plensed, pending sweh enquiry and recoxd, to decluro, with :
olfect from the dafo of I: o publication of this sotification in the Oficial A
Uaxottu, such forest lands to be prolected forests:— el
— a Tho 8chedule
s e © —-Doscription of-forest lands, distriot Burdwan e
Districh, 4. Mause, 5. 0. 8. Plot Aroa,
e No, Nuo, ]
. Burdwan Anagram . 8oats no 110 [MRY
. 287 014
1272 g-1a |
Huturldobo 07 2449 14-09
. 2600 17.63
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. 1467 034
S 1636 18020
a1l 110400
473 85+ Ki
ne 012
1231 620
1401 32-08
Lipd 351
y217 1-67
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Government of West Benaal
Dircctorate of Farests,
Office of the Divisional Forest Officer, Durgapur Divisioo.
Aranyapuaily, Shashtri Avenue, Durgapur-12.
d-mail- dfodur-whiéeaic.in

Memo No.- 1490/ 135 Dated Durgapur, the 21-06-2023
JFrom 53 The Divisional Forest Ofticer
Durgapur Division
To ‘ T The Principal Chief Conservator of Forests (HoFF) . :
West Bengal '
Sub g Encroachment from Forest land iltegally occupied by the companics ¢ business

organization viz Shyam Sel & Power L.td, Gagan Ferrotech and others at Mouza-
Mamudpur , JI. No-51 , Plot No-469 and 473 ( Nilban) near Dhasal IDhansa
Village Babadurpuar in Durgapur Forest Division

Respected Sir, ‘

. With reference to the above, furnished the inquiry report against encroachment on Forest
jand illegally occupied by the companies / business: organization viz Shyam Sel & Power 1td and
Gagan Ferrotech al Mouza- Mamudpur , JL No-51 . Plot No- 468 ,469 und 473 ( Nilban) near Dhasal

Dhansa Village Bahadurpur in Durgapur Forest Division

Inquiry report regarding eneroachment by M/S Gagan Ferrotech Ltd. | Spintech Tubes Private

Limited].

From reliable source , an information was received regarding encroachment of forest land at
Mouza - Mamudpur , JL No-51 ; Plot No-469 & 488 . District- Paschim Bardhaman by M/S Gagan
Ferrotech Ltd. [ Spintech Tubes Private Limited). Jamuria ., Paschim Bardhaman, Not only that they
constructed building etc. Afier getting such information . the then Range officer namely Sri Chrranjib
Saha F.R. physically inspected the field on 15-10-2022 and found complaint is correct. The M/S Gagan
Ferrotech Ltd. [ Spintech Tubes Private L_imitc,dl‘j, Jamuria , Paschim Bardhaman authority encroached
the forest land and clears the natral forest known as NILBAN. Not only that they constructed building
& other permanent structure. For mor¢ confirmed the acinal forest area a préliminary survey was done
by local Amin on 28-02-2023 in spite of their obsiruction. After survey it has been noticed that M/S
Gagan Ferrotech Ltd. [ Spintech Tubes Private Limited]. Jamuria , Paschim Bardhaman. Encroached
the forest land over 6.58Acre land on plot No 469. : '

= - “’"“"-...‘_
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For SHYAM SELA

Di / et
rector/ Authorises: Qinnatany,
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O e s of preiminary susves on KA g Gk s fody e af e LS un PR
22 regarde Hegat enegoacinent of Parest Land - [ospected e place Gl eUTRIRge B 28012023
and foend ke MAS Gagad Ferrotech Lid [ Spiatech Tubes Provate lmn[ul} Jamuria L Fascham
Bardhamin authorits encroached the forest Tand and ctears the natum] farest known is Ml BAN Nt
only that thdy constructed building & other permanent structures . “Again a joint Survey was clnm, o 27-
04-2023- frovy Land Departinent and it was confimted that M?S Gagan Ferrotech Lid. Januriz | AsChim
Bardhamiin ; encroached the forest tand over 9.09 Acre land. [6.18 Acre fand on Plot \ln 468 aind Y61
Acre land on Plot No 488]. A Notice has béen issued on (4-04-2023 against M/S (msgan [grmlcch j.ud

[ Spintech Tix hcs Private Limited]. Jamuria . Paschim Bardhaman for encraached 6.3 S8 Acre

1 r

Aftet that again a Notice has been issued on 11-05-2023 against M/S Gagan Ferrotéch Ltd
[ Spintech Tubes Private Limited]. Jamuria , Paschim Bardhaman to stopped ' & dismantled the
construction work and vacate the forest land over 9.08 Acre land within 15 days Notice was send by
speed post but not received the copy of Notice, Later on it was pest on the wall of the office of the said
company on 20-03-2023 . No reply received from the company. Range officer. Asansol(T) also some
building materials and uprooted trees from the place of eccurrence on 30-04-2023,

M,S Cragan Ferrotech 1Lid [ Spintech Tubes Private Limited]. Jamuria , Paschim Bardhaman
authority l;mt.‘dismzmllcd the illegal construction on Forest land. ‘ i

LR, "also lodged at Jamuria Police Station Asansol on 12-04-2023, P.O.R \uhminéd on 26-
{#3-2023 in thc court of Hon ble Chicf Judicial Magistrate , Asansol Court.[ Case Mo-(-=765/23]

I'Ién‘ce 1';116 M/S Gapan Ferrotech Ltd. | Spintech Tubes Private Limited]. Jamuria ,‘-l’aschim
Bardhaman violated the provision of section 3 of prevention of damage to the Pablic properiy act
1984 (For | damage State government Property) Section 63 of Indian Foresl Act 1927 tor defacing
[Forest Bcund‘m}) Seetion 32 of Indian Forest act 1927 and punishable section 33 of Indian’ 'Forest act
1927 iur Encroached Forest land), Seetion 2 of Forest Conservation act 1980 punishable. &,cuon A of
Forest anscrvauon act 1980 (For use Forest land i in non- -Forestry purposa)

Tnquiry remnt resarding encroachment by M/S Shvam Sel & Power Lad [ "?Iwun Metali@

Trum reliable source, an information was received regarding encroachment of tor;.hl land at
Mouza - Mamudpur L No-51 ; Plot No-473 ; District- Paschim Bardhaman by M/S Shyam Scl &
Power Ltd) [ Shyam Metalics]. Not only that they constructed building etc, Afier gcuim; such
information the then Range officer namely Sri Chiranjib Saha F.R. physically inspected the field on 15-
10-2022 and found complaint js correct. The M/S Shyam Sel & Power Ltd] Shyam Meialics] authorm
encroached lhc forest land and clears the natural forest known as NILBAN. Not only, that they
mrmruclcd|bmldmﬂ & other permanent structure.  For. more confirmed the actual forest area a
preliminary ' survey was done by local Amin during the month of 28- 07-7073 in spite of their
obstruction.! After survey it has been noticed that M/S Shyam Sel & Power Lid. | Shv.xm Metalics)
LI"H.IOd&.,hL.Ll [he lorest land over 8.59Ac¢re land,

On thL basis of preliminary survey on 28- 02-2023, a G.D. was lodged at Jamuria P S on 13-03-
2023 rcl,&rdmg illegal encroachment of Forést Land. | mspsctgd the place of occurrence on 25-03-
2023.and found the M/S Shyam Sel & Power Litd authorityl Shyam Metalics]. Jamuria . Paschim
Bardhaman authority encroached the forest land and clears the nitural forest knawn as NLILBAN. Not

| * A

./__,‘“ ) ) L tf’_"_; .
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cady that esmconuiriiciad huilding & Giher penmanent Sractures Agari i Juinl Surs w i
A

P2

{Land qu.;mu At o 2 073 and itwas condirmed thit MeS Shyamy Sel & Power Bidaurtn |

Shyan Metabivs ] encroached ihe forest fand over § 73Acre Tand o

After tHat a Natice has been issued on 04-04-2023 against M/S Shvam Set & Péwer I'Li‘i'-l'3ﬂi‘l1(-'§.i|11
Metalics] to stopped & dismantled the vonstruchon work and vacale the forest mef over 873 Acee
within 30 days Alter reeciving the Nonee submitied a eply on dated NI which ! nol satistuctory

From FF orest Department seized some hm'duw materials, from the place of occurrence on' 50042025

e \ y

MIS shwm Scl & Powu L.td duthumvl Shyam Metalics] nol dlsm‘mtl : the itlegal umsiruu,(m
D P

on Forestldnd. - - i :
F'T.R.: 4lso lodged at Jamuria Police Station , Asansol on 12-04-2023 | P.O.R submied, L)ﬁ '76-
052023+n thi court of Hon’ble Chief Judicial Magistrate , Asansol Court, [( #se Mu-( 764/*’3]

RTERTTR] ; v . .,-‘ ‘, U

Hence the M/S Shyamt Sel & Power Ltd [ Shyam Metalics] author ity vml.m,d the pxows;on of
section 3 of prevention of damage to the Public property act 1984 (For damage Slale government
Property).Section 63 of Indian Forest Act 1927, for defacing Forest Boundary) Section, 32 of Indian
Forest act 1927 and punishable section 33 of Indian Forest act 1927 for Encroached lurul fand).
Section 2 of Forest Conservation act 1980 punishable Seetion 3A of Forest C unquxatmn d(l 1980 (For
use Forest land in non-Forestry purpose). ‘

Ihis is to inform you that M/S Shyam Sel & Power Ltd [ Shyam Metalics] applied on Parivesh Portal
for diversion of land . But us per Forest (Conservation ) Act 1980, Para .13 u[il.":am)'n af foresi arca
Jor estabhishing Industries ( Non-site-specific aetivities ) carnol he consider on fore sf fustdd ees a rude.

For the matier , no non-site-specific praposal cun ba entertained for considering uppr oval wnler the

FCA 1980,

This is for your kind information and necessary action.

Divisiondl Forest CHTCer

.}Durgﬁfﬁr Division

For SHYAM SE§ AND POWER LTD  \ 7

Directoi /Autharies Sinpatan,
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Government of West Bengal
Dircctorate of Forests,
Office of the Divisional Forest Officer, Durgapur Division!

Aranyapally, Shashtri Avenue, Durgapur-12, -
Foamaib- dfodur-whesicin A '
Gifice Tel. - 0343-299965!
Memo No - 994/ 15 Dated Durgapur, the  30-05-2023
From o The Divisional Forest Officer

Durgapur Division

To s The Chief Conservator of Forests
‘ South Fast Crrele
West Bengal

Sub 23 CInstruction from Hon ble Minister -in-Charge Forest Department ("}oy'lf of YWest
Bengal o fake initiative for evection of encroachment [rom Forest land illepally
aceupicd by the companics / business organization viz Shyam Sel & Power Lk
Gagan Jerrotech and others at Mouza- Mamudpur , JL. No=31, Plot No-469 and
473 ( Nilban) near Dhasal Dbansa Village Bahadurpur in Durgapur Forest
Division .

1

Rel 3 Your office letter Memo No-1145/S1EC/2M-10 dt. 24-05-2023 j
Sir, ¥

With reference to the above, furnished the inquiry report against encroachment on Forest land
illegally occupied by the companies / business organization viz Shyam S¢l & Power Ltd and Gagan
Ferrotech at Mouza- Mamudpur , JL No-31 , Plot No- 468 469 and 473 ( Nilban) ncar Dhasal Dhansa
Village Bahuadurpur in Durgapur Forest Division 3 ‘

Inquiry report regarding encroachment by §/5 Gagan Ferrotech Lud, | Spinteeh Tubes Private

Limited].

From reliable source , an information was received regarding encroachment of forest fand at
Mouza - Mamudpur . JL No-51 : Plot No-469 & 488 | District- Paschim Bardhaman by M/S Gagan
Ferrotech Ltd. [ Spintech Tubes Private Limited]. lamuria , Paschim Bardbaman. Not only that they
constructed building ete. After getting such information , the then Range officer namely Sri Chiranjib
Saha F.R. physically inspected the field on 15-10-2022 and found complaint is correct. The M/S Gagan
Ferrotech Lid. | Spintech Tubes Private Limited]. famuria , Paschim Bardhaman authorily encroached

the forest land and clears the natural forest known as NILBAN. Not only that they constructed building

& other permanent structure, For more confirmed the actual forest area d pi'e;l_imins,;y-su‘éﬁe}'"&mdqpc
: : e B Y et SR Ta g .. T T B | J 9.5‘_.
\_,!/,... ——— - 8
Jek
{ K
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Gagan Pedrotech Lud | Spinsech Tabes Privaie Camnted] Jamuria . Paschen Bardhaaan, Hocp w.;;p

the Jorest land over 6.538Acre fand un plot No 469, '
On the basis of prelimtinary survey on 28-02.2023 L a G- was lodged at Jamuria .S, on 15403~

2023 rumrduw iltewal encroachment of Forest Land ., | inspected the place of vecurrence on 13- 4)3-2023
md found (he MiS G Qg0 Ferrotech Ltd, | Spintech Tubes Prvate Limited]  Jamuna Paschim
Bardham an authority ¢ m roached the forest land and clears the natural forest known as NTLBAN ot
ondy that they constricted building & other permanent structures Again a joinl Sunvey was done on 27
04-2023 lmm Land Department and it was confirmed that M/S Gagan Ferrotech 1td. Jamuria . [’asulum
Bardhaman . ehcroached the forest tand over 9.09 Acre land. [6.18 Acre land on Plot No 468 and 291
Acte land on Plot No 488]. A Notice has been issued on 04-04-2023 against M/S Gagan ]-ermcch 1. ld
[ Spintech Tubes Private Limited|. Jamuria Paschim Bardhaman for encroached 6.58 Acre, '
After that again a Notice has been issued on 11-03- 2023 against M/S Gagan Ferroteeh Lid. |
Spintech Tubes Private Limited]. Jamuria , Paschim Bardhaman to stopped & dnsmanlkd the
construction work and vacate the forest land over 9.08 Acte Jand within IS days Notu.c was send by
speed post but not received the copy of Notice. Later on it was pest on the wall ol the office of the said
company on 20-05-2023 No reply received (rom the company. Range officer Asansal(T) also aumﬁ

building materials and uprooted trees from the place of occurrence on 30- 04.2023

M/S Gagan Ferrotech Ltd. [ Spintech Tubes Private L imited]. Jamurta , Paschim Bardhaman
authority not dismantled the illegal construction on Forest land.

F.LR. also lodged at Jamuria Police Station , Asansol on 12-04-2023 P.O.R submilled on 26-
05-2023 in the court of Hon'ble Chief Judicial Magistrate , Asansol Court. .

Hence the MfS Gagan Ferrotech Lid. [ Spintech Tubes Private Litdited]. Jamuora | Paschim
Rardhaman violated the provision of section 3 of prevention of damage to the Public property act
1984 (For damage State government Property) Section 63 of Indian Forast Act 1927( for defacing
Forest Boundary) Scction 32 of Indian Forest act 1927 and punishable section 33 of Indidn Forest act
1927( for Engroached Forest land), Section 2 of Forest Consery ation act 1980 pumshdh[c Seelion 3Aof
Forest Conservation act 1980.(For use I orml land in non-Forestry purpose).

Inquiry repart regarding eneroachment by M/S Shvam Sel & Power Lid | Shvam Metalics]

From reliable source, an information was received regarding encroachment of forest land a
Mouza - Mamudpur , JL No-51 ; - Plot No-473 ; District- Paschim Bardhaman by M/ 'S Shyam Sel &
Power [id. [ Shyam Metalics]. Not only that they constructed building ete,  After getting such
mlornmtlon the then Range officer namely Sri Chiranjib Saba F.R. physically inspected the field on 13-
10-2022 and found complaml is correct. Thie M/S Shyam Sel & Power Ltd[ Shyam Met‘llu,s] authority
encroached the forest Tand and clears the natueal forest known as NILBAN. Not only that they
constructed bmldmn & other permanent structure, For more confimed the actual forest area o
preliminary survey was done by local Amin during the month of 28-02-2023 in spife of their
obstruction; Afler survey it has been noticed that M/S Shyam Sef & Power Ltd. [ Shyam Mctdhu]
cncrmchud the forest land over 8. 39Acre land.
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2 d o il - D
Hn rl‘ Tasis of preliminary sursey on 28022023 a0 G was Jodged at Jamdris 108, on [543~

2023 zL‘\'Jullﬂ“ itlepal. encroachment of Forest Tand, | IT‘I‘H’)LLL.d the place of occuryence:on 25403
2025.aid foiid the MS Shyam Sel & Power fad authority] Shyam Melics], Jamuria | Paschim
Bardhaman authority encroached the forest land and clears the natural forest known as,i.\ltblm.l\'t Nat
only that they constructed building & other permanent structures Again a joint Survey was done fram
Land ‘I‘):cp:u'l‘mcnt on 27-04-2023 and it was confirmed that M/S Shyam Secl & Power ltd ‘mthout\ [
Shyam:Metalics] encroached the forest fand over 8.73Acre fand, .

" Afterithat a Notice has beenvissued on 04-04-2023 against M/S Shyam Sel & Power Ltd | Shyam
Metaljes] to stopped & dismantled the construction work and vacate the forest land 1 over. 8753 Acre
within 30.days. After receiving the Notice submitted a reply on dated NIL which is ‘not satisfactory.
From Forest Department seized some building materials, from the place of oceurrence on 30-04-2023

' MS Shyam Sel & Power Ltd authority| Shyam Metalics] not dismantled the i'ltega:l canstruction
on Forest land.
F.LR. also lodged at Jamuria Police Station , Asansol on 12-04-2023 . P.O.R submitted on 26-
05-2023.in the court of Hon'ble Chiel Judicial Magistrate , Asansol Court.

fence the M/S Shyam Sel & Power Ltd | Shyam Metalics] authority violated the provision of
section 3 of prevention of damage Lo the Public property act 1984.(For demage State - government
Property) Section 63 of Indian Forest Act 1927,( for dcfaunu Forest Boundary) Su:uon 32 of Indian
Forest act 1927 and punishable section 33 of Indian Forest act 1927( for Encroached Iorc\t fand ).
Section 2-of Forest (.0[15;,:\'8“0!1 act 1980 punishable Section 3A of Forest Conservation act 1980.(For

use Forest fand in nou—t-.ore.str}' purpose).

This is for your kind information and necessary action.

Divisiondl wr‘t‘:‘l'(ﬂ::’ r
urgapurBvision

30,_05
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project Dstalls

Recommended

| 1. Recommendatlon

........ i - e memeaie memm v - Sis gy Saas e [P PP——

H Recommanded Area (hc) 0.47 ,
P2 State Flle No FR/O/L/IOT-64/23 ,

3, Letter of Recommendctlon steel plant of shycm sel pdf

| © 4 Justilication Recommeded

i Clearance
i . 2. Upload signed Clearance Letter N/A |
14, Copy of Addmoncl lnformatlon, if ony

' o i

|
| : |
i

I S.No. Document Name Remark
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Trerge i, SR i sport ol the OFC, iLis maniiace 3 that the UA inerooelhied the 352 ko jorast load, The

preses s : |UA vice oiding oronosal b, FRJR/N 3163112023, applicd for 0.8 ha forest land divarsizn, Howy, tray
aiza hi jopplicd (21 Q.47 ha lorest land for diverzion, It peeds Lo be clariticd. ; ‘

Knd pl bl | 2] of the NI Bony ws well o5 253 ha lorest land encroachied by the A 0is reported by the Sate Forest
! ‘

Bon Caporyysat, ‘

|y b

Prasezution i - 3
= Copy of the prosaculion rspot with the rname of the accused person for encreaenmii.
i

Report | o
i ‘ :
Taposheol . l
s | Toposheet Map qf iho forest land proposed for civersion,
ACH i | '

h
1

| 1
b o i
v

Lalails of ; ;
non-forest  Details of tha Non-torest land (8 ha) along with kmi file,
lend : ;

: \
CAschamg  CAscheme along with olher detalls as per the FC provisians.

b :
[
Ll LA . i . .
In poirit no.l15 of Common Application Form, reply is ‘Mo* for “whathsr there is ony liligation pending
Caso against the project and/ot land In which the project s proposed to ha sot up?”, It may ba rachecked
delalls since Case No-C-764/23 filed on 26,5.2023 is fllad bafore the Leamed Chiet Judiciai Magistrate, Asansol |’
courl, ‘ iy

Enwitsmmen . ] "
Unieler poin Mol of Port-|, raply Iz Ho' aguinst the 'Wivether the Project requires Glearance under the

Lal o P

: Enviraniment {Protestion) AzL1888 (Envirenmental clearunce)?™. I may be rechecked,
cleaiance | |

ALitharieatio — i . {

sl Authorization azrtificate from the competent authority In favour of the applicant.
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FC Form-a (Part 1)

, Checklist Detalls

{

| 1. PART-I (Proposed-Diverslon)
| 1L Whether the Geo-referenced map is provided Yes
! . B N . -

1.2, KMLfile of the proposed area Yes

1.3, Justification note of the project provided by User Agency D e

+ 2. PART-Il (Compensatory Afforestation) If appllcable

Yes

2 I Whether the Geo- referenced map is provrded

2.2, Legol stotus of User Agency

2.3, Whether PCCF opproval obtolned Yes
2.4, Remcrrlrsfrom PCCF . . r;corn‘r;e—n-t:led_
2.5. Type of CA land [DFL/ NFL/ Comblned (DFL & NFL)] NFL
3. CA on Non-Forestland
3 Whether the area of KML flie of given CA area Is equal Lo the forest
.1 area sought for diverslon
3.2 Whether allca petches >5 ho No
3 Whether the non-forest land free from cII encumbronces ond INOH I
suitable for plantation and certificate is attached
3 D8 oo .
4. Whether CA s seleoted in the same state Yes
5. V;Ih.ether violotion Isireoorteo-in proposed"ar-e-o ) Yes- _
6. Whelher Iond use plcln Is ottoched 2 No -
T Whether the prolect Is site speclflc " o hto
8 Whether is there any court cose/]udéement_oertcrmng to the p_rorect_ Yes o

. proposal or reloted to dlverslon or !orest Innd

9 Whether the project areq folls wrthln protected area or wrthln 1km of
drstcrnce from the boundary of PA in the Eco sensitive zone

1 hereby undertake thot the above mformotlon Is occurote and duly verlﬂed

| Recommendation

Private Limited

| endorse the Justification to locate the propesaol on the forest area

9. Total Forest area applied (ha) 0.47

10. whethar proposol hus been dellberot-d at PSC No
1l Recommendation Recommended
COLL Recommendctlon Area (hd) 0.47

. 2 Forest area come's under LWE/LAC? No

lrrespectlve of the outcome of the iegqj.pr‘o ee
. FCA, which will continue, the proposd for dive
: land to m/s Shyam SEL & Power,tfmlied-under D’urgcpuf Forqu

'"g“&fewlolotion of

of;%‘ha{orest

vision

(Project No. FR!waflnofmzosafzegs) is recomriehéied with the,
followlng stipulatlons: 1. Userfﬁgahcy (ua) should pgyl ﬂ\?e’tirhpsﬂ%

| anplicabla Nat Prasant me QPV& ol fnra-:r Irmd nnrfan for r:mrh \.'ﬁm




]

14, Copy of Addit

12, Justificatlon

S,

No.

et e e eSS e g W TR e o e ——
3 8 [ violation {from dcte oi act.ml diversion as reported by the inspecting
oltlcer plus 12% simple interest til the deposit.ls made. as per parad

- 121(1) of 2019 FCA guidelines. 2. UA should provide non-forest land

equivalent to five times the forest land baing diverted for the purpose
of CA plus bear all costs of restoring the entire encroachad forest land

Ank e { to fully stocked forest status (crown density>0 7). 3. UA should poy cost

Document
Ndme

oy R_gmark

of CA, penal CA along with cost of maintenance for 10 years. 4.
compliance of provisions of FRA 2006 should be ensured prier to Stage
Il approval. 5. Appropriata Wildlife Conservation Plan should be
preparad by the DFC Durgapur to ba funded by the UA

xoncl Informction, If cny

Document

Site Inspection
report of
Nodal Officer
FCA

'

The. underslgned inspected the slte under Piot No.473 in Mouza Mamudpur, Mangalpur Beat, Asdnsol 1
(Territorial ) Rangs, Durgapur Forest Divislon on 3.1.2023. Range under Durgapur Division by M/S Shyam

SEL and Power Limited. 0.47 ha of forest land Is now belng consldered for diversion aithough eailier.. . +... g SRV SEL
3.5329 ha had been encroached. M[$ Shyam SEL and Power Limited is In possession of 0.47 ha of forest , slt: report
tand on which RGC infrastructure has been built. Balance (3.5329 - 0.47) ha = 3.0629 ha has been., |, O Fci ot
recovered by DFO Durgapur Divislon, Surrounding area is non-forest in nature, where bullcllng ocnvity RN P
of the factery is under progress. There is currently no activity on the 0.47 ha of encrooched forest Iand, ;

which ls cordoned ofl, There are’ne trees in the area. " D%

,," "" b
/’/'3 "';-“?' R
o e |
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SITE INSPECTION REPORT OF NODAL OFFICER FCA WEST BENGAL
DATE OF INSPECTION:3™ November 2023. |
PRO:JEQT NO. FP/WB/IND/442054/2023
USER AGENCY: Shyam SEL & Power Private Limited.

FOREST DIVISION: Durgapur Forest Division

!
'

FOREST AREA PROPOSED FOR DIVERSION: 0.47 ha. S

REMARKS: The undersigned inspected the site under Plot No.473 in Mouza Mambdpur,
Mangalpur Beat, Asansol (Territorial ) Range, Durgapur Forest Division on 3.11.2023."

Earlier allegations had been received in Forest Department, Government of West Bengal
about violation of laws related to Environmental Clearance (EC) and Forest Clearance (FC)
pertaining to forest land in Mouza Mamudpur JL No.51, Plot No.473 under Asansol (T)
Range under Durgapur Division by M/S Shyam SEL and Power Limited.

DFO Durgapur Division vide his No.1490/15 dated 21.6.2023 addressed to the PCCF &
HOFF, West Bengal had reported encroachment on forest land by M/S Shyam SEL and
Power Ltd at Mouza Mamudpur, JL No.51 plot 473. Copy of Joint physical enquiry report
submitted by BL&LRO Jamuria, Paschim Bardhaman dated 28.4.2023 supported this
contention that approx. 8.73 acres (3.5329 ha) forest land was encroached by M/S Shyam
SEL. . : ‘

The DFO Durgapur had lodged FIR at Jamutia Police Station on 12.4.2023, along with. POR
in the Court of Hon’ble Chief Judlcxal Magistrate, Asansol Court [Case Mo-C- 764/23 ﬁled on
26.5. 2023] ‘

Subsequently on 31.5.2023 M/S Shyam SEL and Power Limited had filed an online
application for FC for diversion of 0.9 ha of forest land on the Parivesh portal (Project ID
FP/WB/IND/431631/2023). However vide letter dated 1.9.2023, m/s Shyam SEL and Power
Limited expressed their wish to withdraw said proposal, and the proposal was withdrawn.

Therefore 0.47 ha of forest land is now being considered for diversion although earlier 3.5329
ha had been encroached. M/S Shyam SEL and Power Limited is in possession of 0.47 ha of
forest land on which RCC infrastructure has been built, Balance (3.5329 — 0.47) ha = 3.0629
ha has been recovered by DFO Durgapur Division.

t

Surrounding area is non-forest in nature, where building activity of the factory. is under
progress. There is currently no activity on the 0.47 ha of encroached forest land, which is
cordoned off. There are no trees in the area.

Photographs taken by the undcr\si‘g’ned during site visit on 3.11.2023 are attached.
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el PARIVESH .
! ‘/} Minlstry of Envlvonnwnt.rnrntundcllmolachung- o .“—p;v[,

Government of India ; S T

FC Form-A (Part Iil) ANNEXURE "Q"

Checklist Details

1. PART-I (Proposed-Diversion‘):

L1. Whether the Geo- referenced map is prowded Yes

I endorse the Justification to locate the proposal on the forest

1.3. Justification note of the project provided by User Agency area by the User Agency

2. PART-Il {Compensatory Afforestation) if applicable
2.1. Whether the Geo-referenced map is provided Yes

2.2. Legal Status of User Agenc Private Limited

2 3. Whether PCCF approvcl obtained Yes
2 4. Remorks from PCCF recommended
2.5. Type of CAland [DFL/ NFL/ Combined (DFL & NFL)] NFL

3. CA on Non-Forest land

3 Whether the area of KML file of given CA area is equal to the

No
.1 forest area sought for diversion
3.2, Whether oll CA patches >5 ha No
3 Whether the non-forest land free from all encumbrances and e
suitable for plantation and certificate is attached |
3 LI ——— : : _ : _ S S | - S T e
4. Whether CA is selected in the same state Yes
5. Whether wolatlon is reported in proposed ared Yes
6 Whether land use plan is attached No
7. Whether the prolect is sité specific No
B 0 I ——— |
8 Whether is there any court case/]udgement pertaining to the Yas i
project proposal or related to diversion of forest land |
9 Whether the project area falls within protected area or within 1
km of distance from the boundary of PA in the Eco sensitive No

wone

Recommendation ekl
~— oo,
ey e - — —_— 4/ l.__,; e — A \
7N - .
i (h ) 0.47 & 4 N
9. Total Forest area applied (ha : A S ’
i S e /; S L BHATTACHARYYAN e\
| { \ \
10. Whether proposal has been deliberated at PSC No { = |
RS i . e g 1344 —— §
Vo I: (_. '_‘ 7 '..' | ¢~
1. Recommendation Recommended G, D iy / r~
.................................... . I . = A AN i i IJ‘.,.,: ¥
n. Recommendatlon Areq (ha) 0.47 N T, By
____ A SR [
1.2, Forest area comes under LWE/LAC? No B

Irresbective of the outcome of the leaal nroceedinas for violation '

For SHYAML.SE!L AND FOWERLTD
B b

Director/Authorised Sinnatans

.......



12. Justification.

394

14. Copy.of Addltlonol Information, if any

Irrespective of the outcome of the legal proceedings for violatior!

of FCA, which will:continue, the proposdl far diversion of Q.47 ha,
forest land to.in/s Shyam SEL & Power Limited ungder Durgapur
Forest Division (Project No. FRIWB/AND/442054]2023) is

recommended:with the following stipulations: 1. User Agency (ua)

should pay five times of qppllcqble Net Present Value (NPV) of
forest land per ha for each year of violation from date of actual
diversion as reported by the inspecting officer plus 12% simple
interest till the deposit is made as per para 1:21(ii) of 2019:FCA

guidelines. 2. UA should provide:nion-forest land equivalent tofive

times the forest land benng dlyerted for the purpose of CA plus
bear all costs of restoring the: entife encroached forast land to
fully stocked forest status (crown den5|ty>0 7).:3. JA should pay

cost of CA, penal CA dlong with cost of maintenance for10 ygars.
4. Compliance of provisions of FRA 2008 should be ensured prior

to Stage li approval. 5. Appropriate Wildlife Conservation Plan

should be prepared by the DFO Durgapur to be funded by the UA.

S. Document
No. Name Remark Document
' Earlier cilegotions had been received in Forest Department, Government of West Bengal about
violation of laws related to Environmental Clearance (EC) and Forest Clearance (Fc) pertaining
to forest land in Mouza Mamudpur JL, No,51, Plot No.473 under Asansol (T) Range under Durgapur
Nodal Officar: P1Vision by M/$ shyam SEL and Power Limited. DFO Durgapur Division vide his No}490/15 dated
ﬁcg | 2].5.2023 addressed to the PCCF & HOFF, West Bengal had reported engroqc_nme_nt on forest land Shyam
1 rebommen d by M/S Shyam SEL and Power Ltd at Mouza Mamudpur, JL No.51 plot 473, Copy of Joint physical ;Po el pot
dtioﬁ ' enquiry report submitted by BL&LRO Jamuria, Paschim Bardhaman dated 28.4.2023 supported ) ‘

this contention that approx. 873 acres (3.5329 ha) forest land was encroached by Mfs Shyam
SEL. The DFO Durgapur had lodged FIR at Jamuria Police Station en 12.4.2023, along with POR in
the.Court of Hon'ble Chief Judicial Magistrate, Asansal Court [case Mo-C-764/23 filed on

26,5:2023].

For SHYAR: SE!

D“,ectorll\n il

P
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METALICS .
[ RSO ET AL

To, 25,10.2023
The Nodal Officer,

FCA, Forest Department

Aranya Bhawan, Salt Lake City

Kolkata, West Bengal

Sub: Reply to EDS for Propesal of Diversion of Forest Land at Nil Bon at Mouza Mamudpur, JL No.- 51 under
Durgapur Forest Diversion, Dist - Paschim Bardhaman in West Berigal for'Expansion cuny wodification. of existing
Integrated Stecl’Plant of Shyam Sel & Power Limited.

Ref: Proposal No. FP/WB/IND/442054/2023

-

Respected Madam, I '
This is In refercnce to the EDS raised dated 12.10,2023 by your good office, we would like to submit Para wise reply as

follows: i

Sl No. Query Title Query Description Reply

1 Justification of | Explanation/ justification of the User Agency regarding the | The adjacent plot of the alleged forest
violation reported violation. land aas acquired by us through;
Bonafied means and by Govt
registration process from the Private
land owners. Before starting the work,
. our internal team ulong!wilh a third-
’ party consultant had conducted the
survey of our awn land and boundary
was demarcated accordingly and
" construction was carried on within our
demarcated boundary, We were doing
construction on our acquired land. No
where at any point of time during the
construction phase any- siaff of the
forest  department  inquired  or
surveyed the alleged forest arca. There |
is no visual demarcation” mark in’
between forest and private land. We
were confident that we were doing
- work on our own land. A survey was
-conducted by the Forest department
.on, 27.04.2023 .and alleged that we
have made construction in some parl
of plot of aileged forest land, If we
had known that the land belonged to
| the: forest depariment then we may
never have done the construction in
that forest area. We have immediately
stopped the construction work in the
alleged forest arca and n diversion
proposal has been submilted before
the competent authorily for appraval.

OUR BRANDS:

pufefuy s ja Lutid H ‘E?fﬁég‘
SiTicER SiTicER B

WIR eE+ @n‘gs

00D TWMT NE-TAR

SHYAM SEL AND POWER LIMITED pr L
(A wholly owned subsldlary of SHYAM METALICS AND ENERGY LIMITED) £ Tag NP2 N

7 QT
RES. OFFICE; § S Chambers, 5, C.A. Avens, Kolkata - 700 072, Wes! Bengal, GIN: U27109WB1991PLC052962 GSTIN: 19%{2_&9425“1@-- n %"
SALES & MARKETING OFFICE: Viswakama Building, North West Black, 1st, 2nd & 3rd Floor, 86C, Topsla Read, #&Bﬁ - 700 048 R \ P\
T: #9133 4011 1000 F: +91 33 4011 1031 Email: contact@shyamgroup.cam Waob: www.shyammetalics.com Fu!iu us fnu:ng@ Dﬁﬂ | 4.0 \ |
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Al

The allcgcdencroachIcnt of 3.53 Fa

2 Change, ~  in | In Site Inspection Report of the DFO, it is mentioned that (he UA
proposed arca | encroached the 3.53 ha forest Jand: The UA vide online proposal | of forest land was not:agcepted by us
No. FP/WB/ND/431631/2023, applied for 0.9 ha forest land | and we requested for re-measurement.’
diversion. Now, they applied for 0.47 ha forest land for diversion. As per our requirement, we have
R théeds to be clarified. =~ 7 - applied for diversion of 0:9 Ha which
i includes our construction area and
' some utility area, In the meantime, we
have further  'reagsessed our
requirement of the forest land and
- fourid that:0:47Hi of forest Tand can
" suffice our requirement, therefore we
; have reduced the forest area to the
extent of 0.47 Ha only and submitted
’ a fresh diversion proposal application,.
accordingly. " o A
We have also submitted @ request
letter to the Nodal ‘Office to withdraw
the Application’ of 0.9 Ha' of Land.
(Copy-enclosed rs Annexure 1)
3 KmlpfNil.-Bon | Kml of the Nil Bon as well as 3.53 ha forest land encroached by | Nil Bon KML isnpt with us,
i : the UA as reported by the State Forest Department. .
4 Prosecution Copy of the prosecution report with the name of the accused | We. Don't have the Prosecution
Report person for encroachment.’ Report, it may please be collected
from the competent authority.
5 Toposheet Map | Toposheet Map of the forest land proposed for diversion, Attached as Annexure 2
6 Detoils of non- | Details of the Non-forest land (8 ha) along withkml file. Attached ns Annexure 3a & 3b
forest land
7 CA:scheme CA scheme nlong with other details as per the FC provisions. We .do. not have expertise for
preparation for CA Scheme as per
notms of Forest , Department  for
raising different type of Plantation,
Forest Department has been requested
to please prepare CA'Scheme as per
norms for raising plantation, we will
bear the necessary. cost of the same.
8 Case details In point 00,15 of Cammon Application Form, reply Is ‘No” for This may pleasc be ascerlained from
; “whether there is any litigation pending against the project and/or | The DFO Office, 1
land in which the project is proposed to be set up?”. Itimay. be i
rechecked since Case No-C-764723 filed on 26,5.2023 is filed
before the Learned Chief Judicial Magistrate, Asanso! Court. :
9 Environmental | Under point No.9 of Part-], reply is ‘Mo’ against the “Whether- | Copy of the Environmental Clearance
clearance the Project requires Clearonce under the Environment | is enclosed herewith as Annexure 4
(Protcotion) Act 1986 (Environmental clearance)?™. It may be |
rechccked. \
10 Althorization | Authorization certificate from thé compelent authority in favour | Attached as Annexure 5
letler of the applicarit.

We hape the above reply will satisfy you in all respect for further process towards diversion of proposed forest land.

Thanking You
yam Sel & Power Limited T

~—f—

(Bikram Munka)
Dircctor
OUR BRANDS: -
ERe i EXTALY
§.¢1JJ§ER SLTIGER
S800D TMT RE-BAR S in-ups wlneeﬁ.

SHYAM SEL AND POWER LIMITED
" {A wholly owned subslidlary of SHYAM METALICS AND ENERGY LIMITED), <
(R=G, OFFICE: §'S Chambars, 5, C.R. Avenue, Kolkala - 700 072, Wast Bengal, GIN: U27.109WB1991PLC052962 GETiM: {844 Lt
:i ?; 'iﬁ_" 3

.\ SALES 3 MARKETING OFFICE: Viswakarma Bullding, North- West Black, 1sl, 2nd & 3rd Floor, 86C, Topsla Ha&d,l{fa%ala
uson:

.com Web; www.shyammetatics.com Eetlof
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Undertaking For Payment Of Net Present Value Of Forest Area,

ost of Comgensatom Afforestatmn and Penal CA

M/s, Shyam Sel and Power Limited have. applled for diversion - of Forest area for ‘the purpqse of
diversion ofForest. Land for Expansion of Existing project. We hereby undertake the followmg s iz

We will pay the net present value (N PV) of the above Forest land Ty

Wewullpaycostofcompensatoryaf‘forestatlon 1 ‘ . e 2ra enb

We wnILpay amount of Penal CA
We further undertake that we will bear the addmcnal cost of compensatlan in Ileu of prowdlng CA n
Land as per-the provision of guidelines issued by Ministry of Environment and Forest and Cllmate 'y
Change (Forest Division)

et

For Shyam Sel And Power Limited

W

(Bikram Munka)
Director

Place: Kolkata
Date: 25-10-2023

OUR BRANDS:

EAsi . e 1 i
.ﬁgﬂGER SiTIGER

3500 TMT HE-BAR u”ﬂeg‘i‘

SHYAM SEL AND POWER LIMITED
nE {A wholly owned substdlary of SHYAM METALICS AND ENERGY LIMITED)

REG OFFICE: § § Chambars, 5, C.R, Avenue, Kelkala - 700 072, West Bengal; CIN; U27103WB

iy ) 1§81PLC052962 (S
_ 'SALES & MARKETING CFFICE: Viswakarma Bullding, Narth West Bleck, 1st, 2nd & 3rd Floar, 86C, Topsia.
T: 481 33 4011 1000 F: +91 33 4011 1031 Emnail: contact@shyamgroup.com Wob; www, shyammelalics.com Fe

A

) . \ )l rbwﬂﬂ } ’
For SHYAR & \ O\ Regs. M2, /085 of 022/ -

LY ) F SR ...- L \‘ ‘_ C’p' ', c.‘i. :
@JW | ” "‘V"" e
. /\ 7 M"'/ "'_

' ‘ I
Director/ Authorions Sinpatory VVE L
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Annexure 1 ,
¥ kil
I
L 1
Dale: I)I.O‘)-.Z(Jl.'li
|
o ¢l
= - - e e — = e e ey - e i, wam !
Nodul Officer, T,
C4, Forest Department !
Arhya Bhiaban, Salt Lake City e
Kolkata, West Bengal i :
Suli: Request foravithdrawal of proposal for diversion of forest land
Ref. Proposal No, FEAVE/IND/A431631/2023 dated 31,05.2023 '
girla\Iudam,
With refercnce 1o the above said subject, we would like you to inform that we are unable to ufploud
rectified documents as advised by Government officials in Form-A of the ubove mcntfoncqf
propesal in Pasivesh-2.0 portal. R
‘ I ) [
Thus we would like to swithdraw/drop the proposal no FP/AVB/IND/43163 1/2023 dated on
31.05.2023. ,
We deeply regret due inconvenience caused 1o you,
Thanking Yau 5 >

Yours truly,

Fu"r'Sllynm Sel and Power Litd.
Shyam Sel & Po

(Prashant Kv Autho Stgnatory

Authorized Signatory

OUR BRANDS:

ruMsR L) B Er alig
STiGER Shrign WLTIGER
s stirrups WIR € CARES

EBAD TIAT ME«UAR

SHYAM SEL AND POWER LIMITED
(A wholly owried subsidlary of SHYAM METALICS AND.ENERGY LINITED]

fAEG. OFFICE: § S Chanbiots, 5, C.A, Avenua, Kolkala - 700 072, West Bengal, Clkk U271 DOWI1991PLEO52962 GETIN: 10ANECSOTILIIZZ
SALES & MANKEETRIG OFFICE: Viswakarma Dulldiag, North Wesl Block, 51, 2nd & 3 Floor, 86C, Topsla Road, Korlganl.’_-
wynw. shyammetalics.com Fofto s pe
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Annexure 2

: . B A 1
MAP SHOWING ON TOPO SHEET OF THE PROPOSED FOREST LAND AT MOUZA: MAMUDPUR, JL NO-51,(NILBON) UNDER DURGAPUR FOREST DIVISION, @
DIST.PASCHIM BARDHAMAN FOR DIVERSION IN FAVOUR OF SHYAM SEL & POWER LIMITED. AREA OF LAND IS 0.47 Ha MARKED IN GREEN COLOUR.

ArldaBi s I e " |
“r bR b
i

O LA B
/ D suviea N\F
3 BUATTACHARYYA \ 5
f .- 5l
{ “ity Civil Court

W | (’)1 Calcuire pi
. . 2 \eer. Ho: D65 of 2022) C :

¢

'

307 Sinaainn Ca N\ Santory Dave: S
Mo Vel i cmpr ey
| N O
| N ;I' !“" A ‘4
S R M L _ _ . X .....J (=N =



AREA OF LAND IS NON-FOREST LAND 8,00Ha RED COLOUR.

' SCALE:-1:2000
AREA OF LAND IS PRPOSED DIVERSION 0.47 Ha GREEN COLOUR.

Annexure 3 @

MOUZA NAME-DHASNA
JL NO-50

NON-FOREST LAND
$.00Ha

By Ry g yr
SHYAM SEL &
LasRi

T

it
[er [ar [ Gvm. po, - samToRETTARERT]

. QYA &
For SHYAM SEAND POWES '

/= SUMITRA
St BHATTACHARYYA
J iy Civid Court

{ S 'r;l Galcuity

Director/Authorised Sionatary
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Annexure 4
Government of India

Ministry of Environment, Forest and Climate Change —
(Impact Assessment Division)

The Executive Assistant to MD
SHYAM SEL AND POWER LIMITED

S S Chamber, 5 CR Avenue, Kolkata-700072, Kolkata, West Bengal-
700072

ENVIRONMENTAL
CLEARANCE
|

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
: under the provision of EIA Notification 2006-regarding : ;

Sir/Madam, i
{ This Is in reference to your application for Environmental Clearance (EC)
in' respect of project submitt_'ad;,j-_eﬁlj?:-w_pIg,tr_y vide proposal number
IA/WB/IND/6700/2008 dated 29.Sep 2023, ‘ﬁhégpcaﬁticulars of the environmental |
clearance granted to the prqje:c't:’aﬁe‘és--hm»;j{;ﬁ; ‘
Fag M o . o

)

i KN
1. EC Identification No. /1~ 2¢EC21A008WE117492
2. File No. 0l (R g /88 7/2007-1AIKY
" | 13, Project Type . " Expansion’s; * i
i’ NS M
4, Category t 4 i
5. Project/Activity Incliiding: roicakindustries (ferrous &
Schedule No. S W ; s
6. Name of Project T NG osedintegrated Steel Plant
7. Name of Company/Organization— SHYAI‘\:‘!ﬁEﬁ AND POWER LIMITED
8. Location of Project W24 West Bengal
9. TOR Date N/A

- The project-details along with terms and conditions are appended herewlth from page-. -«
no 2 onwards.

(e-signed)
Sundar Ramanathan

Date: 16/11/2021 - Scientist E
IA - (Industrial Projects - 1 sector)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive;
afd-Virtugus Envirepiirerit Singl

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

Thls is a computer generated cover page.
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~ This refers 10 your proposal no. IA/WB/IND/6700/2008 dated 29/09/2021 through
Parivesh Portal for grant of Envirenmental Clearance (EC) for the project mentioned above.

‘As’per the provisions of the Environment, Impact, Assessment, (EIA) Notification, 2006, the
above-mentioned project/activity is listed at schedule no. 3 (a) Metallurgical industries (Ferrous
‘& noui-ferrous), 1 (d) Therimal Power Plants‘and 4 (b)-Coke.Oven-Plaiit under Category “A” of
thé échédule of the E1A notification, 2006.and appraised‘at Cential level. :

Accordingly, the above-mentioried proposal hds been considered by the Re-congtituted EAC
(Industry-1) in its 46" meeting held on 11— 12' Qctober, 2021, The minutes-of the. meeting
and all the project documents are-available on PARIVESH portal which-can be accessed a
https://parivesh:nic.in/. 8 ya

The-details-of the ptoposal are as per the EIA report submitted by the proponent. The-salient
features-of the expansion proposal as.presented during the abové-mentioned meeting of EAC

(Industcy 1) are as under; -

S:No. Particulars " . Details
a. | Terms of  Reference  for - 11711/2020
uiidéitaking EIA study '
b. | Period of baseline data collection 1*' October, 2020 —31*“December, 2020
¢. | Date of Public:Consultation 09/03/2021
d. | Action ptan to address the PH | Inaddition to EMP budget-of Rs. 192.84 Crores
W issues (capital cost), an'amount of Rs. 441 lakhs have.
been earmarked to address the issues raised.
during publiciconsultation and an'armount of Rs.
371 laklis to addressthe need baged issues based
on Social Impact Assessment (SIA) conducted.
e. | Location of tlie project Village Dhasna, P.S. Janiura, P.0. Bahadurpur,
] District Paschim Burdwan, West Bengal.
f. [Latitude .and--Longitude of the | Latitude: 23°40°02.06"N'to 23°4]750.13"N
project: sitg Lmngitude:-'87"'07"00'.06"13 to 87°07°53.20"E
o | Total land 284,00 ha (cxisting land)
h. | Land acquisition: details as per | Lotal land is 284.09 ha ‘and is under the
MoEE&CC O.M.dated 7/10/2014 | possession-of the.company. .
. | Existence of  habitation & | No'R&R involved.
involvement of R&R, if any- '
j. | Elevation of the project site 341,2 feet.(104 meters) AMSL.
k. | [nvolvement.of Forest land if any. | No Forest Land.is involved
I. | Water body exists within the | Project site: 8 numbers Water badies and' 1
‘project site‘as well as study area number Nallah
Study area;
AjayRiver-7.0Km in NE direction
m. | Existence of’ESZ / ESA /national | NIL i
park [ wildlife Sanctuary 7
biosphere Reserve / tiger reserve /
elephant reserve &te. ifany within
the study area [
n. | Project cost INR 1987.36 Crores
0. | EMP cost INR 192:84 Croiés (Capital:Cost)
INR 18.42 Crores (RecurringCost)

'/ s .
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. SNo. | Particulars Details 1
p. | Employment oppértunity 2750 Nos ' Wi
q. | Water and Power requirement. Water — 16706 m? /day (overall project after|| |
expansion)
Power — 472 MW (overall, projéet after
i expansion) - T
Unit configuration and-capacity:
Capacity as per EC Units under
Imiplementa o B
§§ Nameofyl ) Ultimate 1}:1[:;? B Proposed Project e
No| ‘Unit -|Capncity c imafe | upcer To be Fropose Jec Capacily
? apacity |Operation
s e : mplementel ]
d

| |Sinter 10:85 0:85 .10.85 Capacity, Enfiancement from 0.85f, |\ ipoaw
Plant . . |MTPA MTPA MTPAZ MTPA:to 1.1| MTPA e L i n
Pellet . 0.6 e |Capacity Enhancement from 0.6/ 7pa* .
Plang | |MSMTPA g s R IRAT i MTPA 10.0:0'MTPA |07 MTP)

9 [Rellet A '.1'300'00'0 0.6 ‘|Capacity -Enhancement  from 0.6 .-
Plang2 « |VEMTPA %-,,A:) MTPA* |- MTPA 10 0.9-MTRA PGS

| Pellet PR Capacity Enhancement from 0.6/, ,. "
Plant3 | -6 MTPA . 0.6 MTPA* |MTPA 10 1.2 MTPA il i
3 Blast 0.6.MTPA ?6%(;\3(5(;) P 0.6 MTPA* | Capaclty Enhancement ffom 450 ! 0.77'MTP;A7"
w Furnace  |(14450 m*) rpad (1x450 m?) |t0'550 m? (1x550.m%)
/ ' 2 x:100 12x100 Capacity Enhancement from 100 2x150 TPD*
TRD | TPD* - TPD10.150 TPD (0.09 MTPA)
3300 3%300 Capacily Enhoncerient from 300|3x450 TPD*
TPD: TPD* - TPD to 450 TPD 10445 MTPA)
2x90 0.89 2x90 Capacily Enhancément ‘from 90{2x150TPD*
TPD :IV.ITP A TPD* - TPD:t6.150 TPD (0.09 MTPA)
Direct (890600 i |3X450TPD*

4 |Reduced. | TRA) _ Capacity Enhancement from 350)(0.445 MTPAY
lron (DRI} |, N 3 ; TPD-to 450°TPD. . S
Plant x 350 l-.pSE 33355! _

' (D TP'D_ iy | Capacity Enhancement: from 350 )
"= |TPD 10700 TPD: 1x700 TPD*
f (0.231 MTPA)
4x700 .
- - - - 4x700 TPD-(Neéw): TPD(New)
(0.924 MTPA)
Fetra ‘:\;/l)\(,i 0.1 MTPA 7
5 |Alloys  [5oas |01 MTPA [0.L MTPA; : (3 XIMVA: |
P - v T ol 47, l .
Plant MVA : 22X 4.5 MVA)
Steel 12x18 T 4x18 T Bx18T 12xI8T
Melting:  [2x15T 12x18T & ) . 2%1ST
Stiop 2 x 8 T (New)4x3T
(SMS)  |4x§ T 1,51 4x3.T 20-x 20 T (New) 2.x 8 T (New)
{Induction MTPA ' d [1.37 MTPA] 20.x 20 T (New)
Furiace |, - ¢ o —
6 rotite) _\32{3.1" MTPA 8x8T - 8x8T.
SMS +0.4
E\Erlzctrlc (10‘(445 T |MTPA) I x45T _ e 45 7
Furnace |MTPA} ) (04 MTPA) (0AMTPA)-
youte)

EC ldentification No. - EC21A008WB 117492
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Cupacity as per EC Units under

g I ; Units " [Implementa x F |
lame of : N tion / N Ultimate |
, . Ultimate under L Proposed. Project -
Nol Unit lcups i ; posed. Proje . i |
o nit  |Capacity Capacity | Operation To bg. . C:}Pﬁlclt?"
Implemente S e et
d
lling o . o
ll\l'loil:u;é --|0.15 0.15 Capacity. Enhancement From: .15} 5 ¢ tmp 4 4 111
Sricturals MTPA MTPA* |~ MTPA o 0.2 MTPA A |
Rolling - 4., ] . e
Mill 2o [V 0.1MTP ). . 0.15 MTPA
TMT Bars } |
Rolling - ] , i 13 N , .5
Mill 3. |02MTPA 2.2MTPA Capacity qu)anqqnmgnp from 0.2 03 MTPA¥ .
WinaRadi == B MTPA 1o 0.3: MTPA il
[y LIMTEA ' hi t fiom 03|
- a- A 18060 1 ey y | CApaCity Enhancement Trom 0345 nprp gx
7 llang.  APSMIFA Srllgg(;ooo i 0.3 MTRAY | Foi 10 0.5 MTPA 05 MTPA*
‘Product i
Rollingr - 4 - ] ~ I
MillS =" {05 v e L Wy T S
Long 2 MTPA L 0.2 MTPA |- 0.2 .
Product
Cold —
Rolling ' ‘o 2
Mill6- |- - 0.3 MTPA - New K3 MTEA
Long New
Q}fn_ / Product '
, 0.3 MTPA o e . =g (i
& Coke.Oven| 4. 2 ~ vy |Capacity ‘Enhancement from 0.3]0.45 MTPA*
B lBane |02 MTPA\GO0000 03 MTPA® |44 10045 MTPA (450000 TPA)
i 0.1 MTPA . - : I
DI Pipe N2 L _ ., |Capacity Enhancement from 0.1/0.25 MTPA® -
O |pian [0} MTPA| (19000 0.1 MTPA™ | /TPA to 025 MTRA (250000TPA) | ||
1 ’ WHRB —~
cantive | WHRB - WHRB - - : B 179 MW.
(o |Sapve {03MW | oy [$EMW [ WHRS -45 WHRB .- 86 MW - (New)|CRBC- 137
Plant= = L|CEBC- 43" CFBC- |MW  |CFBC-94:MW (Now) MW
T MW ; 43:-MW ' e, S RO
Total: 316 MW
Cement, '
11 |Grinding |L2MTPA|1.2’MTPA |- 1.2 MTPA. |- 12 MTPA
Unit ; i .
?-G'OOON'“ 36,000Nm [36,000Nm TR 84,000Nm/Hr
NPT b4 14 *Hr *Hr. o nan {12 Nos..x 3000
Produceir |} g e : 43,000Nm*/Hr )
12 |~ o (12 Nos. x [(12'Nos. x |(12/Nos. X |- e by Nm'/Hr) +
Gas:Plant 3000 3000 3000 (12'Nos: x.4000 Nin'/Hr) - New 12 Not, x 4000
Nm¥HD  INeH | NmY/H Nm'/H)
LD ) 0.48 MTPA
13| Convertor [ ) ) g{;‘ i / Heat'- New MIPA‘ 00 Tond
Plant 3 4onf Tieat - g Heat— New
4 |Oxygen B A 10000 M?/ Day =
14 | pant . - ) 4 10000-v*/ Day - New New

Note:,* Denotes-Capacity enhancement of units under operation Junits-under implementation 7-units to'be
implemented for which EC has already been granted:

5. Tie Re-constituted EAC @ndustry-1) EAC in its'46™ meeting-held on 11-12" October, 2021,
pased on information & clarifications provided by- the project proponent and after- detailed
deliberations. recommended the proposal for grant of Environmerit Clearance subject to
‘stipulation.of'specific and general ¢onditions as detailed in'the paragraph given below.

6. “The MoEE&CC has exaniinied the proposal in accordance with the Environment Impact
Assessment (E[A) Netification, 2006 & further amendments thereto- and after accepting the

| i
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|

recommendations of the Expert Appraisal Committee (Industy-1) hereby deci ded tp grant' .
Environment Cledrance for instant expansion proposal of Mis. Shyam Sel and Power Limited | |
under the provisions of EIA Notification, 2006 subject to the. following specific conditions'‘and |
general conditions: N N T el

A. Specific-conditions o |
i ‘Four Continuous Ambient Air Quality monitoring stations under-installation shall be
comnissioned and connected to the SPCB/CPCB servet by end of October, 2021.
. Compliance siatus jn this regard shall be submitted:to the Ministry and Regional
. Office of the MoEF&CC. ' ‘ R 3 g
ii. . The nallah passing through the projéct site shiall nol be disturbed. Laidscaping shall |
be done on both embankments, with green belt covering 10 m land on' both sides of I,
the nallah. ' B S
iii. Green Belt shall be developed in 97 hectares of land (34 % of total land) -with tree
density of 2500 trees per ha by 31/12/2024.all along the periphery of the project site.
This shall include, gap filling which shall be-done in-existing green belt developed
area wherever tree density is less thain 2500 1rees per ha. In addition to this, 1814+ "
hectares (45.5acres) of land outside the project premises located adjacent to the: main
plant shall also be brought under green belt development as.committed by the PP, ..
iv. Project proponent shall conserve eight water bodies exist in the project site by
develaping green belt development all along the boundary of the water bady.
v, Solid waste utilization . Ry | b
"+ Maximum 90-days of slag storage area shall b permitted inside the plarit.
QW o' PPgshall recycle/reuse 100 % solid waste generated in. the plant. - S
§ o Used refractories shall be recycled. a® = I ¥ y
vi. Sinter Plant shall be ¢quipped with sinter ‘cooler waste.recovery system to gencrate
process steam;or power, L N
Vvii. BF shall be equipped-with Top-Recovery Turbipe, dry gas-cleaning plant, stove waste
heat recovery, cast house and: stock -house ventilation. system and slag granulation
-fﬂciﬁt)’. ) 3 . ; 4
viii. ” Secondary fuine extraction system shall be installed on converters of :Steel Meliing: -~
Shop. i i
ix. Basic Furnace (BF) and LD gas shall'be cleaned dry. :
x. Submerged Arc Fumace.and Electric Are Furnace shall:be closed type with 4" ‘hole .
“extraction system. -
xi. 85-90 %.of billets/slabs shall be rolled directly inhot stage. Only 10-15 % rolling shall
. be doie-through' RHF using only Light Diesel Oil.or BF gas. '
xii. Particuldte matteremission from &l] the stacks shall not exceed 30 mg/Nm3.
xili. Performance test shall.be conducted on all pollution coritrol systems every year and
report shall be submitted to Regional Office of the MoEF&CC.
i xiv. Cold Rolling Mill (CRM) shall have ETP to:treat and recycle the treated water from
CRM complex. Sludge generated at CRM ETP shall be sent to TSDF. |
xV. DI plant shall haveithe following provisioris: _ :
a. Wet scrubbers for Volatilé Orgariic Compounds in annealing furnace.:
b. Bag filter for Zn coating-and Mg converter area.
c. Wet scrubbers in paint.and bitumen coating; area,
d. BagFilter in Cement lining area.
€
f,
g

. PTEE dipped bags shall be used in the plant.
PM eimissions from BF in Zine coating area.shall be 5-mg/Nm?.

. ETP with recycling facility shall be:included. Alliscrubber effluent shall beitreated

~ in'ETP.
S e—
. . O T A
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xvi. Parking.atca for trucks/dumpers shall be provided within the plant. No truck/dumper
shall be parked outside the plant premises. : ' alie t

xvil;  Water requirement for the plant shall be met from- Ajay River bed and Asansol
Municipal Development Authority. Ground water abstraction is not permitted..

B. General conditions
1. - Statutory compliance: .

i.  The Environment Cléarance (EC) granted to the project/ activity is strictly under theg
pravisions of the EIA Notification, 2006  and its amendments issued from time 10 -
time. It does not tantamount/ construe to approvals/ consent/ permissions etc.,

! required to be obtained or standards/Conditions. to be followed under any other
'i Acts/Rules/Subordinate legislations, etc:, as may be applicable to tlic-:;,proj.ec_:t.:. T

IL Air quality monitoring and preservation-
i.  The'project proponent shall install 24x7 ¢continuous eniission monitoring system at
process stacks to manitor stack emission with respect to standards prescribed in,
“ Environment(Protection) Rules 1986.as:amended from time to-time. The.CEMS shall =~ ~
be connécted to"SPCB and CPCB online servers and calibrate these systems from
time to time according to équipment supplier specification through labs recognized
undeér Environment (Protection) Act, 1 986 or NABL.accredited laboratories.
ii.  The project ptoponent shall monitor fugitive emissions.in the plant premises at least
once in every quarter through laboratories recognized under Environment
. (Protection) Act, 1986 or NABL accredited laboratories.
iii. | Sampling facility at procéss stacks and:at quenching towers shall be provided as per
W CPCB guidelines for manual monitoring of emissions,
Qk iv..  Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from-all vulnerable sources, so-as to comply
prescribed stack emission and fugitive-emission standards.
v. - Theproject proponent shall provide ledkage detection and mechanized bag cleaning
facilities-for better maintenance of bags. s o
vi, ... Sufficient number-of’ 'mabile or stationery vacuum cleaners shall be provided to-clean |
plant roads, shop floors, roofs, regularly. ' ' ' <
vii.  Recyecle and reuse iroriore fines, coal and coke fines, lime fines and such other fings-
collected in the pollmic_)riidp'_ntfrglfdﬁx?ices and vacuum-cleaning devices in the process
 after briquetting/ agglomeration. . _
viii.  The project proponent use leak proof ‘triicks/dumpers carrying coal and other raw
~ materials and-cover them with tarpaulin,
ix.  Facilities for spillage collection shall be provided for.coal and coke on wharf of coke
oven batteties (Chain conveyors, land based industrial vacuum ¢leaning facility).
i %. ' Land-based APC system shall be installed to control coke pushing emissions.
xi. Mionit’dr €0, HC and O3 in flue gases of the coke oven battery to detect-combustion
' ‘efficiency and cross Jeakagesiin the'combustion chamber.
! ¥ii. | Wind shelter fence and chemical spraying shall be'provided on the raw material stock
pilés:
xiii.  Design the ventilation.system for adequate air changes as per prevailing norms for
all-tunnels, motor houses, Oil Cellars.

Water quality monitoring and preservation ) _ _
i, The project'proponent shall install 24x7 continuous effluent nionitoring system with
respect to standards preseribed in Enviromment (Protection) Rules 1986 vide G.S.R

277 (E) dated 31% March 2012 (Integrated iron & Steel); G.S.R 414(E) dated 30"

IIT.

f
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1) as amended from time to time; 8,0. 3305 (E) dated 7"

ded from time to time and connected

{6 SPCB and CPCRB online servers and ‘calibrate. these system from time fo Hme
according to équipment supplier “specification through labs recognized under
Environment (Protection) Act, 1986 or NABL accredited laboratories. A
The project proponent shall moniter regularly ground water quality af least twice a
yeat (pre- and post-monsoon) at sufficient numbers-of piezometers/sampling wells in

the plant and adjacent areas t

 Act, 1986 ard NABLceredited Jaboratories.

| The "project proponent

hrough labs recognized-under Environment (Protection)

shall provide the ETP for coke oven to meet the standards

prescribed in'G.8.R 277.(E) dated 31st March 2012 (Integrated iron& Steel); G.S.R

414 (B) dated 30th May

Garland drains and coll

off.

run-off in the cvent of heavy rainsiand to check

. 2008 (Spongelron) as aniended from time to time; 8.0, 3305
(E) dated 7th December 2015/(Thermal Power Plants).as amended from time to time
as.amended from time to time; ,
Sewage Tréatment Plant shall be provided for tréatnient of domestic wastewater 10

-~ meet the prescribed standards. o ! S
gction pits shall-be provided for each stock pile to arresl the
‘the-water pollution dug to surface ri

: F yre washing-.fadilit'ies.shal'l be provided at'the entrance of the plant gates.
rovided at the inlet to all unit procésses in the stegl plants. |

' \Water meters shall be p

Noise monitoring and prevention
Noise pollution shall be.monitored as pe
and Control) Rules, 2000 and report in

Officer of the Ministry as a part of six-monthly compliance report.

H
. Encrgy Conservation

“Use torpedo ladle for hot metal transfe
' 'eovers for open top ladles.
... Réstrict Gas flaring t0.<.1%. . .
Provide solar power generation on roof
all common areas, street lights, parking around- p

_ regularly;

Provide LED liglits in their o
Ensure-installation of regenerat

Waste management

Qil Collection pits shall beprovi
oil. Oil collection trays shall be provided under coils

storage arca.

Kitchen waste shall be ¢oimposted or con

Green Belt,

* submit the programme:
trees.

measures -

ffices-and fesidential aréas.
ive type-burners-on all reheating furnaces.

ded i oil cellars to collect and reuse/recycle Spilléd
on saddles in cold rolled-coil

verted to biogas for-further use.

PR

]
r the prescribed Noise Pollution (Regulation
this regard shall be submitled to Regional

f as far 48 possible: lfla’dies not used, provide

tops of buildings. for solar light system for
roject area’aiid maintain the'same: '

HG emissions inventory. for. the plant and shall

for reduction of the sainc-ih‘cludiqg carbon.sequestration b‘y

Public hearing and Human. health issues

Emergéncy prepavedness plan based on' the Hazard

Assessment (HIRA) and Disastef Management Plan shall be implemented:
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Thie project proponent $hall carry out heat stress analysis for the workmen wha work
in high temperature work zone and provide Personal Protection Equipment (PPE) a5
-per-the-norms, :

ii, Qccupdtional health-surveillance of the workers shall:bé done on a.fegular basis and

IX.. ‘ o
i. 'The project proponent-shall comply with the provisions contained in this Ministry’s.

ii.

|

' records maintained..

Lnvironment Management

OM vide F.No. 22-65/2017-IA.111 dated 30/09/2020.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors, The environmental policy:should prescribe-for standard operating,
procedures’ to have proper checks and balances and to bring into focus any
infringements/deviation/violation of thie environmental / forest / wildlife ‘norms /
conditions. The company shall have defined system of reporting infringements./
deviation / violation.of the environmental /. forest /-wildlife norms/ conditions and /-
or shareliolders / stake liolders. The copy: of the board résolution in this regard shall

- =~ bestibmitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at'the project ard company head quarter levél,

with qualified personnel shall be set up under the control of senior Executive, who__.._

iwill directly to the head.of the organization.
oo -

Miscellaneous ‘ -
The project proponent shall make public the environmental ¢learance granted for

| their preject along with the environmental conditions and safeguards at their cost by

prominently advertising’it at least in two-local newspapers of the District or State, of
which one stiall be in the vernacular language within seven days and in-additiori'this
shall also be displayed‘in the project proponent’s website permanently.

The copies of the environmental -clearance shall be submitted by the ‘project
proponents o the Heads oflocal bodies, Panchayats and Municipal Bodiesinaddition
to the relevant offices of:the:Government who in turn has-to display the same for 30
days from the-date of receipt. ' e :

iii.  “The project proponent shall upload the status of compliance of “the stipulated
" environment clearance conditions, including results of ‘monitored data on their

iv.

Y.

website atid update the same on half-yearly basis.

Tlie project proponent.shall monitor the critéria:;poliutanits level namely; PM10, SOz,
NOx (ambient, levels as well as stack emissions) or critical sectoral paramelers,-
indicated for the'projects’and display-the sdme at a convenient location-for disclosure
to the public and:put on the website of the.company.,

The project proponent ‘shall submit six-monthly reports on the .status 'of the
compliance of the stipulated environmental conditionis-on the.website of theministry
of Environment, Forest and Climate Change at-envirohment clearance portal. B

vi. ' The project:proponent shall submit the environmental statement for each. financial

vii.

year in Form-V to.the concenied State Pollution Control Board as prescribed nnder

;It"hcﬂjEn.vimmnent (Protection) Rules; 1986, as. amended subsequently and put on:the

- .website of the company.

The project proponent shall inform thé Regional Office as well as:the Ministry, the
date of financial closure and final approval of the project by the concerned

" gauthorities, commencing the land development work. and start of production

4

opération by the project.
v‘ i '
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. i ! I
vill, : The project proponent shall abide by all the- commitments and rccommendatlons
i { niade in the EIA/EMP repott, commitment niade during Public Hearing and also that
ciurmg their pre%entauon to the Expert Appral sal Committee.. ‘
“ix. " No furtherexpansion or modifications.in the plant shall be carried out without puor‘ ;
" > approval of the Ministiy of Environment, Forests and. Climate Change (MoEl‘&.C‘C)
'x. “Concealing factual data or submission of false/fabricated data may’ result in
revocatr on of this environmental-clearance and attxaot action’ under the provxsxons of
'Environment (Protection) Act, 1986. .
xi, ' The Ministry may revoke or suspend the: clearance, if lmplcmentauon of any'ol‘ the.
above conditions is not satisfactory.
xif. " The Ministry reserves the right to stipulate-additiorial conditions if found necessary.
The Company-in a time.bowid manner shall implement thése conditions.
xiii.  The Regional Office of this Ministry shall monitor . compliance of the ‘stipulaied
conditions. The project authorities should:extend full cooperation to the officer (s)of
. the Regional Office by fiirnishing the requisile data/ information/monitoring reperts.
Xiv. ., _Any appeal against this EC shall lie with the National Green Tribunal, if preferred,. .
““within a period of 30 days as Jprescribed under Section. 16 of the! National Green
Tnbuna] Act 2010. . ,

7. This issues thh the approval of the Competent Authority.
i
. \Ha
(Sundar Ramana h\anb
Scientist ‘E’
Copy to:- vl

Secretary, Departmeént of Environment, Goyernment of ' West Bengdl,‘Secretariat Kolkata
Secretary, Department of Forests, Government of West Bengal, Kolkata

Regional Officer, Ministry- of Environment, Forest and-Climate-Change, Intcoratcd Rcmonal
Office, IB = 198, Sector-111,-Salt Lake-City, Kolkata - 700106

W

4, Chairman, Central Pollutlon Control Board; CBD Cum:=Office Complex, East ArJun Nagar,
New-Delhi-110-032; |
5. Chainhan, West Berngal State Pollutioh Contml Board Paribesh Bhawai, 10A- Block" LA b

Sector 111, Salt Lake City, Kolkata — 700 098. ‘
6. Member Secretary, Central Ground Watcr Authorlty, A2, W3 Curzon Road Barracks, K G.

Marg, New'Delhj~ 110001, .

7. District Collector, Paschim Burdwan Distriet, Wcst Bcucal
. Guard File/Record File/Monitoring File. . g M
9. MoEF&CC website: o

(=]

(Sundar Ramunalh.ln)
Scientist ‘I’

EC Identification No. - EC21A00BWB117492  File No. - J-11011/887/2007-IA.1I())  Daté of lssue EC - 16/11/2027 - éag'éfs,df )

For SHYAM SE’:WV_\IER LTD

Director/ Authorisert Sinastans
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Authopization Certificate 'rom The Competent Authoritv In Favour Of The Abplicant

I, Bikram Munka, Director of M/s Shyam Sel and Power Limited do hereby authorized Mr.
Prashant Kumar, DGM- Commercial and Business Development to make FC application,
seeking FC from Ministry of Environment Forest and Climate Change(MOEF&CC) Gov. of
India on behalf of M/s Shyam Sel and Power Limited at Vill-Dhasna, PS-Jamuria, PO-
Bahadurpur, Dist-Paschim Bardhman, West Bengal,PIN-713203 for submission of proposal
for diverson of forest land in Parivesh Portal. ' |

e
0 s
AT

S 2 :‘«_Jf o
v d ST el
el A AT W

Nante - Bikeam Munka ~ 2’
Director- Shyam Sel and Power Limiied™

Place: Kolkata
Date: 24.08.2023

(O | e, ; :
'\_I a.'.:,‘l‘ \ lr.'
\ r—. \'. '; »
v ’-." ﬁ- /ij'
OUR BRANDS; . , o —— :
: . 3 er ol - L eRER
Sricer  Siticer Sricer
HTeO THT REBAR crul SbeTERLS Irrups WiaeEt

SHYAM SEL AND POWER LIMITED

REG, (¥105S S Chambars, 6, C.A. Avenus, Kolkata - 700 072, West Bangal, CIY; U27109WB1991PLC052952 GST:N 10AAECSS4211ZZ
SALES & MARNETIKS OFFICE Viewakama Building, North West Block, 1st, 2nd & 3d Fioor, B5C, Topela Road, Kolkata - 700 048
T:+9{ 33 4011 1000 F£+3133 4071 1031 Emallycomact@shyamgroup.com : www.shyammetallcs.com Follovs us on iR} nom

For SHYAM SEDAND POWER LTD
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11-91/2012FC

|/60904/2023

Minutes:of the Meeting of the Advisory Committee (AC) meeting held on
18.12.2023

Agenda No. 1 :

1 ‘ ‘ File No. 8- 05/2018 FC
Sub: Proposal for seeking prior approval of the Central Government under
section 2 (1) (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980
in favour of Indian Institute of Spices Research (lISR) for extension of lease for
non-forestry use of 94.98 ha of forest land for setting up of experimental farm
Peruvannamuzhy Range in Kozhikode Dlstrlct in Kerala (Online proposal no.
FPIKL/Others/16622/2015) regarding.

1. The above stated agenda item was considered by Advisory Committee (AC)
inits meeting on 18.12.2023. The corresponding details of the agenda’ may be
seen at www.parivesh.nic.in. /

2. During the meeting, all the facts and background of the proposal, along wnth’
examination of the proposal in the DSS were presented and explained by
Member Secretary before the Advisory Committee (AC). Committee was also
apprlsed of the relevant provisions under other Acts, Rules and Gu1de||nes
relevant to the proposal and their significance.

3. The Nodal Officer (FCA) Government of Kerala was not present in. the
meeting, However, the Nodal Office (FCA) govt. of Kerala vide their letter
dated 12.12.2023 has sought exemption to attend the meeting. The DDGF
(Central) Regional Office, Bengaluru was present in the meeting during the
discussion of the above proposal.

4. The. Advisory..Committee (AC) after thorough deliberation. and dlSCUSSlOt’l....,
observed that the proposal was considered in the Advisory Committee
meeting held on 14.11.2023 and in that meeting the Committee decided that
the nodal officer (FCA) Govt. of Kerala shall present the required justlﬁcatlon
Wlth regard to the following:

il Under which rules the State Govt. has granted annual lease till 2012,
! and why this may not be considered a violation of FC Act, 1980.
ii.  What are provisions which allows the exemption of CA and NPV in the
| instant case as recommended and requested by the State Govt.
iii.  Why the construction of new structures was allowed without renewal of
' lease and approval under FC Act 1980 as being noted in the analysis
of historical imagery available on Google Earth for the years
25,11.2002 to 09.09.2018.
iv.  The inordinate delay in seeking approval by the State Gowt. requnres
' proper justification w.r.t. the instant proposal.
v.  Further, as the area falls in the Malabar WLS and the State govt._ has

requested that required wildlife clearance from N%:Iz%n‘&‘iy

exempted and also the specific comments/recommendation—ef- \
CWLW, Kerala State is not on record. In this regard tHe" WY ﬁﬁfaﬂta“--‘
State shall present the details of the instant pmpos,al s&nd HaTgrounds v,
.on which such an exemption may be granted under the pfovisions: ef
- the WL (Protection) Act. (G '
5. The above decision of the Advisory Committee was commuﬁlcated 85thie202 1 .

4

State Government and several request were also made fhraugh e—fmaﬂ 'aﬂd ;-'_
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regard there shall be a socio-economic audit / study in the diea at’
the cost of the User Agency to identify the impact of their: pro;ect
and thé same shall be communicated to this Ministry. '
iii. The User Agency shall give an undertaking that they shall comply
‘. with the recommendations of the report of the above mentloned
~ socio-economic audit / study.
i, The User Agency shall fence the entire lease area by chain llnk
fencmg at their cost

! B - o [l

Additional Agenda No. 2
Proposal No FPIWBIINDI44205412023

Sub: Proposal for ex-post facto approval for regularization of encroachment

over 0.47 ha of forest land in favour of Mis Shyam Sel and Power Limited for

expansion of existing Integrated Steel Plant in Durgapur Forest DIVISIOh in

West Bengal (Proposal No. FP/IWB/IND/442054/2023) - reg. !

1. The above proposal was considered by the Advisory Commlttee in its’
meeting held on 18.12. 2023. The corresponding agenda note may be seen
at www.parivesh.nic.in, The DDGF (Central), Regional Office, MoEF&CC,
Bhubaneswar attended the meeting.

2. Dunng the meeting, all the facts and background of the proposal along with
examination of the proposal in the DSS were presented and explained by
the Member Secretary before the AC for their examination and anaIyS|s
Committee was also apprised of the.relevant provisions of the Act, Rules.
and Guidelines relevant to the proposal and their significance.

3. The Advisory Committee after through deliberation and discussion observed
that: -

i. Extant proposal involves violation of the Van (Sanrakshan Evam

~ i Samvardhan) Adhiniyam, 1980 and accordingly, as per the provisions

of the Van (Sanrakshan Evam Samvardhan) Rules, 2023, it has been

_submitted to the MoEF&CC for. ex-post facto approval under the

~+ . Adhiniyam.

||[ Legal status of the forest land is Protected Forests

iii..  Total area, including non-forest land, require for the expansion of Steel
Plant is 8.47 ha, comprising of 8.0 ha of non-forest land and 0.47 ha of
Protected Forest land.

iv. No felling of trees is involved in the project as the user agency has

. already undertaken construction in the said area of 0.47 ha.

v.. -The user agency has proposed compensatory afforestation ~over
degraded forest land while the State Government _in~ NETL
recommendation recommended to raise CA over non-forest@nd tl\R‘:P £
times the area used without prior approval under the Va,n (Sanrakshan
Evam Samvardham) Adhiniyam, 1980. /

vi.  No protected area is located within 10 km of radius from the Integrated
Steel Plant of the user agency. Important wildlife repor’teel in the area
include wild boar, Indian jackle, bengal fox, wolf, Jungié cat, pangolm. |
porcupine, rock python, cobra, russell’s viper etc. in the. nearesi forest

§

For SHYAM SELAND POWER LTE S —

Director/Authorises Sianatan
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“areas under this diversion ‘proposal. The Nodal Officer | has
irecommended preparation and implementation of ~a Wltdhfe

. Management Plan at the cost of user agency. R

vii.  Proposed expansmn of Integrated Steel Plant involves cost of Rs.

¥ 164.31 crores and is expected to generated 2,13,000 mardays” of

' employment during construction phase and 3,00, OOO mandays durlng
" 'the operation phase of the project. ‘
viii.  Environment clearance to the project has been granted by the Mlnlstry
on 16.11.2021.
ix.  Detail of violation involved in the case is given as under:
The aréa encroached by the user agency was the area under
encroachment was observed to be 8.73 acres (3.5329 ha). An FIR was
lodged against the user agency on 22.04.2023. A case in the ‘matter
has been filed in the court of Chief Judicial Magistrate, Asanol.
The user agency in their justification has mentioned that they have
acquired the adjacent non-forest land for their expansion project andifor
' want of any demarcation of forest land, some constructlon was
‘ undertaken inadvertently in the forest land.
The Nodal Officer and the State Government recommended the proposal W|th
the penal conditions.
The Sub-Office of the Regional Office Bhubaneswar conducted the site
inspection of the area on 23.11.2023 and observations made during the visit iare
as under:

The proposal involves violation of Adhiniayam. A big RCC construction done

within the 0.47 ha. Construction of structure on forest land is incomplete

condition. During visit, no ongoing construction activity was observed over the

0. 47 ‘ha forest land. , .

Balance 3.0629 ha (3.5329 ha 0.47 ha) forest land is in posseSSIon of State

Forest Department, and no infrastructure/construction was observed in the

balance 3.0629 ha forest land. However, sail filling was done by the project

proponent in some portion of the 3.0629 ha of encroached forest Iand and
new plantation (Arjun, Akashmoni, Karanj etc) has been done as -per the
suggestion of the local forest Department.

The DDG, Bhubaneswar has recommended the proposal Wlth penal

conditions.

Decision of the Advisory Committee: After thorough dellberatlon and
discussion with DDGF (Central), RO Bhubaneshwar, the Advisory Committee
observed that case pertains to encroachment in forest land and remedial and
legal action including possession of encroached forest land has been taken by
the Forest Department and the proposal for ex- post facto approval in respect of
0.47 ha has been submitted for prior approval of the Central Government. The
Committee recommended the proposal for grant of ‘in-principle’ approval subject

to fulfilment of general, standard and following specific conditions:

1

i, . The user agency shall pay the 5 times penal NPV plus 1,2% 51mple"

. interest till the deposit is made by the user agency.
ii. The user agency shall provide penal compensatory affotestatlon fe.
non-forest land equivalent to five tlmes the forest land bemg dlvertecl for
the purpose of CA. -

For SHYAM SEL AND POWER LTD

//
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iii.“""" UA should pay cost of NPV penal NPV, CA penal CA along wrth cost of
" ¥ maintenance for 10 years :
iv."" The user agency shall’ bear all costs of restoring the entire encroached
' forest land to fully stocked forest status (crown density>0.7). '
v Appropnate Wildlife Conservation Plan should be prepared by the DFO
‘ Durgapur at the cost of user agency and a copy of the approved Plan
4 shall be submitted along with the complrance of ‘in-principle’ approval.
vi. 'The State Government shall take' action against the erring offrcral falled
to stop the encroachment of forest land. '
l I u
dkkk
(Corifirmed through email) (Confirmed through email)
Dr. Naveen Chandra Bisht Shri S. D. Vora
(non-official Member) (non-official Member)
(Confirmed through email) (Confirmed through email)
- Shri Manoj Pant Dr. Mehraj A. Shaikh
.(non-official ‘Member)‘ Deputy Commissioner (NRM),
(Member) L
(Confirmed through email) (Confirmed)
- Shri Bivash.Ranjan.. . . . ShriS.P. Yadav . .. .oeonnishs
Addltlonal Director General of Forests (WL) Additional Dxrector General of Forests (FC)
(Member) (Member)
s (Confirmed)

Shri Ramesh Kumar Pandey
Inspector General of Forests
(Member Secretary)

(Approved)
Shri C. P. Goyal
(Director General of Forests and Special Secretary)

(Chairperson)
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R

Government of Tndia

KT

(Forest Conservation Division):

‘Subject
Sir/Madam,
tral Go ent hemby grant o rin"np] :
0 ﬁ%{l&?ﬂl OT 1011~ Oﬁﬁsﬁsﬁ 0l
1. G
S:No: Conditions
11 .‘Le._gal status of the diverted forest land shall remain unchanged s

é %}' el ey N
12 | The land 1denitified for the purpose of GA shall be clearly depicied dn4 Sy cli \{f‘ '
: 1:50,000 scalet / ~/ m” cupRYY 2 \1

-}.’ L 1‘ Lt ‘ ““T !

3

The User Agency shall transfer the cost of raising and maintaining thé cqmbeusalory affoxag tanm mf
1.3 at the current wage rate, to the State Forest Department. The schenie. mby"m]mb Epﬁrogpat
provision for anticipated cost increase for works scheduled for subsequent yem%\ LSS

For SHYAM SE!..W‘ER LTD
= ,‘f\_\'_ S

Director/ Authorises Signatory
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S MNo Cond itions
o Atihe time of payment of ﬂne Het Present Yahie (NPY). at tha ﬂ*&npravaﬂug rate, tha Usex A‘,enr::.r
L4 shall fumish anundertalang 1o pay the alditional amond t:af'I'Il:"i.F I.f'so detemmmd as pay the final
deck on of the Hen'ble Suprene Cowt of Tndia
Al the fands received fiom the User- AgEncy: unier the pmjec’f, ez.cept ﬂn ﬁ.mﬂs ma]:zed f'ocr
L5 ,-:egere:tatmmf demarcation of’sa_ﬁ'et_-.r zove, shall be t*a.nsﬁmd o, &d-hoe CAMP& m the Savmgs
: Ba:ﬂk Accout peraining to the S tate c-:vn:e:rszd sy s
l.ﬁ 'Il'b: User A gency slull -:btdm the E:mmurmt Cleavanse & per Ahe ! [YOVISIoTs - of thg
e '?Enwmmmxﬁ,a] [Hx:ntechon) Af’r, 19% Af Tequired '
< . ‘The bomdary ofthe d._wezte& fmest land, shall be: demau:ca,tel_ ; g:tu:ﬂ at the praject cost, by
LT “erecting four feet hizh winbiced cement. concrek p1]1a.rs ‘each Dmscubed with i sexal. rmrber }
forwand and back bearing a.rﬂ.dutame fm;ﬂ]artopa]lar " ol
Tlv: User cgemy, 1’ r:quned, anlurd-::taJ.e: uompralup\ly‘e soil cu:ns mdtnnmadsu.tu mthe awa
18 “being - diverted o t]:ne Troject cost mcmﬁu]iahmwuﬂlﬂe Stute Forst D:pa.rﬂtmt 4 scherve of the
-sarne maybe subrntted alomzvweith the compliarcereport. o N
L9 | Nolsbourcanp shallbe established oo the fasst Land.
L10 The User Agency shall provade fuels prefirably alternate flels to the laboirers and the staffwaorlang:
v at the site so.x to avoid aryy dameze and peessu on the ve aby foest ares.
L1l The foiestland shall notbhews ed i"gf_a,ﬁfp,iz;czs_e other than that spzn:lﬁedm the plﬁp'.ﬁdl
L1z .'ﬁw forest land ‘proposed m be. diverted. shall under rD cw:unbta.n.es be t'cmshexrei to dn:.r othar-
azency, deparbent oy personwithout iy appaoval of the Cental Govermmert '
LB | Nodunie to e flomand faina of the adjcining meashall be e Iz
L14 Ay fee ﬁllmg shallbe done: orﬂ}rwlfen J.t 15 umvmdahle mi &at 'toa'mﬂ.er_stnct supemm of
' {the State Fovest Departrent ;
118 ; 'Ihe Usar A;en_y >h=]l subrmt ;v r:m1ﬂ11y >el:t-gomphgm:e Jf-pc{l o1 t.Tdmdrf dni Lst .Tulycd“ :
' 'evezj,rywadrh:ﬂu:oﬂ:l.c»:uwellas toﬂleNuialOE'merof'ﬂ'EQ iE SR
LK The State Govenurent s}a}lmutm' m;ﬂname ofo tt:ms of FE!IEit Cleararce and shall subr:ut
e n this r:’a.td }'eaﬂyrapoxtas m1.315tDa:ezrberacE: vla:yym
L1 Ay other condition that the cancemid Regional Office of this I'.lqusttyma:,rstpulate ﬁnm e to.
T hma mtha interest of corservation, protection and dew-la;cment of forests wildlife
:"'Ihe User Ageney and the Shte Gcmenumnt shall exsure cm‘ghan:e to PIOVERTE g ﬂnb
L1 ‘Fales, Regulations and Guidelines, for the ‘time being in force, as applicdle nﬂla.pr@ct,
inchadivg conpliance of Scheduled tibes and Other Traditional Fmsvmal,h:s {ﬁng@nh&m. o\
Forest Rights) Act, 20061 efore handing -:xrertlefomstlaiﬂ,bﬂﬂuserégmgr PATTACHARYYA \
o e SN
‘I ( L .l: f ‘l
2. Standard conditione: _ NN T AL fn 2 _‘_;..( >

Director//
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5. No.

Cond thoms

z1

it the time of'pajn'ezﬂ -:vf"rle et Pr:s;mt Vahe (HPV) at the pmsentraie the usera.gen.ysl'tall)-b
: ifmnsh anundertaling to pay the addmoml anoart. ofNPl.i’ i3 sq- d.eienru.nad, as per the final
| decision of'the Hl::-:fhle Supaene Ccurt of'In:ha

lad
2

. ']1& Usez Agen‘::.r shall txalbf'er the finds: towards. 1he cast of Net-"-’H_‘esmt ".i’ahze (]?TP‘.T) of the
Cforest land. hemg dl?erhd under. this pwposal fmm tl'e User i:!.ge:n::}* 23 per the crders of! the.
"Hon'ble Supmme Court ncf'h'u:]udabsi 280323[3, 24542[[3 andEEDSEIIE mWntPehh-:-n'

-..dated 06[]12 read mt‘n. 22.03'2!322 ﬂtrcaghcxzﬁue p:n‘al c{CﬁMPﬂ aca:uni' ofﬂ'e State

I‘Con:e:n:d

Cost of planktion of ten tomes the. number of trees likely to'be ‘felled or spac:ﬁed nmi:ser ot
Chees @ maybe spm.ﬁud in the o:rderfor d.we:smnnrf" ;;ubject toa. nuiimmng, of.
:i,lllIl pl.:mb), Shi]lb e levlud fmn}e userage.ncy -sxis COIpE: mﬁomstahmx

24

| The n:-n—ﬁ‘):uest land tramsferred an:l nutaed i fayour of the State Forest Beparh’tmtt shall be
notifisd 1:-3? the State Govenmment as REunder. S ection4 o PFurder Suchocn—?ﬁ' of‘ﬂ:e Inizan
‘Feest det, 19"7’7ormﬂertha relavant Sechm(s) of the 1ocalF rest Act 15 :
|8 age-I a.pp:nval 'Ihe Hedal Oﬁ'mersha]l wpox Dor@hame esar 3 DY O
| the orizival mh.ﬁn:a.tnn declamg the nom-freest lmdurders &hm:.él s ech:mZ'Q af'ﬂia hadiam
L'—Fmest Act 1927, & the cxse naybe, 1.=.r1ﬂ'u:1ﬂ1e stpulaiedpemd to the Cex:tt'al Gmnmtfm
. gn&"oumtm and mmﬁ

{ The: mn-fbxest land ﬁemmd for: rdbng penal campaudtoxy dﬂamstatun sha]l be ttdlbﬂ-.‘]‘l'ui’
and rutakd in fuvolr of the State Fcctu;tDupartn-_-xﬂb efiore issue of the Stsge-II -:lr:ah.n:e

¥ g » Jis i
& j’ﬁve t:mes ﬂ'E f:u:esﬂaxﬂ be:rg’dl ‘__rhd forth: u.tpcse ccE' 4 - b
33 ' Uﬁsh:uld Py cmtc;f‘NP‘.l',penlePV,CA,;eml CAalmgWﬂt costof meirenines for 10 yeanm
34 The user agetwyshdll bedrdllcast. ofre,tcnnn; the elﬂ:zuexmuw:'lwdfmest lmdtoﬁﬂly;bdud
" Dot stas (aorndeaity=0.7),
‘fippropriate Wildlife Corservation Flan shodld be mepard by the DFO Duwzapor at the cost of
3.5 SEY aZency ard a copy ofthe apeoved Flan shall be subitted alongz with ﬂu«cﬁﬁf&m@e,af' -
/_'pnna,:l.s “approval. .
//. -\ | ”
' = (\;\1 \
The Stak Govenmment shall take action azaivst the emng offical faled’ to‘?gp ﬂxﬁemma&l&mm nf'
1o 1B
fomst lad . b ey =
¢ o0 WY \ % | e
1 WE 1) »
VG | e E ”,ﬁ- ;.f“
| Aald g ﬂflt_l, / s /
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'f : i*‘fba?;wm]mu“ft‘m:rrmfmicmmﬂfmc*hhmrm&mnrmrn rc:nﬁ?‘wc‘mﬁmrfrmr&' ot o
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" 2D PLAN SHOWING THE LAND SOLD-OUT UNDER L.R. PLOT NO. - 530(P),
R.S. PLO‘[I'NO_ 510, MOUZA - KHATGARIA, J.L. NO: 30, P.S. "EF'AR!FURE.
fas - DIST - BURDWAN

| ' AREA : 6.612 ACRE
w £ .
A . & BOUNDED 1 RED | |

PURCHASED BY : SHYAMSEL POWER LTD. .
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Government Of West Bengal

Office Of the A. D. S. R. DURGAPUR
Dlstnct -Burdwan

fEndorsement For Deed Number: [ - 07718 of 2010
{Serial No. 07730 of 2010}

OhUZlﬂll/ZQI@ i
Presentation{Under Section 52 & Rule 22A(3) 46(1),W.B. Registration Rules,;1962)

Presented for registration at 16:20 hrs: on :02/11/2010, at the Private residence: by Prakash Narayan
Khet:ry(Tandon) ,Executant.

Admission of Execution(Under Section 58,W.B. Reglstratmn Rules,1962)
t xecution is.admitted on 02/11/2010 by

1. Prakash Narayan Khettry { Tandun), son of Late Jay Narayan Khettry { Tandon) , South. Dum Dum
District-Kolkata, WEST BENGAL . India, P.O. ;- Pin :-700048 , By Caste H:ndu By Professlon

Business i ' !
1 |

Identiied By Sau.m Kumar Kacitiy, son of Late Rajendra Prasad Khettry, 1.:/1 owdou Sliu::l :
District:-Kolkata, WEST BENGAL. India, P.O. :- Pin -700007 , By Cssle: Hindu, By P.rofessmn i
Business. ' | d '

(ﬁ.mab asu)

ADDITIQNAL DISTRICT SUB-REGISTRAR OF

DURGAPUR

Oon03/11/2010 _
Certificate of Admuss:blllty(Rule 43,W.B. Reglstr tion Rules. 1962)

Admissible under rule 21 of Wss: Bengal Registration Rule, 1862 duly stamped under sch wc}- the TAL
Article number © 23,5 of Indian Stoimp Act 1899. also under section S-of West Bengal Land Reforms Act;
1855: Court fee - stamp paid Rs, 10/ 4 ‘

Payment of Fees: .
Fee Paid in rupées under article /i 1) = 37818/~ ,£ = 7~ on 03/11/2010
Certificate of Market Value(W8 PUVI rules of 2001)

Certified that the market value of this property which is the subject matter of the deed has been
assessed at Rs.-3438240/- ’

Certified (hat the reguired stamp ity of this document is Rs.- 206304 /- and the ‘Stamp duty paid as:
Impresive Rs.- 5000/~

Deficit stamp duty !
Deficit stamp-duty Rs 201330/ = paid, by the draff number ‘005874, Draft Date 61/112010. Bank
Name State Bani-: ofiindia, COMM RCIAL BRANCH KOLKATA, received an 03/11/2010

n e
~

Feal”
Addl, Do b" ‘Registrar |
Divgapyf, EWCwSH

( Ar)-‘aﬁpa'\
ADDITIONAL DISTRICT SUB-REGISTRAR OF DURGAP
Endorsement /@‘,1 of 2 '“‘\‘j\ \
‘i
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Covernment Of West Bengal

_ Office Of the A. D. S. R. DURGAPUR
- & District: Burdwan

Endorsement For Deed Numiber : | - 07718 of 2010
(Serial No. 07730 0$2010)

( Armab fpasu )
ADDITIONAL DISTRICT SUB-REQISTRAR: OF
DURGAPUR

|
Add], [, Sub-Rexistrar ‘
Ourgapur. Eurdw-

( Arnab Bas.u.}_,_

_ _ . ‘ . ADDITIONAL DISTRICT SUB-REGISTRAR OF Dp%&w_g“\\
03/11/2010 12:27:00 ' EndorsementPage o 2
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-em'ricare of Registration under séction 60 a_nc_i_ Rule 69.

Registered in Boo& ¥

€D Volume number 18

Page from 4340 te ‘4351 ;

being No 0?716 forrthe year 2010, |
! )

Aml Basu} 03-November-2010

AD DITIONAL PISTRICT SUB-REGISTRAR OF DURGAPUR | |
Office of the A:-D:-5. R. DURGAPUR - = S DS 1 -
West Bengal -

)

|
'i [ For SHYAM SEL ANT
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MAP SHOWING THE LAND IDENTIFIED NON FOREST LAND 2.35 HECTARE AT MOUZA : KHATGORIA
FOR COMPENSATORY AFFORESTATION (CA) AGAINST PROP
DIVISION AT MOUZA: MAMUDPUR, JL NO-51 IN FAVOUR OF SH

MOUZA- KHATGORIA

MOUZA- KHATGORIA

JL NO- 30

THANA- FARIDPUR-DURGAPUR
ZILLA- PASCHIM BARDDHAMAN

SCALE 16" =1 MILE

¥ 588
—
L1

s 3 8 1 3 1 smoed

OR

LAT: Z337E3.80

LONG BF2i 1o58,

SCALE:-1:2000 433

LAT 233304
LONG - 8772 1N580" \

LAT Z3maa'0 47

LONG AT 2TE 'H'\ LAY T3'340,55"

LAT . 3334020 \ /
m—%\ MOUZA NAME/KHATGORlA
\ ' /,JL NO-30

N\

LONG 821186

513

OSED FOREST LAND 2.35 HECTARE F
YAM SEL & POWER LIMITED MARKED IN GREEN COLOUR.

i 8 TS
LaNG  AT2185T } =
LAY, T3ATER )

/

JL NO-30 AT PASCHIM BARDHAMAN DIST.
OR DIVERSION UNDER DURGAPUR FOREST

S

DETAILS CO-ORDINATES OF PROPOSED FOREST LAND-

mo LATITUDE | LONGITUDE | ghavinG A U
FA |23°3756.71"| 87°2417.13" | 536184.868 | 2613576.156
F2 |23°3755.45"| 87°21'15.90" |536150.176 | 2613537.490
F3 |23°37'56.05"| 87°21'12.76" |536061.092 | 2613555.668
F4 |23°3757.12"| 87°21'13.05" |536069.158 | 2613588.570
F5 |23°37'57.71"] 87°21'13.98" | 536095.478 |2613606.687
F6  |23°3758.21"| 87°21'12.62" |536056.905 | 2613621.797
F7 |23°3759.86"| 87°2112.54" |536054.380 [2613672.576
F8 |23°380.20" | 87°21114.57" |536111.936 |2613686.190
Fio |23°380.47" | 87°21'15.34" |536133.649 |2613691.757
F10 |23°3872.24" | 87°21'15.89" | 536149.264 |2613746.243
F11 |23°381.46" | 87°21'16.82" |536175.630 | 2613722.115
F12 |23°3800.65" | 87°21'16.82" | 536175.617 | 2613694.125
F13 |23°38'0.26" | 87°2119.64" | 536255.695 | 2613685.576
F14 |23°3758.66"| 87°21'19.53" |536252.526 | 2613636.401
F15 |23°37'58.86"| 87°21'18.94" | 536235.774 | 2613642.386
F16 |23°37'58.27"| 87°2118.68" |536228.539 |2613624.068

MOUZA & PLOT DETAILS OF PROPOSED FOREST LAND -

RS PART/ | AREA IN
SLNO| MOUZA | JLNO |p 0T No| FULL |HECTARE REMARKS
. | 01 |KHATGORIA| 30 510 PART | 2.35 FOREST
LEGEND-

PROPOSED FOREST LAND FOR NOC-
CORNER PILLAR OF FOREST LAND- &

CURT ROAD-

NALLAH-
— i

DIMENSIONS-

MOUZA PLOT WITH NUMBERS- =1

MOUZA BOUNDARY-

SIGN—

DGPS SURVEY DONE BY:—

GLOBAL SURVEYORS

REGD OFFICE - SEARSOLE BABUPARA

PO SEARSOLE RAJBARI

DIST -PASCHIM BURDY/AN (W B )

PH: 94342 3/231 9933738261

EMAIL - info@globalsurveyors org
globalsurveyors20014Eyahoo com

WEBSITE - vaww qlabalsurveyors org
(AN (SO 9001:2015 CERTIFIED FIRM)
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MAP SHOWING ON TOPOSHEET OF THE LAND IDENTIFIED NON FOREST LAND 2.35 HECTARE AT MOUZA : KHATGORIA JL NO-30 AT PASCHIM BARDHAMAN DIST. @
FOR COMPENSATORY AFFORESTATION (CA) AGAINST PROPOSED FOREST LAND 2.35 HECTARE FOR DIVERSION UNDER DURGAPUR FOREST
DIVISION AT MOUZA: MAMUDPUR, JL NO-51 IN FAVOUR OF SHYAM SEL & POWER LIMITED MARKED IN GREEN COLOUR.

PROPOSED AREA

1

s o et

- ci
|
No. F45D6

Scale 1:50,000
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436

Forit A obfogfaos

Certificate of Mutation ; 4 r
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Online Proposal No.: FP/WB/IND/442054/2023

To,

Subject:

Sir/Madam,

1. General Conditions .

441

| ..Government of India _

(Forest Conservation Division)

Dated: 11/01/2024

Additional Chicf Secretary (Forest)

Department of Forests, Government af West Bengal -
Kolkata \ - '

Proposa] for ex-postifacto approval” for regulanza;mn of encroqchment over 0.47 ha of forest land in
favour of M/s Shyam Sel‘and Power Limited. for: expansion " of existing Inlcgrated Steel Plant in
Durgapur Forest Division in West Bcngal (Proposal Nc F PfWB}INDIMZDSMZOZS) — rega—--—

[ am directed to refer to the online prOpObal no. FP!WBIINDMMOSMZOZB dated 27/08/2023. on the
above-mentioned subject scckmg prior appr oval Gfithe /Central Government under section 2 of the
Forest (Conservation) Act, 1980:and to say that the proposal has been examined by the conatxtuted by
the Central Government under section 3 of the aforesaid Act.

After careful consideration of the, proposal-of the Government of WEST EMM and.on the basis of
the :ecommendatmns of the FAC and approval of the same by the compﬂtent\ggﬁw_'fﬂ';of MoEFCC,

New: Delhi, the Central Goyernment hereby grant “In-Principle” WL ‘under section-2 of Forest
(Comer\ralmn) Act, 1980 for Proposal for non-forestry use of 0. «%‘?' ha of forcst land under the Forest
(Conservation) Act, 1980 in favour of M/s SHYAM SEL.& POWER L}IM]TED fer Durgapur Division
in Forest Division, District PASCI—HM BARDHAMAN W%T BENGAL subjact to_the fulfillment of
the following condmons T \ A, e

S.No Conditions
1.1 Legal status of the diverted forest land shall remain unchanged
12 The land identified for the purpose of CA shall be clearly depicted on a Survey of India Io'iﬁosheet of
) 1:50,000 scale

The User Agency shall transfer the cost of raising and maintaining the compgnsatory ﬁfforestanon,

1.3 at the current wage rate, to the State Forest Department. The scheme* may’ ;mcﬁl@e zﬁpm riate
provision for anticipated cost increase for works scheduled for subseqﬁent )’ears

V4 IL W L " 1 .‘k LY
FP/WB/IND/442054/2023 , (2> . ‘ F*qge:.}.of 4

‘ g )
= ! i 5 <% n" 3}
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S. No Conditiens
'_ At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the User Agency
1.4 shall furnish an undertaking to pay the additional amount of NPV, if so determmed as per the final
decision of the Hon’ble Supreme Court of India
All the funds received from the user agency under the project, except the funds realized for
1.5 .Tegeneration/ demarcation of safety zone, shall be transferred to Ad-hoc CAMPA in the Savings
. Bank_Account pertaining to the State concerned ‘ R s g e
16 _The User Agency shall obtain the Environment Clearance as per the provisions..of the
’ Environmental (Protecnon)Agg 1986,{3forequ1rcd
Thc boundaryf
1.7 erecting:
famar_d amiF
The User agene r
1.8 bemgdwerted'a ;g»pro_]ect.cost in tg:cnn;%ltatlcul ith the Sta
|_same.may be ngmxttcd along}wm'l the compliange rcpo:&q H.'_;L_
= v 7 Ny - Ol Sy L ‘__‘?" —_ | T,
1.9 No Iabour camp shall be estahhshed on theforest )a;ul e, {r& : it
= " 415 AR T
= = N N Y' I
L.10 The Use,r Agency shall prevlde fuels preferably altel na[e fuels to the laboure.rs and I;he staff werkmg

at Lhc 51te so as to avoid any damage and pressure: on the%nearby forest m?aif

1]1(_§

i # . b g 1 eI
i The fc;rest land shall not. be uaedlf —any&pm pgse atherJth'ﬂm that SpBClﬁcdb__W the

1.16

Forest Clearance and shall submit

1.17

Any other condition that the concerned Regional Office of this Ministry may stlpulate from time to
time, in the interest of conservation, protection and development of forests & wildlife '

1.18

The User Agency and the State Government shall ensure compliance to provisions of the all Acts,
Rules, Regulations and Guidelines, for the time being in force, as applicable to the project,
including compliance of Scheduled tribes and Other Traditional Forest Dwellers (Recognition of
Forest Rights) Act, 2006 before handing over the forest land to the user AgENGYew-..

r = -~
/-"-\ | SR, N

# — |

,’- D/,‘ % j_'._-"_\ “ ::"\\‘:y \.

o o AT L S LR
2. Standard conditions ek Lo | -, /‘ a i i \”‘.N' %)
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S. No

Conditions

2.1

.A At the time of payment of the Net Present Value (NPV) at the present rate, the user.agency. shall

) decision of the Hon'ble Supr_eme Court of India;

furnish an undertaking to, pay the additional amount of NPV, if so determined, as.per the final

2.2

| Hon'ble Supreme Court of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition

The User Agency shall transfer the funds towards the cost of Net Present Value ANPV) of the
forest land being diverted under this proposal from the User Agency as per the orders of the

(Civil) No. 202/1995 and the guidelines issued by this Ministry vide its letter No. 3- -3/2007-FC
dated 06.01.2022 read with 22.03. 2022 through online portal of CAMPA account of the State

23

ds comp sgtor;'{: afforestatron

'."'"I~.

24

A thc oﬁa[ n t]ﬁca,tmn de!’%%{mﬁh&m]-f%gp uﬁkﬂ . 4or! - Tl %9‘ Df: thé Indian
Forest Act, Ié% as thy ggse ay'bew rihm Eﬁﬁ“‘ma Ariod takbeLC 'tr 1Gi ._.‘...’ .

ansferred and mutated in'f e'S

e Govemme"t {inder.Section-4 or P | _ctiort-g,? of the Indian
e relevargecti (s) o the ocal Fo ﬂbfi\ 2 ?:ibefore issue of

roval.{The Nodal Officer shail report gompliance i this regard al n }%th a copy of

25

| andmutated in favour of

mfoﬂ'nanon and recorq " e i N

on-forest land '{;e;; %; ] gng‘pal%hco 1pensatory v

¢ e eﬁfﬁ w efore issue of ,-"'_- tage-11 clearan
: . o, o i) '} 5

UA should pay cost' g

The user agency shall bear all costs of restoring the entire encroached forest land to fully stocked

34
forest status (crown density>0.7).
Appropriate Wildlife Conservation Plan should be prepared by the DFO Durgapur at the ‘cost of
3.5 user agency and a copy of the approved Plan shall be submitted along with the comphance of ‘in-
prznczple approval. o
3.6 The State Government shall take action against the erring official failed to stop the encroachment of
’ forest land.
FP/WB/IND/442054/2023 o
"""""""" . SEYAMSEL f"ﬁ'z_ JEel i




After receipt of a report on the comphance of conditions stipulated in the extant ‘in-principle’ approval as:mentioned
above, from the State Government, the proposal shall be considered for final approval under cluase (ii) of subsection (1)
of section 2 of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980. Transfer of forest land to user. agency shall
not be affected till final approval is granted by the Government in this regard..

1

Copy To LI | e

1. PCCF (HoFF), Government ofWestBengal Kolkata LCR L
2. DDGF (Central), Reglonal Ofﬁce of Mo

3. Sub Office, of RO ﬁl‘iﬁbaneswa :
4. Nodal Officer (FCA),_%

5. User Agency.

6. Monitoring C&:‘lﬁl;ﬁp‘m;sx
i y

7. Guard Fl]ﬁ: ._f

s saER LD
FP/WB/IND/442054/2023 ¢ oo v
mr‘ﬂ'ﬂ"l"

Dire&“-‘\-%“ hprised
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445ANNEXURE "V

..Gra_at i

- Place
‘To .
Work. |
Certiﬁo_d
Dated: 15-02-202%
To
The Divislonal Forest Officer,
BANKURA

Ref.: - Sta e 1 Clearance & Grant of In-Principal approval on 11-01-2024 of our online proposal No.

FP/WB/IND/442054/2023.

Sub: Proposal of CA Land & reguest for providing Site Suitability

Respected Sir, ‘ ! ,
We are grateful for the approval received and are eager to proceed with the
necessary steps outlined in the conditions provided. As per condition 3.2, we are
required to identify suitable non-forest land equivalent to five times the area of
forest land proposed for diversion. |

We have identified suitable piece non-forest land located at Gangajalghati area
(Bankadaha Mouza, J.L. No. 27), the details of which is furnished below:

DFO OFFICE: BANKURA A
BEAT OFFICE: GANGAJALGHATI o
RANGE OFFICE: AMARKANAN

BLOCK: GANGAJALGHATI

MOUZA: BANKADAHA (027)

PLOT NOs.: 2510, 2511, 2512, 2513, 2514, 2515, 2516 & 2517

LAND: 6.00 acres of land can be selected from the total 9.54 acres.
In line with the aforesaid requirement, we request your office to kindly conduct a
site suitability assessment in respect of the identified land. This assessment is

crucial for us to proceed further and ensure compliance with the conditions
stipulated in the stage 1 Clearance.

We earnestly anticipate your kind attention in this matter and an early action on
providing the site suitability assessment. Your co-operation in this regard will
greatly [acilitate our compliance process.

,-"/’A fa
Thanking you for your attention and promp_t-ac_ti%.—ﬂ‘ o *
[ o .“a/-f.\\’.*%\f"' m \
Yours faithfully (&7 ,\;,T\L\"‘ \
For SHYAM SEL & PO\
Mo Kot

ALOK KUMAR MISHRA|| [
Factory Manager YOS AL/
'he Nodal Officer, FCA; Fé1

\OUR BRANDS: B

130y auY
E!;a |
M.TICER frups Suinear

SHYAM SEL AN POWER LIMITED
(A wholly ownad subsidiary of SHYAM METALICS AND ENERGY LIMITED) Direcio
:$:5 Chambers, 5, C.R. Avenue, Kolala - 700 072, West Bengal,  ; U27109WB1991PLC052962 1 1AAECS9421)1Z2
53l .+ Viswakama Bulding, Noah West Block, 151, 2nd & 3(d Floor, B6C, Topsia Road, Kolkala - 700 046
+913340111000  +91334011 1031 . contact@shyamproup.com  : www.shyammelalics.com 80D
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ORE TO METAL

To
The Divisional Forest Officer,
Bankura (North), BANKURA

Sub: Proposal of CA Land & reguest for providing Site Suitability Tt

Respected Sir, ; [
Kindly refer to our letter dated 15-02-2024 regarding the captioned reference and subject. .
Owing to dispute in title and document, we are inclined to alter the schedule of land
intimated to you therein in the matter of identifying suitable non-forest land equivalent to:
five times the area of forest land proposed for diversion. K g e
We have alternatively identified suitable pieces of non-forest land located at Gangajalghati
arca within Bankadaha Mouza (J.L. No. 27), Kallapur Mouza (J.L. No; 121) and
Chakrangameyata Motiza (J.L. No. 60}, the details of which are furnished below: '
DFO OFFICE: BANKURA
BLOCK: GANGAJALGHATI
OPTION A MOUZA: BANKADAHA (027)
BEAT OFFICE: GANGAJALGHATI
RANGE OFFICE: AMARKANAN
PLOT No.: 2518/ 3326
LAND: 6.00 Acres out of toral area 7.64 Acres
OPTION B MOUZA: KALLAPUR (121)
BEAT OFFICE: GANGAJALGHATI
RANGE OFFICE: AMARKANAN
PLOT Nos.: 817 fo 863
LAND: 6.00 Acres out of total area 14.92 Acres
OPTION C  MOUZA: CHAKRANGAMEYATA (06Q)
. BEAT OFFICE: KUSTHAL
RANGE OFFICE: MEJIA
PLOT Nos.: 327 & 526/539
LAND: 6.00 Acres out of total area 7.21 Acres |
In line with the aforesaid requirement, we request your office to kindly conduct a site
suitability assessment in respect of the identified land. This assessment is crucial forus ta
proceed further and ensure compliance with. the conditions stipulated in 6the stage. 1
Clearance.
We earnestly anticipate your kind attention in this matter and an early action on providing’
the site suitability assessment. Your co-operation in this regard will greatly facilitate our’
compliance process, .

Thanking you for your attention and prompt action. o > B
Yours faithfully /, &3 1 t?\ .
For SHYAM SEL & POWER LIMITED > /{u;nm & \,
M J@WW - ;* ke .‘-'.h’xGHﬂR“:‘ . -\‘;
! PR vt Dot t
ALOK KUMAR MISHRA L w"ﬂ?‘;wm © j
Factory Manager G) Raga 5'4._“ 085 of 2022 ‘r_-;*.-'.-
OUR BRANDS: ﬁ‘\ cxpt vy Deter /O
Ceto— Tl
ifpnal Forest| Glftmeg Durgapur .TIGER r \A‘es :
e WIREES @m |

SHYAM SEL AND POWER LIMITED
r(?\ (A whoily owned subsidiary of SHYAM METALICS AND ENERGY LIMITED)
WO OFFice: s 5 rambers 5. Avenve. Kolaia - 700 072, West Bangal, Ci: U27109WB1991PLC052062 GSTIN: 1BAAECSS421)12Z

ea“""‘“ta SALES & MARKETING OFFICE: Viswaiansa Buking, North Wess Siocx. 158 22 § 302 Fioor, 86C, Topsia Road. Kolkats - 700 045

T +81 334011 1000 % 451 354011 1031 fral conaealstuararois rom Wax e spenmican v e BB OB
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Dated: 04-03-2024

To S ,
The Divisional Forest Officer,
Bankura (North}, BANKURA

Ref.: - Stage 1 Clearance & Grandt of In-Principal approval on 11-01-2024 of our online
proposal No. FP/WB/IND/442054/2023.
Sub: Proposal of CA Land & request for providing Site Suitability T

Respected ‘Sir, ‘ :
Kindly refer to our letter dated 15-02-2024 regarding the captioned reference and subject.
QOwing to dispute in title and document, we are inclined to alter the schedule of land
intimated to you therein in the matter of identifying suitable non-forest land equivalent to
five times the area of forest land proposed for diversion.
We have alternatively identified suitable pieces of non-forest land located at Gangajalghati
area within Bankadaha Mouza (J'L. No. 27), Kallapur Mouza (J.L. No. 121) and
Chakrangameyata Mouza (J.L. No. 60), the details of which are furnished below:
DFO OFFICE: BANKURA
BLOCK: GANGAJALGHAT!
OPTION A MOUZA: BANKADAHA (027)
BEAT OFFICE: GANGAJALGHATI
RANGE OFFICE: AMARKANAN
PLOT No.: 2518/3326
LAND: 6.00 Acres out ol total area 7.64 Acres
QPTION B MOUZA: KALLAPUR (121)
BEAT OFFICE: GANGAJALGHATI
RANGE OFFICE: AMARKANAN
PLOT Nos.: 817 to 863
= LAND: 6.00 Acres out of total area 14:92 Acres
OPTION C MOUZA: CHAKRANGAMEYATA (060)
BEAT OFFICE: KUSTHAL
RANGE OFFICE: MEJIA
PLOT Nos.: 327 & 526/539°
LAND: 6.00 Acres out of total area 7.21 Acres
in line with the aforesaid requirement, we request your office to kindly conduct a site
suitability assessment in respect of the identified land. This assessment is crucial for us to

proceed further and ensure compliance with the conditions stipulated in 6the stage 1

Clearance.

We earnestly anticipate your kind attention in this matter and an early action on providing
the site: suitability assessment. Your co-operation in this regard will greatly facilitate our
compliance process.

Thanking you for your attention and prompt action.

Yours faithfully

For SHYAM SEL & POWER LIMITED

ALOK KUMAR MISHRA | A ifisionst Forest Office
Factory Manager : Durgapur Division
OUR BRANDS:
Ce to:
. he Nodal Forest Offi

T “ nForest Depa .t’mya. Bhawan, Saltiale
urgapur LTIGER R
Irrups Wine=E-+

Uk elE nal Forest|

S50D TMT RE BAR

¥ AHVAMISEL AN POAVES LIMITED /:{ ’\ 84

(A wholly owned subsidiary of SHYAM METALICS AND ENERGY LIMITED)
S S Chambers, 5, CR Avenue, Kolkata - 700 072, West Bangal LI.27ID§WBI§9|PLW

i
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ALlCS

P B
ORE TO METAL

| ANNEXURE "X"
Date: 03/04/2024 ° e ‘

To, )

The Nodal Officer,

FCA, Forest Department,

Aranya Bhawan, Salt Lake City,

West Bengal ' ’

Ref: 1. Stage 1 clearance & Grant of In-Principal approval on 11/1/24 of our online proposal no
FP/WB/IND/442054/2023.

2.our letter dated 4/3/24 towards proposal of Penal CA Land

Sub: Undertaking for purchase of Proposed Penal CA Land

Respected Sir,

With reference to the stage 1 clearance and grant of In-Principal approval received on 11/1/24 forour
online proposal no FP/WB/IND/442054/2023. Additionally, referring to our letter dated 4/3/24
caticerning the.proposal of Penal CA Land., .

In line with the conditions, we have proposed three options of land as penal CA land, as detailed in
our aforementioned letter dated 4/3/24.
|

We hereby undertake that we are committed to purchasing any one of the proposed lands, subject to
~ approval by the Forest Department. Furthermore, upon acquisition, we pledge to promptly hand over

the chosen parcel of land to the Forest Department as Penal CA land, adhering strictly to the conditions
. specified in'the stage 1 clearance. b e

In order to proceed with this process, we kindly request the Forest Department to assess the suita bility
of the propased land options and provide us with the necessary feedback. i

We look forward to receiving your guidance and approval to move forward with the next steps.

Thanking you, I

Yours Faithfully,

Jno®

~ (Bikram Murika)

Director

Encl. Copy of letter dated 4/3/2024

Ie*

OUR BRANDS:

aEme STicER SLTIGER SLTIGER

ﬁ“ GRILLSOSTEELS stirrups WiReE+

- SHYAM SEL AND POWER LIMITED

REG: OFFICE: § S Chambers, 5, C.R. Avenue, Kolkala - 700.072, West Bengal, CIN: U27109WB1881PLC052962 GSTIN: 19AAECS94211ZZ
SALES & MARKETING OFFICE: Viswakarma Bullding, North West Block, 1st, 2nd & 3rd Floor, 86C, Topsia Road, Kolkata - 700 046 |
T:41 334011 1000 F: 491 33 4011 1031 Email: contacl@shyamgroup.com Web; www.shyammetalics.com Follow uson; 3 @ E3 B
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 182 OF 2023/EZ

(Under Section 18 read with Sections 14, 15
of National Green Tribunal Act 2010)

IN THE MATTER OF:
SUSHOVAN SAW
... Applicant
-Versus-
MOEF, THROUGH ITS SECRETARY, INDIRA
PARYAVARAN BHAWAN & ORS.
... Respondents

AFFIDAVIT - IN - OPPOSITION FILED ON
BEHALF OF THE RESPONDENT NO. 3
ABOVENAMED TO THE APPLICATION FILED
BY THE APPLICANT UNDER SECTION 18
READ WITH SECTIONS 14 AND 15 OF THE
NATIONAL GREEN TRIBUNAL ACT, 2010.

SHOUNAK MITRA, Advocate
ZULFIQAR ALI ALQUADERI, Advocate
SHIVANGI THARD, Advocate
C/o. KHAITAN & CO LLP
Advocates, Notaries, Patent &
Trademark Attorneys
Emerald House
1B, Old Post Office Street
Kolkata 70001
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